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RAJYA SABHA
Wednesdaythe 27th Febwuary, 20138th Phalguna,1934 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair

DEMAND FOR STATEMENT BY MINISTER ON
THE ISSUE OF PHONE TAPPING

MR. CHAIRMAN: Question No. 41...(Interruptions)...

St TR IPET (TR UST): AFH |GUUfa S, #§9 CeliBE U Bis & dR
7 Aifed feur € . (@aud).. 8FR AN Aar ufquet @1 wiA U fhar e
(FTEM)... IWHR & IR Ahe & dgd ...(Tdem™)...

it wumufe N9 S . (aa@em)... Nareshii, this is Question Haur.(Interruptions)...
Nareshiji, please..(Interruptions)...

St T IWETer FWIR H ST ¥ fb <9 b 100 AdRH b BN <y fHr U

st smofer 998, srgeR #7a fe@rsy . (@uM).. sgeR A fewErsy
...(egae)... Please, this is not correct.(Interruptions) This is not correct
...(Interruptions)...3M &RT J& & PR L & ...(FGEH)...

st T v} uNe (fREw): wwmfa <h, w' dfiw o ffdes &1 amen ©
(FFIF)... TN BT B U Ry W ¥ .(HaEE)...

sft Ui 3MU &N U8 RT X Y@ § ..(&=FuH).. This is Question Hour
...(Interuptions)... Please, this is Question Hour.(Interuptions)...

sft R it ([er): Jdet &1 »9 U 8 | 8, I8 IR A9 ©
(TIIF)... 39 T9a W fede BF @Ry .(cuaum)...

MR. CHAIRMAN: This is Question Hour...(Interuptions)... Please.
...(Interruptions)...l would request you to allow the Question Hour to proceed.
...(Interruptions)... Please....(Interruptions)... This is not correct...(Interruptions)...

SHRI RA/I SHANKAR PRASAD: This is a clear case of breach of privilege.
...(Interruptions)...ag &= 3wk UM & 9¥e I9d1 & ...(FFEH)...

2t Rram< A WerR 4 39 9@a 4 onfl 9o o R w8 fear ®
...(TFE)...



2 Demand for Statement [RAJYA SABHA] by Minister on the
Issue of Phone @apping
MR. CHAIRMAN: This is not correct...(Interruptions)... One minute.

...(Interuptions)... Let the Minister of &te for ParliamentarnAffairs speak.

...(Interruptions)...
AT BRI HAGT 5T A TAT AT FAGT H IS w3 I gE):
iy SN, IE S AMen ® .(AGEM)...

it MY viBY TS wEEE A SN, gE d9 o Mt &1 wieenm 9qar ©
(FTIF)... 9§ Tl & B ST & & & o ...(GEF)...

St wurufer 91, MU AN 98 WST . (FAYM)... 96 S8V, Wi ...(AFE)...

A IoNT gaer [q9I S, S AMen Al WY el i SR oM wWewdi |

I ®, 98 ¥ wu & 9gd & R AMenl g, Hife g [ar gfque 9
TR G § .(GEM). .

it wedter o fsm (SR WRY): AiRT & BF W < gY § ..(Faum)...
Nt a5 dEw @ @lREE @) 100 AN & BN <Y BT § (FE)..
it Il gaer SHH R S B WM ¥ .(Hau)...

Mt wuufer @i, 95 SISV .. (A9E)...

2} IeNT ol AW YU A1 HE L (@EUH).. I8 AWl dgd TR B SIR
B AT WM od &1 BW YE HAl S Bl dobldl 39 AMS H R A SR
T HEH ST ¥ R A fF TS Udl & IR PR I8 Wed § Bl N T
|k Al 9gd AT BA ...(AFEM)...

sft RET WEIer 99 H <7 . (ATEM)...

o

2 IeNT A I8 DI GAw W R BRA B (FEEH)...

MR. CHAIRMAN: Question No. 41...(Interruptions)...
2} <N YT SHh [T IFBI Jlawr <@ TSI (). .

SHRI RAVI SHANKAR PRASAD: This is a serious case of breach of
privilege. ...(Interruptions)...

#t Ram< et S 9 @ 8 ARwWR @ g8 8 ol S § ¥, oW

SHRI SUKHENDU SEKHAR ROY Delhi Police is involved in it.
...(Intgruptions)... 389 Reell gfow W1 s<icds © ...(dwM)...




Demand for Statement [27 February2013 by Minister_on the 3
Issue of Phone @apping

#t IoNT YET: WHR 39 dRe 9 HME A8l IR T .. (FIEH)...

MR. CHAIRMAN: The hon. Minister has stated the position.
...(Interruptions)...Please allow the Question Hour to proceedInterruptions)...

st REm< AR ore €1 78 #3 St @ Wede feo@i Sg . (@Eu)...
fizel o3 oAl ¥ @RI W @R BY Bl 8, odfbd 3l b WIR I R

# Iofa gE: fAoell gfe sHal offg @) e 8, Jar uiiue s 9 9

S TRYT PEIT: P AN Al AM AMRY ...(FIEF)... 100 i & ®F <7 by
T E L (TEF)...

sft Ui 3@ oMU @M WA SR dole SINY . (9E)...

#t 5T g 1 fRwR N gy € .(@@EM).. o S ol g em |
BT IIRT ST ...(FIETH). .

MR. CHAIRMAN: Please allow the Question Hour to proceed.
...(Interruptions)...

Sft TR AT 100 A9 & A AT T .. (FGEM)...
#t AT viHR ywE: SR fBAfPT @M F wE < gy §?7 ..(aum)..
2} IONT YaT: WHR 59 RE B HM 8l Bl & ...(FGEH)...

MR. CHAIRMAN: Question No. 41....(Interruptions)... Please.

...(Interruptions)...

M T WA TEl-Tel, A, I§ dgd TR AWl 8, BH AN Pl A&
e S . (caEm)...

MR. CHAIRMAN: Please allow the Question Hour to run(Interruptions)...
T SN, MUY AUl 91 HE < ', @ MY I8 ST ...(AYH)...

N Y A A, IE gd TR AHA © ..(FEEM)...

St |umIfy: oMoe S 91 HE A ¥, ofMudl AW W fid W 7 s ey
98 WY ..(@aEr).. The House is gdurned for five minutes.
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Issue of Phone @apping

The House then adjourned at four minutes past eleven of the clock.

The House re-assembled at nine minutes past eleven of the clock,

Mr. CHAIRMAN in the Chair

MR. CHAIRMAN: Question No. 41, please..(Interruptions)...No, that is
enough....(Interruptions)...

$t R |ETer WX, g WA St M MY F o (cugEm)...

DR. V. MAITREYAN (Tamil Nadu): Sir the hon. Home Minister has come.
...(Interruptions)...

st ARE S|ETeT: Y WA SN SN Y Tl (@A) JE HA S WS BAR
P8 dd | .(FFEH)...

MR. CHAIRMAN: Please sit down...(Interruptions)...The Minister of State in
the Ministry of Parliamentaryffairs has stated the position.(Interuptions)...

M WY A Y& HA Sl WS BAR Po A @ b I fEa I wWeHe
2 (TE).

DR. V. MAITREYAN: Sir, the Home Minister is here.(Interuptions)...
SHRI D. RAJA (Tamil Nadu): Sir get up and say something(Interuptions)...

sft wwmufer TR SN, WY 3@ oMy 98 WeYl ..(=gum™).. Please allow the
Question Hour to proceed.

# TR AT A1 B W D g Bl AM SN (@EEH).. T8 HA Sl
gamw fr ¥ wed # fea 99 WA 7 L (au)...

St @umIfer oMU BT WU Aces Bl G SHH dls URSYH T8l B Fdhdl Bl
..(STFET)...

S 4l T A b9 WeHe <N, g AN . (FHM)...

SHRI D. RAJA: Sir get up and say something.(Interuptions)...

A T iR TEE W), WA g WA Sl I8l SuRed § IR I8 dgd MR
fovg 21 W@ ufomer &1 ®F i 81 j@ § 9@ difdfieed ofied @1 we cfi
& %@ ¥ oAFEE w S wew @ W W e war § f6 ' w®T @ v §
TE W J ¢ R L § AN Jg R/ N W © R fhuefege o
...(HET)...
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Y TReT AT WX, 8% 99 100 o @1 fore =Ry, REer w9 eu @l
BT B .(TGE)...

MR. CHAIRMAN: The MoS, Parliamentanjffairs, has stated the position.
Let us proceed naw..(Interuptions)... Please.Re <N, Huam dfey| ...(caem)...
Please....(Interruptions)...

SHRI D. RAJA: Sir please ask the Minister whether he wants to respond.
...(Interruptions)...

st TR SPEIT WX, AFAR HAI S 99 ¥ ..(uaem)...

S §UURE MY 98 MY ..(AGEM).. HUA 3MY §8 sV ..(J9UH).. Please.
...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, | have spoken on behalf of the Government.
...(Interruptions)...

AN Ram< A 97 g8 931 S 988U €, s’fiy Sl died Qi

MR. CHAIRMAN: Mr. Raja, please raise your question(Interuptions)...

SHRI D. RAJA: Sir ask the Minister to respond.(Interuptions)...

# T AT S A Y8 HA SN 99 gY 8, A [ w1 uw wel
I3l T2 .(FAEF)... AFGE T A S §arg| L (cader)...

St Ram At 79y 78 &=, Fuan oMy difelg| . (gEm)...

MR. CHAIRMAN: Why are we wasting time like this2.(Interruptions)...
Please....(Interruptions)...

st Iolg ya w3t (MBR): W), I8 9gd R "Fen g1 . (Eu)...

MR. CHAIRMAN: A point has been raised and answer has been dgifen.
have listed Business..(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Sir | would request hon. the Home Minister
to say just one line as to when he will give the statement and the matter will be
clear Say just one line...(Interuptions)...

$ft TReT pETer: WY, B9 Wt ¥ @Ed ¥ (@auM).. I8 RS % <lZH
TE " (). .
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THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir
the statement which is made by my colleague, the Minister of State in the Ministry
of ParliamentaryAffairs, is on behalf of the Government, and the Government is
bound to make the Statement.

MR. CHAIRMAN: Thank you...(Interruptions). Please; no, no.(Interruptions)...

SHRI RAJIV PRATAP RUDY: But what statement would he make?
...(Interruptions)...

MR. CHAIRMAN: Please, please. Question No. 41.. Raja.

ORAL ANSWERS TO QUESTIONS
Scheme for effective implementation of PWDV Act

41. SHRI D. RAJA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the implementation of the ProtectiohVarfen
against Domestid/iolence Act, 2005 is tardy due to lack of adequate funds;

(b) whether a newly formed PWDV/ Action and Advisory Group has
finalised a Centrally Sponsored Scheme (CSS) to ensure effective implementation of
the Act; and

(c) if so, the details thereof and the steps being taken to implement the
Scheme providing adequate funds from the Centre?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c)A Satement is laid on
the Table of the House.

Statement

(@ The Protection oWomen from Domestid/iolence Act, 2005 (PWDW)
requires the appointment of Protection Officers, registration of Service providers and
notification of shelter homes and medical facilitids. per the information provided
by the $ates/UT, all the &&te Governments have appointed protectidicess, 25
States/UB have registered service providers, 2at&$/UF have notified medical
facilities and 24 ttes/UB have notified shelter homes. Howevenly six Sate
Governments have appointed independent Protection Officers. In the National
Consultation organised by the Ministry of women and Child Development to
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review implementation of the PWDYV 2005, the representatives of théate
Governments had requested for financial assistance for more effective
implementation of theAct.

(b) and (c)The Government hasot formed any such group\ draft scheme
for assistance tot&tes for efective implementation of the PWRY 2005 was
submitted to the Ministry by the National Commission fWomen (NCW).The
draft scheme proposed by the NCW includieser alia, appointment of protection
officers at the block, regional and State levels, registration of service providers,
formation of Coordination Committees at the district and State level and provisions
for awareness generatiofiaking this into account, the Ministry ailomen and
Child Development has formulated a scheme for "Assistance to States for effective
implementation of PWDVAct, 2005", as a component of the Umbrella Scheme for
Protection and Empowerment ®fomen for implementation during the remaining
years of theTwelfth Plan. The Schemejnter-alia, includes appointment of
independent Protection Officers with basic infrastructure and Service Providers at
the district level, protection officer at the sub-division/tehsil levels in 100 most
vulnerable districts and awareness generation programmes.

SHRI D. RAJA: Sir the Protection oWomen from Domesti¢/iolence Act
came into dect in 2005. But the implementation of thigt is not efective. This
has been pointed out by many women's organizations, and they consider that this
Act is a path-breaking legislation. In the prevailing situation in the coultitey
implementation must be very effective. Some time back, the Minister who is sitting
here, made an announcement that an allocation of Rs. 100 crore for the
implementation of thisAct is necessary

MR. CHAIRMAN: Question, please.

SHRI D. RAJA: Sir | am coming to the questioithe National Commission
for Women, with representatives of civil societies, has estimated that there may be
a requirement of Rs.1568 crores for the implementation of thdst. Sir, the
Minister's reply says that despite 21 States notifying many things, including the
Protection Officers, Service Providers, medical facilities, shelter homes, etc., the State
Governments had requested for financial assistance for more effective
implementation of thisAct. So, there is a problem of adequate funds.
Implementation is tardyWhat is the response of the Union Government or the
Ministry when the State Governmentg€presentatives themselves say that they
need money for the implementation of tiist? This Act cannot remain on paper
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It should become effective. What is the Government doing for earmarking adequate
funds?

Al om diver wunfa o, §AR UAdGl #eled 7 Protection ofWomen from
Domestic Violence Act, 2005% Wddy # S Hald SoRl 8 S99 W H eud we
¥ g qaF @Ed g 5 M ¥E 4gd Wel A ®el b Il b oo i el
Tl o T WHRI & G 11-12 SN, 2012 B bdecwd Wi @ o, foRE
aft we ey 7 U A 2 sEe fov ' ue T WM dax o W OE
St assistant to tate for implementation of PWDMct, 2005%, e &9 wed
B W JBR B OWERA o7 P AR & TS W I BIEHREA SR A YH
8 S| s EFCS @ 8 9@l & 3R CCA & 8 el WIsiRRAd SR H
Eadiull

SHRI D. RAJA: Sir again, the National Commission f@fomen has proposed
to have a Centrally-Sponsored Scheme, GSfer all, the National Commission for
Women is a constitutional bodyhis body has proposed such a scheme for the
protection of womenWhat is the response of the Government to thEE? have a
number of national commissions, such as the National Commission for the
Scheduled Castes, National Commission for the Scheduled Tribes, National
Commission for the Backward Classes, etc., but their recommendations remain just
recommendations. Government does not take them seriously or listen to them
seriously This has continued for year$hen, why should we have such national
commissions? This National Commission has proposed this. What is the response
of the Government? Is the Government going to look into it and try to implement
it? | am talking about the welfare of womewe all cry for women, but what
happens when it comes to taking action? Government will have to act. What is the
Government going to do on this?

ST HOM R g9 #8led, NCW A Sl Redse & 8 S9al 899 in-
corporatefar g1 ¥l I 7 T AMI T IR S='M UCRE A g9 W
g ofpd g SFhl Uh AE STREE < & uieee ofifer gfeiSe ewl o
Py g oI, SWH ggd WXl Al Wi S of| State Government should look
into the appointment of full-time Protection floér. Necessary facilities like mobile

phones, conveyance, support staff and office infrastructure, must be provided and

budgetary allocation should be made for thigs! Wdbe Radee™, <1 S=|M AW
g, 98 & State Government should issue identity cards to the Protectitinef
service providers, Deputy Protectionfioér. We also said thatesRgae <lae d@
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geRM Jiffther, S dicwe offftr 81, <féd 100 vulnerable districtsi g+

STH UH-Uh & UieeeH SR o & fag o wom § a9 few gl 9w

ol WfdsM 21 orfl S Y 9 f& EFC 8 TR & @R s89dh 9@y CCA SN

g BF, ST WIAR™E SR OH, AN 2013 H A F 9K B89 AN g9 WhE B

SERT A @ #R I W U™ S RO 8, SWe SR, Only six States have
appointed full-time, independent, Protectionfi®drs. These $ates are Bihar
Haryana, KeralaTamil Nadu, West Bengal and Delhig#d sfemar, =1 ffam wecq

g, RNFel &89 wed I o @ T, IS9P AL IE S ART U oSmgm, @

3feise uleew™ fifhad BM 3R Protection ofWomen from DomestidViolence

Act, 2005@1 Fa® ®U A FI WSH Tl U, I§ FHeeIH H IvMH A

SICNSICIDCINRE 2

SHRI D. RAJA: You may fight for more fundsie would all support you.

At wrr R wwofa W@y, 79 w3 St 9 ot S Waw fewr g 9 Ww
FE A ol BN ¥ g S dEdt € 5 s9 ofifm & oidia wid Rensh
P W fEw, I WY a8 FRARY H wedn § o fow IRREEE @1 Sl wrEuH
foar T 8 @ R OWREGR F U SHB Bl @ 2?2 R I W 3T
TR PSS T B? TR S S SIIel AT 8, A B9 S9dl f[daR 9red
gl

SRR FOm AR HEIGY, IT 98 @l WAl ©, ol 8 qP GASISIA Bl
| ' @ 3 S Afdw dagesd W S g, 9 uAeiela € Bl 8, S fd
S E, TP AW HiEgeY Bl 25000 ¥W HiHTE deRl < g, S i )
g, ®Yed ©, AP ARAT IRAI &1 3 R A UM HfBAR gRT Wl
gase) Bl Rels @ S| fiffess &1 & ged @Rl 8, Sadl by sikucd
I ARG B ST 8, ¥ IR PM TG b 8l B

TE P YE WA b IR BN SR P A8 AT BN ..(EEM)...

St wmfr AR S, Wi | oMU el dard e forn g

St Fom AR H9 oMl FAT R IE STl WISERRE TR W YW BAN

DR. T.N. SEEMA: Sir the ground reality is that more and more women are
now aware of this protection and they are ready to go to the Protection Officer or
to the district-level social welfare office to get this protection.
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But, the problem is that rehabilitation or the protection side is very weak.
Because of that, women find it very difficult to stay back in husband's house after
filing a complaint. Will the WCD Ministry do some survey about the
implementation of thisAct and do a co-ordinated feft to solve the weaknesses
and loopholes in the existingct?

At Fon AR AElgw, H SR UG 399 9@ e & ' e @M
JPR A T2 B, SO dielEN SR, ST diewm ofifhwr, afdw WMoy fSReae
dd9d W BRI offdd 100 most vulnerable distric® Te-yd S HicwM  Iifhax
S R o o7 R@ Bl A® We B NN ® AN 9@ e BM dRdl &
2l dfPT PHecTd F A9 W9 WS q BHY B A Al S Bs Pl B o
% forg IR €1 Coming financial yeari &9 S9&l Ge § &I T TaHe @t
S Wil 8 STl dieRM SRR Bl Be oA, W UewE St @l
He XA, AfdE WageSY Bl Be IRAT R hEl Ycex B IEHl, GBI auN

SAe W USET, ¥ Al Uassy, o sfelee UM bR B, d 39 hM Bl
T AR FTADR A SH Al @ fernm o1 o9 fafdew €

ST 9T U BUedT. IR, SMG P qWeEd UR W 20 H ¥ 6 fAvy W ARwR
P [T ©, P9 M MR ¥ R P o WERd €1 da g9 fIWR 9
839 # The Sexual Harassment @omen atWorkplace (Prevention, Prohibition
and Redressal) BillR fswwes gaml w%, S99 1 ARl #31 St 7 @81 &
bl pAfCTl &M, SAfhadd SMUrge BRI, &I 3MUd, S9dl U <l H ¥gE goel
e § fb omue 2005 H ¥E fd U BT SR 2005 W TS SRGHCIM el
B3, ST P T8l B3N, THDI fbad A YoR | 3@ MU HA TP 3R fdad
UE GRER I8 F o TS| b W AT I8 dE A fF M aRE R od ¥ SR
We TgHE P WGe el PRl AU Ig qaisy b g9 R F oo fbaer Uwm
wrgid AT 4 AFE 9l € R in addition to thated ST @ Ut gon
SHH 3 fhad T w1 Wfgee wRep Y, difd e aHC SHPl sfTde @]
IH| AU [T U PRP Wed Bl W9 odl ©, MU I8l A fbad fdd U™ fa,

OcaeE 3% NSEE JINB-9INE |

MR. CHAIRMAN: This is a supplementary question please.

DR. NAJMA A. HEPTULLA: | am sorry but it will be against women. if | am
asking a question, you should allow @g7 sE& SEE Qg & feaar T <o
drel ©7 AU Py WM Al SR BE?
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SRR HOT AR WU WEIGY, Uh R W AT SR STl JdR, I8 M
Ml 9% We TaHe Tl Y& Bl W TEaHHe F UeRE AR garm afeH
SR TSI SIS o | HEl [ SfifheR @l @ fewn, wEl fRR @ e feard
39 UPR AH! W dHC AR Bl Bl AfbT dEecyd b o9g 99 9 feHAis
ol f5 s9F fau o 4 Ge e Svl S9 te & fou S # gamn o
UG A O gH ¥, 9E dgT Sfed) WHeRH # ¥l T BEARAMA R H
...(TTET)...

1. 9T U RUgeett HSH, @l dolc M drel 7 SO fhad W @l fedie

MR. CHAIRMAN: One minute.

et pon dRer H§ goe & fou onfl sam A8 g Wadll dfbd S ogERY
PRI 8, ST 75 WRYC BH o R 25 W W oIl ofhT SEH o i
I gds, 89 UICHRM AR Bl 35000 &I, AT WASSY BT ..(SHGEM)...

ST 9T U RUYedn: MUY fhal feHle @ g1 ..(Ew™).. BH 3G WREfu
I fdd U R oSd € TR AW A B (TIE)...

MR. CHAIRMAN: Please, gy, =1 e, sit down. w5l a3 ITSQ |
(FTM)... AUHI el T8l 7, I S8yl

ARt pon AR guUia SN, § oud wegw W gdar d@edl g fh e H
S remaining four year®, $9% oIy 694 @RIe $UY & TaAlded fdar @ gl

# 3P golc P 9 B Bl &l IE 694 BRI BUAT remaining Twelfth
Plan® fau <@ o 2, fad wew 9 S 9 facilities Protection Officer/
Deputy Protection Officers/Service diders & faw &rft €, 9 ST g &M

MR. CHAIRMAN: Question No. 42.

SHRI R.PN. SINGH: Sir we could not get all information from theages.
Unfortunately we could get information only fromllSates. So, we didn't want to
give a partial reply to this august Hous®e are waiting for all the information to
be collected from all thet&es and then we will lay it on thHEable of the House.

MR. CHAIRMAN: This is treated as an assurancenterruptions)...

# TR AT AR, IE question postpon@R | ..(FEEF)... LA UHA
PR S| (TIEH)...
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SHRI T.K. RANGARAJAN: No, Sir | need your protection..(Interuptions)...
| need your protection...(Interruptions)...It is atrocious....(Interruptions)...

MR. CHAIRMAN: It is an assurance..(Interruptions)...

SHRI M. VENKAIAH NAIDU: Once the question is admitted, the Rules of
Procedure says that the Minister comes prepared for the andwer does not
have information and if he is saying that he will collect and give it, please
postpone the Question..(Interruptions)...

SHRI T.K. RANGARAJAN: We want to know on which day you will reply?
...(Interuptions)... Sir, we need your protection..(Interuptions)...

MR. CHAIRMAN: All right. If that is the view we will take it up later in the
Session....(Interruptions)...

SHRI R.PN. SINGH: Sir | am ready to give the information that | already
have. ...(Interruptions)...

MR. CHAIRMAN: Don't give partial information...(Interruptions)...Information
has to be collectedlhis is a factual matter

SHRI T.K. RANGARAJAN: We want the reply in this Session.
...(Interruptions)...

MR. CHAIRMAN: All right, in this Session...(Interuptions)...

SHRI R.EN. SINGH: Sir | can answer the question which the hon. Member
wants to ask. | can give information regarding the question that he wants to ask.
...(Interruptions)...

MR. CHAIRMAN: There will be no partial replyAll questions will be
answered in a proper manner in this Session.

*42 [Transferred/Postponed]
Increase in crimes against women and girls in Delhi

*43. SHRI ARVIND KUMAR SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether cases of crimes against women and girls including rape and
molestation have increased during the last year (2012) in comparison to previous
years in Delhi;
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(b) if so, the details thereof for the last five years and the current gear
far, yearwise and crime-wise;

(¢) the reasons for continuous rise in crimes against women and girls;

(d) whether United Nations has termed rape and molestation as the national
problem of India;

(e) if so, the details thereof; and
(H the response of Government thereto?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPALLY RAMACHANDRAN): (a) to (f) A Statement is laid on th&able of
the House.

Statement

(a) to (f) The yardstick generally used to measure crime is on the basis of
per lakh population i.e. incidence of crime. The incidence of rape per lakh of
population was 4.13 in the year 2012 while it was 4.42 in the year 2005. Similarly
the incidence of molestation of women per lakh of population was 4.26 in the year
2012 as compared to 5.12 in 2005. The data since 2005 is given below:

Crime Head 2005 2006 2007 2008 2009 2010 2011 2012

Rape 442 4.10 3.86 295 292 3.09 341 413

M.O. Women 512 4.73 561 3.87 343 3.67 3.92 4.26

96.32 % of the rapes reported to Police have been committed by the accused
known to the victim and 3.68 % by the strangeks. per the NCRB Report of
2011, the incidence of crime committed against women in Delhi (State) i.e. crime
against women per lakh of population is 31.2 which is less than many other States
in the country Notwithstanding this, &rts are on to create a safer environment of
women, Government have recently issued an Ordinance providing for more stringent
punishment for a broad range of crimes against women.

There is no official communication from United Nation terming rape as a
national problem of India.

#t srfae R R ol weew, i 16 R @1 ol Reelt & aR
Td URIgE AR @I Sl Hedl 8g, 98 S IH B A &l guid | 98
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dedl W TS & 9FYS @l 8T el Y| 99 "edAl & 9] WK U9 el
Ifert gRT BT IR U4 U YUR % W gede dRe fhy Y, o oFR
17 RFR ¥ 2 98 & d9 @ @l & ool yfo & ofiwel & <@, @1 W
T 17 oA # AfReRl & W THH F 64 (FFEM)...

$t wwmfy: ward gfeg, oM @ 99 Ug W@

2 RfI< IR fE W, ¥ g@@ 9@ € SWie gl gR1 WR Al H
Rore a5 =€ @1 et €1 # w3 oSt @ S wEdr g fe w®n WReR
RfdeTeNd vd RUIE a9 9 @R arel Yferdsiial @ Rierd fad & dod e
qrdd PR P SINCH I HHCT DI BN & ATHY ...(TFEH)...

MR. CHAIRMAN: A question is not a statement.

fa et

A sRfe PR Rae won &1 wrguE grREd e

SHRI MULLAPPALLY RAMACHANDRAN: Sir, | share the sentiments
expressed by the hon. Memb@&ir, crime, in all its manifestation, especially crime
against women and children has to be condemned very strofigly society
which does not respect woman cannot be called a civilized so&eatyl have
figures to show that Delhi is far from being a Capital crime. ditystands at 16th
or 17th position when compared to other cities in India. Even on international
front, Delhi is not as bad as it has been portrayed. Now | come to the question
of Verma Commission Report. On the basis of it, an Ordinance has been
promulgated. On this Ordinance, hon. Home Minister will be coming to the House
with a piece of legislation.

#$t srfds AR fe wvfa S, =mwfer, afree vd S=fer) & Reams
gpd AT AM Sddted @l Rrerd o Uiy orgafd & oas dRA Bl ey
SNed @8l PHRM ERT & g 8, W= WAR o 39 NwIRe &1 I+ E4
Wae sremrew H wifiel € fhw B fioel o oanl A 9gd W U AMC WHEA
o €, R gfe wd S wmafe siieal 3 fwrfle orgEfa & 5w e
B B W T H U @ d e A g fear g1 H AR #= oSt W
SEET AEdl g b WeR o9 B dHAiRdl $ "Wl H fqwriy srgAfd @
ATIHT TEI WY bRcl, dl S JWE H WOl W g P U Fg BT
B ey oAl @ @ @ UeM @ JE w2

SHRI MULLAPPALLY RAMACHANDRAN: Sir, against those police fafers
who did not register the case, legal action will be takéfe are already
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proceeding against some of the officers. For the benefit of the House, | may
inform that departmental proceedings have been initiated against one Special CP
one Joint CPone DCP one Additional DCR all of whom are in the IPS cadre,
and, two DANICS dficers dealing with PCR Control Room anaaffic. Sir,
departmental proceedings have also been initiated against one senior DANICS
officer posted as Secretar@@ate TransportAuthority, GNCTD. In addition to this,

one inspector and seven constables have already been suspEhdeddssistant
Secretary TransportAuthority, GNCTD has also been suspendédready, the
Lieutenant Governor has suspended #©P rank oficers immediately after the
gang rape incident. Thus, eleven officers of various ranks have been suspended
and seven senior fafers have been proceeded agaimsttion against Doctors

and staff of the Safdarjung Hospital has also been recommended to the Ministry

SHRI FARVEZ HASHMI: Sir, through you, | would like to know from the hon.
Minister as to how many cases of rape and molestation have been reported after
the case of Damini in Delhi, whether crime against women has increased or
decreased after that, and, whether the police is able to check it or not.

SHRI MULLAPPALLY RAMACHANDRAN: Sir, the steps taken after the
grusome gang rape in Delhi, or course, have generated confidence in the minds of
the women, and, ngwa lage number of them confidently and without any fear are
going to the police station and the police have started registering all cases
reported by them. Therefore, if you look at the crime rate and say that it has
increased, it is mostly because of this reason.

St arfeqrer Y @@= 9uIfa wEley, ST g b9 IPRGIE Bl gdrn e
F MR B T IR R PR AR B RS T B A PR VA T
FRAT B, A IS GAe TRE BT g1 4 AEEE A Sl 9 yedr d@wdr §
W Al HE A BfaeeE e fedar 22 fead ami @l O dd Aol 832

SHRI MULLAPPALLY RAMACHANDRAN: Sir, in the present ordinance, there
is a very strict provision for taking the concernedicefs to task.According to
my information, it is one year rigorous imprisonment.

#t afd=rer I @ fha W AR @ W g§g? How many have been

convicted?

SHRI MULLAPPALLY RAMACHANDRAN: Ordinance has already been
promultated, and, action will be taken.(Interruptions)...
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S SffaArer I @ fBAT @R B |Om gs ©7 ..(@dEM).. This is my simple
question....(Interruptions)...

SHRI MULLAPRALLY RAMACHANDRAN: | have already given the details of
the oficers against whom action has been taken,iheing taken.

SHRI AVINASH RAI KHANNA: How many accused have been convicted
under this offence? This is the question. My question concerns the period before
the Ordinance...(Interruptions)...See, you have given the information from 2005.
...(Interruptions)...

SHRI MULLAPPALLY RAMACHANDRAN: Sir, if you see this
...(Interruptions)...It was 47.3 per cent, while the all-India figure was 26.9 per cent.
In 2010, it was 34.6 per cent while in 2011, it was 41.5 per cent.

SHRI KUMAR DEERAK DAS: Thank you, Sir Crime committed against women
in Delhi ...(Interruptions)...

ST TWT OTg]: |UUld S, § Ig dedl [Edl g B ..(@EE)..

MR. CHAIRMAN: Silence please...(Interruptions)...3d 98 SISY, 3@l dRT
T8l gl ..(@agH)... Mr. Das, please go ahead.(Interuptions)...

SHRI KUMAR DEERAK DAS: Sir, from 2006-2012, there has been a regular

increase in crimes against women(Interruptions)...
ST UWT SIGY: WUl SN, ...(HGET)...

MR. CHAIRMAN: You can't intervene like this..(Interuptions)... Please sit
down. ...(Interruptions)...

SHRI KUMAR DEERAK DAS: In 2012, rape cases have been 4.3 and
molestation of women is 4.26. Most of these women are from the North-East
Region. Girls who are coming from Manipdrom Mizoram, fromAssam for study
and who are doing some job for their bread and butter are being raped and
molested. So many futile steps have been taken by the Government. | have raised
this matter on various occasions, but the Government has failed to give an
assurance that North-Eastern girls will be safe. So, | want specific assurance from
the Government that North-Eastern girls will be given protection against crimes in
Delhi. Will the Minister assure usThat is my question, i
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SHRI MULLAPPALLY RAMACHANDRAN: Sir, all necessary steps would be
taken to protect the interests of the ladies, especially the girls who are coming
from the North-Eastern Region, and we are taking these steps also, Sir

WELCOME TO PARLIAMENT ARY DELEGATION FROM IRAN

MR. CHAIRMAN: Hon. Members, we have with us, seated in the Special
Box, Members of a Parliamentary Delegation from Iran, currently on a visit to our
country under the distinguished leadership of His Excellemny Ali Ardeshir
Larijani, Speaker of the Islamic Parliament of Iran.

On behalf of the Members of the House and on my own behalf, | take
pleasure in extending a hearty welcome to the leader and other Members of the
delegation and wish our distinguished guests an enjoyable and fruitful stay in our
country We hope that during their stay here, they would be able to see and learn
more about our parliamentary system, our country and our people, and that their
visit to this country will further strengthen the friendly bonds that exist between
Iran and India. Through them, we convey our greetings and best wishes to the
Parliament and the friendly people of Iran.

MR. CHAIRMAN: Question No. 44.

St e WA, FUU SN, S W US I gART W o1 . (FUN).. I§ 984
important questioreg |

MR. CHAIRMAN: Only three Supplementaries can be asked. Sorry

SHRI RA/I SHANKAR PRASAD: Sir since it is a very important question,
please allow more Members to ask questions.

MR. CHAIRMAN: If you wish to amend the rule, please go through the
normal procedure.

SHRI RAVI SHANKAR PRASAD: Sir, your discretion is unlimited.
...(Interruptions)...The point is, the whole country is agitated, people are agitated
and the Members have legitimate questions to askaterruptions)...Kindly allow
them to ask.

MR. CHAIRMAN: Ravi Shankarji, as a Membheand a senior Membeyou
are within your rights to propose a change in our operating rules. Till such time,
as rules are, it is the duty of the Chair to implement them. | do not want to
...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD: On important issues, you can have
discretion. ...(Interruptions)...

MR. CHAIRMAN: Question 44, please..(Interruptions)...
Suggestions foramending Juvenile JusticeAct

44. SHRI JAI PRAKASH NARA'AN SINGH: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether Government is considering to amend the Juvenile Jéstict®
lower the age limit from 18 to 16 years;

(b) if not, reasons therefor;

() whether Government has received many suggestions from State Police
officials and other @anisations for amendment of the Juvenile Justice and

(d) if so, the details in this regard and Government's reaction to these
suggestions?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)A statement has been
laid on theTable of the House.

Statement

(@) to (d) In a meeting held by the Ministry of Homéfairs with Chief
Secretaries of the State Governments and Director Generals of Police on 4.1.2013, a
suggestion was made regarding lowering of the age of juveniles. Howibeer
Committee onAmendments to Criminal Law under the Chairmanship of Justice J.S.
Verma (Retd.), in its recommendations submitted on 23.1.2013, has not supported the
suggestion regarding reduction of the age of the child in conflict with law
Accordingly, the Ministry of Women and Child Development is not presently
considering any amendment to lower the age of children in conflict with law under
the Juvenile Justice (Care and Protection of Childfet) 2000 (JJAct).

Other suggestions received from various organisations regarding amendments
to the JJAct include, inter-alia, penal provision for non registration of Homes for
children; strengthening of provisions related to adoption of children; clarity in the
roles of ChildWelfare Committees and Juvenile Justice Boards; special provisions
for children in conflict with law who have committed heinous crimes; and trial of
such children in conflict with law in adult courts. These suggestions are under
consideration of the Ministry
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Mt ST yerer ARmEY R wwfy Sf, g @ A7 feeelt S Ywogem g,
I & qrg | fhaw Y @ MY, SFeT @ foemr & W ¥, @ counting
T ¥ Rl ¥ gy 59 % B A Y T oMl wE aR & ¥ aR 3w A
T8, fagel d W &9 39 IR T 2| Ud dEEd © (P -

" &1 & el SFd B Bel S,
e FEd SS9 U B 9 Al

3y Wy # oA fbad € B aN oY, S @ o S strictly fol-
low &1 &%, @ db FEd HT Dy [SHAT TE T

st ke oMU HU wate  gfoul

Mt S yHT ARV g W1 dare dE T P oond ' €1 A fowel A 6
TqEH A Th dAsdHl BT goAchR fHar, eE ue qErfest Y afwfad enl gw
AT dTedh &I SY 17 9, 5 Fed il 39d 9€ 9 W H IR wX
sffem # R FR @ A gel ¥ #H S ¥ 9 @wd g 6 R’ WeR
=7 affm @ ey e afe 98 a1 sHe R’ OBRU &

St pom dRer. 99fa S, $9@T questionI® ¥ fF ST @R juveniles
R ITH IH P B W A B geM bel b oo o fegwr # faed #
rarest of rare casgsl, I@H UH juvenile & IF HH M| o TH juvenile B
TEd gU B9 W juveniles® SH HH N, AT SRR el BN, KRB EAR
T H 42 WIE populationde@ @ T AR BRI 44 TR I AR Q¥ H T,
fSRP "R " serious and non-serious crime repgd, d SEH 01 W I
crime &) &, 594 $© henious®, $© seriousg R $B non-seriouss |
Non-serious crimedi S $® W Sor forg, y@ ot a & 8ol ot - 3R 9
WE & crimes® fou @ &4 @2 & STH SH 16 NP ST Yol P @l IR
for Sg, A1 ¥% AR AW & el b G U™ G BNl MY & 9ol dhed &b
e @ Wiy €1 H9 9gd ¥R NGOs & 99, activists® w1, S child expert
g, consultationfdam a1l I=F FB & Ud-al F=d & henious crimed=d © 3R
3 P9 ¥ e IR § MU 99 X I8 B, d 9P rarest of the rare case
AR W 3fel I@IR B8 SW| §H RE P T B IF R A 16 WA IR o
I IAH SR HH IR G, A 9 e, Sl Bl-ARR normal crimesadRd ¥, 6 forg
I die & Bl V9 g=@ Bl ' W 9Hel @Ryl YW d=@l @ 89 homesdH
Tod &1 99 Yo SId Wa} St § @ S9el CWC A Juvenile Justice Board
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F AT ST Bl OIS I BW H WSl ¥ IR SR SWaT crime seriousTEl g,
qr B A IER W ex Bis fedl ST ¥l g dea W I AR’ e ®
f& d=di @1 e environmentfidll $B F=d surrendered®, B abandonedt,
P orphansg| S Tl Bl bl AElA e, el goe 4 9 i aRRefy
oMY B IAGI G HY AW ANING I Gh, IE TARI RERRT BN,
3T S@ SH HH PR P [T IS BF AR TRl © IR juvenile & ST SH
18 Wl & 9Y ¥, € dEl el |

s wmaRn gERT ueE gioul
St ST ysrer AREY fE W, TR TR ¥ Usd s A Ud we iR
st wumafn €, € gERT ue gfeud

St S uHer AREY g W), i S juvenile crimedRar ¥ W4 crime &
criteria ®1 3y classify PUI sFR f& juvenile 7 e IR foran, HISH TR
forar, @8 o/ crime g3 R SR S99 fhdl &1 "SR wR femn, o oaR
98 A crime M| $9F oIy ®Ig criteria §18Y, MM VAT &R aldi Bl juve-
nile ¥ e fHaT ST AH| IE H Usel questiond Tdy H HEAT drEdl o |

W AR questionTg & & faeel iR a9 we”l 4 s= ufafed emuar &
@ E| A gedl @ e dier drell ®1 999 @ithar SR gedl @l S
AR ST Teld BM BRE Bl T od €1 H Al wEw A S dedn g fh
59 iy § WeR F®T $HIH Ial W& 87

St HOm R FHRT ST, SR S Ugen ued kA fF S = serious
crime ®xd &, TP f I@T MY, d H AUS HEAH F g agd b Sqb
homesaer € 3R Sl g8l dF A db I@IR P oM & S g 3R
SR FHSRT ST B ..(AEET). .

sft S uerer AREer g 9, 98, 97 ued & 9 g
St Fom AR feRS! 9 Wi 9@ B .(FEEH)...

st S werer AREYT RE W wE dEr ¥ 5 9w duar 8 8 Swad
TR 9§ I8 U Sor ¥ fb S 9=d dudt 8 @ 8, Sd U WReR
RN B B B2

St WAL 3MU U e @1 SEE G ooy |
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ST FOT AT S g=d AUl 8 8§, sHdl Rals H Il ddR 3y
< o, <lfbd O 9= serious crimedx & & ST (U ..(FGUH).. homes 3T
TR 99 W d% @ A T . (FGEF).. IE 3MUb TH H T oo fb fhew
god dgdr B IE &2 M dedl @I, juvenile @ [H FHH IR B 9 bl Bl
...(STFET)...

At ARy 96 SISY . (@@EH).. w8 eEQE, geE vl

M saar e FOAE: W), § oUd wew q "EEE H4E Jeledn 9 AE
ST ATedT § HAl Weledr 5 e d &1 fear b age reductior¥pr @ig  consid-
eration &l ¥, =i 37 replys § Famm ¥ f& various organisationd Tae #
sHisic & fau $B wow iy &1 a1 4 e WM 9 A #A qeedr
g AT Gl § b S ¥oRd under consideratio, AR @l S WU

A H fhaar gy e

S pOT AR w9l wEled, § AU wEgd W A 9ewd Bl gl
el g & seisic & foy U aE AN T emh €1 e wEem griooi
40113 @ J& A AR Yoy HeiHewrel @ AT gs N, S9§ SR Sy W
A & fag w1 on, e & AR T TE AF ¥ S99 B g gafa
T8 AT f6 ' W & gwdl Bl oY fdd & dNg I@El d@Ed §l PR OEH
T Pl GHAMPR S FEl I W Al FhA Al I8 MM TR 9 B ST A
ARG IR §6b A@ 3 Py FisHed B8R UM 78l Y 8, O W 8d
HRISY FR [H | T B oG A oft, ofed S o'W WEl AM W F 'R
eyl 3R fgTge SiRed dIe H B9 @l 301 aiiaRyl ° W, a8l W
B Sigey P BRIl T Hdh, ITPI W P Rl Wb, 3 W BH PMH IR
e Bl 9/l S BIC-BIC FSHSH MY €, ST WSl W WHI M| [ W
BH T BRTSY PN SR gl PR b dlq IR SRd gy Al 8H SHH
srfeHT AR

st R et weiey, A @@ § av § 4t @ e TRRw R S
9 He AT A, S dSh Bl USYH H AR H, PSS P gR H O Waw R
off, S99 uwar o b g8 s fagar @1 der o7 3R Fgd B SRw R HIA
URAR ST ATl SBI A7 bl gg A TE A A1 b SHer der e g W
R O 39 TRE DI YSYA Al ged ggd g9 WAl H O gEy 3R fdeell ORY
e’ H TEd B OBH AR WAl weRd 9§ S dEd § 5 R’ s e
RPple WHR & U & I 8 b 39 TRE & Sl @G qed 8, S peurl
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W I el fRaa € 9 59 31 9 3w w2 A weea A onft @' fb
B S9! fdd P TuEle @A AEd &l H AFME HA S W Sl diedn g e
3 WE & fbad de@ B WHR A qW d & A9Ed @ T IR A6 oy
frd e @ Wen @ i s=F e 2 e 9 9=, e aR § s
HOAl & f 9 ST AMREG I W, 39 dWE Bl b TN WIR D IR ¥
8l B ©7

St Fom dRer [T S, SR W del B B9 3 9wl @l fRd & ToRe
G ded &1 BARNI ImsHMid, Integrated Child Protection Scherfie e d&d
| IS BT OEH S-S SRNAR Id ® f Jfese wiew @ @,
Aegdl a0 SO a9 R oefed # gar oar 2l swH oMl 9% g § S
Aegddl 4, 9 214 A, ofdbd B4 PR B AR 3@ 617 WAeeygall 9 &1 =l
We 9 ge A o Jfosd Sew 98 9, 9 220 9, @ 607 9 FF 2|
MUy # We TaHcH @I THI TR UAl dRA & fog g FEl T f
S-S We #H, Pelbsl U9 @=d 8, o surrenderedE, abondoneds, street
children €, roadside# & f5F&1 HI$ 78l & T TR d 8 o) o ol
g9 B @ S UNT @4 € under this schemegg w1 &9 S 9@ UgAl A6,
qife 57 Jl B b 9 Gauw el iR T o AMRe 9 |l

ST. YW UHEE GUOfd WEldy, § aud wegw W H Sl W S aiedl g
fo 9 Jfaasar 7 Ry fPy € - wife STH1 AW W W Sl 8, Sd!
TR G5 98l il 3R S 8 ¥ 949 o omar & - W fean g=@ @
arg Bl RS g7 U ® b S bl R fbar q S R s aig
Rae WeR & o™ T8 22

A Fom ARY. WERY, AN SR T TP SFST HE fHArl 201213 @ Sl
W U RUC ol 8, I9F AR ACUNUTHE & "R 74,742 eI Tl N9 Fei
P B Y W ST QB WO € I B BRG] Sl ¢F dRd @l S9d 9|
S 9 18 W & B O ©§ 99 d g BAR UM el Ied| 18 WA B IW
dP 8H 9= o PBRd © [P Bl SMERU HAT B, SABl FAER bAT & R
SEHT JAMERY] R FAGER IJTST BT & Al d FAN H AT W H e W gl

T IH UBRE W, W Fad IE A1 fF o188 A @ [F IR FRA &
e U dedi A Ry fhu W 8 fhu aife & s 9 @1 sk o fB |
S S@l 99 T8l "el @ £ 3R el ' gUR T # W@l B, SEdl Bl
W ST AT AT Sl TI? SR AW T8I TAT Al SABI Y USRI Sl @Y
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IR O IR B, [P TR F eI F gom Ao @fev T fF S¥ & fRuw
Jl L (ETE).

MR. CHAIRMAN: You can't put two questions.

S N UHIE: X 18 Ul @& 98 d Ud BRT Ugdl Pls dedd dY o al
R S GOl Hel &l SR

et wmr R wunly A48, ' UR UBd $ [V B SorT o, dfdd
M BH diem & Hiwr T8 Al g @1 fer M g € AW dd ® g

MR. CHAIRMAN: Mayaiji, you know the procedure.

Sl PO AR GG S, SR fR A PET [ B9 18 W db SHdl
track &xa €, BW H B oI SHBI ARV @ § 3R U9 AR 18 A qAd
SRV S W, A I Gl € AW g8l BR 98 QGE WASER BN SR S0
JAMUH FATST & AT WG B |

Contribution of manufacturing sector to GDP

*45. DR. KANWAR DEEP SINGH: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ the current contribution of the manufacturing sector to the country's
GDP;

(b) whether Government is taking any steps to spur the manufacturing
sector which can lead to massive rural employment generation;

(c) if so, the details thereof, including the impact of the same on rural
employment over the last four years; and

(d) if not, the reasons therefor?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) to (d)A Satement is laid on th&able of the House.

Statement

(@ The share of manufacturing in the Gross-Domestic Product (GDP) has
been hovering around 15% to 16%s per Advance Estimates (AE) made by the
Central Statistics Office (CSO), the contribution of manufacturing to the (GDP)
during 2012-13 is 15.2% at factor cost at 2004-05 prices.
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(b) The Gowernment is taking a number of steps for development of the
Manufacturing Sectorincluding those for boosting employment including rural
employment.

The measures taken recently include announcement of the National
Manufacturing Policy (NMP), 2011 with objectives of, increasing the share of
manufacturing in GDP to 25% and creating 100 million additional jobs over a
decade.The policy inter-alia, envisages setting up of National Investment and
Manufacturing Zones (NIMZs), which are industrial townships, benchmarked to the
best manufacturing hubs in the world. So far eight NIMZs have been announced
along the Delhi Mumbai Industrial Corridor (DMIC) in the States of Gujarat,
Maharashtra, Haryana, Uttar Pradesh, Rajasthan and Madhya Pradesh. Four other
NIMZs outside the DMIC have been granted 'in-principle’ approval — twanahra
Pradesh and one each in Karnataka and Maharashtra. NMP also envisages skill
development as a priority area.

Over the years, the Government has also simplified and rationalised the
Foreign Direct Investment (FDI) Policyo attract FDI flow into the country

The other important steps taken involve Delhi Mumbai Industrial Corridor
(DMIC) project along the dedicated freight corridtaunching of the e-biz Mission
Mode Project under the National e-Governance Plan, and creating a joint venture
‘Invest India' in association with FICCI as a dedicated agency for promoting
foreign investment in India. Besides, incentives are given for helping industries in
difficult areas through Plan Schemes Tofinsport Subsidyspecial package of
incentives for Special Category States, North-East Industrial and Investment
Promotion Policy 2007 and specific programmes like Industrial Infrastructure
Upgradation Scheme, Indian Leather Development Programme etc.

Sectoral Ministries in the Government are also implementing various schemes
and programmes for manufacturing, which have potential for increased employment.
The Ministry of Micro, Small and Medium Enterprises (MSME) is implementing the
Prime Minister's Employment Generation Programme, which is specifically targeted
to create self employment opportunities, through establishment of micro-enterprises
in the non-farm sector by helping traditional artisans and unemployed youth and
programmes for assisting micro, small and medium enterprises in the area of credit,
technology skill development and marketinghe modernisation and technology
upgradation programme witemphasis on power loom segment of the Ministry of
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Textiles and the Megd&ood Parks Scheme of Ministry of Food Processing
Industries are other examples of schemes which contribute to increasing industrial
production and employment.

(¢) The Government has taken a number of steps to spur the manufacturing
sector as has been outlined in response to (b) above. Howéeeindustrial
performance has been influenced by global slowdown apart from subdued domestic
demand and supply side constraints. No separate study has been made on the
impact of the measures taken by the Government on the rural employment
generation during last four years.

However according to the quarterly Quick Employment Survey of Labour
Bureau, Ministry of Labour and Employment, while there has been loss of
employment in mining and marginal loss of employment in leather and transport,
overall there has been net employment generation of 27.38 lakh persons in select
labour intensive and export oriented sectors (including both manufacturing and
service sectors), viz textiles, hand loom/power loom, metals, automobiles, gems and
jewellery and IT/BPO between the Surveys conducted in Ocidbeember 2008
and April-June, 2012.

(d) In view of (b) and (c) above, does not arise.

DR. KANWAR DEEP SINGH: Mr. Chairman, Sjrmy question wasWhat is
the contribution of the manufacturing sector to the country’'s GDP? The hon.
Minister has replied that the contribution is hovering around 15 per cent. | want to
underline the aspect 'hovering' because to me it shows that it is dismal and
stagnant. Sjrour country's is a very specific and peculiar cédeover the world,
the developing countries go from agriculture to manufacturing and from
manufacturing to services. In our case, we have missed manufacturing. In a
country like China, which was developing along with us, the manufacturing
contribution to the GDP is around 32 per cent. The hon. Minister has also given a
slew of schemes announced by the Government which, he says, will target around
25 per cent of the manufacturing contribution. In my opinion, these schemes will
not take us anywhere, till the time we address the root cause. The root cause is
bad infrastructure, like inadequate poweradequate seaports, complex labour laws
and environmental clearances. Is the Government planning to address these root
issues? Otherwise, we will still keep on hovering and we will not take off.

SHRI ANAND SHARMA: Mr. Chairman, Sir | have given a very
comprehensive reply to the hon. MembEirst, so for the share of manufacturing
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in the GDP as | mentioad, it is somewhere between 15 and 16 per cent. Just to
elaborate, hovering is that over the last decade or so the percentage share of
manufacturing in the GDP has remained the same. This is one sector which
provides employment to 11 per cent of our people. It is because the GDP has
grown; it is not that the manufacturing has stagnated. The Government's concerns
are real. | agree with the hon. Member that there are multiple issues or factors
which have led to slow growth, which include land acquisition, environmental
clearances, cost of credit, availability of credit, etc. But in the last few years,
there have been concerns because of the global slowdown. It is not only the
schemes which | have mentioned, the various schemes under the Departments and
Ministries of the Government, are concerned over the slow growth of
manufacturing. Recognizing the fact that agriculture as such will not be able to
sustain or provide employment to 53 per cent of our people, the only area where
jobs will be created is manufacturing. It is not only the services sddéyond a

point, the services sector will also not be able to create jobs. The services sector
will grow on the strength of the manufacturing sect8o, the National
Manufacturing Policy as | have mentioned, addresses all these issues. In our
understanding, this is one policy which has resonated. It is the biggest policy
rolled out. The primary objective of the National Manufacturing Policy is to raise
the share of manufacturing from 15-16 per cent to at least 25 per cent in one
decade. Second, to create 100 million skilled jobs in one decade; and third, to
encourage innovation, skills training and also green technologies. The principle
instrumentality or the instrument to achieve this objective is the establishment of
National Investment and Manufacturing Zones. These will be standalone integrated
industrial townshipsTwelve of these have been approved.

Eight of these are coming along the Delhi-Mumbai industrial corridevould
like to inform the hon. Member and the House, through youy, tBat in case of
these eight, for seven, the Master Plans have been approved. So, we are taking all
steps in this directionAnd, as for these National Investment and Manufacturing
Zones, these are being developed by the Government of India in partnership with
State Governments where the trunk infrastructure is being funded by the
Government of India and land is the equity d&t& GovernmentsAnd, for the
first time, a single window approval mechanism hagecéfely, been put in place.
We have invoked an article of the Constitution, namalyicle 243Q (1) (c). So
these industrial townships or NIMZ will bself-governing ones.
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DR. KANWAR DEEP SINGH: Sir | will go to my second supplementary
although 1 did not get the answer to my first supplementary because my specific
supplementary was: Is the Government planning to address the root causes which
| explained? But | did not get the answeétowever | will go to the next
supplementary

Sir, the hon. Minister was very aggressive in promoting the FDI.
MR. CHAIRMAN: Please avoid adjectives.

DR. KANWAR DEEP SINGH: Sir the FDI in retail, which, in Hindi, isga1
amiRal & Rgemw | But my specific supplementary to the hon. Minister is this. Is
the hon. Minister planning an FDI policy specifically on manufacturing because
that will create jobs?

SHRI ANAND SHARMA: Sir, the FDI policy is sectameutral. The FDI policy
is not sector-specific. Of course, we take decisions about which sector to open up
or not. But the FDI in the manufacturing sector is allowed. Overall, when we look
at the FDI policy it has gone through rationalization and simplification in the last
three years in particulatEarlier the FDI policy used to be communicated for
various sectors through the Press Notes of the calendar Ipedanuary 2010,
there were 178 Press Note communications about the FDI pdlere were also
RBI Circulars and FEMARegulationsAll these have been put together in a single
compendium. So, anybodyooking at investment policy in India for the FDI, can
easily understand thenWe have also raised the cap. Eayliany project costing
more than Rs. 600 crores would require CCIl approWs. have raised this to
Rs. 1,200 crores, but removed the word 'project cost'. This means the direct equity
coming into the project. So, investments up to Rs. 1,200 crores will have automatic
approval. Lastly Sir, the Government has created a companyest India, which is
in partnership with the industryto promote investments and to get sectoral
support through counseling.

SHRI RAJIV PRATAP RUDY: Sir, the Minister has given a very

comprehensive answeSince very little time is left, | will, straight away put my
supplementarys=< @8 ¥ f& AR S Ao & g

M s <RaT, 2 M 9t €, U Siedl WAt vl

At woie yaw wst wwfd o, § WY 9are ggar €1 The Eleventh Plan Paper
had said that the growth should be up to eleven per cent and the Plan Document,
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which has come out, the revieways that the growth is stagnated at seven per
cent. So, the actual growth has not taken place, which has been admitted by the
GovernmentAlso, in the previous years, namelg 2009-10, the FDI which was 5.1
billion dollars came down to 4.8 billion dollars in 2010-11, and we really do not
know the figures as of nowso, what the hon. Minister is saying is, actyalipt

true. In the manufacturing sectadhe growth has come down which is visible and
evident from the Documents.

MR. CHAIRMAN: Please put your supplementary

SHRI RAJIV PRATAP RUDY: What | would like to know from the hon.
Minister is whether the actual growth, which he is explaining, has taken place or
not.

SHRI ANAND SHARMA: Sir, 2012 has been a bad year for the FDhie
global meltdown, the Eurozone crisis, that is, the overall environment has affected
the FDI climate. Despite that, all the three major studies, includingVoréd Bank
Report, the JBIC Report and the KNA Report have put India in the first three, as
the Most Favoured/Destinations for FDI. | agree with the hon. Member that
because of the slowdown, capital formation has not taken place; investments have
slowed down, and as a result, manufacturing has adversely been impacted, which
is a matter of national concern. Therefore, the Government is taking all possible
measures to attract FDI and to ensure that domestic investment increases,—India
has maintained a very healthy domestic investment rate through out we—will try to
do whatever best is possible.

MR. CHAIRMAN: Question Hour is over

WRITTEN ANSWERS TO STARRED QUESTIONS
Objectives behind the setting up of SEZs

*46. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE and
INDUSTRY be pleased to state:

(@) the objectives behind creating Special Economic Zones (SEZs) in the
country;

(b) the State-wise, number of SEZs presently functioning in the country;
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(¢) whether they have been fully insulated from domestic regulations and
infrastructure inadequacies; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) The principal objectives behind creating Special Economic Zones
(SEZs) in the country include:

() generation of additional economic activity;

(i) promotion of exports of goods and services;

(i) promotion of investment from domestic and foreign sources;
(iv) creation of employment opportunities;

(v) development of infrastructure facilities

(b) The State-wise, number of SEZs presently functioning in the country is
given in the Statemen(Seebelow).

(c) and (d) The fiscal concessions and duty benefits allowed to SEZs are in
built in the SEZAct, 2005 and SEZ Rules, 2006 made thereurilee exemptions
available to SEZs are in the nature of incentives for export and towards
achievement of SEZ objectives and are consistent with the principles that guide
export promotion initiatives of the Government in genefdl. other domestic
regulations are applicable to SEZs, unless specified otherwise under th&cEEZ
Development of infrastructure facilities within SEZs is encouraged through
incentives provided under the SEZ Palicy

Statement

State-wise distribution of operational SEZs
(as on31st December2012

State Operational SEZs
1 2
Andhra Pradesh 38
Chandigarh 2

Chhattisgarh 1
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1 2
Gujarat 17
Haryana 4
Karnataka 21
Kerala 7
Madhya Pradesh 2
Maharashtra 19
Odisha 1
Punjab 2
Rajasthan 5
Tamil Nadu 33
Uttar Pradesh 8
West Bengal 6
ToTAL 166

Missing children

*47. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the Sate and UnionTerritory-wise estimated number of missing children
in the country;

(b) whether it is a fact that this problem has acquired alarming proportion
and that the law enforcement agencies are not in a position to solve the problem;

(c) if so, the details in this regard; and
(d) the action taken or proposed to be taken in the matter?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.PN. SINGH): (a) to (d)As per information provided by National Crime Records
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Bureau (NCRB), data regarding missing, traced and untraced children for the years
2009, 2010 and 2011 respectively is given in the StateliS=#below).

As per seventh schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility for prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/UnionTerritory Administrations.

The Ministry of HomeAffairs issued a detailed advisory on missing children-
measures needed to 'Prevent Trafficking' and 'Trace the Children' regarding dated
31st January2012. $ates/UB were advised on various measures needed to prevent
trafficking and to trace the children. These includes computerization of records,
involvement of NGOs and other organizations, community awareness programmes

etc.

The Ministry of HomeAffairs issued anotheAdvisory on missing children
dated 29th October2012 wherein the t&es/ UF were requested to become a part
of a country wide online database on Missing Children named Track CHILD" which

has already become operational.

An advisory based on the Supreme Court Judgment directing all State
Governments/UTAdministrations to appoint one Child Juvenilefi®ér at each
Police Station in State has also been circulated on 02.12.2011. Directions to set up
Special Juvenile Police Units in respective districts in the country have been
issued.



Statement

A. Yearwise information on Missingfdced/Untraced Childen (Upto 18 years) For year2009

Sl. No State Sex No. of Total Total Un- State-wise State-wise State-wise
Missing Traced traced Total Total Total
Children (4-5) Missing Traced  Un-traced
(M+F) (M+F) (M+F)
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Male 16 15 1 46 44 2
Female 30 29 1
2 Andhra Pradesh Male 1335 1112 223 3084 2576 508
Female 1749 1464 285
3 Arunachal Pradesh* Male 0 0 0 0 0 0
Female 0 0 0
4 Assam Male 406 234 172 899 577 322
Female 493 343 150
5 Bihar Male 508 295 213 740 442 298
Female 232 147 85
6 Chandigarh Male 51 26 25 119 68 51
Female 68 42 26
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10

11

13

14

15

Chhattisgarh

Dadra and Nagar Haveli

Daman and Diu

Delhi

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male

Female

997
1826

3273
2673

146
1071
1647

598

317

131

139

209

157

913
1547

N © 0

2969
2396
75
131

1238
328
163

73
92
136
111

84
279

N O O O

277
15
15
188

270
154

47
73

2823

17

5946

236

2718

915

270

366

2460

17

5365

206

2121

491

165

247

363

581

597

424

105

119
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1 2 3 4 5 6 7 8 9

16 Jharkhand* Male 0 0 0 0 0 0
Female 0 0 0

17 Karnataka Male 1697 1482 215 3996 3534 462
Female 2299 2052 247

18 Kerala Male 401 344 57 996 868 128
Female 595 524 71

19 Lakshadweep* Male 0 0 0 0 0 0
Female 0 0 0

20 Madhya Pradesh Male 4121 3948 173 9498 8730 768
Female 5377 4782 595

21 Maharashtra Male 5927 4918 1009 13099 10952 2147
Female 7172 6034 1138

22 Manipur Male 28 27 1 45 42 3
Female 17 15 2

23 Meghalaya Male 65 55 10 168 146 22
Female 103 91 12

24 Mizoram Male 0 0 0 0 0 0
Female 0 0 0

Ve
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26

27

28

31

Nagaland

Orissa

Puducherry

Punjab

Rajasthan

Sikkim

Tamil Nadu

Tripura*

Uttar Pradesh

Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male

Female

67

1249
25

198
79
1248
1483

133

763
1092

2236

246
422
25

1044

1179
42
74
616
864

1943
761

387
827

195

204

304
51
59
147
228

293
139

117

1882

57

277

2731

226

1855

3136

668

57

2223

116

1480

2704

51

1214

272

110

375

432
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1 2 3 4 5 6 7 8 9
A Uttarakhand Male 260 198 62 431 331 100
Female 171 133 33
35 West Bengal Male 3956 1370 2556 11527 3355 8172
Female 7601 1985 5616
TotaL For Boys (M) 30366 23358 7008
TotaL For Girls (F) 37861 26703 11158
GranD ToTaL (M+F) 68227 50061 18166 68227 50061 18166

Note: Source of Data is State Crime Records Bureaux (SCRBX)

*Data not receicved fromArunachal Pradesh, Jharkhand, Lakshadweep B&mpura.

Statement

B. Yearwise information on Missingfdced/Untraced Childen for the year2010

Sl. No State Sex No. of Total Total Un- State-wise  State-wise State-wise
Missing Traced traced Total Total Total
Children (4-5) Missing traced Un-traced
(M+F) (M+F) (M+F)
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Male 15 14 1 31 30 1
Female 16 16 0

9¢
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Andhra Pradesh

Arunachal Pradesh

Assam

Bihar*

Chandigarh

Chhattisgarh

Dadra and Nagar Haveli

Daman and Diu

Delhi

Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male

Female

1501
2199
26

592

70

1467
3341

2634
2457

1233
1833
13

218
364

37
49
1183
2382

2047
1890

268
366
13

185

284
959

587
567

3700

995

159

4808

17

5091

3066

42

582

3565

11

16

3937

634

18

413

73

1243

1154
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1 2 3 4 5 6 7 8 9

11 Goa* Male 0 0 0 0 0
Female 0 0

1 Guijarat Male 1045 913 132 2868 2275 593
Female 1823 1362 461

13 Haryana Male 755 435 320 1259 699 560
Female 504 264 240

14 Himachal Pradesh Male 173 140 33 320 243 7
Female 147 103 44

15 Jammu and Kashmir* Male 0 0 0 0 0
Female 0 0

16 Jharkhand* Male 0 0 0 0 0
Female 0 0

17 Karnataka Male 2279 1948 331 4845 4234 611
Female 2566 2286 280

18 Kerala Male 411 346 65 1037 895 142
Female 626 549 7

19 Lakshadweep Male 0 0 0 0 0
Female 0 0
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21

24

26

27

Madhya Pradesh

Maharashtra

Manipur

Meghalaya*

Mizoram

Nagaland

Odisha

Puducherry

Punjab

Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male

Femde

4254
6466
6573
8250
27
15

19
241
789
1732

170
112

3901
5788
5239
6461

o O o »

91
117
441
736

o N BB

353 10720
678
1334 14823
1789
16 12
11
0 0
0
0 0
0 0
105 437
124
348 2521
996
1 72
0
168 282
104

9689

11700

15

208

1177

71

10

1031

3123

27

229

1344

272
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1 2 3 4 5 6 7 8 9
29 Rajasthan Male 1541 1268 273 3492 2842 650
Female 1951 1574 377
30 Sikkim Male 145 79 66 342 194 148
Female 197 115 82
31 Tamil Nadu Male 994 808 186 2504 2062 442
Female 1510 1254 256
32 Tripura Male 81 79 299 297 2
Female 218 218
33 Uttar Pradesh* Male 0 0 0 0
Female 0
A Uttarakhand Male 342 269 73 554 433 121
Female 212 164 48
35 West Bengal Male 5016 1931 3085 15835 5518 10317
Female 10819 3587 7232
TortaL for Boys (M) 30954 22688 8266
TotaL for Girls (F) 46179 31209 14970
GranD ToTAL (M+F) 77133 53897 23236 77133 53897 23236

Note: Source of Data is State Crime Records Bureaux (SCRBX)

*Data not received from Bihar, Goa, Jammu and Kashmir, Jharkhand, Meghalaya and Uttar Pradesh.
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C. Yearwise information on Missingfaced/Untraced Childen for the year 201

Sl. No State Sex No. of Total Total Un- State-wise State-wise State-wise
Missing Traced traced Total Total Total
Children (4-5) Missing traced Un-traced
(M+F) (M+F) (M+F)
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Male 19 16 3 67 58 9
Female 43 42 6
2 Andhra Pradesh Male 2084 1398 686 5470 3767 1703
Female 3386 2369 1017
3 Arunachal Pradesh Male 23 16 7 64 47 17
Female 41 31 10
4 Assam Male 835 450 385 2290 1329 961
Female 1455 879 576
5 Bihar Male 504 237 267 889 504 385
Female 385 267 118
6 Chandigarh Male 104 0 14 211 164 a7
Female 107 74 33
7 Chhattisgarh Male 1248 871 377 3905 2525 1380
Female 2657 1654 1003
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1 2 3 4 5 6 7 8 9

8 Dadra and Nagar Haveli Male 2 2 0 7 5 2
Female 5 3 2

9 Daman and Diu Male 4 3 1 8 6 2
Female 4 3 1

10 Delhi Male 2943 2427 516 6054 4823 1231
Female 3111 2396 715

11 Goa Male 108 83 20 248 203 45
Female 140 115 25

12 Gujarat Male 1074 637 437 3317 1719 1598
Female 2243 1082 1161

13 Haryana Male 698 451 247 1191 756 435
Female 493 305 188

14 Himachal Pradesh Male 192 172 20 437 393 a4
Female 245 221 24

15 Jammu and Kashmir Male 198 155 43 441 340 101
Female 243 185 58

16 Jharkhand* Male 0 0 0 0 0 0
Female 0 0

17 Karnataka Male 1624 968 656 3838 2356 1482
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19

21

24

26

27

Kerala

Lakshadweep

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Odisha

Puducherry

Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female
Male
Female

2214
428
855

4369
7765
5932
8201

37

105

w

105

1533
21

1388
310
671

3314
5212
4702

&

E B wo R8BR

826
118
184

0
0

1055

2553

1230

1889

16

1

61

521
1268

1283

12134

14133

72

173

189

2176

74

981

8526

11014

50

154

387

302

3608

3119

19

126

1789
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1 2 3 4 5 6 7 8 9
28 Punjab Male 427 198 229 675 302 373
Female 248 104 144
29 Rajasthan Male 1635 1306 329 4174 3391 783
Female 2539 2085 454
30 Sikkim Male 24 19 5 7 49 28
Female 53 30 23
31 Tamil Nadu Male 961 676 285 2828 1981 847
Female 1867 1305 562
32 Tripura Male 149 a7 102 523 138 385
Female 374 a 283
33 Uttar Pradesh Male 2368 1615 753 3829 2486 1343
Female 1461 871 590
A Uttarakhand Male 334 236 93 614 429 185
Female 280 193 87
35 West Bengal Male 5825 2523 3302 19254 7227 12027
Female 13429 4704 8725
TotaL for Boys (M) 34971 23175 11796
TotaL for Girls (F) 55683 33073 22610
GranD ToTAL (M+F) 90654 5628 34406 90654 56248 34406

Note: Source of Data is State Crime Records Bureaux (SCRBXx).

*Data not received from Jharkhand.
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Enhanadng fire safety services at Hazira, Guijarat

*48. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ the details of action taken by the National Disaster Management
Authority (NDMA) in consultation with the State Government of Gujarat for
enhancing fire safety services at Hazira to minimize economic losses and to protect
human lives in any natural calamities which is one of the biggest industrial hubs of
our country;

(b) whether NDMA is going to arrange mock drill at Hazira in coordination
with the Government of Gujarat; and

() whether NDMA is aware that, recently major fire took place at oil
storage tank of Indian Oil Corporation at Hazira which created a panic situation?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) As per Section 6(1) of the
Disaster Managemenict, 2005, the National Disaster Manageménithority
(NDMA) shall have the responsibility for laying down the policies, plans and
guidelines for disaster management for ensuring timely and effective response to
disaster Accordinglyy, NDMA has already issued guidelines on preparation of
Disaster Management Plans for various disasters. The NDMA has also funded all
the States including Gujarat for preparation of their respective plans. One of the
Guidelines is on Scalinglype of Equipment andraining of Fire Services.

(b) The NDMA conducted a mock exercise in 2008 at Hazira Industrial
Complex, Gujarat. Some shortcomings which needed to be addressed were
communicated to the State Government for necessary follow up action. More drills
will be conducted in consultation with the State Government.

() Yes, Sir For dealing with the fire accident in an Indian Oil Corporation
tank in January2013, 39 National Disaster Response Force (NDRF) personnel were
deployed by NDMA to assist the local authorities.

Assistance to old persons in Himachal Pradesh

1*49.SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of SOCIAL
JUSTICEAND EMPOWERMENT be pleased to state:

(@ whether it is a fact that the number of old and helpless men and
women in Himachal Pradesh has increased;

tOriginal notice of the question was received in Hindi.
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(b) the number of @vernment and private institutions engaged for their
care;

(¢) whether Government has received any proposal from the State
Government to assist these old and helpless persons; and

(d) if so, the details of the appropriate action taken thereon by Government?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(KUMARI SELJA): (a) No authentic data is available in this regard. Howeagr
per 2001 Census, total population of Senior Citizens (60+) was 7.7 crore. (7.5% of
the total population). In Himachal Pradesh the population of elderly persons
constituted 9.0 per cent in total population of the State.

(b) to (d) Some of the important Schemes being implemented for the welfare
of senior citizens are as follows:

1. Scheme of Integrated Programme for Older Persons (IPOP)

2. Indira Gandhi National OldAge Pension Scheme (IGNOAPS)

3. National Programme for the Health Care for the Elderly (NPHCE)
Salient features of the above schemes are given in the StatéBeerielow).

There are three Oldge Homes and one Day Care Centre being run by the
Non-Governmental Organizations (NGOs) to whom the State Government is
providing Grant-in-Aid.

The State Government of Himachal Pradesh has recommended five (5)
complete proposals and they are being processed for release of grants-in-aid under
the Scheme of IPOFPhe details of the projects are given as under:

Sl. No. Names of the organisation Project

1 Indira Ladies Club, Ranzor Palace, Multi Service Centre
Nahan, Distt. Sirmour

2. Indira Ladies Club, Ranzor Palace, Mobile Medicare Unit
Nahan, Distt. Sirmour

3. Kanchen Duggal Memorial Old Old Age Home
Age Handicapped SocietyH.P

4, Himachal Pradesh Senior Citizen Multi Service Centre
Forum, Sayri, District Solan

5. Manav Kalyan Seva Samiti, Multi Service Centre
Chopal, District Shimla




Brief details of the3 important Schemes meant for Senior Citizens

Statement
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SI. No. Name of Scheme Nodal Ministry Brief details of the Scheme
1 2 3 4
1 Scheme of Integrated Programme  Ministry of Social Justice and The Scheme is being implemented since 1992

for Older Persons (IPOP)

Empowerment

and revised ve.f 1.4.2008. Financial assistance is
provided under it to State Governments/
Panchayati Raj Institutions/Urban Local Bodies
and Non Governmental Organisations for
running and maintenance of projects like:

» Old Age Home;

e Day Care Centre;

* Mobile Medicare Unit;

ETozArenige4 22]

» Day Care Centre foAlzheimer's Disease/
Dementia Patients;

Physiotherapy Clinic for Older Persons;

Help-lines and Counseling Centres for Older
Persons;

Sensitizing Programmes for Children particularly
in Schools and Colleges;

/¥ suonsand) paiels

* Regional Resource and Training Centres; etc.
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Indira Gandhi National Old Ministry of Rural Development
Age Pension Scheme (IGNOAPS)

National Programme for the Ministry of Health and Family
Health Care for the Elderly Welfare
(NPHCE)

Under the Scheme, Central assistance is given
towards pension @ Rs. 200/- per month to
persons above 60 years, and @ Rs. 500/- per
month to persons above 80 years belonging to
a household below poverty line, which is meant 5
to be supplemented by at least an equal
contribution by the States.

V USNIyn
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Major components of this programme, launched
in 2010-11, to cover 100 districts in 21 States,
are:

» Strengthening of health services for senior
citizens at District Hospitals/CHC/PHC/Sub-
Centres;

 Dedicated facilities at 100 District Hospitals
with 10 bedded wards for the elderly;

[VHEVS VACYY]

 Strengthening of 8 Regional Medical
Institutions to provide dedicated tertiary level
Medical Care for the elderlywith 30 bedded
wards, at New Delhi (AIIMS), Chennaij
Mumbai, SrinagarVanarasi, Jodhpur
Thiruvananthapuram and Guwahati; and

 Introduction of PG courses in Geriatric
Medicine in the above 8 Institutions, and
In-Service training of health personnel at all

levels.

suonsand patels



Written Answers to [27 February2013 Starred Questions 49

Weak laws on anti-national speeches

*50. SHRIMATI T. RATNA BAI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the present laws to prosecute the persons who
make anti-national speeches are very weak;

(b) if so, the details thereof and the reasons therefor; and

() the steps being taken to amend the laws in consultation with each State
to correct the situation?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a)The Central Government has not received any report from
the State Governments which indicate that present laws to prosecute persons for
making anti-national speeches, are weak.

(b) Does not arise.
() At present it is not contemplated to amend the laws.
Development of Ross Island as a heritage site in Port Blair

*51. PROF SAIF-UD-DIN SOZ: Will the Minister of CUODURE be pleased to
state:

(@ whether Government is aware that Ross Island in Port Blair needs wide-
ranging infrastructural development as a heritage site;

(b) whether Government is also aware that FardinStore (named after a
great freedom fighter) is in a dilapidated condition and needs immediate attention;
and

() by when, Government proposes to take action in this direction?

THE MINISTER OF CUIOTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (c) Ross Island has ruins of old buildings including Fafdian
Store which have not been declared as a heritage site. Ross Island is being
maintained by the Indian Navy

These ruins have also not been declared as monuments of national
importance under théncient Monuments andérchaeological Sites and Remains
Act, 1958.As such, theArchaeological Survey of India does not have any plans
for infrastructural developmentr maintenance of these places.
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Capital punishment for committing rapes of minor girls and gang rape

1*52.DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether horrific crimes committed against the victims of rapes of minor
girls and gang rape are far more heinous than murder;

(b) whether Government proposes to introduce a Bill regarding awarding
death penalty to the accused in such heinous cases of 'rape' within a prescribed
time limit;

(¢) if so, by when along with the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPRALLY RAMACHANDRAN): (a) to (d) Government has already
promulgated the Criminal Law (Amendment) Ordinance, 2013 on 03.02.2013 to
provide for more stringent punishment for cases of sexual assault. The enhanced
punishments for offence of sexual assault under sub-section (1) and (2) of section
376, section 376A, section 376B, section 376C, section 376D and section 376E of
the Indian Penal Code in the Ordinance range from a minimum punishment of 7
years, extendable to life imprisonment which will mean imprisonment for the rest of
that person's natural life or to death. These provisions provide punishment
irrespective of the age of the victim and also cover sexual assault by gangs, repeat
offenders of the crimes of sexual assault, etc. The Criminal Law (Amendment) Bill,
2013 will be introduced in the current session of the Parliament to replace the
Criminal Law (Amendment) Ordinance, 2013.

Committee to investigateWalmart's lobbying disclosure

*53. SHRI C. M. RAMESH: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that Government has constituted a Committee to
investigate intoWalmart's lobbying related disclosure and payment to Indian
middlemen on Foreign Direct Investment (FDI) policy in the country;

(b) if so, the terms of reference given to the Committee; and

tOriginal notice of the question was received in Hindi.
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() by when, Government has asked the Committee to submit its Report?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) to (c) The Government has appointed a one-man inquiry Committee
regarding media reports concerniligalmart. The terms of reference are as under:

() To inquire into recent media reports on disclosuredMafmart before
the US Senate regarding their lobbying activities and details thereof.

(i) Whether Walmart undertook any activities in India in contravention of
any Indian law

(iiy Any other matter relevant or incidental to the above.

The Committee has been asked to submit its report within three months from
issuance of resolution dated 31.1.2013.

Including stalking women under new Criminal Amendment Law

1*54.DR. YOGENDRA P. TRIVEDI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government views stalking any girl or woman or stripping off
her clothes as sexual offence;

(b) if so, whether Government proposes to bring such offences under the
new Criminal (Amendment) Laws being framed; and

(c) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) The Government has
promulgated the Criminal Law (Amendment) Ordinance, 2013 on 03.02.2013.

The offence of stalking has been covered under section 354D of the
Ordinance which states that whoever follows a person and contacts, or attempts
to contact such person to foster personal interaction repeaepite a clear
indication of disinterest by such person, or whoever monitors the use by a person
of the internet, email or any other form of electronic communication, or watches or
spies on a person in a manner that results in a fear of violence or serious alarm or
distress in the mind of such person, or interferes with the mental peace of such

tOriginal notice of the question was received in Hindi.
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person, commits the offence of stalking. Stalking shall be punished with
imprisonment of either description for a term which shall not be less than one year
but which may extend to three years, and shall be liable to Aisgault or use

of criminal force to a woman with intent to disrobe her or to be naked in any
public place is punishable with imprisonment of either description for a term which
shall not be less than three years but which may extend to seven years and with
fine under the section 354A of the Indian Penal Code. The Criminal Law
(Amendment) Bill, 2013 will be introduced in the current session of the Parliament
to replace the Criminal Law (Amendment) Ordinance, 2013.

Joining RCEP

*55. SHRI BAISHNAB FARIDA: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether India proposes to join the biggest trade bloek Regional
Comprehensive Economic Partnership (RCEP);

(b) if so, the details thereof;
() how far this will help to boost bilateral trade;

(d) whether this will also help Indians stationed and working in such block
nations;

(e) if so, the details thereof;

(H whether certain additional kinds of facilities are proposed to be given to
Indian workers in other countries; and

(g) if so, the details thereof?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) to (g) Sir the Association of South Eagisia Nations (ASEAN)
and its FRA Partners (Australia, China, India, Japan, South Korea and New
Zealand) have been deliberating on a Regional Econéneicitecture for Eastsia
for greater integrationWhile China has been promoting the idea of Esst Free
Trade Area (EAFTA) comprisingASEAN+3 (China, Japan and Korea), Japan was
championing the case of a Comprehensive Economic Partnership inABiast
(CEPEA) comprising oASEAN + 6 (Australia, China, India, Japan, Korea and New
Zealand). During théASEAN Economic Ministers (AEM) meeting held on 13th
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September 2011 at Manado, Indonesia, the Ministers discussed the joint proposal
from Japan and China on "An Initiative on Speeding up the Establishment of East
Asia FreeTrade Area (EAFTA) and Comprehensive Economic Partnership in East
Asia (CEPEA)", whichinter-alia suggested the establishment of three Wgorking
Groups on Trade in Goods, Services and Investment to discuss and consider the
trade and investment liberalization issues in the recommendations ofAEART
CEPEA Sudies. The ASEAN Report on the Emging RegionalArchitecture resulted

in the ASEAN Framework on a Regional Comprehensive Economic Partnership
(RCEP) which was adopted by the LeadersABEAN at the 19thPASEAN Summit

held in November201l at Bali, Indonesia. During the 20&SEAN Summit held in
Cambodia inApril 2012, ASEAN Sates agreed to move towards establishing the
Regional Comprehensive Economic Partnergkgpeement (RCEP) involvin\SEAN

and its FA partners.

Regional Comprehensive Economic Partnership (RCEP) has been launched in
the presence of Heads ASEAN Member $ates and its FA partners (Australia,
China, India, Japan Korea and New Zealand) at the 7th AS@stSummit held in
Phnom Penh, Cambodia during 19-20 NovemBed?2.

As stated in the agreed Guiding Principles and Objectives for Negotiating the
Regional Comprehensive Economic Partnership, "Recognizin\3AN Framework
for Regional Comprehensive Economic Partnership (RCEP), the objective of
launching RCEP negotiations is to achieve a modern, comprehensive, high-quality
and mutually beneficial economic partnership agreement among3IBEAN Member
States andASEAN's FTA Partners. RCERwill cover trade in goods, trade in
services, investment, economic and technical cooperation, intellectual property
competition, dispute settlement and other issues.

Negotiations for the RCEMill recognize ASEAN Centrality in the emgmng
regional economic architecture and the interestASEAN's FTA Partners in
supporting and contributing to economic integration, equitable economic
development and strengthening economic cooperation among the participating
countries."

The RCEP will have broader and deeper engagement with significant
improvements over the existi§gSEAN+1 FTAs, while recognizing the individual
and diverse circumstances of the participating countries.

The RCEP negotiations are at very initial stages and only preliminaries have
been discussed by differemtorking groups constituted for the purpose.
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Decline in gowth rate of employment in
public and private sectors

*56. SHRI N. BALAGANGA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that there is a decline in the rate of growth of

employment in public and private sectors;

(b) if so, the State-wise, sector-wise details thereof during the last three

years and the reasons therefor; and

(c) the steps initiated by Government to check this decline and to improve

the growth rate of employment?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b)According to Employment Market Information Programme of
Ministry of Labour and Employment, employment growth in organized sector
including public and private sectors has increased from 281.72 lakh in 2009 to
289.99 lakh in 2011, registering a compound annual growth rate of 1.46 per cent. It
has recorded compound annual growth rate of 5.05 percent per annum for private
sector and a marginal decline of 0.70 percent for the public sector which has been
mainly due to its rightsizing. The details of State-wise employment in organized
sector from 2009 to 2011 are given in the Stateni®at below).

() Government has taken several steps to reduce unemployment in the
country The focus is on creation of productive employment at a faster pace in
order to raise incomes of masses to bring about a general improvement in their
living conditions. The job opportunities are created on account of growth in Gross
Domestic Product (GDP), investment in infrastructure development, growth in
exports, etc. Government of India has also been implementing various employment
generation programmes, such as Swaranajayanti Shahari Réagara (SJSR);

Prime Minister's Employment Generation Programme (PMEGP); National Rural
Livelihood Mission (NRLM) and Mahatma Gandhi National Rural Employment
GuaranteeAct (MGNREGA) for reducing unemployment besides entrepreneurial
development programmes run by the Ministry of Micro, Small and Medium

Enterprises.



Statement
State-wise details of employment in organized sector (Public and Private)2fomto 2011

Employment (In lakh)

States/ UB As on 31-3-2009 As on 31-3-2010 As on 31-3-2011
Public Private Total Public  Private  Total Public Private  Total
Sector Sector Sector Sector Sector Sector
1 2 3 4 5 6 7 8 9 10
Andaman and Nicobar Islands 0.36 0.02 0.38 0.36 0.02 0.38 0.36 0.02 0.38
Andhra Pradesh 1352 7.25 20.76 14.46 7.36 21.82 12.77 7.82 20.60
Assam 5.27 5.62 10.89 531 5.83 11.14 534 5.83 11.18
Bihar 404 0.26 4.30 3.96 0.26 4.23 3.96 0.26 422
Chandigarh 0.57 047 1.04 054 045 1.00 0.58 0.50 1.08
Chhattisgarh 3.09 0.35 344 293 0.36 3.29 2.98 0.38 3.36
Daman and Diu 0.01 0.14 0.15 0.01 0.14 0.15 0.01 0.14 0.15
Delhi 5.92 251 843 5.96 2.65 8.61 5.94 272 8.66
Goa 0.81 0.57 1.38 0.82 0.58 1.40 0.83 0.61 144
Gujarat 7.98 11.06 19.05 7.86 11.96 19.82 7.93 13.07 21.00
Haryana 3.79 2.90 6.70 3.78 2.89 6.67 3.85 3.30 7.15
Himachal Pradesh 2.58 114 3.72 2.68 1.20 3.88 2.66 1.26 3.92
Jammu and Kashmir 2.00 011 2.10 2.00 011 2.10 2.00 011 2.10
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1 2 3 4 5 6 7 8 9 10 &
Jharkhand 12.43 3.12 1555 1271 337 16.08 12.69 301 15.69 <
Karnataka 1052 11.82 22.34 10.62 12.23 22.85 10.62 12.33 2295 &
>
Kerala 6.13 5.18 11.32 6.13 498 1111 5.77 511  10.88 >
Madhya Pradesh 8.61 1.47 10.08 8.47 1.48 9.94 8.47 1.48 9.94 2
Maharashtra 21.19 20.02 41.22 20.78 21.77 4255 21.43 25.34 4678
Manipur 0.76 0.03 0.79 0.76 0.03 0.79 0.76 0.03 079 8
Meghalaya 0.36 0.04 041 037 0.06 043 047 0.05 052
Mizoram 0.40 0.01 042 0.40 0.01 042 0.10 0.00 0.10 ?
Nagaland 0.72 0.04 076 0.74 0.04 0.79 0.73 0.05 078 3
Odisha 6.11 1.04 7.15 6.08 1.19 7.27 5.85 121 7.06 %
Puducherry 041 0.29 0.69 041 0.29 0.69 031 0.29 060 >
Punjab 456 3.32 7.88 488 338 8.26 488 3.38 8.26
Rajasthan 9.60 297 1257 957 312 1269 953 330 1283
Tamil Nadu 14.97 8.65 23.62 1480 885 23.65 14.40 8.87 23.27
Tripura 1.39 0.05 1.44 1.37 0.04 141 1.38 0.06 144
Uttar Pradesh 16.15 5.06 2121 1632 521 2153 16.27 542 21.69 3
Uttarakhand 207 054 261 211 0.78 2.88 211 091 3.02 %
West Bengal 11.61 7.72 19.34 1144 783 19.27 10.48 7.66 18.14 5
ALL INDIA 177.95 103.77 281.72 17862 10846  287.08 175.48 11452 289.99%"

S
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Aadhaar card mandatory for PF transactions

*57. DR. PRADEEPKUMAR BALMUCHU: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@ whether the Employees Provident Fund Organisation (EPFO) has made it
mandatory to submifadhaar Card details of employees for any PF transactions;

(b) if so, the details thereof;

() whether the distribution ohadhaar Cards has not been completed and
people are facing innumerable problems in getting card;

(d) the arrangements made by Government to provide it to all the citizens
quickly and in time;

(e) whetherWorkers' Unions have requested EPFO to ptittlé decision
of submission ofAadhaar Card details in view of the non-completion of the
distribution of Aadhaar Cards; and

(f if so, the response of Government thereto?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) Employees' Provident Fund Organisation (EP#Q@g,their
letter dated 21st Januar013, made it mandatory to subrAidhaar number details
for the New EPF members joining on or after March 1, 2013. Subsequduntiyg
discussions with Unique ldentificatioAuthority Of India, it emeged that UID is
not enrolled in all the t&tes. Therefore, it was decided not to makadhaar
number mandatory for new members joining on or after March 1, 2013 and these
revised instructions were issued by EPFO vide their letter dated 6th FelitQaBy

(c) and (d)As on date 23.5 crorAadhaar letters have been dispatched.

The Department of Posts, currently the delivery partner monitoring the delivery
of the Aadhaar letters, has issued instructions to all the Postal Circles for their
smooth and timely delivery

Additional measures by way of e-Aadhaar and using the Short Messaging
Service (SMS) for communicating thadhaar number have been operationalized.

(e) and (f)Yes, Sir However EPFO had already reconsidered its decision to
make Aadhaar mandatory for new members joining on or after March 1, 2013.
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Violation of ceasefire agreement by Pakistan

*58. SHRI DILIPBHAI PANDYA: Will the Minister of DEFENCE be pleased to
State:

(@ whether it is a fact that India and Pakistan had agreed on a ceasefire
along the LoC and international border in Novemb2003 as a confidence
measure;

(b) whether it is also a fact that Pakistani troops have been indulging in
unprovoked firing and ceasefire violations in the Uri, Poonch, Rajouri and Sambha
sectors of Jammu and Kashmir;

() whether the Ministry has taken up the matter with Pakistani counterparts;
and

(d) if so, what is their reaction thereon?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) A ceasefire has
been in force with Pakistan since the midnight of 25th November 2003 along the
international border (IB), Line of Control (LoC) amkttual Ground Position Line
(AGPL).

(b) There have been 22 Ceasefire violations along the Line of Control Sector
in Jammu and Kashmir during the current y&drs includes violations in the Uri,
Poonch and Rajouri Sectors.

() Government of India has taken up the issue of ceasefire violations with
Pakistar consistentlyAll such violations of ceasefire are also taken up with
Pakistan military authorities at the appropriate level through the established
mechanism of hotline, flag meetings as well as weekly talks between the Director
Generals of Military Operations.

(d) While Pakistan military authorities have generally denied such incidents,
during the DGsMO talks, they have given assurances for issuing necessary
instructions to their troops in this regard.

Special dispensation to NRIs for investment under FDI scheme

*59. DR. NAJMA A. HEPTULLA: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Non-Resident Indians (NRIs) are given a special dispensation
without any condition, for investments in the country in the sector of townships,
housing, built-up infrastructure and construction development projects under the
Foreign Direct Investment (FDI) scheme;
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(b) if so, the prgect-wise details of the total investments made by NRIs
during the last three years and the current year;

(¢) whether Government considers to review the FDI scheme in order to
encourage NRIs for investment in the country; and

(d) if so, the steps taken/being taken by Government in this regard?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) Yes, Sir

(b) Data on NRI Investment is not maintained separately by RBI.
Howeverthe data on FDI equity inflows, company wise, including investment from
Non Resident Indians, as reported by Reserve Bank of India (RBI), under the head
NRI (as individual investor), for the financial yeakpril, 2009-March, 2010 and
April, 2010-March, 2011 is given in the Statemdfee below). There are no
inflows from NRIs in the sector Construction Development for the years 2011-12
and 2012-13 (Upto Decembe2012).

(c) and (d) Government has put in place a liberal and transparent policy for
Foreign Direct Investment (FDI), including investments from Non-resident Indians
(NRIs), wherein most of the sectors are open to FDI under the automatic route.
The FDI policy is reviewed from time to time with a view to making it more
investor friendly including for NRIs.

Government plays an active role in investment promotion, through
dissemination of information on the investment climate and opportunities in India
and by advising prospective investors including NRIs about the same. Government
has also set up 'Invest India’, a joint venture company between the Department of
Industrial Policy and Promotion and FICCI, as a not-for-profit, single window
facilitator, for prospective overseas investors. Including NRIs, and to act as a
structured mechanism to attract investment.

Government has established an organization, called Overseas Indian Facilitation
Centre (OIFC) in 2007, to facilitate NRIs and overseas corporate bodies of overseas
Indians that desire to invest in India. OIFC has organized several Investment and
Interactive Meets in different countries, as also during Pravasi Bhartiya Divas (PBD)
in India. Further an electronic portal has also been launched to reply to the
queries of potential overseas investors by OIFC and its knowledge partners, to
promote and facilitate economic engagement by Overseas Indians. The annual
PBDs and regional PBDs also provide a platform for facilitation of investment by
overseas Indians.



Statement

A. Remittance-wise FDéquity inflows from April,2009 to March, 2010

Country: NRI (As Individual Investor)

SectorConstuction Development: dwnships, housing, built-up infrasitture and constiction-development pjects

Sl Name of Indian FDI Name of RBI Item of Manufacture Amount of
No Company Route  Foreign Regional FDI Inflows
Collaborator Office (In Rs. (InUS $
crore) million)
1  Orbit Corporation Ltd. RBI Various Investors Mumbai Construction 145.05 3111
2  ACOI construction Goa RBI Sewepersaud Singh Panaiji Construction of Residential  0.00 0.00
Pvt. Ltd. Buildings Including Additions
& Alterations in the existing
ones
3  Larsen & Toubro Ltd. RBI Employees NRI Mumbai Construction 6.19 133
4  Larsen & Toubro Ltd. RBI Employees NRI Mumbai Construction 0.01 0.00
Ackruti City Ltd. RBI Various NRI Mumbai Real EstateActivities 233.34 50.11
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6 Larsen & Toubro Ltd. RBI Various NRI Mumbai Construction 0.05 0.01
7 Larsen & Toubro Ltd. RBI Various NRI Mumbai Construction 7.31 161
8 ACOI Construction RBI Mureil Singh Panaji Construction of Residential  0.00 0.00
Goa Pvt. Ltd. Buildings including Additions
& Alterations in the
existing ones
9 Civic () MFAR RBI Dr. P MohamedAli  Bangalore Construction 2.00 041
Habitat & Infrastructure
P
10 JMC Projects (India) RBI Various NRIs Ahmedabad Other Activities allied to 2.79 0.61
Pvt. Ltd. construction not elsewhere
classified
ToTtAL 396.74 85.19

Complete/Separate data on NRI Investment is not maintained by RBI. However, the above FDI Inflows data includes investment by NRI, as rep

by RBI, under the head NRI (as individual investor).
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B. Remittance-wise FDI equity inflowsofin April, 2010 to Mach, 201

Country: NRI (As Individual Investor)

SectorConstuction Development: dwnships, housing, built-up infrasicture and constiction-development pjects

Sl Name of Indian FDI Name of RBI ltem of Manufacture Amount of
No Company Route  Foreign Regional FDI Inflows
Collaborator Office (In Rs. (InUS $
crore) million)

1 J Kumar Infra Projects RBI Various Mumbai Construction 9.90 213
Ltd.

2 Larsen & Toubro Ltd. RBI Various Investors Mumbai Construction 1.32 0.29

3  Civic India Mfar RBI P. MohamedAli Bangalore  Construction 3.00 0.67
Habitat And Infrastruct

4 Larsen andToubro Ltd. RBI Various Nris Mumbai Construction 0.66 0.15

5 Larsen andToubro Ltd. RBI Various Nris Mumbai Construction 0.01 0.00

6 Larsen & Toubro Ltd. RBI Various Investors Mumbai Construction 0.00 0.00
TotaL 14.89 3.24
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Justice J.S.Verma Committee recommendations

on crime against women

1*60. SHRIMATI MAYA SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ the recommendations of Justice J¥erma Committee regarding
increasing crimes against women and the number of recommendations out of them
which have not been included in Government Ordinance;

(b) the details of negligence found in compliance of laws/provisions/rules
related to provision of security and other facilities to women during the last three
years along with the corrective steps taken in this regard; and

() whether it is a fact that massive increase in crimes against women has

been registered in metros in the last few years?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) Justice J. Slerma Committee recommended amendments in
the Indian Penal Code, the Code of Criminal Procedure, 1973 and the Indian
EvidenceAct, 1872 to provide for more stringent punishment for acts of crime
against women. Most of the amendments proposed by the Justicea Committee
have been incorporated in the Criminal Law (Amendment) Ordinance, 2013.

(b) 'Law and Order' and 'Public Order' are State subjects according to the
Seventh Schedule to the Constitution of India. The details of negligence found in
compliance of laws/rules related to provision of security and other facilities to

women is not maintained at the Central level.

() The details of crimes against women in four metro cities (Chennai,
Delhi, Kolkata and Mumbai) during the past three years (2009-2011) are given in
the Statement.

tOriginal notice of the question was received in Hindi.
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Statement

Cases Registered (CR) over previous years, Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Persamssted (RR), Persons
Chargesheeted (PCS) & Persons Convicted (PCV) under Crime/Atrocities
against V@men in Metp Cities during 2009 — 201

State Crime 2009
CR CsS Ccv CVR PAR PCS PCV CR
1 2 3 4 5 6 7 8 9 10
Chennai Rape 39 35 8 16.3 39 35 8 47
Kidnapping and 37 12 3 13.6 50 29 9 30
Abduction of
Women and Girls
Dowry Deaths 19 25 4 13.8 34 45 8 16
Molestation 42 48 12 30 35 40 18 45
Sexual Harassment 10 14 48 81.4 10 15 52 23
Cruelty by 154 107 23 12.8 245 249 45 125
Husband and
Relatives
Importation 0 0 0 - 0 0 0 0
of Girls
Immoral Traffic 123 147 33 26.4 223 398 115 134
(P) Act
Dowry 13 4 0 - 13 4 0 0
ProhibitionAct
Indecent 0 0 0 - 0 0 0 0
Representation
of Women (P)Act
Sati PreventiolAct 0 0 0 0 0 0 0 0
TotaL Crimes 437 392 131 26 649 815 255 420
Committed against
Women
Delhi Rape 404 373 153 48.4 448 490 163 414
Kidnapping 1379 235 36 30 316 325 49 1422

andAbduction of
Women and Girls
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Cases Registered (CR) over previous years, Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Pergamested (RR), Persons

against Vémen in Meto Cities during 2009 — 201

Chargesheeted (PCS) & Persons Convicted (PCV) under Crime/Atrocities

2010 2011

CS C&v CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV
11 12 13 14 15 16 17 18 19 20 21 22 23
20 1 5 46 a7 1 76 54 1 556 7 68 2
15 0 0 40 24 0 41 58 11 25 56 60 17
19 1 526 34 42 3 20 17 1 7.69 39 40 3
27 6 207 51 32 8 73 51 8 229 79 53 9
19 4 19 30 42 7 121 85 7 171 124 90 8
81 4 69 255 240 16 229 26 14 112 215 35 31

0 0 0 0 0 0 0 0 - 0 0 0
193 43 299 232 245 105 137 198 105 31.3 240 256 116

9 0 0 0 9 0 0 0 0 0 0 0 0

0 0 - 0 0 0 0 0 0 - 0 0 0

0 0 - 0 0 0 0 0 0 - 0 0 0
383 59 20 688 681 140 697 489 147 24 830 602 186
379 118 329 480 429 168 453 368 157 42.2 557 519 207
220 61 351 313 295 67 1681 380 91 379 404 365 126
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1 2 3 4 5 6 7 8 9 10

Dowry Deaths 104 115 30 50 175 190 52 112
Molestation 491 451 198 51.3 616 652 227 550

Sexual Harassmentl13 88 52 619 120 147 67 73

Cruelty by 1177 977 78 26.4 598 969 103 1273
Husband and

Relatives

Importation of 0 0 0 - 0 0 0 0
Girls

Immoral 27 33 31 795 77 106 69 27

Traffic (P) Act

Dowry 6 4 2 100 2 4 2 15
ProhibitionAct

Indecent 0 0 0 - 0 0 0 0
Representation of
Women (P)Act

Sati PreventioAct 0 0 0 - 0 0 0 0

TotaL Crimes 3701 2276 580 45 2352 2883 732 3886
Committed
againstWomen

Kolkata Rape 42 31 6 16.2 49 33 6 32

Kidnapping and 107 32 4 13.3 135 42 6 91
Abduction of
Women and Girls

Dowry Deaths 10 7 0 0 13 15 0 12
Molestation 201 216 67 31.3 289 297 73 226
Sexual Harassment 90 72 23 33.8 101 82 25 133
Cruelty by 411 264 7 241 738 417 8 400
Husband and

Relatives

Importation 4 2 0 0 7 4 0 3
of Girls

Immoral 27 16 9 429 82 42 17 10

Traffic (P) Act
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11 12 13 14 15 16 17 18 19 20 21 22 23
102 27 225 148 133 68 115 100 45 48.9 184 149 106
529 162 419 712 648 322 556 531 180 44.1 730 698 236
95 47 54 82 95 74 149 126 31 356 139 129 40
768 80 19.7 834 813 141 1498 1044 83 17.3 813 664 207
0 0 - 0 0 0 0 0 0 - 0 0 0
32 30 732 92 97 73 30 36 24 68.6 106 68 60
8 2 66.7 6 8 2 6 6 0 0 6 3 0
0 0 - 0 0 0 1 0 0 0 0 0 0
0 0 - 0 0 0 0 0 0 - 0 0 0
2133 527 33 2667 2518 915 4489 2591 611 36 2939 2595 982
19 4 222 37 27 7 46 31 3 115 54 36 3
37 5 19.2 111 47 6 116 60 3 9.09 143 86 7
6 3 20 16 11 4 11 9 0 0 25 22 0
212 58 26.7 249 243 63 254 241 62 255 317 293 78
92 37 451 136 109 44 144 115 41  43.2 169 135 43
297 5 152 708 473 9 557 375 7 2.18 835 593 12
1 0 0 5 2 0 0 0 0 - 0 0 0
15 11 688 31 52 39 33 19 12 75 69 70 39
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1 2 6 10
Dowry - 0 0 0 0
ProhibitionAct
Indecent 0 0 0 - 0 0 0 0
Representation
of Women (P)Act
Sati Preventiorict 0 0 0 - 0 0 0 0
TotaL Crimes 892 640 116 17 1414 932 135 907
Committed
AgainstWomen

Cases Registered (CR) over previous years, Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Perganssted (RR), Persons

Chargesheeted (PCS) & Persons Convicted (PCV) under Crime/Atrocities
against Vdmen in Meto Cities during 2009 — 201

State  Crime CR CSs & CWR PAR PCS PCV CR
Mumbai Rape 182 171 51 211 264 216 70 1%
Kidnapping and 86 46 7 149 58 46 23 146
Abduction of
Women and Girls
Dowry Deaths 15 14 2 154 42 47 3 21
Molestation 400 A1 2 17.7 505 44 26 475
Sexual 101 63 4 154 A 79 4 138
Harassment
Cruelty by 434 432 7 307 1194 1051 9 312
Husband and
Relatives
Importation 0 0 0 - 0 0 0 0
of Girls
Immoral 113 139 91 327 347 488 19 123
Traffic (P) Act
Dowry 1 0 0 - 5 0 0 0
ProhibitionAct
Indecent
Representation of
Women (P)Act 0 0 0 - 0 0 0 0
Sati Prevention 0 0 0 - 0 0 0 0
Act
TotaL Crimes 1332 1211 184 19 2509 2271 334 1409

CommittedAgainst

Women
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11 12 13 14 15 16 17 18 19 20 21 22 23
0 0 - 0 0 0 0 0 0 - 0 0 0
0 0 - 0 0 0 0 0 0 - 0 0 0
0 0 - 0 0 0 0 0 0 - 0 0 0

679 123 17 1293 964 172 1161 850 128 17 1612 1235 182

Cases Registered (CR) over previous years, Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Pergonssted (RR), Persons
Chargesheeted (PCS) & Persons Convicted (PCV) under Crime/Atrocities
against Vdmen in Met Cities during 2009 — 201

C\R PAR PCS PCY CR CS &/ CW PAE PCS PCV

v
180 39 247 234 200 54 221 172 60 317 2718 254 88
2 571 119 60 2 166 AU 7 13 47 170 12

26 2 143 74 26 3 14 18 3 25 61 97 7
370 17 138 533 420 18 553 427 11 797 661 736 16
U 1 4 127 108 1 162 106 2 541 172 173 2

439 14 765 1314 1179 26 393 347 8 349 1148 1262 18

155 71 493 230 296 163 191 103 39 639 595 7714 60

1 0 - 0 5 0 0 0 0 - 0 0 0
0O O - 0 0 0 0 0 0 - 0 0 0
0O O - 0 0 0 0 0 0 - 0 0 0

1325 146 21 2631 2384 267 1700 1267 130 18 3062 3466 203
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Trade deficit with China

311. SHRI BAISHNAB RARIDA: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that India's trade with China has fallen by around 12
per cent while exports of China have gone up;

(b) if so, the details thereof and the reasons therefor;

(¢) which are the other countries of the world that are similarly placed
where India has been losing in trade and commerce;

(d) what is the action plan to bridge this gap;

(e) whether it is proposed to grant certain incentives to Indian traders to
help boost their trade with other countries; and

(f if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b)Yes, Sir After witnessing
positive growth of 38.93% in 2010-11 and 28.21% in 2011-12, India's bilateral trade
with China in first nine months of 2012-13 (April-December) have seen a decline of
11.60% when compared to the same period in 2011-12. India's exports to China,
during this period, declined by 25.10% while imports from China recorded a decline
of 7.7% when compared tApril-December 2011-12. Since our imports have been
more than the exports to China, it has adversely impacted the trade deficit with
China. Details of bilateral trade in goods and trade deficit with China during last
three years is detailed below:

Table-l: Trade Deficit $atistics between India and China

(Value in USD Million)

Year Import Export Total Trade Trade Deficit
2009-10 30,824.02 11,617.88 42,441.90 19,206.14
2010-11 43,479.76 15,482.70 ' 58,962.46 27,997.06
2011-12 57,517.88 18,076.55 75,594.44 39,441.33
2012-13 41,381.07 9,721.54 51,102.61 31,659.53

(April-Dec) (P)*

(P) *Provisional (Source; DGCI&S).



Written Answers to [27 February2013 ~ Unstarred Questions 71

The decline in exports can be attributed to decrease in the exports of iron
ores, cotton raw including waste, plastics and linoleum products, petroleum (crude
and products), electronic goods, drugs and pharmaceutical products, transport
equipments, gems and jewellarshemicals and allied products efithe decline in
imports from China can be attributed to decrease in the imports of machinery
except electrical and electronics, project goods, iron and steel, transport equipment,
gold, petroleum, crude and products, non-ferrous metals, inorganic chemicals,
chemical material and products, machine tools etc. The decline in bilateral trade can
be attributed to overall negative global sentiment because of economic recession
and low demand all over the world. Ban of exports of iron-ore from Karnataka and
Goa has also contributed to decline in India's exports to China.

(¢ The list of total 110 countries is given in the Statem@ee below)
which are similarly placed where India has been losing in trade and commerce in
respect of total trade data April-December 2012-13 when compared to the same
period in 2011-12.

(d) The Government of India has formulated a strategy paper for
diversifying the product basket as well as the traditional markets for exports from
India. The strategy focuses on moving up the value chain in respect of traditional
Indian exports of Engineeringextiles, Gems and Jewellery with special focus on
non-traditional sectors like leatheglectronics and chemicals where there is a lot of
potential for export from India. Focus Market Scheme is designed for diversifying
India's exports to diérent marketsA variant of this is the Market Linked Focus
Product Scheme. Export to such markets is given benefit in the form of Duty Credit
Scrip.

(e) and (f) The Government reviews performance of export sectors at regular
intervals and takes remedial measures for providing incentives whenever needed to
boost export. Incentives are provided in the form of duty credit scrip under the
Foreign Trade Policy schemes such as Focus Product Scheme, Focus Market
Scheme and/ishesh Krishi and Gram Udyogojana. The measures announced in
the annual supplement to Foreign Trade Policy in 5th June, 2012.

() 7 new markets have been added to focus Market Scheme (FMS). These
countries areAlgeria, Aruba, Austria, Cambodia, MyanmaiNetherland
Antilles, and Ukraine.

(i) 7 new markets have been added to the Special Focus Market Scheme
(Special FMS).These countries are Belize, Chile, El Salvadeuatemala,
Honduras, Morocco, and Uruguay
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(i)

(iv)

v)
(vi)

(vii)

46 new items have been added to Market Linked Focus Product Scheme
(MLFPS). This has the effect of including 12 new markets for the first
time.

MLFPS has been extended till 31st March, 2013 for export to USA and
EU in respect of items falling in Chapter 61 and Chapter 62.

100 new items have been added to the Focus Product Scheme (FPS) list.

3 new towns have been declared Tasvns of Export Excellence (TEE).
These areAhmedabad (&xtiles), Kolhapur (&xtiles), and Saharanpur
(Handicratfts).

Export of specified products through notified Land customs Stations of
North Eastern Region has been provided additional incentive to the
extent of 1% of FOB value of exports. This benefit is in addition to any
other benefit that may be available under Foreign Trade policy in
respect of these exports.

Incentives under chapter 3 of FTP in Dec, 2012 to be made effective from
1.1.2013.

0

(i)

(i)

(iv)
v)
(vi)

(vii)

5 new markets have been added to Focus Market Scheme (FMS). These
countries are Cayman Islands New Zealand, Latvia, Lithuania and Bulgaria.

One new market.e. Eritrea have been added to the Special Focus
Scheme (Special FMS)

62 new items have been added to Market Linked Focus Product Scheme
(MLFPS)

102 new items have been added to the Focus Product Scheme (FPS) list.
Simplification of ProceduresTelegraphic ReleasAdvice (TRA).

2% Interest Subvention Scheme was earlier available only to Handloom,
Handicrafts, SMEs and Carpets. In June, 2012, it had been extended to
labour intensive sectors, namelpys, sports goods, process agricultural
products and readymade garments, in addition to the four sectors
benefiting from the scheme earlier

Further the scheme has been widened to include 134 sub-sectors of
Engineering Sectow.e.f. 1st January2013. The validity of the scheme
has been extended till Marc3il, 2014.



Statement

India trade with Countries having gative gowth in respect of total trade &le in Million USD)

Country 2011-12 (Apt-Dec) 2012-13 (AprDec) Growth %
Export Import Total Trade Export Import Total Trade
1 2 3 4 5 6 7 8
China P RP 12979.39 44812.20 57791.59 9716.95 41203.04 50919.99 -11.89
Switzerland 783.61 23667.87 24451.48 862.11 20064.28 20926.39 -14.42
Singapore 12700.59 6564.39 19264.97 10530.78 5732.11 16262.89 -15.58
Germany 5976.25 12217.04 18193.29 5189.76 10881.35 16071.11 -11.66
Indonesia 4441.26 11325.52 15766.78 3830.53 10645.85 14476.38 -8.18
Hong Kong 9350.85 8701.40 18052.25 8563.61 5680.89 14244.49 -21.09
Nigeria 1967.83 10842.65 12810.49 2082.22 10141.82 12224.04 -4.58
Belgium 5334.07 7736.39 13070.46 3761.69 7539.04 11300.74 -13.54
UK 6530.25 6010.66 12540.90 6192.80 5036.58 11229.38 -10.46
Australia 1647.13 11094.09 12741.21 1857.88 8971.67 10829.55 -15.00
South Africa 3479.46 7640.14 11119.59 3710.78 5707.60 9418.38 -15.30
Italy 3706.24 4172.48 7878.73 3129.95 3909.64 7039.60 -10.65

0] SIaMSUY UM
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1 2 3 4 5 6 7 8

Taiwan 2596.54 4128.87 672541 2188.10 3292.14 5480.23 -18.51
Israel 2906.59 1893.09 4799.68 2676.40 1718.66 4395.06 -8.43
Spain 2170.87 1398.03 3568.90 2076.35 1361.71 3438.05 -3.67
Canada 1474.30 2262.84 3737.13 1462.61 1930.64 3393.25 -9.20
Sri Lanka DSR 3244.24 587.14 3831.38 2737.07 528.53 3265.61 -14.77
Oman 798.26 2939.49 3737.75 1897.61 1356.19 3253.80 -12.95
Sweden 609.96 1530.92 2140.88 487.48 1355.97 1843.46 -13.89
Jordan 562.59 1091.31 1653.91 755.23 710.76 1465.99 -11.36
Morocco 270.89 1319.18 1590.07 310.79 1108.39 1419.17 -10.75
Algeria 625.01 1616.00 2241.01 803.22 490.72 1293.94 -42.26
Finland 225.26 1494.79 1720.06 224.16 816.84 1041.00 -39.48
Mauritius 1020.56 30.87 1051.42 983.78 2344 1007.22 -4.20
Austria 25544 820.86 1076.29 23211 75345 985.56 -8.43
Norway 267.69 709.19 976.88 173.93 780.69 954.62 -2.28
Denmark 559.91 478.09 1038.00 512.13 394.61 906.74 -12.65
New Zealand 189.26 612.39 801.65 24148 547.47 788.95 -1.58

122
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Ghana

Brunei

Czech Republic
Sudan

Portugal

Benin
Afghanistan TIS
Romania
Hungary

Togo

Malta

Syria

Greece

Panama Republic
Bhutan

Djibouti

Latvia

594.30
889.42
201.25
572.15
398.63
530.36
381.07
207.74
23121
254.10
823.06
404.64
639.46
165.10
165.30
347.13

71.59

358.12
615.14
528.73
364.32
243.77
26541
82.14
310.23
327.61
95.30
31.88
91.09
94.97
158.04
146.93
1.36

127.37

952.43
1504.56
729.98
936.47
642.40
795.77
463.21
517.97
558.83
34941
854.93
495.73
734.43
323.14
312.23
348.48

198.96

545.00
27.10
187.61
590.25
363.18
308.84
345.65
203.23
24231
190.29
271.85
218.78
207.49
184.56
162.37
26511

75.61

23331
749.12
515.93
106.33
276.93
23481
99.59
238.53
196.92
148.03
29.23
79.03
85.50
107.04
126.70
3.05

59.09

778.32
776.21
703.54
696.58
640.12
543.65
445.24
441.77
439.23
338.32
301.08
297.81
292.99
291.60
289.07
268.16

134.70

-18.28
-48.41
-3.62
-25.62
-0.36
-31.68
-3.88
1471
-21.40
317
-64.78
-39.92
-60.11
-9.76
742
-23.05

-32.30
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1 2 3 4 5 6 7 8
Georgia 93.82 52.03 145.85 88.80 45.72 13452 -7.77
Uruguay 111.86 25.15 137.01 109.13 22.93 132.06 -361
Lithuania 72.99 197.15 270.14 91.25 40.72 131.97 -51.15
Guinea Bissau 5.94 289.54 29548 4.99 113.52 11851 -59.89
Uzbekistan 68.85 48.94 117.79 88.93 21.27 110.21 -6.44
Croatia 88.80 25.10 113.90 87.83 15.73 103.56 -9.07
Maldives 93.70 17.44 111.14 92.56 512 97.68 -12.11
Puerto Rico 75.39 2358 98.97 78.53 17.65 96.18 -2.82
Burkina Faso 62.77 18.15 80.92 57.30 12.95 70.25 -13.19
Mali 65.06 4.29 69.35 46.05 23.23 69.28 0.10
Gambia 47.28 39.10 86.38 40.16 25.77 65.93 23.67
Trinidad 58.45 203.68 262.13 58.66 353 62.19 -76.28
NetherlandAntil 31.60 49.97 81.57 47.32 11.46 58.78 -27.94
Reunion 36.30 2242 58.72 36.34 20.29 56.64 -3.55
Cyprus 38.90 22.69 61.60 40.49 15.45 55.94 -9.18
Papua N Gna 27.66 118.48 146.14 2248 30.82 53.30 -63.53

9.
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Luxembourg
Namibia
Albania
Mauritania
Mongolia
Armenia

Cuba

New Caledonia

Seychelles
Iceland
Chad
Guyana
Belize
Lesotho
Solomon Is
Guadeloupe

Barbados

6.83
48.83

9.16
35.15
14.77
25.99
28.39
37.33
25.78
27.23
30.66
17.39
19.46
16.15

0.75

540

564

4841
8.57
92.54
2.05

21.52

545
321
7.17
173
4.07
0.15
7.65
0.09
218
14.70
121

0.77

55.24
57.40
101.70
37.20
36.29
31.44
31.60
4450
2751
31.30
30.81
25.04
19.55
18.34
15.45
6.61

6.41

6.19
41.33
1331
29.10
21.97
29.96
26.76
10.18
22.07
19.45
15.63
16.94
17.85
12.96
0.83
519

540

44.07
6.57
30.01
551

12.15
116
2.95
18.35
1.67
174
547
4.03
0.17
2.84

12.57
0.32

0.08

50.26
4791
43.32
34.61
34.13
3112
29.71
28.53
23.74
21.19
21.10
20.97
18.02
15.80
13.40
551

548

-9.01
-16.54
-57.40

-6.95

-5.96

-1.01

-5.97
-35.88
-13.70
-32.29
-31.51
-16.26

-7.82
-13.81
-13.29
-16.68

-14.48
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1 2 3 4 5 6 7 8
Martinique 4.70 0.00 4.70 425 0.04 4.29 -8.76
Monaco 0.28 245 2.73 0.68 1.68 2.35 -13.90
Aruba 2.27 0.03 231 213 0.12 225 -2.36
Dominica 2.00 0.22 221 152 0.39 191 -13.97
East Timor 422 22.08 26.30 155 0.10 165 -93.74
Macao 1.26 042 168 0.84 0.63 1.46 -12.76
Fr Guiana 145 106.46 107.90 0.83 0.53 137 -98.73
Fr Polynesia 11.49 0.02 1151 135 0.01 1.36 -88.21
Samoa 1.70 0.06 176 0.91 0.31 122 -30.24
Falkland Is 0.58 2.35 293 0.00 110 110 -62.34
St Lucia 0.86 0.26 113 0.77 031 1.08 -4.74
Br Virgn Is 0.91 0.33 124 040 0.53 0.93 -25.17
Guam 1.27 0.01 128 0.70 0.00 0.70 -45.57
Grenada 0.75 0.00 0.75 0.66 0.00 0.66 -12.19
Ameri Samoa 2.03 125 3.28 0.14 0.46 0.60 -81.55
S Kitt N A 0.57 0.09 0.67 0.54 0.00 0.54 -19.65

8.
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Panama C Z
Cayman Is
S Vincent
Gibraltar
Antartica
Micronesia
Andorra
Cocos Is
Montserrat
Cook Is
Anguilla
Pitcairn Is.
Pacific Is
SaharwiA. DM RP

Neutral Zone

Wallis F Is

0.29
0.92
024
22164
0.06
0.20
024
0.74
0.28
0.06
0.12
0.06
35.02
0.16

0.10

58.60
0.00
0.00

0.06
0.85

0.03
0.03
0.00
0.03
0.14

0.01

0.16

0.00

58.89
0.92
024

221.70
0.91
0.20
0.27
0.77
0.28
0.10
0.26
0.06

35.03
0.16
0.16

0.10

0.38
0.27
0.23

0.22
0.17

0.17
0.09
0.05
0.04
0.03
0.03
0.01

0.01
0.00
0.00

0.00

0.00
0.00
0.00

0.00
0.00

0.00
0.02
0.00
0.00
0.00
0.00
0.00

0.00
0.00
0.00

0.00

0.38
0.27
0.23

0.22
0.17

0.17
011
0.05
0.04
0.03
0.03
0.01

0.01
0.00
0.00

0.00

-99.36
-70.23
-4.83
-99.90
-81.33
-14.58
-59.44
-93.55
-86.33
-67.41
-88.03
-86.92
-99.98
-97.60
-100.00

-100.00

Source : DGCI & S.
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Trade potential between India and Pakistan

312. SHRI RARIMAL NATHWANI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether according to a recent study carried out by the Indian Council
for Research on International Economic Relations (ICRIER), the trade potential
between India and Pakistan is not fully utilised,;

(b) if so, the details in this regard;

(¢) whether a substantial proportion of India's export potential is in
products that are on Pakistan's negative list for India;

(d) if so, the details thereof; and

(e) how the opportunities in the service sectors are proposed to be
exploited?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b)A study titled
"Enhancing India-Pakistan Trade" has recently been undertaken by ICRIER which
assesses trade possibilities between the two countries. The study examines the
physical and regulatory impediments to realizing the trade potential between the
two countries and suggests ways for achieving it.

(c) and (d)it has been pointed out in the study that a substantial proportion
of India's export potential.e. 58% is in products that are on Pakistan's Negative
List of 1209 tariff lines or on Pakistan's Sensitive List of 936 tariff lines applicable
to India under SAFA Agreement.

(e) The study suggests that there are trade opportunities in the service
sectors also such an information technology and Business Process Outsourcing
(BPO), health-care, entertainment which both countries can tap through trade
liberalization process, ybsetting up of joint ventures/production units.

Decline in exports

313. DR. JANARDHAN WAGHMARE:
SHRI N. K. SINGH:
Will the Minister of COMMERCEAND INDUSTRY be pleased to state:
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(@ whether it is a fact that India's exports have consistently declined,;
(b) if so, the reasons therefor;

() whether the continuous decline of exports coupled with an increase in
imports has resulted in an increasingly widening and unsustainable trade deficit; and

(d) if so, what measures are being proposed by Government to contain the
trade deficit?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (d) India's Exports grew by
4.2% duringApril, 2012 and again grew by 0.8% during Janu&913 over the
corresponding period of last yedrhe global economic crisis, the sovereign debt
crisis in Europe and the economic slowdown in developed economies has
adversely impacted demand for our exports. The imports have also been growing
both because of higher prices of importable and increased demand. The
international prices of petroleum, fertilizers, gold, edible oil etc. have increased.
Their demand also has increasdtdhese lead to a higher value of impos a
result the trade deficit has increasda increase our exports and reduce trade
deficit a strategy paper to double our exports by 2013-14 was released jn May
2011 as part of plan of action. In the wake of continuous economic slowdown
which has impacted the trade, a number of measures/incentives as part of the
Annual Supplement to Foreign Trade Policy were announced on 5th June, 2012.
DGFT has also undertaken a midterm review with detailed discussions with all the
Export Promotion Councils and other stake holddms.give further boost to
Export, new measures were announced on 26th Decer@b&P which includes
widening of Focus Product Scheme and Focus Market Schmdesimilarly some
additions have been made to MLFPS/VKGUYicremental Export Incentivisation
Scheme has been introducedew 1.1.2013 whereby incremental exports made
during the period January-March, 2013 over the period January-March, 2012 to
specified countries would be eligible for the benefifsvo percent Interest
Subvention Scheme has been widened to include 134 sub-sectors of Engineering
Sector we.f 1st January2013. The validity of the scheme has been extended till
March 31, 2014.

Tea production

314. SHRIMATI NAZNIN FARUQUE: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:
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(@) the State-wise and year-wise detadf tea production during the last
three years;

(b) the actions being taken by Government to increase the production,
quality and export of tea and result obtained by these actions; and

() what are the steps being taken by Government to extend help to tea
producers of the country?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) Sate-wise and yeawise
production ofTea in India during the last three financial years is as under:

(Quantity in Million Kgs)

States 2009-10 2010-11 2011-12
Assam 497.78 487.21 581.26
West Bengal 223.33 228.31 269.43
Others (North India) 13.27 13 14.90
Tamil Nadu 178.77 166.88 162.79
Kerala 7174 65.87 61.62
Karnaataka 6.29 5.46 5.46
ALL INDIA 9901.18 966.73 1095.46

(b) and (c) Several steps have been initiated to address the problems of the
tea industry and boosting production, improving quality and export of Aea.
Special Purpos@ea Fund has been set up for extending financial support on easy
terms for undertaking replanting, replacement planting and rejuvenation of old aged
tea bushesWith a view to improve the quality of teas produced in the cousmtry
quality upgradation programme was launched to upgrade old tea magchiaker-
addition and quality certificationA scheme to incentivize the production of
orthodox and green tea was also implemented. Special attention was paid towards
improving the productivity of small holdings which account for nearly 26% of the
total production in India.

As far as export of tea is concernéiita Board is implementing promotion
activities under the Market Promotion Scheme (MPS). The activities undertaken by
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the Board from the Head Office and the three foreign offices primarily included
generic promotion through participation in fairs and exhibitions, trade facilitation
through arranging Buyer-Seller Meets, exchange of trade delegations (inbound and
outbound), information dissemination through gathering of market intelligence etc.

Tea producers of the coumtrare being extended help through Plantation
Development Scheme covering (i) Replantation/replacement of old tea areas aged
above 50 years; (ii) Rejuvenation and consolidation of the old tea areas in the
hilly regions; (iii) Creation of irrigation facilities for combating drought;

(iv) Mechanization of the field activities such as plucking, pruning, uprooting of
old tea bushes, (v) Extension Planting in the cultivable areas available within the
grant areas of tea gardens, (vi) Organic tea cultivation in the new areas as well as
conversion of conventional tea area for organic tea production. Having regard to
significant contribution from small grower sectoa separate Directorate for
addressing the developmental needs of the small growers has been set up with its
head quarter at Dibrugarssam. Primarily this Directorate would look into the
aspects of registration of small growers in each and every tea growing state and
maintain a closer interface with the growers to organize themselves into Producers'
Societies. Such societies are expected to serve as focal points for the Directorate's
extension activities aimed at improving qualigonsistency and price realization.

Investigation into corruption charges of Walmart

315. SHRI PRAKASH JA/ADEKAR: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state the details of finding of the investigation into
corruption chagges of Walmart in India?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): The Government has decided to
appoint one-man Committee regarding media reports conceiigart vide
resolution dated 31.1.2013. The Committee has been asked to submit its report
within three months from issuance of the resolution.

Launch of Government to Business (G2BPortal

316. SHRI A. ELAVARASAN: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Department of Industrial Policy and promotion (DIPP) has
announced th launch of eBiz, India's first Government to Business Portal
developed by Infosys;
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(b) if so, the details thereof;

() whether the eBiz platform will provide a one-stop shop for convenient
and efficier online services for the investor and business communities in India,
reducin delays and complexity in obtaining information and services; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): (a) and (b)Yes, Sir As a part of
Government's initiative to improve the business environment and the ease of doing
business in the countrythe Department of Industrial Policy and Promotion,
Ministry of Commerce 8 Industry launched the eBiz portal on 28.01.2013 comprising
Licenses anc Permits Services component that will allow business users to obtain a
customized list of licenses, permits, and regulations that they require or need to
comply with across all levels of government.

(c) and (d) eBiz will serve as a 24x7 online single-window system for
providing efficient and convenient Government to Business (G2B) services to the
business communityby reducing the complexity in obtaining information and
services related to starting businesses in India, and dealing with licenses and
permits across the business life-cycle. It will function as one-stop-shop for
obtaining information and forms; submission of forms/applications; online payment
and routing of fees; and routing of forms/applications and fees to various
departments for licenses, permits, registrations, approvals, clearances, permissions,
periodic filings, and compliances throughout the life-cycle of a business. entity

Mandatory use of solar power by SEZs

317. DR. V. MAITREYAN: Wil the Minister of COMMERCEAND INDUSTRY
be pleased to state:

(@ whether Government in its attempts for greening its rapid industrialization
plan has made it mandatory for all Special Economic Zones (SEZs) to power at
least a quarter of their lighting needs with solar energy or by renewable energy;

(b) if so, the details thereof along with the number of SEZs which are
following the guidelines in this regard;

() the amount of fuel and eficity likely to be saved by these SEZs; and
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(d) whether the eldricity thus saved would be diverted for agricultural
activities in and around these SEZs?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (d) Guidelines on ergyr
conservation in Special Economic Zones (SEZs) have beer issued on 27th ,October
2010. The details of these guidelines are available on the website:
www.sezindia.nic.in.

Sharp decline in exports to China

318. SHRI PIYUSH GOMWAL: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether there has been a steep decline in exports to China causing an
increased trade imbalance between the two countries;

(b) if so, the details thereof and the reasons for this steep decline;

(c) the steps taken by Government to boost merchandise exports to China;
and

(d) the details of their impact, so far?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b)Yes, there has been a
decline in exports to ChingAfter witnessing positive growth of 33.27% in 201D-1
and 16.75% in 2012 respectivelylndia's exports to China in first nine months of
2012-13 (April-December) have seen a decline of 25.10 % when compared to the
same period in 2011-12. It has resulted in increased trade imbalance between India-
China.

Details of bilateral trade in goods and trade deficit with China during last
three years are given below:

Table-1: Tade Deficit $atistics béween India and China

(Value in USD Million)

Year Import Export Total Trade Trade Deficit
1 2 3 4 5
2009-10 30,824.02 11,617.88 42,441.90 19,206.14

2010-11 43,479.76 15,482.70 58,962.46 27,997.06
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1 2 3 4 5
2011-12 57,517.88 18,076.55 75,594.44 39,441.33
2012-13 41,381.07 9,721.54 51,102.61 31,659.53

(April-Dec.) (P)*

(P) * Provisional (Source; DGCI&S).

The decline in exports can be attributed to decrease in the exports of iron
ores (-64.49%), cotton raw including waste (-38.y5ftastics and linoleum products,
petroleum (crude & products) (-75.98%), electronic goods, drugs and pharmaceutical
products, transport equipments, gems and Jewgltdmgmicals and allied products
etc, India's imports from China fdkpril-Decembey 2012-13 reached US$ 41,381.07
million, recording a decline of 7.7% as comparedAfwil-Decembey 2011-12. This
decline can be attributed to decrease in the imports of machinery except electrical
and electronics, project goods, iron and steel, transport equipment, gold, petroleum,
crude and products, non-ferrous metals, inorganic chemicals, chemical material and
products, machine tools etc. The decline in bilateral trade can be attributed to
overall negative global sentiment because of economic recession. Ban of exports of
iron-ore from Karnataka and Goa due to court orders has contributed to the decline
substantially in India's exports to China.

(c) and (d)With a view to achieving balance in the bilateral tradérisf are
being made to diversify the export basket with emphasis on manufactured goods.
The issue of trade deficit was raised by the Indian side during the 9th session of
India-China Joint Group on Economic Relatiodsade Science andechnology
(JEG) held at Ministerial level on 27thugust, 2012.Two working groups on trade
and Investment and IT and related services has been constituted which will
address the trade related issues. Indian Companies are also encouraged to
participate in major trade fairs in China to show case Indian products in the
Chinese market and increase engagement with Chinese companies. "India Show"
was held in China in Beijing in Octohe2012 to show case India's strengths in
various sectors. There are 26 commodities which have shown positive growth in
exports in the current financial yea&r.g. cotton yarn fabric (106.18%), spices
(76.75%), guergum meal (84.30%), processed minerals (39.58% ), etc.

Financial assistance for setting up indstries in Bihar

1t319.PROF ANIL KUMAR SAHANI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) the details of industry-wise and work-wise amount of financial assistance
provided for the establishment of new industries in Bihar during the last five years;

(b) whether Government has any mdafor new industries; and
(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): (a) to (c) Under the liberalised
industrial policy regime, the investors take the decision about locating new
industries in a fate, including Bihar Further under the National Manufacturing
Policy (NMP), 2011, creation of National Investment and Manufacturing Zones
(NIMZ) as planned integrated Industri@dwnships is supported. Howeyet is the
prerogative of the t8tes to adopt the instrumentalities in the NMP

The Union Government does not have any plans of setting up new
industries in BiharHoweveyr the Department of Industrial Policy and Promotion has
provided financial assistance for development and promotion of industrial sector
during the last five years in various States through the various Plan schemes. For
Bihar, under the Industrial Infrastructure Upgradation Scheme (1IUS), a Handloom
Cluster at Bhagalpur in the State of Bihar was sanctioned on 01.10.2010 with a
total project cost of Rs. 20.82 crore involving central grant of Rs. 15.69 crore. The
project has been released Rs. 1.56 crore as first part of first instalment of central
grant on 16.12.2011.

Trade deficit

320. DR. KV.P RAMACHANDRA RAO:
SHRI P RAJEEVE:
Will the Minister of COMMERCEAND INDUSTRY be pleased to state:

(@ whether it is a fact that the gap between imports and exports has been
increasing over the years;

(b) if so, the details thereof during the last three years;
() the main factors accounting for this; and
(d) the steps being taken to address this on a long term basis?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b)Yes Sir Details of Export,
Import and Trade Deficit durindast 3 yearsandcurrent year are given below:
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(Value in US $ Billion)

Year Exports (a) Imports (b) Trd. Bal.

[(a)-(b)]
2009-10 178.8 2884 -109.6
2010-2011 2511 369.8 -118.7
2011-2012 306.0 489.3 -183.3
2011-2012 (Apr-Jan.) 2519 406.8 -154.9
2012-2013 (Apt-Jan.) (Proy 239.7 406.9 -167.2

Source: DGCI&S.

() The globaleconomic crisis, the sovereign debt crisis in Europe and the
economic slowdown in developed economies has adversely impacted demand for
our exports. The imports have also been growing both because of higher prices of
importable and increased demand. The international prices of petroleum, fertilizers,
gold, edible oil etc. have increased. Their demand also has increased. These lead to
a higher value of importsAs a result the trade deficit has increased in the above
said period.

(d) To increase our exports and reduce trade deficit a strategy paper to
double our exports by 2013-14 was released in, &l as part of plan of action.
In the wake of continuous economic slowdown which has impacted the trade, a
number of measures/incentives as part of Ahaual Supplement to Foreighrade
Policy were announced on 5th June, 2012. DGFT has also undertaken a midterm
review with detailed discussions with all the Export Promotion Councils and other
stake holdersTo give further boost to Export, new measures were announced on
26th December2012 which includes widening of Focus Product Scheme and Focus
Market SchemeAnd similarly some additions have been made to MLFPS/VKGUY
Incremental Export Incentivisation Scheme has been introduced 1.1.2013
whereby incremental exports made during the period January-March 2013 over the
period January-March, 2012 to specified countries would be eligible for the
benefits. Two percent Interest Subvention Scheme has been widened to include 134
sub-sectors of Engineering Sectare.f 1st January 2013. The validity of the
scheme has been extended till March 31, 2014.
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Coffee bt relief package

321. DR. PRABHAKAR KORE: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that the Coffee Debt Relief Package, 2010 was
sanctioned by the Centre;

(b) if so, the details of the amount released under the package;
() what is the total number of coffee growers benefited by the package;

(d) the State-wise, district-wise details of small, medium and large growers
benefited?

(e) whether Government has received any proposal for waiver of interest on
the loans raised by coffee growers; and

(f if so, what is the response of Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (c) Yes, Sir The Government
of India sanctioned the Coffee Debt Relief Package-2010 for the debt ridden
small coffee growers and released Rs. 299 Crores benefiting 1,35,280 small coffee

growers.

(d) The relief package extended direct financial benefits to the debt
ridden small coffee growers. The medium and large growers were eligible under the
scheme for rescheduling of the loans. The State-wise and district-wise details
of small growers who have been extended the benefit un@®PCare given

below:



Pre - 2002 Loan Crop Loan Post 2002 Loan Total

Sl. No. State/ District

No. of Amount No. of Amount No. of Amount No. of Amount
Bereficiaries in Rs. Beneficiaries in Rs. Beneficiaries in Rs. Beneficiaries in Rs.

06

Karnataka

Chikmagalur 4815 687890466 9945 115605341 4623 95192278 19383 898688085
Kodagu 6579 674616639 27030 245551103 8208 151242153 41817 1071409895
Hassan 3788 412093251 11761 90629833 3435 66173352 18984 568896436
South Canara 4 1037179 13 166335 1 72206 18 1275720
Shimoga 9 873323 8 205778 5 218094 22 1297195
Mysore 5 1992739 4 67017 2 60572 11 2120328
Sub Total 15200 1778503597 48761 452225407 16274 312958655 80235 2543687659
Kerala

Wayanad 6659 189351374 38116 102311680 9138 73662651 53913 365325705
Idukki 1 128472 5 54103 2 25017 8 208492
Palakkad 0 0 1 33872 0 0 1 33872
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(e) and (f) Representations were made by some Members of Parliament, the
Karnataka Growers' Federation etc. requesting for waiver of interest on the loans
taken by the medium and large coffee growers. The matter was examined in
consultation with the Ministry of Finance. Howeyéhe request was not found
feasible on the ground that such a waiver would have financial implications for
banks and result in similar kind of demands from other sectors.

Countervailing duty by US on export of Shrimp

322. SHRI A. ELAVARASAN: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether the country's seafood industry is facing serious pressure from
the US after the association Afmerican Shrimp farmers asked the US Department
of Commerce (USDOC) to impose a countervailing duty on shrimps in addition to
the anti-dumping duty;

(b) if so, the details thereof;

() whether India along with other countries have approached WTO Dispute
Settlement Body (dsb) to get the restriction removed; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESVARI): (a) Yes, Sir

(b) A legal petition to USA has been filed on 28.12.2012 by Coalition of
Gulf Shrimp Industries, for imposition of countervailing duty (CVD) on import of
shrimps to USAby seven countries viz. Chindhailand, Vietnam, Ecuador
Indonesia, Malaysia and India. Coalition of Gulf Shrimp Industries claims that
subsidies provided by Government of India to the Indian Shrimp Industry provide
unfair advantage for Indian shrimp exporters to export shrimps to USA at lower
prices. United States Department of Commerce (US DOC) and the United States
International Trade Commission (US ITC) are in the process of investigation on the
case of Countervailing Duties on export of frozen shrimp from India.

Government of India had consultations with the US DOC on the subject
matter and had meeting with USITC on January 14, 2013. Government of India
expressed its concerns about the protective regime followed by USA with regard to
shrimps, WTO inconsistent actions taken by Usithorities and gross deficiencies
in the petition. The ITC hearing in connection with the investigation on 18.01.2013
was also attended by officialsf the Government of India.
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() No, Sit
(d) Does not arise, in view of reply to part (c) above.
Increase in import of oil and gold

323. SHRI P RAJEEVE: Wil the Minister of COMMERCEAND INDUSTRY be
pleased to state:

(@ whether the import of oil and gold has increased during the last three
years; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b)Yes Sir Details of value
of import of Petroleum, Crude and Products and Gold during the last three years
are given below:

(Value in US $ Billions)

Commodity 2009-10 2010-11 2011-12 (P) 2012-13
(Apr-Dec) (P)

Petroleum, Crude 87 106 155 125
and Products

Gold 29 41 56 38

Source: DGCI&S.

(P) Provisional.
Delay in construction of DMIC

324. SHRI PIYUSH GOMWAL: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether the construction of Delhi Mumbai Industrial Corridor has been
delayed;

(b) if so, the details of the original timeline of the project;
() the reasons for delay in the project;

(d) whether Government proposes to implement the project in a time bound
manner;
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(e) if so, the details thereof and by when the project is likely to be
completed; and

(H the State-wise details of the likely investment expected along with the
increase in cost as per the original estimate?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): (a) to (e) No, SirThe Delhi Mumbai
Industrial Corridor (DMIC) Project consists of various infrastructure projects for
development of new industrial cities in the DMIC region. The projects are to be
implemented at the State level in partnership with the State Governments. The
industrial cities would be launched with the development of townships of 25-50 sq
km which are envisaged to be completed by the end of 2018.

(f) It is estimated that the development of industrial cities with world class
infrastructure in DMIC would require an investment of around US $ 90-100 billion
over the next thirty years.

Declining of upkeeping standards of SEZ, Noida

325. SHRI MOHAMMED ADEEB: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that maintenance and upkeep of Noida Special
Economic Zone (SEZ) is not upto the mark;

(b) if so, the details in this regard;
() when was the last inspection made by a senior officer of the Ministry;
(d) what were his findings; and

() what action is being taken to spruce up the said SEZ and to meet the
demands of various units functioning therein?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (e) The maintenance and
upkeep of the Noida Special Economic Zone (SEZ) is inspected regularly by the
senior oficers of the Noida SEZ and deficiencies are addressed immediately
Units are also consulted about maintenance of the Zone during the meetings of the
NSEZ Authority and demands ofarious Units are addressed.
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Inter-Sate disparity in manufacturing output

326. SHRI N.K. SINGH: Wil the Minister of COMMERCEAND INDUSTRY be
pleased to state:

(@) the State-wise details of manufacturing output for the last three years;
(b) whether there is any inter-state disparity in the manufacturing output;

(¢) if so, whether Government is proposing measures to increase the
manufacturing output of those States which are below the national average; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): (a) and (b) $ate-wise details of
manufacturing output are available in the report of Almaus Survey of Industries
(ASI) released by the Central Statistics Office (CSO) with about two years lag, the
latest being upto the year 2010-11. The State-wise details for 2008-09 2009-10 and
2010-11 are given in the StatemédBee below).

(c) and (d) It may be mentioned that Industry which includes manufacturing
is a Sate subject unde the Seventh Schedule of the Constitution. Howtbeer
Central Government prescribes policies for promoting manufacturing growth across
the States.

The measures taken recently by the Department of Industrial Policy and
Promotion include announcement of the National Manufacturing Policy (NMP) with
the objective of enhancing the share of manufacturing in GDP to 25 percent over
a decade. The Police also seeks to put in place measures to improve industrial
infrastructure including setting up of National Investment and Manufacturing
Zones, simplify business regulation incentivize clean technology; skill development
and investment in Micro, Small and Medium Enterprises. Besides, the Government
implements a Plan Scheme of Transport Subsidy which has been recently recast
and renamed as Freight Subsidy Scheme for promoting industrialization in hilly
remote and inaccessible areas in select States by way of subsidizing eligible
industrial units on the transport cost. Besides, the Plan Scheme for incentives
Package for Special Category States for boosting industrialization in certain special
category states, the North East Industrial and Investment Promotion, PZ0idy
and Industrial Infrastructure Upgradation Scheme (IlUS) are being continued in the
Twelfth Plan.Also, the Delhi Mumbai Industria Corridor (DMIC) Project is under
implementation to create a strong economic base with globally competitive
environment and state-of-the-art infrastructure along the Delhi-Mumbai Dedicated
Freight Corridor of the Railways.
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Statement
Manufacturing Output of each State/UT

Manufacturing Output (Rs. Lakh)

State ASI Years

2008-09 2009-10 2010-11 (P)
1 2 3 4
Andaman and Nicobar Islands 15254 22669 16327
Andhra Pradesh 21240271 23446174 34549319
Assam 3676790 3667156 4236700
Bihar 2953967 2825481 3605127
Chandigarh (U.T 352625 431337 580940
Chhattisgarh 7640548 6778083 7954481
Dadra and Nagar Haveli 6496541 6457430 7291502
Daman and Diu 3031277 3202421 4038142
Delhi 2747594 3262630 4871416
Goa 2752579 2943495 3249409
Gujarat 50808787 64265756 80678333
Haryana 14433596 17710694 21546626
Himachal Pradesh 4227948 5007103 7184348
Jammu and Kashmir 1349375 1322078 1902354
Jharkhand 5910751 6712897 9720652
Karnataka 22581276 23325405 28595927
Kerala 7090489 15545081 8205028
Madhya Pradesh 9040202 8693863 11590065
Maharashtra 60017352 62404918 78797004
Manipur 6706 15224 27451

Meghalaya 192159 223506 287476
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1 2 3 4
Nagaland 12806 28850 46960
Odisha 6953247 6566234 9214154
Puducherry 1455756 1636966 1820839
Punjab 10551352 11754534 14885797
Rajasthan 9066470 10856432 15004648
Sikkim* 312037 445997
Tamil Nadu 30080195 37578406 47231872
Tripura 75598 101659 143076
Uttar Pradesh 20046266 22568130 29233058
Uttarakhand 8292360 7932238 10950453
West Bengal 14179648 15704706 20615782
ALL INDIA 327279786 373303593 468521264

* Sikkim participated inASI for the first time inASI 2009-10.
(P) - Results are provisional fokSl 2010-1.

Source:Annual Survey of Industries, Centratafistics Ofice (CSO).
Product and destination diversification to improve exports

327. SHRI N.K. SINGH:Will the Minister of COMMERCEAND INDUSTRY be
pleased to State:

(@ whether Government proposes to take any measures to promote
measures towards product and destination diversification to improve the situation
of declining exports;

(b) if so, the details thereof;

(¢) if not, whether Government is proposing any alternative measures
towards increasing exports; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (d) The Government of India
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continuously monitors the export performance of different sectors and takes need
based measures from time to time, keeping in view the financial and overall
economic implications. In furtherance of the above stratégy Government had
introduced Focus Market and Focus Products Schemes to encourage exports of
traditional as well as non-traditional products and to certain markets. In December
2012 Government has taken the following measures to boost the exports:

() A new Incremental Export Incentivisation Schehes been introduced to
provide additional 2% incentive on the incremental growth achieved during
the period January to March, 2013 over the corresponding period of 2012.

(M) 5 new markets have been added in the Focus Market Scheme.
@iy Approximately 100 products have been added in Focus Product Scheme.

(iv) Interest Subvention Scheme has been extended to specified tariff lines of
Engineering Sector

Export of meat products

1328.SHRI DARSHAN SINGHYADAV: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ the country-wise, year-wise and animal-wise details of meat exported
during the last three years;

(b) the country-wiselyear-wise quantum of foreign exchange earned by the
country through it; and

(¢) whether Government has received requests/suggestions so far from
different religious organizations or social organizations for stopping the export of
meat?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) India has exported meat
and meat products to the tune of Rs. 6,651.38 crore, Rs. 9,242.98 crore and Rs.
14,498.83 crore during the year 2009-10, 2010ahd 201-12 respectivelyThe
details regarding export of the various animal products in terms of quantity and
value along with the top five destinations for the last 3 years have been given in
the Statemen{Seebelow).

() Yes, Sir The Government had received a few requests/suggestions from
different religpus and social organisations for stopping the export of meat.

tOriginal notice of the question was received in Hindi.



Statement
India's Export of Animal Products

(Qty in MT, Value in Lacs)
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2009-10 2010-11 2011-12
Product Qty Value Qty Value Qty Value
Buffalo Meat 495019.71 548060.08 726287.27 860778.59 985491.27 1372522.97
Poultry Products 1016783.10 37211.85 516753.83 31427.21 624165.64 45781.45
Sheep/ Goat Meat 52868.01 74720.07 12298.38 25879.45 11181.04 25522.07
Processed Meat 716.19 958.51 1305.96 1950.01 1703.13 3000.52
Animal Casings 2020.56 3152.74 1804.72 332361 923.56 2705.01
Swine Meat 1117.96 1034.90 1009.91 939.56 305.97 35142 N
ToTAL 1568525.53 665138.15 1259460.07 924298.43 1623770.61 1449883.44 ;
Source: DGCIS. %
India's Export of Buffalo Meat g
(Qty in MT, Value in Lacs) N
2009-10 2010-11 2011-12 &
Country Qty Value Qty Value Qty Value
Vietham Social Republic 116974.66 144086.10 102433.56 126337.70 272796.42 40462013 S
Malaysia 55826.97 62852.45 94360.76  108040.17 99704.82 140412.71 %
Egypt Arab Republic 32923.24 38503.96 75848.33  105543.32 70173.01 114316.41 E
SaudiArabia 28372.64 32946.33 53742.39 66466.79 65542.57 94694.69 o
Thailand 27.98 37.11 10058.57 13852.89 29382.19 4308803 &
Other 260894.21 269634.14 389843.65 440537.72 447892.27 575391.04 %.
ToTAL 495019.70 548060.09 726287.26 860778.59 985491.28 1372523.01 7
Source: DGCIS. ©
(o]



India's Export of Poultry Products

(Qty. in MT, Value in Lacs)

2009-10 2010-11 2011-12
Country Qty Value Qty Value Qty Value
Afghanistan 376051.10 8815.97 49205.11 917.87 81817.20 3277.49
Netherlands 1011.75 1094.23 878.85 1760.63 547.75 1264.14
Oman 177340.18 3694.59 88198.92 4096.15 161988.00 10470.82
Indonesia 1071.66 2473.80 1200.86 1797.39 2710.94 2619.46
Germany 2395.12 3352.76 1417.98 2489.55 1717.35 3362.60
Others 458913.27 17780.53 375852.11 20365.64 375384.39 24786.94
ToTAL 1016783.08 37211.88 516753.83 31427.23 624165.63 45781.45
Source: DGCIS.
India's Export of Sheep/ Goat Meat
(Qty. in MT, Value in Lacs)

Country 2009-10 2010-11 2011-12

Qty Value Qty Value Qty Value
United Arab Emirates 5140.52 8084.50 3126.86 5850.04 3066.53 6368.82
SaudiArabia 9552.66 17429.00 6727.43 15329.37 5122.34 13049.62
Qatar 838.77 1506.93 480.88 1089.14 866.58 2450.71
Kuwait 2157.13 2881.75 1013.92 2019.94 519.52 1402.13
Oman 1192.06 1851.05 474.60 792.59 286.36 608.16
Others 33986.86 42966.85 474.69 798.36 1319.70 1633.60
ToTAL 52868.00 74720.08 12298.38 25879.44 11181.03 25522.04

Source: DGCIS.
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India's Export of Swine Meat

(Qty. in MT, Value in Lacs)

Country 2009-10 2010-11

Qty Value Qty Value Qty Value
Thailand 0.00 0.00 28.00 14.39 29.00 11.83
France 0.00 0.00 0.00 0.00 0.00 0.00
Bhutan 27.17 23.76 112.17 99.00 115.22 121.69
Angola 0.00 0.00 0.00 0.00 28.00 15.34
Sri Lanka 0.00 0.00 0.00 0.00 0.00 0.00
Others 1090.78 1011.13 869.75 826.17 133.75 202.55
ToTAL 1117.95 1034.89 1009.92 939.56 305.97 35141

Source: DGCIS.
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Decline in Exports

1t329.DR. YOGENDRA P. TRIVEDI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ the percentage increase or decrease in import/export this year in
comparison to that of the last year;

(b) if there is decrease, the main reasons therefor; and

(¢) the details of areas where maximum decrease has been found and the
reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) Percentage growth in Export and
Import during 2012-13(April-January) over corresponding period of last, year
-4.8% and 0.02% respectively

(b) and (c) Maximum fall in growth during 2012-13 (April-January) over
corresponding period of last year has been witnessed in 'Handicraft excl. handmade
carpet' in Exports (which fell by 67%) and 'Pearls, Precious & Semi-Precious Stones'
in Imports (which fell by 34%). The reasons are the global economic crisis, the
sovereign debt crisis in Europe and the economic slowdown in developed
economies and traditional markets which have adversely impacted demand for our
exports and imports.

Delhi-Kolkata Industrial Corridor

330. SHRI SUKHENDU SEKHAR ROY Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether Government has contemplated any plan of action to introduce
Delhi- Kolkata Industrial Corridor in the model of Delhi-Mumbai Industrial Corridor
(DMIC) as the nation's surplus labour force will be largely in the Gangetic belt and
population foundation's long term projection show that share of Uttar Pradesh,
Bihar and Jharkhand in growth of population will be 51 per cent in the age
bracket of 15 to 65 between 2011-2051 which establishes that Gangetic region
between Delhi and Bengal need more jobs;

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.



Witten Answers to [27 February2013  Unstarred Questions 103

(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): (a) to (c) The Ministry of Urban
Development in collaboration with thé/orld Bank has initiated preparation of an
options paper on "Development along the Eastern Dedicated Freight Corridor" to
assess the possibilities of development, including industrial development, along the
eastern dedicated freight corridor

Export of wine from Maharashtra

331. SHRI RAJKUMAR DHOOT Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that many vineyards along with orchards of grapes
have been set up in Maharashtra and these vineyards produce best quality wines
which are very popular abroad,;

(b) if so, the details thereof;

() the year-wise quantum of export of wine from Maharashtra during the
last three years; and

(d) what action Government propose to take to increase the export of wine
from the State and give incentives to the producers of the State?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (c) Some of the major
vineries exporting wine are located out of Maharashtra state. Howstete-wise
export data is not maintained by the Department of Commerce. Overall quantum of
wine exported from India during 2009-10, 2010-11 and 2011-12 is 1455.26 thousand
liters, 803.55 thousand liters and 1048thousand liters respectively

(d) Encouraging exports is a continuous process and is done through
various schemes of Commodity Boards/Authorities of Government of India which
are available to all eligible agri exporters. Promotion of Indian wine is done
through participation in international trade fairs/specialize wine events, organizing
wine testing campaigns and preparation and distribution of publicity matépait
from this, under National Horticulture Mission (NHMinter-alia, assistance is
being extended for taking up production and productivity improvement programmes
for horticultural crops, including fruit crops like grapes.
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lllicit export of fertilizers

332. SHRI AMBETH RAJAN: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Government is aware of the fact that clandestine export of
fertilizers to neighbouring countries are taking place from India; and

(b) if so, the steps taken by Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b)There are some reports
of alleged diversion and smuggling of urea and other subsidized fertilizers from
India to Nepal, Bangladesh and other neighbouring counffieskeep a vigil on
such diversion and smuggling of fertilizers, State Governments have been advised
from 'time to time' to keep a strict vigil so that no diversion and smuggling of
fertilizes to neighbouring countries takes place through land and sea routes.
Security forces guarding the border have also been alerted by the Government to
keep strict vigilance on the borders so that no smuggling of fertilizers takes place.

Renovation of old temples and monuments

333. SHRI N. BALAGANGA: Will the Minister of CUTURE be pleased to
state:

(@ whether Government has undertaken efforts to renovate old temples and
monuments;

(b) if so, the State-wise, year-wise details of such efforts undertaken during
the last three years;

(c) the year-wise, State-wise expenditure incurred on such activities, during
the said period;

(d) whether there are complaints from the local people regarding the hurdles/
obstacles that are caused to the general public, due to that;

(e) if so, the details thereof; and

(H the action taken by Government to remove such grievances of the local
people?

THE MINISTER OF CUODURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (c) Conservation work of the protected monuments is a
continuous process. Every year the conservation programme is drawn up wherein
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the completed works are dropped and new works are included, depending upon

the need of repairs and availability of resources. The details of expenditure, state-

wise, are given in the StatemefS8eebelow).

(d) to (f) No such complaints have been received. While attending the repairs

every care is taken to avoid inconvenience to local people.

Statement

Year-wise, $ate-wise Expenditer underArchaeological Surey of India

for last three years for conservation of protected monuments

(Rs. in lakhs)
Sl. Name of the Circle/ Allocation/  Allocation/ Allocation/
No. State/UT Branch Expenditure Expenditure Expenditure
2009-10 2010-11 2011-12
1 2 3 4 5 6
1 Uttar Pradesh Agra Circle 738.00 758.00 544.49
Lucknow Circle 1371.00 1706.99 1208.00
2 Maharashtra Aurangabad Circle  590.00 315.00 310.7
Mumbai Circle 500.00 389.99 359.00
3 Karnataka Bangalore Circle 1200.00 1245.95 1041.00
Dharwad Circle 619.46 981.88 943.98
4 Madhya Pradesh Bhopal Circle 674.33 654.87 607.9
5 Odisha Bhubaneshwar Circle 276.49 261.36 289.98
6 West Bengal, SikkinKolkata Circle 435.23 504.59 446.28
7  Tamil Nadu, Chennai Circle 460.50 530.00 530.00
Puducherry
8 Punjab, Haryana Chandigarh Circle 694.46 687.04 529.99
9 Himachal Pradesh Shimla Circle 70.87 79.8 62.81
10 Delhi Delhi Circle 1747.00 1849.84 927.39
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1 2 3 4 5 6
11 Goa Goa Circle 120.61 110.00 110.00
12 N.E. States, Guwahati Circle 135.08 159.01 213.32
except Sikkim
13 Rajasthan Jaipur Circle 275.55 350.00 445.49
14 Andhra Pradesh Hyderabad Circle 610.00 664.86 640.01
15 Bihar and Uttar Patna Circle 314.99 364.99 383.96
Pradesh (Part)
16 Jammu and Srinagar Circle 338.44 283.29 270.00
Kashmir
Mini Circle Leh - 52.15 85.00
17 Kerala Thrissur Circle 300.01 337.01 3015
18 Gujarat, Daman Vadodara Circle 459.98 509.93 574.97
and Diu
19 Uttarakhand Dehradun Circle 130.52 147.18 139.99
20 Chhattisgarh Raipur Circle 332.00 341.00 303.58
21 Jharkhand Ranchi Circle 64.75 64.98 62.58
Science Branch, 655.45 507.46 485.40
Dehradun
Horticulture 2185.71 1796.70 1580.44
Branch, Agra
ToTAL 15300.43 15653.87 13397.75
Bad condition of historical archaeological sites
334. SHRI NARESHAGRAWAL: Will the Minister of CUTURE be pleased
to state:

(@ whether many historical archaeological sites are lying in bad condition

due to poor maintenance;

(b) if so, the details of such sites und&rchaeological Survey of India;
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(¢) how many sites are under severe threat of extinction;

(d) whether Government has taken any steps to protect these sites, if so
the details thereof;, and

(e) if not, the reasons therefor?

THE MINISTER OF CUOURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (e)ASI undertakes an annual review of the status of monuments/
sites declared as of national importandenumber of monuments are identified for
taking up structural repairs of special nature. The conservation programme is drawn
up accordingly and funds are provided for the same. For sustained preservation of
the remaining sites/monuments, routine maintenance comprising removal of
vegetation, maintenance, minor repair works such as patch plastering, pointing,
watertightening, masonryetc. is also taken uf@he centrally protected monuments/
sites are in a fairly good state of preservation. The abstract of centrally protected
monuments/sites in the countrytd&-wise) is atAnnexure.

Statement

Abstract of Centrally Protected monuments/sites under the
jurisdiction of Archaeological Survey of India

SlI. No. Name of State Nos. of Monuments
1 2 3
1 Andhra Pradesh 137
2. Arunachal Pradesh 03
3. Assam 55
4. Bihar 70
5. Chhattisgarh a7
6. Daman and Diu 12
(U.T)
7. Goa 21
8. Gujarat 202

9. Haryana 0
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1 2 3
10. Himachal Pradesh 40
11. Jammu and Kashmir 69
12. Jharkhand 12
13. Karnataka 507
14. Kerala 26
15. Madhya Pradesh 292
16. Maharashtra 285
17. Manipur 01
18. Meghalaya 08
19. Nagaland 04
20. N.C.T. Delhi 174
21. Odisha 78
22. Puducherry (U.J 07
23. Punjab 33
24. Rajasthan 162
25. Sikkim 03
26. Tamil Nadu 413
27. Tripura 08
28. Uttar Pradesh 743
29. Uttarakhand 042
30. West Bengal 134

TotaL 3678

Proposal fom AP for promotion and stengthening
of local museums

335. SHRI C. M. RAMESH: Will the Minister of CUTURE be pleased to
state:
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(@ whether it 8 a fact that three proposals frodmdhra Pradesh for
promotion and strengthening of local museums are pending before Ministry;

(b) if so, when each of the above proposal received,;
() what action has so far been taken on each of the above proposals; and

(d) by when the work under each of the above proposal is going to be
completed?

THE MINISTER OF CUOURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (d) Government ohndhra Pradesh submitted one proposal in
June 2010 and another three proposals in M1l under the Schemelhe
proposals were considered by the Expert Committee in its meeting held on
05.08.2011 and the Committee recommended sanction of Rs. 100 lakh for
undertaking preliminary activities in relation to three Museums to be prioritized by
the Government oAndhra Pradesh (GoAPAccordingly, the amount of Rs. 100
lakh was released to GoAPetailed Project Reports submitted by Go#Prespect
of three prioritized Museums were, howevaot found to be in the requisite
format. State Government has been requested to send the revised Detailed Project
Reports, which are awaited.

Preservation of the cultural heritage and vedic tradition in country

1t336.SHRI DARSHAN SINGH YADAV: Will the Minister of CUITURE be
pleased to state:

(@ whether Central Government so far has taken/proposes to take any steps
for the preservation of the cultural heritage and vedic tradition of the country
which has taught to the entire world the lesson of devotion toward the Guru,
brotherhood and service to parents;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF CUIOTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (c)Yes Sir Archaeological Survey of India (ASI) is taking care
for conservation of built cultural heritage of the country declared protected as
monuments of national importance. Conservation work on them is attended
regularly and they are in a good state of preservation.

tOriginal notice of the question was received in Hindi.
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Further in UNESCO's Representative List of 251 elements of Intangible
Cultural Heritage, India has got 9 elements inscribed till date out of which one
element is the tradition o¥edic chanting.

Setting up cultural centres

337. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of CUITURE be
pleased to state:

(@ whether Government is aware that strong Indian cultural values are
vanishing from the Indian youths;

(b) if so, the reasons therefor;

() the details of concrete steps Government is taking or propose to take
to launch awareness programmes/drives about Indian cultural values among the
Indian youths;

(d) whether there is any proposal to setup cultural centres throughout the
country in the next financial year;

(e) if so, the details thereof; and
(® if not, the reasons therefor?

THE MINISTER OF CUIOURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) and (b) Indian cultural values are embedded deep in the psyche of
not only resident Indians but even the Indian Diaspora spread all the world over
who take justified pride in their cultural heritage and lasting time tested values.
The cultural values are a continuum and the variations with time are natural
phenomena. Continuous assimilation of different facets of other cultures act as a
catalyst to further enrich our culture and prevent its stagnation. Howewer
known dedicated studies have been undertaken by Ministry of Culture to fathom
the decline of cultural values amongst the Indian youths.

(c) Government has set up seven Zonal Cultural Centres (ZCCs) having their
headquarters at Patiala, Udaip#llahabad, Kolkata, DimapurNagpur and
Thanjavur The main objective of the ZCCs is the preservation, promotion and
dissemination of the traditional folk arts and culture of the variciate§ UT.

The ZCCs endeavor to develop and promote the rich diversity and uniqueness of
various arts of the Zone and to upgrade and enrich consciousness of the people
about their cultural heritage. The ZCCs have been carrying out various activities

and organizing programmes at the national, zonal and local levels in accordance
with their aims and objectives implemented through following schemes:

1. National Cultural Exchange Programme

2. Guru Shishya Parampara Scheme
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Young Talental Artistes Scheme

Documentation ofVanishingArt Forms

3
4
5. Theatre Rejuvenation Scheme
6.  ShilpagramActivities

7

Loktarang - National Folk Dance Festival, OWE-Festival of the North
East.

(d) and (e) The following two proposals have been considered by the
Government of India:

() To establish Cultural Centres (Main Centre at Jammu and 3 sub-centres
at Rajouri, Kupwara and Kulgam) for Gujjars, Bakarwals and Pahari—
speaking communities in Jammu and Kashmir following the
announcement made by Hon'ble Prime Minister during his visit to the
State on the 7-8th June, 2010; and

() To establishAutonomous Institutions at Srinagalammu, and Leh to
safeguard, preserve and promote regional cultures of the three
geographically and linguistically distinct regions of theaf of Jammu
and Kashmiri.e. Jammu, Leh and KashmiBesides the head quarters at
Srinagar there will be two sub-Centres, one each at Bhadarwah and Leh.

However both the above proposals are to be implemented by Government of
Jammu and Kashmir with financial assistance from Government of India.

(H Does not arise.
Beautification of Quli Qutubshah and Humayun Tombs

338. SHRI MOHD. ALI KHAN: Will the Minister of CUITURE be pleased to
state:

(@ whether Government has spent any amount on the tombs including Quli
QutubshahTombs in Hyderabad and on Humaydiomb in Delhi for the
beautification and for other works; and

(b) if so, the State-wise details thereof and the amount spent in the
Eleventh andTwelfth Five Year Plan period, tomb-wise?

THE MINISTER OF CUOURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) and (b) Conservation work of protected monuments of
Archaeological Survey of India (ASI) includinfombs is a continuous process,
wherein repair work is attended regularly depending upon the need of the repairs
and availability of recourses. The State-wise details of expenditure on these
monuments is given in the éément.



Statement

State-wise expenditure for conservation of protected monuments of ASI including tombs for the
Eleventh Five &ar Plan period and allocation for the aent financial year2012-13

(Rs. in lakhs)
SIl. No.Name of the State Circle/ Expenditure Expenditure Expenditure Expenditure Expenditltecation
branch 2007-2008  2008-2009 2009-2010 2010-11 2011-12 2012-13
1 Uttar Pradesh Agra Circle 633.00 774.00 738.00 758.00 544.49 739.00
Lucknow Circle 775.00 1201.39 1371.00 1706.99 1208.00 1074.00
2. Maharashtra Aurangabad Circle 738.95 285.00 590.00 315.00 310.7 628.50
Mumbai Circle 415.00 465.15 500.00 389.99 359.00 415.00
3. Karnataka Bangalore Circle 1035.22 1088.94 1200.00 1245.95 1041.00 1129.20
Dharwad Circle 593.00 423.64 619.46 981.88 943.98 874.00
4. Madhya Pradesh Bhopal Circle 906.69 997.96 674.33 654.87 607.9 760.50
5. Odisha Bhubaneshwar Circle 278.29 234.16 276.49 261.36 289.98 440.00
6. West Bengal, Sikkim Kolkata Circle 338.13 419.34 435.23 504.59 446.28 454.00
7. Tamil Nadu, Puducherry Chennai Circle 531.00 505.00 460.50 530.00 530.00 505.00
8. Punjab, Haryana Chandigarh Circle 494.82 512.48 694.46 687.04 529.99 688.00
9. Himachal Pradesh Shimla Circle 125.00 118.00 70.87 79.8 62.81 86.50
10. Delhi Delhi Circle 786.36 728.64 1747.00 1849.84 927.39 1142.00
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11. Goa Goa Circle 92.20 118.00 120.61 110.00 110.00 132.00
12. N.E. States, except Sikkim  Guwahati Circle 103.52 175.25 135.08 159.01 213.32 180.00
13. Rajasthan Jaipur Circle 285.00 280.00 *275.55 350.00 44549 484.00
14.  Andhra Pradesh Hyderabad Circle 743.23 865.00 610.00 664.86 640.00 860.00
15. Bihar and Uttar Pradesh (PaRatna Circle 427.97 377.72 314.99 364.99 383.96 345.00
16.  Jammu and Kashmir Srinagar Circle 300.00 405.30 33844 283.29 270.00 269.00
Mini Circle Leh 261.75 286.17 00.00 52.15 85.00 88.50
17. Kerala Thrissur Circle 339.98 405.62 300.01 337.01 3015 378.50
18. Guijarat, Daman and Diu Vadodara Circle 17750 169.40 459.98 509.93 574.97 529.00
19. Uttarakhand Dehradun Circle 235.00 285.00 130.52 147.18 139.99 128.00
20. Chhattisgarh Raipur Circle 74.92 78.45 332.00 341.00 303.58 384.00
21. Jharkhand Ranchi Circle 609.90 555.36 64.75 64.98 62.58 67.00
Science Branch 1584.76 1743.63 655.45 507.46 485.40 716.00
Dehradun
Horticulture 00 00 2185.71 1796.70 1580.44 2025.00
Branch, Agra
Reserve - - - - - 146.80
(North East activities)
TotaL 1288.19 13498.60 15300.43 15653.87 13397.75 15668.50
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Infiltration in valley

1t339.SHRI RAGHUNANDAN SHARMA: Will the Minister of DEFENCE be
pleased to state:

(@ whether some startling facts regarding increasing incidents of intrusion
and skirmish in the valley have come to light according to the assessment of
Defence Headquarters;

(b) if so, the details thereof and the action taken thereon;

() whether posts situated along the border are lying vacant;
(d) if so, the details thereof;

(e) whether terrorists are trying to capture these posts; and
(f if so, the action being taken by Government in this regard?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) and (b) Intelligence
inputs are received from time to time regarding possible intrusions and skirmishes.
These inputs are shared with all concerned and security precautions are
accordingly taken.

(c) and (d) Posts along the Line of Control are occupied based on terrain
and tactical considerations. Howeydew specific posts in higher reaches are
vacated only during in winter owing to high snow level and increased avalanche
threat. Surveillance and domination of these areas during this period is ensured by
maintaining an effective vigil employing helicopters and other aerial means. These
posts are re-occupied once the snow levels recede.

(e) and (f)Attempts by terrorists to infiltrate from across the border and
cause damage continue. Surveillance and dominance is ensured to defeat the
designs of infiltrators.

Situation at LoC

340. SHRI K. N. BALAGORAL: Will the Minister of DEFENCE be pleased to
state:

(@ whether the situation in LoC is under control now;

tOriginal notice of the question was received in Hindi.
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(b) whether Government had any intelligence report before the last firing
situation in Kashmir; and

(c) if so, what precautions the Government took?

THE MINISTER OF DEFENCE (SHRIA. K. ANTONY): (a) Yes, Sir
Heightened vigil is being maintained along the Line of Control (LoC) and the
situation is being closely monitored.

(b) and (c) Intelligence inputs are received from time to time regarding
possible infiltration attempts. These reports are shared with all concerned.
Necessary surveillance and dominance are ensured.

Seps for welfare of Ex-servicemen

341. SHRI HUSAIN DALWAI: Will the Minister of DEFENCE be pleased to
state:

(@ the number of ex-servicemen at present in the country;

(b) the steps taken by Government for the welfare of ex-servicemen;

() whether these measures have helped the ex-servicemen in living a
dignified life;

(d) if so, the details thereof;

(e) whether there are proposals to utilize services of ex-servicemen for social
development; and

(f if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) The number of ex-servicemen in the country is
23,10,699 as on 31.12.2012.

(b) to (d) Department of Ex-Servicemémelfare undertakes various welfare
measures/activities for upliftment of Ex-servicemen (ESM). It implements schemes for
the resettlement/rehabilitation of ESM. It provides various types of financial
assistance to ESM and their dependents. Cashless medicare is provided to ESMs
and their dependents across the country through Ex-Servicemen Contributory
Health Scheme (ECHS). ESM are equipped for re-employment/self-employment
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through pre and post retirement skill training through Directorate General
(Resettlement). ESM are assisted in getting second job in PSUs/Corporate sector
Specific attention is paid to improve the pensionary entittements of ESMs and their
dependents. The details of various activities/schemes is given in the Statement
(Seebelow).

() No, Sit

(H The question does not arise.
Statement
() Financial Assistance fom Armed Forces Flag Day Fund (AFFDF):
(1) Financial assistance to institutions:
(@) Paraplegic Rehabilitation Centres (PRC) at Kirkee and Mohali.
(b) <. Dunstan'sAfter Care Oganisation.
() Cheshire Homes at Delhi, Dehradun, Lucknow

(2 Financial assistance forserious ailments: To the non-pensioners
only.

(3) Supply of HondaActiva (Self Sarter) Scooter to ESM.
(4) Tool Kit for Ex-ServicemenTechnicians.

(®5) Re-imbursement of interest by way of subsidy on loan taken from
banks from banks for construction of houseWar bereaved, war
disabled and attributable peace time casualties and their
dependents.

(6) Grant to Training-cum-Productions Centres in Military Hospitals and
other places.

(7) War Memorial Hostels: The War Memorial Hostels were
constructed with a view to provide shelter to the childrenNaf
widows, war-disabled, attributable cases.

(8) Sharing cost of construction of Sainik Rest Houses.

(9) Financial Assistance from Raksha Mantri's Discretionary Fund
(RMDF). The financial assistance is provided to needy Ex-
servicemen, widows and wards from RMDF for various purposes.

(10) Prime Minister's Merit Scholarship Scheme.

(11) Ex-Servicemen Contributory Health Scheme (ECHS).
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()  Resettlement and Rehabilitation Schemes:

(A) Training Programme:

() Officer's Training.

(i) JCO/OR Training.

(ify Ex-Servicemen (ESM) Training.
(B) Re-employment:

() Central and State Government.

(i) Re-employment through DGR.

(iiy DGR sponsored Security scheme.
(©) Loan related welfare schemes:

() Entrepreneur Schemes.

(i) Herbal and Medicinal Plants.

(ify Horticulture.

(iv) Floriculture.

(v) Franchising.

(vi) Desh Rakshak Dealership Scheme for opening Bata outlets in
small towns.

(vii) Other Busines#ctivities.
(D) Self Employment Scheme
() Ex-Servicemen Coal Loading and Transportation Scheme.
(i) Coal Tipper Attachment Scheme.
(i) Management of CNG Station by ESM (Officers) in NCR.

(iv) Mother Dairy Milk Booths and Fruit an¥egetable (Safal)
shops.

(v) Allotment of Oil ProductAgencies under 8% Defence quota.

(vi) Allotment of LPG Agency under Rajiv Gandhi Gramin LPG
Vitrak Yojana.

(vii) Allotment of Regular LPGDistributor under 18% quota.
(vii)  Sponsorship of ESM(O) of COCO Operatorship.

(x) Allotment of Army SurplusVehicles.
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Welfare schemes under Raksha Mantri's desionarly fund extended to ex-
servicemen including war widows and war disabled

Sl. No. Grants Amount (in Rs.)
1 Penury Grant: (65 yrs.)

(Non-Pensioners upto Hav Rank) 1,000/- pm
2 Education Grant: (Pensioner/ Non-pen up to HaRank)

() Boys/Girls upto Graduation

(i) Widows PG 1,000/-pm
3 Officer Cadet Grant: (for Cadets of NDA only)

(Pensioner/Non-Pen up to Harank) 1,000/- pm
4 Disabled Children Grant

(Pensioner/Non-pen up to HaRank) 1,000/- pm
5 House Repair Gant:

(Pensioner/Non-Pen up to HaRank)
* 100% Disabled ESM
» Orphan Daughter (of all ranks) 20,000/-

6 Daughter's Marriage Grant: (02 daughters)
(Pensioner/Non-Pen up to HaRank)

Widow Re-Marriage grant:

(Pensioner/Non-Pen up to HaRank) 16,000/-
7 Funeral Grant:

(Pensioner/Non-Pen up to HaRank) 5,000/-
8 Medical Grant:

(Non-pensioner up to HawRank)

Medical Grant:
(Pensioner/Non-Pensioner up to H&ank Nepal) 30,000/- (Max)

9 Orphan Grant: (Pensioner/Non-peAll Ranks)

» Daughters of ex-servicemen till she is married.

* One son of ex-servicemen up to 21 years of age. 1,000/~ pm
10 Vocational Training Grant for Widows:

(Pensioner/Non-Pen up to HaRank) 20,000/- (One Time)
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Additional Scheme
11. Serious Diseases (Listed only) Grant

* Angioplasty
* Angiography

* CABG

e OH Surgery

* Valve Replacement

» Pacemaker Implant 75%/ 90% of total expenditure

* Renal Implant (Officer and PBOR respectively).
e Prostate Surgery Upto a maximum of Rs. 1.25 Lac.

Joint Replacement

Cerebral Stoke

e Other Diseases: Where more

than Rs. 1.00 lac has been

spent on treatment.

* Dialysis 75%/ 90% of total expenditure

» Cancer (Officer and PBOR respectively).
Upto a maximum of Rs.75,000/- per
Financial Year only

() Health:

Ex-Servicemen Contributory Health Schemes (ECHS), a flagship
programme of the Government, is to provide cashless medicare to ex-
servicemen pensioners and their dependents.

Ceasefire violation by Pakistan

t342.SHRI DHARMENDRA PRADHAN: Will the Minister of DEFENCE be
pleased to state:

(@ whether it is a fact that Pakistan is violating ceasefire time and again;
(b) if so, the details of incidents of violation during last one year;

(¢) the number of Indian soldiers injured or killed in firing from Pakistan in
ceasefire violation; and

(d) the details of aton taken by India against Pakistan?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) and (b)The
ceasefire between India and Pakistan along the Line of Control and International

tOriginal notice of the question was received in Hindi.
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border in Jammu and Kashmir which came intiecefon 25/26 Novembgr2003 has
been violated by Pakistan from time to time. There were 93 ceasefire violations
along the Line of Control Sector in Jammu and Kashmir in 2012, and this year till
date there have been 22 ceasefire violations.

() One Indian soldier was killed and six were injured in cross LoC firing in
the year 2012Two Soldiers have been killed and two injured during 2013 to date.

(d) All CeasefireViolations are retaliated firmly and appropriately by the
Army through return of fireViolations of Ceasefire are also taken up with the Pak
military authorities at the appropriate level through the established mechanisms of
hotline, flag meetings as well as talks between the DGsSMO. In addition, protests
are also made through the diplomatic channels.

Construction of strategic rail and road networks along borders

343. SHRI NARESHAGRAWAL: Will the Minister of DEFENCE be pleased
to state:

(@ whether several strategic roads and railway lines are being constructed
along the borders;

(b) if so, the details thereof;
(¢) if not, the reasons therefor;

(d) whether there has been several delays in these projects; if so, the
reasons therefor;

(e) whether Government has taken any step to address these delays, if so,
the details thereof; and

(f if not, the reasons therefor?
THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) Yes, Sir

(b) 73 roads have been identified as strategic border roads, out of which
61 roads have been entrusted to Border Roads Organisation with a total length of
3404.63 Km. 17 roads of length 612.51 Km have been completed, 25 roads are
scheduled for completion by 2013 and rest 19 roads by 2016.

13 new Railway line projects covering a length of 965 Km are also under
various stages of progress in North-East region, Jammu and Kashmir and
Uttarakhand.
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(c) Does not arise.

(d) Yes, some road projects are delayed mainly due to delay in forest/
wildlife clearance, restricted working period and adverse ground conditions.

Rail-line projects are delayed mainly due to delay in forest clearances, law and
order problems, adverse weather and contract failures.

(e) Following steps have been taken to expedite the pace of road works:
. Fast tracking of forest and wild life clearance of projects

. Equipment bank was sanctioned for Rs. 100 crore in 2010-11 for
creating exclusive reserve of equipment for strategic roads.

. Assured fund in the budget in the beginning of year

. Enhanced allotment of funds for procurement of vehicle/
equipment/plants.

. Enhanced air &rt availability

. More units (Projectsdsk Forces) have been inducted to focus on
strategic road construction.

To expedite completion of ongoing rail project$ogs are made to generate
extra budgetary financing, declaring some projects as National Projects, revival of
Capital Fund and implementation of bankable projects through \Rlegls Nigam
Limited.

(H Does not arise.
Srike by employees of defence canteens

344. SHRI RAM KRIFAL YADAV: Will the Minister of DEFENCE be pleased
to state:

(@ whether there is strike of employees working in defence canteens in all
over the country from last 2-3 months;

(b) the total turnover of all defence canteens in all over India, during the
last five years;

() the year-wise details of profit generated in above five years;

(d) the details of disbursement of this profit in each year;
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(e) whether it is a fact that profit of the canteens is not being deposited in
Government treasury in CGD{Controller General of Defenc&ccount); and

(f if so, the details thereof?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) to (f) No
employees of Canteentdfes Department (CSD) are on strike, howeweisection of
the employees of Unit Run Canteens (URCs) are on strike. Data in respect of
profit generated by the URCs is not maintained by CSD, howéertotal sales
turnover and profit generated by CSD during the last five years is as under:

(Rupees in crore)

Year 2007-08 2008-09 2009-10 2010-11 2011-12
Sales 5614.69 6955.11 8689.80 9752.33 9746.59
Net Profit  168.88 203.69 226.53 267.84 216.30

Out of the total profit generated only 50% is disbursed among various
beneficiaries, and the balance 50% remains deposited in Government treasury

Brigadier level flag meeting with Pakistan

1345.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of DEFENCE
be pleased to state:

(@ whether some facts have come to light at the Brigadier level flag
meeting on incidets like firing on Indo-Pak border and beheading of Indian soldiers
by Pak soldiers;

(b) if so, the details thereof;

() whether there were incidents of incessant firing and also arms and
ammunition, mortar and cannon firing on Line of Control by Pak soldiers during
the last few days despite the flag meeting;

(d) whether any steps have been taken for safety of people living in those
areas in such a situation; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) to (e)A Brigade
Commander dvel Flag Meeting was held at Chakan Da Bagh on 14th January

tOriginal notice of the question was received in Hindi.
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2013, wherein the issue of the armshuof our patrol by Pakistan Bordéction

Team on 8th Janugrp013, mutilation of bodies of our soldiers and return of head
of the martyr was raised by India. The Pakistan delegation refuted our charges.
There have been 14 ceasefire violations by Pakigtany since the Brigade
Commander level Flag Meeting on 14th Janu&@13. Pakistan fired Smaflrms,
Medium and HeawAutomatic Weapons and 82 mm mortars during these Ceasefire
violations. The Armed Forces are committed to provide security to the country
against external aggression, including the Indo-Pak horder

Demand for additional supply of missiles toAram Barak-l AMD system

346. DR. CHANDAN MITRA: Will the Minister of DEFENCE be pleased to
state:

(@ whether Government has shot down the repeated demand of Navy for
additional supply of missiles to arm Baral&hti-Missile Defence (AMD) system
fitted on frontline warships including INSirat and $ealth frigates;

(b) if so, the reasons therefor;

() whether it is a fact that due to critical shortfall of missiles, the Navy
has been forced to curtail even practice firing of the BarAKD system; and

(d) if so, the alternative arrangement made by Government keeping in view
the critical operational urgency of Navy for acquiring the adequate number of
Barak-l missiles?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) and (b) No, Sir

(c) and (d) The practice firings are aligned as per stocks. Divulging further
details on this issue will not be in the interest of National Security

Purchase of milk by military establishment in Goa

347. SHRI SHANTARAM NAIK: Will the Minister of DEFENCE be pleased
to state:

(@ whether the military establishment in the State of Goa has stopped
buying milk from Goa Dairy;

(b) if so, the reasonshérefor;
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() the number of years the military establishment has purchased milk from
Goa Dairy and quantum thereof; and

(d) whether it is a fact that Government instruction requires the military to
purchase milk locally yet, the military establishment in Goa have purchased the
same from Maharashtra despite the fact that Goa dairy milk has been certified to
be of best quality compared to other dairies, by experts?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) Yes, Sir

(b) In the competitive tendering process, prices quoted by Goa Dairy were
higher hence the contract was not awarded to Goa Dairy

() Military establishment has purchased 23,51,725 litres of milk from Goa
Dairy over a period of two and a half years from Febru@810 to September
2012.

(d) As per Government of India instructions, the contract for supply of fresh
milk is concluded with the co-operative which have necessary milk processing
infrastructure and is marketing the product in the civil market of that station.

Capture of Indian fishermen by Pakistan mariners

348. SHRI FARIMAL NATHWANI: Will the Minister of DEFENCE be pleased
to state:

(@ whether Government is aware that Pakistani mariners frequently enter our
territorial waters close to Porbandar-Okha, capture our fishermen and seize their
boats;

(b) whether recently about 100 boats with fishermen were seized by Pakistan
Navy from Porbandar;

() the steps Coast Guards and Navy propose to take to thwart the sinister
acts of Pakistan near our coasts;

(d) whether there is no stringent surveillance on coasts; and

(e) whether Government has taken up this issue with Pakistan at diplomatic
level for stopping the harassment of innocent fishermen and depriving them of
their livelihood and what is the Pakistan's response on this?
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THE MINISTER OF DEFECE (SHRIA. K. ANTONY): (a) and (b) No
incident of capturing our fishermen and seizing of their boats in the territorial
waters of our country close to Porbandar and Okha have been reported. Indian
Coast Guard and Indian Navy are maintaining 24x7 surveillance along the Indo-Pak
International Maritime Boundary Line (IMBL).

(c) to (e) Appropriate steps have been taken for strengthening Coastal
Surveillance which includes installation of Radakshotline has been established
between Director Genen Indian Coast Guard and Director General, Pakistan
Maritime SecurityAgency for online exchange of information on IMBlolation by
fishing vessels of respective sides and also for maritime cooperation between these
two agencies. Government has been consistently taking up the issues concerning
all Indian Fishermen and their boats in Pakistani custody with Government of
Pakistan at all appropriate levels including diplomatic level. India-Pakistan Joint
Working Group between Indian Coast Guard and Pakistan Mariner Se&gstycy
met at New Delhi in July2012 for working out a mechanism for release of
fishermen and their boats who cross maritime borders inadvertently

Beheading of Indian soldiers by Pakistan

1t349.SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that two Indian soldiers were beheaded by Pakistani
soldiers in Poonch sector by intruding 100 metres inside Indian border on
8 January 2013;

(b) the number of times when ceasefires was violated by Pakistan in the
year 2012;

() whether it is also a fact that terrorists are also assisted by Pakistan in
crossing Indian border; and

(d) if so, by when Government will continue ceasefire and have trust in
Pakistan?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) On 8th January
2013, a Pakistan Bordekction Team (BA) ambushed our patrol in Krishna Ghati,
Poonch Sector in which Lance Naik Sudhakar Singh and Lance Naik Hemraj were
killed. Lance Naik Hemraj was found beheaded and both bodies were mutilated.

tOriginal notice of the question was received in Hindi.
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(b) There were 93 ceasefire violations along the Line of Control in Jammu
and Kashmir by Pakistan in the year 2012.

() Yes, Sir

(d) Government takes all necessary measures to uphold the sanctity of Line
of Control (LoC).All Confidence Building Measures (CBMs) are takdme Army
retaliates firmly and appropriately to all such ceasefire violations.

Increasing poblem of Naxalism in Bihar and neighbouring Sates

1350.PROFE ANIL KUMAR SAHANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the problem of naxalism is increasing steadily in
Bihar and neighbouring States;

(b) if so, whether it is also a fact that instead of adopting a positive
approach to the problem, the Centre has been maintaining a negative approach
towards it by stating that this is entirely a State specific issue;

(c) if so, the reasons therefor; and
(d) the action being taken by Government to resolve this problem?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (d)The Sate-wise details of LefiVing Extremist
violence including that of Bihar during the last three years are given in the
Statement-I (Seebelow). The violence details disclose thatVE violence in Bihar
has reduced in the last two years.

The Central Government has adopted an integrated approach in dealing with
Left Wing Extremism (MVE) in the areas of securjtylevelopment, ensuring good
governance and public perception management. The State Governments specifically
deal with various issues related t&WE activities in the ftes.The Central
Government monitors the situation closely and supplements the efforts of the State
Governments over a wide range of security and development related schemes.

The Central Government has significantly enhanced its efforts to help
capacity building by the State Governments on both the security and development

tOriginal notice of the question was received in Hindi.
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fronts. The deploymentof CentralArmed Police Forces (CAPFs) has gone up
substantially from 37 Bns in 2009 to 83 Bns ndwe budget allocation under the
Security Related Expenditure (SRE) Scheme and Special Infrastructure Scheme (SIS)
have also been substantially enhanced. The Central Government has started a new
Scheme for Construction/tr&ngthening of 400 Fortified Policetefions in IWE
affected districts. The Central Government is providing assistance to the States in
setting up Counter Insgency andAnti Terrorist (CIAT) Schools and raising India
Reserve (IR) Bns. Helicopters are also provided for certain tasks.

In addition to various development programmes/flagship schemes being
implemented throughout the counttphe Planning Commission is implementing an
IntegratedAction Plan (IAP) in 82 Selectedribal and Backward Districts,
inter alia, including 71 WE afected districts, for accelerated development of the
affected areas. The nature of works taken up under the IAP includes public
infrastructure and services which create a perceptible impact on the ground and
among the local communities.

The Government of India is fully conscious of its responsibility in combating
LWE and is providing all necessary assistance to Bihar in this reghed Central
Government intervention in Bihar includes deployment of 5 Bns of CAPFs,
allocation of funds to raise 3 India Reserve Bns and 1 Specialised India Reserve
Bn, funding 3 Counter Insgency andAnti-Terrorist Schools etc. Furthethe
details of funds provided to the State Government of Bihar under the SRE Scheme,
SIS Scheme, Scheme for Construction of Fortified Polizgiod, IntegratedAction
Plan (IAP) and/ Road Requirement Plan (RRP-I) during the last three years and
current year are given in the Statement-l|

Satement-|

State-wise extent of VLE violence during2010 to 2012

State 2010 2011 2012

Incidents Deaths Incidents Deaths Incidents Deaths

1 2 3 4 5 6 7
Andhra Pradesh 100 24 54 9 67 13
Bihar 307 97 316 63 166 44

Chhattisgarh 625 343 465 204 370 109
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1 2 3 4 5 6 7
Jharkhand 501 157 517 182 480 163
Madhya Pradesh 7 1 8 0 11 0
Maharashtra A 45 109 54 134 41
Odisha 218 79 192 53 171 45
Uttar Pradesh 6 1 1 0 2 0
West Bengal 350 258 92 45 6 0
Others 5 0 6 1 8 0
TotaL 2213 1005 1760 611 1415 415
Statement-11

Detail of funds released to the State Government of Bihar

Name of Coverage of Funds Released (Rs. in crore)
the Scheme the Scheme2009-10 2010-11 2011-12 2012-13
(As on
25.02.2013)
SRE Scheme 22 Districts  2.77 2941 13.65 787
SIS 22 Districts  3.70 17.39 34.66 #
Construction of 85 Police * 2.00 44.75 44.63

Fortified Police Stations
Station Scheme

IAP 11 Districts 625.00
(Since 2010-11)

RRP-I 674 Kms. of
Road length 450.00
Sanctioned

Note: * The Scheme for Construction/ Strengthening of Fortified Police Station was started
from the year 2010-11.

# The Special Infrastructure Scheme (SIS) was approved by the Cf6Eghe Lth Five Year
Plan (FYP) only and its extension to the 12th FYP has been approved by the EFC.
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Mutilation of bodies of Indian soldiers by Pakistani soldiers

351. SHRI BALWINDER SINGH BHUNDER:WIll the Minister of DEFENCE be
pleased to state:

(@ whether it is a fact that the bodies of two Indian soldiers were mutilated
after killing by Pakistani soldiers at LoC in Jammu and Kashmir;

(b) if so, the details thereof;

(¢) whether Government has taken up the issue with their Pakistani
counterpart;

(d) if so, the details of deliberation in this regard and the level of protest
launched by Government; and

(e) what efforts have been made to ensure that such incident does not
happen in future?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) and (b) On 8th
January 2013; a Pak BordeAction Team (BA') ambushed our patrol party in
Krishna Ghati, Mendhar Sector in which Lance Naik Sudhakar Singh and Lance
Naik Hemraj were killed. Lance Naik Hemraj was found beheaded and both bodies
were mutilated. In addition, their weapons (INSAS) were taken.

(c) and (d) The issue was protested through the DGMO talks on 9th January
and 16th January2013, Brigade Commander level Flag Meeting at Chakan-Da-Bagh
on 14th January2013 and Hotline Messages at the local level. Foreign Secretary
summoned High Commissioner of Pakistan on 9th JanuZ0¢3 and lodged a
strong protest on the actions of the Pakistamy on 8th January2013. He also
conveyed that barbaric acts of mutilation of the bodies of our soldiers is
unacceptable and against the ethos of soldiering.

(e) Heightened vigil is being maintained along the Line of Control in Jammu
and Kashmir and surveillance, including human intelligence and technical
intelligence, has been further enhanced.

Proposals for setting up two more missile ranges

352. SHRI PRAKASH JA/ADEKAR: Will the Minister of DEFENCE be
pleased to state:
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(@ whether Government has received proposal for establishment of two more
missile ranges;

(b) if so, the details thereof;

() the reasons why Government is delaying the decision on this
strategically important requirement; and

(d) by when these ranges would be sanctioned?

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): (a) and (b)Yes, Sir
Defence Research and Development Organisation (DRDO) has proposed to set up
two Missile Test Ranges at the following locations:

() Rutland Island atAndaman and Nicobar Islands.
(i) Nagayalanka in Krishna District gkndhra Pradesh.

A proposal for diversion of forest land Andaman and Nicobar Islands has
been initiated by DRDOA request has also been made to the Government of
Andhra Pradesh to spare unassigned revenue land and reserve forest land at
Nagayalanka.

(c) Both the projects for setting up of Missilest Ranges are at the initial
planning stages and land acquisition process is on.

(d) These projects would be sanctioned after the proposals are cleared by
the Ministry of Environment and Forest and Revedughorities.

Review of technological upgradation of OFs

353. SHRI PRAKASH JA/ADEKAR: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government has completed review and evaluation of
technological upgradation of the Ordnance Factories (OFSs);

(b) if so, the details and findings of such a review;

() the comparative technical status of our Ordnance Factwigea-vis
major countries; and

(d) the steps Government intends to take to improve our competitive
technological competency?
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THE MINISTER OF SATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) and (b) The technological upgradation in Ordnance
Factories is a continuous process. In order to keep abreast with the latest
technologies and to maintain the production capadiydnance Factory Board
(OFB) inducts new technologies for production and replaces existing plant and
machinery through institutionalized mechanism.

To achieve the above objectives of technological updation and augmentation
of production capacities, investment of Rs. 15764 crore has been planned during
Twelfth Five Year Plan.

(c) and (d) The infrastructure for manufacturing at Ordnance Factories for their
range of products is comparable with the infrastructure of major countries.

With intent to improve their competitive technological competence, Ordnance
Factory Board has established eleven Ordnance Development Centres for
developing new products and upgrades in a focused manner

Meeting with chief secretaries to review crime against women

354. DR. K.P RAMALINGAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that a meeting was held with the Chief Secretaries of
the State Governments to review crime against women recently;

(b) if so, the deliberations made in the said meeting;

() whether it is also a fact that Government has chalked out an action plan
to prevent crime against women; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (d)A day long Conference of Chief Secretaries and
Director Generals of Police on crimes agawv&imen and atrocities against SCEST
was held in New Delhi on 4th Januar3013. The meeting was presided by the
Hon'ble Minister of HomeAffairs, Minister of Women and Child Development,
Union Minister for Social Justice and Empowerment and Hon'ble Ministers of State
for Home Affairs.
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The representativesetiberated on various measures of crime prevention,
women safety changes on laworganization, investigation processes and
expeditious trials to improve safety and security of women and children.

The President of India on 4th FebruaB013 has consented to the Criminal
Law (Amendment) Ordinance 2013 on crimes against women which proposes to
replace the word 'rape' with 'sexual assault' to expand the definition of all types
sexual crimes against women. It also proposes enhanced punishment for other
crimes of sexual harassment against women like stalking, voyeurism, acid attacks,
indecent gestures like words and non-verbal gestures, inappropriate touch. In
addition amendments are made to the Criminal Procedure Code 1973 and Indian
EvidenceAct 1872 to protect the rights of victims of sexual assault. Other
recommendations of administrative nature have been communicated to the
Ministries/Departments as well as States.

Worsening human rights situation

355. SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that the latedlorld Report of 2013 published by
the Human RightsVatch indicates that the human rights situation has taken a
turn for the worse over the last yeaspecially on account of failure of civil
society protection, sexual violence against women and the longstanding failure to
hold public officials accountable for abuses;

(b) if so, whether measures are being undertaken to take corrective action to
improve the situation immediately; and

(c) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) Human Right§Vatch is an international non-government
Organization and no such report has been received. Howageper data of
National Human Rights Commission (NHRC), cases of human rights violations
being registered by them are showing an upward tréndtatement indicating
State-wise details of human rights cases registered by NHRC during the years
2009-10 to 2012-13 (upto 15.2.2013) is given in the StateiS=ebelow).
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(b) and (c) Majority of cases of violation of human rights registered by
NHRC pertains to police atrocities, which is a State subject under the Seventh
Schedule of the Constitution and it is primarily the responsibility of the State/UT
Government to appropriately prevent and ensure non-occurrence of such atrocities.
However while the Central Government issues advisories, the NHRC also issues
guidelines on various matters to allats/UB, including protection for the rights
of women, with a view to bringing about greater accountability and transparency
and devising dicient and efective methods for ensuring human righfss a
Human Rights bodyNHRC has always institutionalized collaboration with civil
society and they are invited in all major evemds regards accountability of
public officials for abuses, besides award of compensation to the victims/next of
kin of the deceased, NHRC recommends departmental action/criminal prosecution of
the erring public servants. Training programmes, conferences, seminars, workshops
and outreach programmes are also organized by NHRC for raising awareness on
human rights.

Statement

State-wise details of total no. of cases registered pertaining to
Alleged Human Rightsi®ations

Sl. No. State/lUT Name  01/04/2009  01/04/2010 01/04/2011 01/04/2012
to to to to
31/03/2010  31/03/2011 31/03/2012 15/02/2013

1 2 3 4 5 6

1 Andhra Pradesh 979 1272 1559 1388
2 Arunachal 20 29 31 30

Pradesh

3 Assam 212 324 385 418
4 Bihar 2893 2862 3303 3948
5 Goa 50 61 86 57
6 Gujarat 1288 1433 1108 1763

7 Haryana 2921 3322 4175 8217
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1 2 3 4 5 6

8 Himachal Pradesh 139 164 180 276
9 Jammu and Kashmir 189 224 371 352
10 Karnataka 531 635 1319 804
1 Kerala 295 659 563 900
12 Madhya Pradesh 2228 2321 2700 2318
13 Maharashtra 2609 2297 2385 3986
14 Manipur 63 66 162 100
15 Meghalaya vV} 3 50 43
16 Mizoram 13 23 18 17
17 Nagaland 9 19 12 16
18 Odisha 1126 1917 3380 5362
19 Punjab 986 1111 1271 1855
20 Rajasthan 2249 2724 2884 2967
21 Sikkim 8 5 14 3
22 Tamil Nadu 1466 1454 1930 3098
23 Tripura 37 50 70 44
24 Uttar Pradesh 51270 49840 52216 41342
25 West Bengal 927 1256 1614 1619
26 Andaman and Nicobar 19 20 49 31
27 Chandigarh A 132 212 202
28 Dadra and Nagar Havelb 25 14 14
29 Daman and Diu 13 8 16 16

30 Delhi 5228 5929 7865 7318
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1 2 3 4 5 6
31 Lakshadweep 0 8 8 4
32 Pondicherry 52 49 76 64
33 Chhattisgarh 455 481 776 699
A Jharkhand 1306 1596 1811 1413
35 Uttarakhand 1870 2010 2022 2140
36 All Over India 285 44 173 331
37 Foreign Countries 142 202 366 268
ToTtAL 82021 84605 95174 93423

Stringent law against terrorism

1356.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government is taking proper initiative to frame stringent law
against terrorism;

(b) if so, the details thereof;

() the laws under which Government is dealing with the terrorists involved
in terrorist activities as of now; and

(d) whether terrorist activities are increasing in the country due to the lack
of stringent law against terrorism?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (c)At present, the investigation and prosecution of
terrorist acts are governed under a comprehensive and stringent counter terrorism
regime with the UnlawfulActivities (Prevention)Act, 1967 as the flagship
enactment. In order to make tiiet more efective, it has been amended in 2008
and 2012, whereby the definition @rrorist Act, has been made more broad-based
to enable it to combat all aspects of terrorism and its support Wéite.the
amendments in 2008, raising of funds for the purpose of terrorism has been defined
as a terrorist act, besides criminalizing the act ofwkngly holding or being in

tOriginal notice of the question was received in Hindi.
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possession of proceeds of terrorism orpprty derived from terrorism. Furthethe

term "proceeds of terrorism" has been comprehensively defined. Canvassing for
funds, receiving funds, providing funds knowing or suspecting that it may be
used for terrorism has also been criminalized. Detailed provisions have also been
made for freezing, seizure and forfeiture of funds and propéidg the amendment

of 2012, the production/smuggling/circulation of fake Indian currency notes have
been included in the definition of terrorism. Furthére period of proscription of
unlawful association from the existing two years has been enhanced to five years.

(d) Due to the stringent existing law against terrorism, the security/
investigation agencies are able to investigate and prosecute the terror cases in an
effective mannerwhich has acted as a deterrent measure against the terrorists and
terror groups leading to reduced incidents of major terror attack in the near past.

Incidents of heinous crimes against women

1357.SHRI DARSHAN SINGHYADAV: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether the incidents of heinous crimes against women have increased;

(b) whether it is a fact that the Supreme Court has issued notice to the
Central and tate Governments on 2 JanyaB®013 to set up fast track courts for
speedy trials in all cases of rape and regarding security of women; and

(c) the steps taken so faby the Central Government for providing security
to women as per the guidelines of the Supreme Court?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a)As per the information provided by the National Crime
Records Bureau (NCRB) State/UT wise details of heinous crimes under different
heads, rape, sexual harassment, molestation, kidnapping and abduction and cases
registered, cases charge sheeted, cases convicted, persons arrested, person charge
sheeted and persons convicted for crimes against women is given Amrbgure.
[See Appendix 228 Annexure No. 4]

(b) and (c) The Hon'ble Supreme Court has recently issued notice on 2nd
January 2013 in two Public Interest Litigations (PILs) which have sought reliefs
regarding setting up of fast track courts for speedy trials in all cases of rape and
security of women.

tOriginal notice of the question was received in Hindi.
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The Ministry of HomeAffairs had set up, Justice J. $erma Committee
which had recommended amendments in the Indian Penal Code, the Code of
Criminal Procedure, 1973 and the Indian EvideAcg 1872 to provide for more
stringent punishment for acts of crime against women. Most of the amendments
proposed by the Justicderma Committee have been incorporated in the Criminal
Law (Amendment) Ordinance, 2013.

Ministry of Home Affairs also convened a conference of Chief Secretaries and
Director Generals of Police on crimes agav&men and atrocities against SCEST
which was held in New Delhi on 4th JanyaBp13. The meeting was presided by
the Hon'ble Minister of Homéffairs, Minister of Women and Child Development,
Union Minister for Social Justice and Empowerment and Hon'ble Ministers of State
for Home Affairs.

The representatives deliberated on various measures of crime prevention,
women safety changes on laworganization, investigation processes and
expeditious trials to improve safety and security of women and children.

As per Seventh Schedule, 'Police’ and 'Public Order' are the State subjects
under the Constitution, and as such the primary responsibility of prevention,
detection, registration, investigation and prosecution of crimes, lies with the State
Governments/UnionTerritory Administrations. Howeverthe Union Government
attaches highest importance to the matter of prevention of crimes against women
and in this regard, a detailed advisory dated 4th Septerdb@® has been sent to
all State Governments/Unioiierritory Administrations wherein all t&tes/Uts have
been advised to make a comprehensive review of the effectiveness of the
machinery in tackling the problem of violence against women and to take
appropriate measures aimed at increasing the responsiveness of the law and order
machinery

CCTV and electronic surveillance equipments in NCT of Delhi

358. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has installed CCTVs and electronic surveillance
equipments on all the roads, markets, public places and colonies with a view to
improve policing and contain crime and terrorist activities in NCT of Delhi;

(b) if so, the details thereof and if not, the reasons therefor;
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() whether there are reports that most of the cameras are not in working
condition; and

(d) if so, the details thereof and the reasons therefor along with the steps
taken to repair the non-functional cameras in a time bound period?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Delhi Police has installed
CCTV cameras at certain market places and border check posts to combat terrorism
and other heinous crime, including crime against women in National Caititbry
(NCT) of Delhi. The details of CCTV cameras installed by Delhi Police is as under:

1. CCTV System at Lajpat Nagar Market (30 Nos. Cameras)

2. CCTV System at Sarojini Nagar Market (25 Nos. Cameras)

3. CCTV System at Khan Market (24 Nos. Cameras)

4. CCTV System atAshok Vihar Market (16 Nos. Cameras)

5. CCTV System at Rani Bagh Market (20 Nos. Cameras)

6. CCTV System at Maurice Nagar University Campus (46 Nos. Cameras)

7. CCTVs system (i) Sadar Bazar Market (24 Nos. Cameras) and (ii)
Chandni Chowk Market (23 Nos. Cameras).

8. CCTV System atVasantVihar Market (38 Nos. Cameras) and Ghazipur
Border Check Post (18 Nos. Cameras) as Pilot Project through M/s. ECIL.

9. CCTV System in 29 Markets/Border Check Posts in Phase-l project
through M/s. ECIL(1073 Nos. Cameras)A project for installation of
CCTV System at 25 Markets and 04 Border Check Posts in Phase-1 in
Delhi (total 1046 Cameras), was awarded to M/s. ECIL, which has
already completed installation of 1049 CCTV Cameras at 28 sites.

The work for installation of CCTV Systems about 3973 NOS. cameras at
certain important places such as Supreme Court of India, Delhi High Court, Six
District Courts of Delhi, LG House, VP House locations, Markets, Border Check
Posts in Delhi has been under taken. Besides Delhi Police has identified 315
locations for installation of CCTV systems in Delhi through M/s. ECIL, which has
been requested to conduct joint survey with the Distt. Police and submit a
proposal for installation of CCTV Cameras at these 315 locations.

(c) and (d)All CCTV cameras are in working condition.
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llegal purchase of land by foreigners in Goa

359. SHRI RAJ KUMAR DHOOT Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that some foreigners have illegally purchased land in
Goa recently;

(b) if so, how many foreigners have purchased land in the State along with
their details and Nationality; and

() what action Government has taken or proposes to take in the matter?

THE MINISTER OF SRTE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Information is being
collected and will be laid on th&€able of the House.

Amendment in AFSPA

360. DR. KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is contemplating amending ARSFA to make it
more humane;

(b) if so, the details thereof;

() the current status of such a move;

(d) the estimated time horizon within which these changes will be enacted;
(e) whether State Governments are also being consulted in this process;
(H if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (g) The issue of repealing/
amending of theArmed Forces Special Powérct, 1958, (28 of 1958), has been
under consideration of the Government. Justice Jeevan Reddy Committee and the
Administrative Reforms Commission (ARC) have also made certain recommendations
on the subject. Nowthe Group of Ministers (GoM) has to take a final decision
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on the ARC recommendation. On direction of the GoM, comments of tiageS
Governments concerned on tARC recommendation have been called fon such
security related issues, all factors including the ground reality are taken into
consideration before taking a decision and hence no time limit can be specified.

Plans for tackling natural and manmade disasters

361. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether India is well equipped to tackle natural and man-made disasters;

(b) if so, what are the formulated plans or course of action to handle such
situations;

() whether the National Disaster Managemenitthority (NDMA) is
coordinating with Municipal Corporations to spot unsafe buildings and strengthen
them to withstand tremors;

(d) if so, the $ate and Uiwise details thereof;

(e) the details of State-wise representations received for the aforesaid cause;
and

(A whether Government plans to introduce Disaster Management courses in
schools and colleges to increase awareness and preparedness amongst youngsters?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) India's geo-climatic conditions as
well as its high degree of socio-economic vulnerabilibakes it one of the most
disaster prone countries in the world. Different parts of the country are highly
vulnerable to floods, droughts, cyclones, earthquakes, landslides, avalanches and
forest fires.With the enactment of Disaster ManagemAot, 2005, an institutional
mechanism has been creative. The National Policy on Disaster Management
envisages a paradigm shift from a response and relief-centric approach to a
proactive, holistic approach covering prevention, mitigation and preparedness to
rehabilitation, reconstruction and recovery

(b) NDMA has so far issued 17 national guidelines on various natural and
man-made disasters and 15 reports orierBht cross cutting themeall these
guidelines were sent to all Chief Secretaries and Relief Commissioners for their
effective implementation.
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(c) to (e) As per Disster ManagemenfAct, 2005, it is the primary
responsibility of the State Government to take preventive, preparatory and mitigative
measure in this regard. Central Government supplements the efforts of State
Governments. This Ministry has also requested Ministry of Urban Development to
impress upon all thet&e Governments/WTto bring suitable amendments Town
Planning/Urban Developmemict, Zoning Regulations and Building Bye-laws to
ensure structural safetyany of the &te Governments/WT have already taken
requisite action in this regard. The State-wise position is given in the Statement

(Seebelow).

(H As per the National Policy on Disaster Management, the subject of
Disaster Management is to be included in the curriculum of all State Boards in the
schools. Disaster Management had in past been a part of CBSE stream Disaster
Management Education planned to be included in curriculum for ail under graduate
and post graduate courses. It has been done for agriculture courses. Disaster
management will soon be an optional paper as part of the curricula for all
undergraduate courses at universities and affiliated colleges recognized by the
University Grants Commission (UGC). In a latest directive, the UGC has asked vice-
chancellors (VCs) of all 566 universities in the country to initiate steps for
introducing disaster management as an optional subject in UG-level courses. It has
also circulated a model syllabus, related to the proposed subject, for the universities
to adopt and implement in classrooms.

Statement

Sate-wise position ofAction Tken Repdron incorporating the mvisions
related to Natural Hazals in $ate Town and Counfr Acts, Zoning
Regulations and Building Bye-law in accordance with the
recommendations of the Prof. Arya Committee Report

Sl. No. State Action Taken
1 2 3
1 Andhra Pradesh Structural safety Provisions have been

incorporated in Building Bye-laws of
various cities andA.P. Urban Areas
DevelopmentAct 1975
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2

3

5.

6.

Arunachal Pradesh

Assam

A and N Islands

Bihar

Chandigarh

The State Government has arporated
the safety provisions of "Arunachal
Pradesh Building Bye-laws, 2008

The State Government has already taken
steps to incorporate provisions related to
Natural Hazards in theAmendment
proposed undeAssamTown and Country
PlanningAct, 1959 and proposed building
bye laws in accordance with the recommen-
dation of Prof. Arya Committee Report and
submitted to the State Government for
approval.

Amendment suggested in tHeown and
Country PlanningAct for safety against
Natural Hazards has been incorporated in
the Andaman and Nicobar Island3pwn
and Country Planning Regulations, 1994,
Regarding Building Bye-laws, it is stated
that the UT has only one Urban Local
Body i.e. Port Blair Municipal Council for
which Building Bye-laws are being
amended for safety against Natural
Hazards.

The State Government has formulated Draft
Urban and Regional Planning and
DevelopmentAct, Bill, 2012 which has the
provision for Prepare a comprehensive plan
(keeping in view the regulation for land
use zoning for Natural Hazard prone area)
with action plans.

The UT Administration have incorporated
Bye-laws requiring permission of
ChandigarhAdministration for ensuring
strucural safety in buildings.
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2

3

10.

11

12.

Chhattisgarh

Daman and Diu

Dadar and Nagar Haveli

NCT Delhi

Goa

Gujarat

The State Government has taken necessary
action to incorporate the provision of
Model BBL in the Chhattisgartifown and
Country Planning Act, 1973 and
Chhattisgarh Bhoom\Vikash Niyam-1984.

Structural Safety Provisions have been
incorporated in Daman Municipal Bye-laws
and Zoning Regulations, 2007.

Provisions of Structural Safety have been
incorporated in Dadar and Nagar Haveli
Development Control (Amendment) Rules,
2007.

Structural Safety Provisions have been
incorporated in NCT Building Bye-laws,
1983.

The State Government has constituted a
Committee to review the Go@own and
Country Planning Act, 1974. The
recommendations of the ProfArya
Committee have been submitted to the
said Committee. Further the Goa Land
Development and Building Construction
Regulations-2010 has certain provisions on
Disaster Management. No building are
being permitted in flood prone areas, land
slide prone areas or other non-developable
areas as identified in the State Disaster
Management Plan or any other plan
prepared by Goa State Disaster
ManagementAuthority.

An expert committee is constituted by the
State Government for reviewing the
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3

13.

14.

15.

16.

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand

amendmentdn Town and Country Planning
Acts and Development Control Regulations
SO as to incorporate the provisions disaster
mitigation.

The Sate Town and Country Planning
Department has already amended the
provisions of buildings Bye-laws from
earthquake point of viewThe Building
Rules are also amended accordinglite T

& CP Department has made mandatory for
Structure Stability Certificate along with
structure drawings duly certified by
structural engineer for the buildings more
than 15 mt. in height, prior to approval of
building plans and occupancy certificate.
This has been incorporated in Punjab
Scheduled Roads and Controllédeas
restriction of unregulated development
rules, 1965 (Part-VIll-Building Rules)

The Structure Safety provisions have

already been incorporated in General

Regulation for planning permission where

no DP/IDP has been prepared. Further

Guidelines for Constructing earthquake

resistant structure have been prepared and
circulated to all the ULBs.

Provisions for Structural Safety have been
incorporated Jammu Municipal Corporation
(Building) Bye laws, 2011 and Building

Regulations and Bye-laws 2010 (Kashmir
Division)

Structural Safety Provisions have been
incorporated in Building Bye-laws of
Ranchi Reginal Developmen®uthority.
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2

3

17.

18.

19.

20.

21.

22.

23.

24.

Karnataka

Kerala

Lakshadweep

Maharashtra

Tamil Nadu

Manipur

Madhya Pradesh

Mizoram

The StateGovernmentintends to bring
about comprehensive amendments to
KarnatakaTown and Country Planningct
i.e. through the Karnatakdown and
Country Planning (Amendment) Bill 2009.
Further safety measures regarding earth-
quake are being incorporated in the
respective zoning regulations of the Master
Plans being prepared in the State.

The StateGovernmenthas incorporated the
provisions of structural safety in Kerala
Municipal Building Rules-1999

Lakshadweep Building Bye-laws are under
draft stage.

Provisions for Structural Safety in
Development Control Regulations for
Mumbai Metropolitan Region, 1999

State Government informed that action is
being taken to incorporated provisions
Structural Safety in the latest DCR for
Chennai.

State Governmentis in process of revising
the Building Bye-laws to incorporate
structural safety

The amendments tdGown and Country
Planning Act, 1971 is under active
consideration of the State Government.

The provisions of structural safety have
been incorporated ikizawil Development
Authority Building Regulations, 2008.
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2

3

25.

26.

27.

28.

29.

Meghalaya

Nagaland

Odisha

Punjab

Puducherry

Provision of stratural safety barrier free
environment and single window clearance
has been incorporated in the Meghalaya
Building Bye-laws of 2001. Other provisions
are under active consideration of the State
Government.

The amendments to Nagaland Building
Bye-laws 2001 have been submitted to the
State Government for approval and
notification and the provisions for safety
in Natural Hazard prone area have been
incorporated.

The Planning and Building Standards
Regulations, 2008 for Bhubaneshwar
Development Authority have been
approved by the State Government and
notified in December 2008. These
Regulations incorporate the provisions of
Model Building Bye-laws. These
Regulations will serve as a model for other
towns and cities of the State.

The amendment to Punjab Regional and
Town Planning and DevelopmeAtt, 1995

is under active consideration of the State
Government.

The Town and County Planning
Department is in the process of amending
the Puducherry Town and Country
Planning Act, Puducherry Building Bye
laws and Zoning Regulations in which the
provisions related to Natural Hazards as
recommended by the ProArya Committee
has been incorporated. The proposal of




Written Answers to

[27 February2013  Unstarred Questions 147

30.

31

32.

33.

35.

Rajasthan

Sikkim

Tripura

Uttar Pradesh

Uttarakhand

West Bengal

notification is under the consideration of
the UT Administration.

The State Gowt, is taking necessary action
to incorporate the provisions of structural
safety

The Urban Development and Housing
Department provides basic guidelines for
earthquake resistant design and also
regulation for restricting the maximum

height of the building based on stability

map has been issued.

The State Government has incorporated the
safety provision of "Tripura Building
Rules"-2004.

Necessary action is being taken to
incorporate the structural safety provisions.
In this regard, it may be stated that the
cities like Lucknow Kanpur Noida,
Ghaziabad and Greater Noida have already
incorporated structural safety provisions in
their respective building Bye-lays.

Structural Safety Provisions are being
incorporated in Uttrakhand Building
Construction and Development Regulations,
2011

The State Government has constituted a
committee of Chairperson of the ULB's to
examine the provisions of structural safety
S0 as to incorporate the same \iest
Bengal Municipal Rules, 2005.
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Low convication rate in rape cases

362. SHRI AJAY SANCHETI: Will the Minister of HOME AFFAIRS be

pleased to state:
(@ whether cases of rape have increased recently;
(b) if so, the State-wise details for 2010, 2011 and 2012;
(c) whether conviction rate in case of rape has come down drastically;

(d) if not, how present conviction rate compares with that of 1953, 1973 and
1983; and

(e) the steps taken to curb the increasing incidents of rape in the country?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b)As per information provided by the National
Crime Records Bureau (NCRB) a total number of 21,397, 22,172 and 24,206 cases of
rape were reported in the country during 2009, 2010 and B&dpectively thereby
showing a rising trend. State/UT wise cases registered, cases chargesheeted, cases
convicted, cases conviction rate, persons arrested, persons chargesheeted and
persons convicted under rape during 2009-2011 are given in the Stateent
below). The data for the year 2012 is yet to be compiled.

(c) and (d) The conviction rate of rape cases over the years indicate a

declining trend.

1953 1973 1983 2009 2010 2011

Not collected 44.3% 37.7% 26.9% 26.6% 26.4%

() As per Seventh Schedule, 'Police’ and 'Public Order' are State subjects
under the Constitution, and as such the primary responsibility of prevention,
detection, registration, investigation and prosecution of crimes, including crimes
against women lies with the t&e Governments and Unioierritory
Administrations. Howeverthe Union Government attaches the highest importance

to the matter of prevention and control of crime against women. Ministry of Home
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Affairs has sent a detailed advisory dated 4th Septen20€©® on crimes against
women to all &ate Governments/WI The advisory on women haster-alia,
advised State Governments to adopt appropriate measures for swift and salutary
punishment to the persons found guilty of violence against women, set up Fast
Track Courts and Family Courts, improve the quality of investigations, minimize
delays in investigations of crime against women, set up 'Crime agaloisten

Cells' in districts, to undertake gender sensitization of the police personnel and set
up special women courts. The point 5(xi) of the advisory specifically directs the
States/UB that "Cases should be thoroughly investigated andgehaheets
against the accused persons should be filed within three months from the date of
occurrence, without compromising on the quality of investigation. Speedy
investigation should be conducted in heinous crimes like rape. The medical
examination of rape victims should be conducted without delay

The President of India on 3rd FebruaB013 has promulgated Criminal Law
(Amendment) Ordinance 2013 on crimes against women which enumerated all types
of sexual crimes against women. It also proposes enhanced punishment for other
crimes of sexual harassment against women. In addition amendments are made to
the Criminal Procedure Code 1973 and Indian Evidehce 1872 to protect the
rights of victins of sexual assault.
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
PersonsArrested (RR), Persons Chgesheeted (PCS) and Persons
Convicted (PCV) under Rape durirzpP09-2011

Sl. No. State 2009

CR cs o PAR PCS PCV CR CS

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 1188 965 118 1487 1302 182 1362 1210

2 Arunachal 59 46 3 60 51 3 a7 A
Pradesh

3 Assam 1631 1004 128 1644 1040 235 1721 1110

4 Bihar 929 763 178 1086 1043 237 795 533

5 Chhattisgarh 976 982 219 1128 1117 243 1012 942

6 Goa 47 24 7 56 41 7 36 44

7  Guijarat 433 377 33 610 597 44 408 391

8 Haryana 603 525 125 848 832 230 720 590

9  Himachal 183 176 29 250 260 40 160 139
Pradesh

10 Jammu and 237 196 12 303 301 12 245 177
Kashmir

11 Jharkhand 719 687 294 765 764 341 773 705

12 Karnataka 509 401 33 595 567 48 586 512

13 Kerala 568 615 53 694 751 57 634 644

14 Madhya 2998 2951 562 4243 4221 854 3135 3089
Pradesh

15 Maharashtra 1483 1433 182 2075 2076 225 1599 1458
16 Manipur 31 5 0 22 7 0 A 4

17 Meghalaya 112 67 7 110 9% 7 149 80
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
PersonsArrested (RR), Persons Chgesheeted (PCS) and Persons
Convicted (PCV) under Rape durirgpP09-2011

2010 2011
v PAR PCS PCV CR CS v PAR PCS PCV
1 12 13 14 15 16 17 18 19 20

141 1761 1674 173 1442 1216 111 1758 1783 157

4 49 40 4 42 33 4 47 41 4

9% 1629 1153 117 1700 1012 179 1470 1080 165
227 892 816 280 934 820 210 1185 1036 246
204 1198 1203 270 1053 1027 217 1257 1253 240

5 50 62 7 29 33 4 # 46 4

33 617 620 40 439 409 31 621 616 46

113 866 853 161 733 532 135 801 820 175

21 197 204 38 168 143 29 187 183 46

3 266 259 5 277 231 14 349 346 18

171 836 911 194 784 604 185 758 731 220
4 771 703 82 636 533 74 837 812 84
45 659 779 52 1132 706 31 1226 798 390

777 4387 4407 1230 3406 3223 826 4503 4603 898

146 2180 2145 202 1701 1565 205 2533 2422 268
1 22 5 1 53 5 1 24 5 2

4 135 73 4 130 81 0 128 83 0
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1 2 3 4 5 6 7 8 9 10

18 Mizoram 83 86 58 81 117 53 92 A
19 Nagaland 2 2 10 27 29 16 16 13
20 Odisha 1023 834 146 1119 1100 183 1025 1126
21 Punjab 511 440 158 681 631 234 546 438
22 Rajasthan 1519 967 221 1388 1387 296 1571 972

23 Sikkim 18 19 5 19 19 5 18 31
24 Tamil Nadu 596 515 a9 776 776 111 686 487
25 Tripura 190 169 24 336 169 24 238 185

26 Uttar Pradesh 1759 1312 623 2918 2168 1187 1563 1171
27 Uttarakhand 111 98 49 138 146 83 121 104

28 West Bengal 2336 1572 130 1748 1707 132 2311 1866

TotaL State 20874 17254 3498 25207 23315 5089 21603 18149

29 Andaman 18 14 1 36 27 1 24 20
and Nicobar
Islands
30 Chandigarh 29 17 16 38 25 26 31 29
31 Dadra and 4 4 1 5 5 1 3 4
Nagar Haveli
32 Daman and Diu 1 1 0 1 1 0 1 1
33 Delhi UT 469 440 178 557 615 195 507 449
34 Lakshadweep 1 0 0 0 0 0 0 0
35 Puducherry 1 8 4 1 8 4 3 2
ToraL UT 523 484 200 638 681 227 569 505

TotaL ALL INDia 21397 17738 3698 25845 23996 5316 22172 18654

Source: Crime in India.

Note: Information on disposal by police and courts includes the information on pending
cases from previous years also.



Written Answers to

[27 February2013

Unstarred Questions 153

11 12 13 14 15 16 17 18 19 20
84 112 125 123 77 68 46 74 0 4
14 17 19 12 23 20 16 27 19 2
132 1363 1369 188 1112 1037 148 1224 1219 204
166 766 654 244 479 426 155 508 571 208
202 1343 1355 208 1800 1119 205 1642 1634 358
2 2 30 1 16 12 1 25 2 1
105 777 682 136 677 478 72 837 611 110
28 320 26 @R 205 238 24 258 248 28
705 2580 1842 1304 2042 1580 816 3571 2398 1325
58 171 159 8 129 98 48 149 143 73
90 2395 2242 128 2363 2004 79 1870 2104 121
3630 26380 24610 5412 23582 19258 3876 28083 25687 5470
0 39 28 0 13 2 0 28 48 0
14 M 38 16 27 21 9 27 31 10
2 3 4 2 4 3 0 4 3 0
0 1 1 0 1 0 0 0 0 0
141 602 5% 201 572 477 186 707 647 243
0 0 0 0 0 0 1 0 0 1
1 5 2 1 7 4 0 29 20 0
158 694 605 220 624 527 19 795 749 254
3788 27074 25215 5632 24206 19785 4072 28878 26436 5724
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Visa agreement and extradition treaty with Bangladesh

363. SHRI H.K. DUA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@) the details of the/isa agreement and Extraditidimeaty Government has
signed with Bangladesh during his recent visit to Dhaka;

(b) how many United Liberation Front dissam (ULR) militants are still
there in Bangladesh; and

() how far this Extradition Treaty will help India to seek the return of the
ULFA militants who are still living in Bangladesh?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) During the last Home
Minister Level Talks held between India and Bangladesh in January 2013 at Dhaka,
Extradition Treaty and Revisedravel Arrangement were signed between the two
Countries. The Extradition Treaty will provide a legal framework for seeking
extradition of fugitive criminals including leaders of Indian Insurgent Groups (HGSs)
who have been arrested by Bangladesh authorities. During the meeting,
Bangladesh side was requested to take action against hideouts/ camps of IIGs and
also arrest their leaders/cadres who are reportedly in Bangladesh. Revised Travel
Agreement would promote greater people to people contact.

Improving standard of investigation

364. SHRI AVINASH RAI KHANNA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) the details of steps Government is taking to improve the investigation of
the cases in changed circumstances in the society and change of methods in
committing the offences;

(b) whether it is a fact that the scientific investigation is a need of the
hour; and

(¢) what steps are taken to improve the standard of investigation?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) Improvement in the investigation of the
cases by using scientific methods is an ongoing process for which constant efforts
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are being made keeping in view the new research and advancement in technology
In order to upgrade the investigation techniques and bridge the gap in crime
investigation methods, the Directorate of Forensic Science Services (DFSS) have
started various ambitious schemes during the Eleventh Yéae Plan (which are

also rolled over schemes ifwelfth Five Year Plan) to improve the scientific
investigation of cases through Hedh methods.

(b) VYes, it is a fact that scientific investigation is a need of the hour; and

() The three Central Forensic Science Laboratories at Kolkata, Chandigarh
and Hyderabad are Nationdlcreditation Board forTesting and Calibration
Laboratories (NABL) accredited and follow the international standards in
investigation of crime exhibits using latest scientific methods and technologies.

Besides above, One new Scientified Unit under Central Forensic Science
Laboratory (CBI) has been established in Mumbai. The scope of existing Scientific
Aid Unit at Chennai has been emad and work of establishing Scientiffad
Unit at Kolkata is under process.

Apart from above, Bureau of Police Research & Developmet (BPR&D) imparts
specialized training in investigating skills through Central Detective Training Schools
located at Chandigarh, Kolkata and Hyderabad to investigating officers on various
subjects such as scientific investigation, Post Blast Investigation, Homicide
Investigation, Crime against women, Scene of Crime etc. The training also provides
exposure to new gadgetry and tactics adopted by criminals/militants and
commensurate improvements in the methodology of investigation. Central Forensic
Science Laboratories and Government Examiners of Questioned Documents (GEsQD)
under the Directorate of Forensic Science provide forensic support to investigating
agencies in scientific investigation of crime.

In addition, under the Modernisation of State Police Forces (MPF) scheme,
financial assistance is provided to States towards upgradation of State Forensic Labs.

CRPF personnel died in ambush by naxalites in LateharJharkhand

365. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:
SHRI ALOK TIWARI:
Will the Minister of HOME AFFAIRS be pleased to state:
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(@) the details of CRPF personnel died 83 in ambush by Naxalites in Latehar
district of Jharkhand recently;

(b) the details of ex-gratia announced and paid to kin of victims;

() whether Pakistan manufactured arms and ammunitions have been
recovered from the site of Naxalite attack in Jharkhand;

(d) if so, the details thereof;

(e) whether Government has taken steps to check Naxalite-Pakistan nexus in
view of recovery of Pakistani ammunition there;

(f if so, the details thereof; and

(9) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a)An incident of exchange of fire took place between the
CPI(Maoist) cadres and Central Reserve Police Force (CRPF)/Jharkhand Police
personnel near Katia, PS Barwadih, district Lateliaarkhand on 7th Januai3013,
in which 11 Security Force personnel (10 CRPF personnel and 01 State Police
personnel) were Kkilled.

(b) The next of kin of all the 10 CRPF personnel killed in the incident have
been sanctioned/paid Ex-gratia lumpsum compensation of Rs. 15 lakh each. The
State Governments also have their own policies for payment of ex-gratia to the
families of security personnel killed in naxal attacks.

(c) and (d) No, Sir
(e) to (g) Does not arise.
Task force to reivew safety of women

366. SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRI PRABHA JHA:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether as per a recent styd95 per cent of women feel unsafe
outdoors in Delhi;
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(b) if so, the details thereof and the reaction of Government thereto;

() whether Central Government has set up a special task force to review
the safety of women and functioning of Delhi Police;

(d) if so, the details thereof;
(e) whether task force has submitted its report to Government;

(f if so, the salient recommendations thereof and the details of action taken
by Government on these recommendations; and

(g) if not, by when the report is likely to be received by Government?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (g) Delhi is much safer city
when compared to some other major cities of the world. Incidents of rape per lakh
population are much higher in other cities as compared to Delhi.

A Special Task Force to look into the safety issuesVW@bmen in Delhi
headed by Union Home Secretary was constituted vide order dated Ist January
2013.

The SpecialTask Force has directed Delhi Police to make P@Rs more
responsive and proactive, frequently verifying bystanders or group ol people
particularly at night, proper lighting at bus stops, display of details ol Driver/Staff
alongwith the photograph and PSB No. inside the Bus, Monitoring timings of
Discotheques and Night Clubs, Increase in number ol Help Line No. '100' from 60
lines to 100 lines etc.

Percentage of women police officials in Delhi Police

367. SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRIMATI KUSUM RAI:
Will the Minister of HOME AFFAIRS be pleased to state:

(@) the percentage of women police officials in Delhi Police;

(b) the State-wise details of the percentage of women police officials in the
country;
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() whether lack of adequate women police officials in the capital deter the
women and girl victims of molestation and rape to file complaints and sometimes
they face further eve teasing and molestation by male police officials; and

(d) if so, the details of the number of such cases reported during last three
years?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPFALLY RAMACHANDRAN): (a) As on 20.02.2013, out of the total
present strength of 76,164 in Delhi Police, the number of women police personnel
is 5408, which makes the percentage of women in Delhi police as 7.10%.

(b) The Sate/UTFwise details of total actual police strength, women police
strength and percentage of women police during 2009-2011 are given in the
Statement(See below).

() A Special Police Unit foMomen and Children has been set up in Delhi
Police to deal with the cases/matters related to women & chiltlvéh. a view to
increase the strength of women personnel in Delhi Police, 522 posts of Constable
(Male) have been converted into Constable (Female).

(d) No such case has been reported to Delhi Police during the last three
years.

Statement

Total Actual Police 8ength (TPS), Wmen Police t8ength (WPS) and
Percentage of \Wmen Police to gtal Police Srength (%W) during2009-201

2009 2010 2011
Sl.No. State TPS WPS %W TPS WPS %W TPS WPS %W
1 2 3 4 5 6 7 8 9 10 1
1 Andhra 106855 1342 1.3 109904 2012 1.8 89404 1929 22

Pradesh

2 Arunachal 7256 473 65 7445 473 64 7455 410 55

Pradesh
3 Assam 51729 349 07 54069 349 06 54069 349 06
4 Bihar 59200 1085 1.8 61856 1154 19 67546 1493 22

5 Chhattisgarh 39707 1117 28 41825 1880 45 44107 1943 44
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1 2 3 4 5 6 7 8 9 10 11
6 Goa 4724 426 90 4699 429 91 5399 484 90
7 Gujarat 60356 1636 2.7 64584 2203 34 71670 2504 35
8 Haryana 41392 1704 4.1 47496 1918 4.0 50365 2570 5.1
9 Himachal 13970 1164 83 13575 1174 86 14634 1420 9.7
Pradesh
10 Jammu and 88113 1760 20 77012 2269 29 76805 2395 3.1
Kashmir
11 Jharkhand 42360 1934 4.6 46613 2381 51 55147 2462 45
12 Karnataka 75342 4647 6.2 71597 O 00 74699 3613 4.8
13 Kerala 39789 2736 69 40550 2739 6.8 45003 2739 6.1
14 Madhya 76836 1897 25 76155 2332 31 72505 2341 32
Pradesh
15 Maharashtra 17990312813 7.1 179955 12018 6.7 18297124219 132
16 Manipur 19236 537 2.8 23523 606 26 23861 685 29
17 Meghalaya 10064 191 19 10247 179 17 11300 226 20
18  Mizoram 10948 0 00 10733 537 50 10861 O 00
19 Nagaland 10003 66 6.7 10003 66 0.7 10003 66 0.7
20 Odisha 43475 3144 72 43445 3281 7.6 45976 3675 8.0
21 Punjab 67044 1792 2.7 66670 2534 38 67106 2757 41
22 Rajasthan 71725 4444 6.2 71570 4415 6.2 76356 5698 7.5
23 Sikkim 3604 179 50 3804 18 49 4450 185 42
24 Tamil 88672 7686 8.7 86755 14795 17.1 95745 15864 16.6
Nadu
25 Tripura 22742 700 31 24259 701 29 24259 701 29
26 Uttar 147799 2411 16 142132 2406 1.7 1874252354 1.3
Pradesh
27  Uttarakhand 15587 1336 86 18044 1536 85 18445 1536 83
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1 2 3 4 5 6 7 8 9 10 1
28  West 83358 2349 28 86097 2334 27 83914 2342 28
Bengal

TotaL Srates 148178959918 4.0 149461766906 4.5 157148086960 5.5

29 Andaman 3729 235 “6.3 3739 274 73 4043 390 96
and Nicobar
Islands

30 Chandigarh 4695 500 106 5059 615 122 6156 985 16.0

31 Dadra and 222 9 41 208 9 43 306 9 29
Nagar Haveli

32 Daman 220 0 00 220 0 0.0 351 0 0.0
and Diu

33 Delhi UT 64443 4622 7.2 73862 4677 63 75117 5356 7.1

®

Lakshadweep 254 16 63 332 16 48 422 16 38

35 Puducherry 2145 156 73 2274 155 68 2276 161 7.1

Tota UTs 75708 5538 7.3 85694 5746 6.7 88671 6917 7.8

Source: Crime in India.
Safety of women in Delhi and NCR

1t368.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that women in Delhi feel themselves unsafe,
particularly at night;

(b) if so, whether the police force in Delhi is inadequate and the number of
women police personnel in the police force is also insufficient;

(c) if so, the details thereof and the reasons therefor;

(d) whether the incidents like rape etc. are increasing in Delhi, particularly at
night due to the lack of a strong and adequate safety mechanism;

tOriginal notice of the question was received in Hindi.
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(e) if so, whether Government has increased police surveillance and security
in the entire NCR including Delhi; and

(f if so, the rules/guidelines framed regarding security?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Delhi is much safer city when
compared some other major cities of the world. Incidents of rape per lakh
population are much higher in other cities as compared to Delhi.

(b) to (c) The ratio of police personnel to the population is approx. one
police oficer for every 200 citizensAs on 20.02.2013, out of the total present
strength of 76,164 in Delhi Police, the number of women police personnel is 5408.

(d) to (f) The details of crime cases reported against women particularly
during night hours, for the years, 2010, 2011, 2012 and 2013 (upto 15.02.2013) is
given in the &tement(Seebelow). A Special Police Unit foMomen and Children
has been set up in Delhi Police to deal with the cases/matters related to women
and children. The unit is also notified as a police station to deal with the crime
against women, particularly dowry harassment related crimes. Redbetlf’CR unit
is being strengthened by inducting 370 P@&nhs for which approval has already
been conveyed to Delhi Police. Delhi Police has been working ceaselessly for
ensuring the safety of women in the city

Statement

Details of crimes cases against women reported to Diedlice
during the night hours for the last three years and current
year i.e..2010, 2011, 201&nd (upto15.02.2013

Sl. No. Crime-Heads Cases Reported
1 2 3

2010

1 Murder 46

2. Robbery 100

3. Rape 119

4. Snatching 191
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1 2 3

5. MO women 160
6. Kidnapping/abudction 171
201

1 Murder 36
2. Robbery 23
3. Rape 138
4. Snatching 158
5. MO women 210
6. Kidnapping/abudction 249
2012

1 Murder 45
2. Robbery 21
3. Rape 135
4, Snatching 156
5. MO women 199
6. Kidnapping/abudction 242

2013 (upto 15.02.2013)

1 Murder 03
2. Robbery 03
3. Rape 23
4. Snatching 29
5. MO women 105

6. Kidnapping/abudction 39
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Tackling biological attack by militants

369. SHRI MANSUKH L. MANDAVIYA:
SHRI ARSHOTTAM KHODABHAI RUPALA:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether the Ministry in caoultation with the Ministry of Health and
Family Welfare is going to issue any advisory ttat8 Governments to tackle any

probable biological attack by militants; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) and (b)rhe information is being collected and will be laid

on the Table of the House.
Mock drill for fire safety atAlang Shipyard

370. SHRI ARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ the details of action taken as on date by National Disaster
ManagementAuthority in consultation with tte Government of Gujarat for
enhancing fire safety services to avoid fire incident®\leng Shipyard of Gujarat;

and

(b) whether National Disaster Managemekithority is going to arrange

mock drill in this area in coordination with the State Government of Gujarat?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Alang Shipyard is registered as a
factory under the FactorieAct, 1948. The Government of India has framed a
comprehensive legislation i.e. the Factorigst, 1948, for taking care of the
occupational safetyhealth and welfare issues of the workers employed in factories.
The provisions contained under Section 7-A: General duties of the occupier and
Section 38: Precautions in case of fire and the Rules prescribed there under

address the fire and safety issues.
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Fire services is a state subject and besn included as a municipal function
in the Twelfth schedule to the Constitution of India in terms of article 243-W
Hence, it is the primary responsibility of the State Government to enhance fire
safety measures in factories located in the State.

However National Disaster ManagemeAtthority (NDMA) in April, 2010 has
already published guidelines on scaling type of equipments and training of fire
services for standardization and revamping of fire services in the country and
effective, efficient and comprehensive management of fire incidents with a vision to
minimize loss of life and property by strengthening and standardizing fire response
mechanisms, proper scaling of equipments, appropriate training of fire men at
different required levels in the country and prevention of fire incidents by
spreading culture of awareness, alertness and preparedness amongst the people.
NDMA have also released fund of Rs. 10,62,500 on 29.1.2010 to the Government of
Gujarat under the scheme for preparation of State Disaster Management Plan
(SDMP).

(b) Five mock exercises have been conducted at Bhavnagar district in
collaboration with Gujarat t8te Disaster Managemed®wthority (GSDMA) and
District administration; Directorindustrial SafetyHealth and Industries on 26.9.2007,
31.3.2008, 24.3.2009, 28.3.2011 and 16.3.2012.

Attack on innocent tribals in operations against naxals

371. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAl:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government is aware of attacks and murders of innocent tribals

in some States in the name of the operations launched against the Naxals;
(b) if so, the State-wise details thereof during the last three years; and

() the steps being taken to avoid harassing tribals at the time while
launching the anti-Naxal operations?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b)There have been occasional complaints against
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security forces of violation of human rights chgi anti-naxal operations. Such
allegations usually surface after exchanges of fire between théMiedt Extremists

and the security forces. One such allegation pertains to the incident dated 28 June,
2012 at Sarkeguda in Bijapur district, Chhattisgarh, in which, during an exchange of
fire between security forces and alleged Maoist cadres, 17 persons were killed and

6 security force personnel were injured.

In view of the various allegations pertaining to the said incident, the
Government of Chhattisgarh has ordered a judicial inquiry into the matter under the

Chairmanship of Justice (Retd) ShiK. Agarwal, which is under progress.

In the context of alleged violation of human rights, it also needs to be
mentioned that a number of frontganizations of the CPI (Maoist) partwhile
professing to be Human Rights Organisations, quite often instigate baseless and
motivated allegations against the security forces to demoralize and demotivate
them. In fact, propaganda and disinformation is an important tool of Maoist
insurgency which they effectively use from time to time. One such disinformation
technique is to send Fact Findifgams (FF3$) made up of Maoist sympathizers,
who present a biased picture of events before the mainstream media. Hence, some
of the allegations of purported human rights violations have to be viewed in this
context. In fact, it is a little known fact that since the year 2001, the Wafy
Extremists have killed 5801 civilians (most of them tribals) and 2081 security forces

personnel.

(¢) The CentralArmed Police Forces (CAPFs) have sensitized their field
formations to take utmost care to avoid casualties/injuries and any form of
harassment of locals while undertaking anti-naxal operations even when they are
used as human shields by the Maoists. Furtherall genuine instances of
complaints against security forces of alleged violation of human rights during anti-
naxal operations, thet&e Governments/Centrélrmed Police Forces (CAPFs)
initiate enquiries and if found guiltydepartmental/criminal proceedings are launched
against the erring personnel. The Government of India has issued instructions to all
State Governments/CAPFs to adhere to the highest standards of human rights

during anti-IWE operations and to strictly deal witheafations, if any
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Recommendations of J.S. VERMA Committee

372. DR. JANARDHAN WAGHMARE:
DR. K.V.P RAMACHANDRA RAO:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRI PRABHA JHA:
SHRIMATI KUSUM RAI:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether the Justice J.¥erma Committee, set up by Government in the
wake of the gruesome gangrape of a student in Delhi last month has recently
submitted its report to the Union Government;

(b) if so, the details of the recommendations made by the Jugdoma

Committee;

() whether Government has since examined the recommendations and details
of recommendations which have been accepted/refused; and

(d) what sincere efforts Government proposes to take to implement the
JusticeVerma Committee recommendations in letter and spirit?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (d)The JusticeVerma Committee recommended
amendments in the Indian Penal Code, the Code of Criminal Procedure, 1973 and the
Indian EvidenceAct, 1872 to provide for more stringent punishment for acts of
crime against women. Most of the amendments proposed by the Justice
Committee have been incorporated in the Criminal Law (Amendment) ordinance,
2013.

Removal of AFSPA from Manipur

373. DR. KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is considering the removaAohed Forces Special
PowersAct (AFSRA) from the $ate of Manipur;

(b) if so, the details thereof;
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(¢) if not, the reasons therefor;

(d) whether apart from the imposition &FSPA, there are no other

alternatives in order to ensure law and order in the State of Manipur;
(e) if so, the details thereof; and
(H if not, the reasons for the continuation AFSFA?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) No, Sir

(b) and (c) Do not arise.

(d) to (f) The declaration of disturbed area unddSFA in this case has

been issued by the State Government.
Seps for safety of women and childen after Delhi gang rape

374. DR. K.V.P.. RAMACHANDRA RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government has taken any steps for the safety of women and

children after the gang rape incident in Delhi in DecemBéd?2;
(b) if so, the details thereof;
(¢) whether any amendments are being made in the rape laws; and
(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b)The Government had
appointed a Justice Usha Mehra Commission of enquiry on 26th Decet@ibh@r to
enquire into various aspects of the incident of rape and brutal assault of a young
woman in Delhi on 16th Decembe2012. The Commission has submitted its report
on 22nd February2013. The Commission has given its findings on the coordination
between the Delhi Traffic Police and the Transport Department of GNCT of Delhi,
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on investigation done by the Delhi Police in the incident of gang rape and also
made recommendations for preventive action to improve safety and security of

women.

(¢) and (d) Justice J.S/erma Committee was constituted to look into the
possible amendments of the Criminal laws so as to provide for quicker trial and
enhanced punishment for criminals, accused of committing sexual assault of the
extreme nature against womefihe Committee has submitted its repofin
ordinance has already been issued by the Government amending various penal

provisions for Crimes against women.

Norms for purchase of security equipment
by police forces

375. DR. V. MAITREYAN: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the details of standardized norms drawn for purchase of security

equipment by police forces of the States;

(b) the funds allocated, disbursed and utilized by each State for the

purpose;

() whether any laboratory or testing centres exists to determines the quality

of equipment purchased by police forces;
(d) if so, the details thereof;

(e) whether Government proposes to formulate a policy and issue detailed
guidelines to State police forces in connection with import, purchase and

manufacture of security related goods and equipment; and
(A if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) Procurements are to be made hgt&S

Police Forces as per the codal formalities prescribed in the State Financial Rules/
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Manual. In case MHAprocures such items, the demand tdt€s/ UnionTerritories
are included for procurement which is being made as per DGS&D Manual
alongwith GFR and CVC Guidelines.

(b) Under the Scheme for Modernisation of Police Forces (MPF), grants-in-
aid are released to State Governments for purchase of vehicles, security equipment,
communication equipment, equipment for forensic science laboratories, training aids,
weaponry construction of police stations, outposts, police lines, barracks, buildings
for police training institutions, police housing for lower and upper subordinate
police personnel, etc. which are included in thenual Action Plans of &tes
approved by MHA. The Utilization Certificates are furnished by the State
Governments against the Central funds released by MHA under the MPF Scheme.
As per procedure laid down by the MHA, Utilisation Certificate is to be submitted
at the end of the financial year following the year during which funds are allocated.
Accordingly, unspent funds at the end of the financial year are allowed to be
spent upto the end of the following financial yedhe detail of the funds
allocated, disbursed and utilized by each State for the purpose is given in the

Statement(See below).

(c) and (d)Yes, the ballistic testing has been made available exclusively
for the Ministry of HomeAffairs and the &tes at the Central Forensic
Science Laboratory (CFSL), Chandigarh. The facilities of testing are also
available atTerminal Ballistic Research Laboratory (TBRL), Chandigarh, Ministry of
Defence.

(e) and(f) No, Sir
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Statement

A. Scheme for Modernization of State Police Forces - Central funds released/
allocated and utilization for the perid2D00-01to 2004-05

Name of State 2000-01 2001-02

Funds Amount Unspent Funds Amount Unspent
released spent  amount released spent amount

1 2 3 4 5 6 7
Andhra Pradesh 72.02 72.02 0.00 77.20 77.20 0.00
Arunachal Pradesh 1.15 1.15 0.00 445 4.45 0.00
Assam 36.58 36.58 0.00 38.59 38.59 0.00
Bihar 57.59 57.59 0.00 54.00 54.00 0.00
Chhattisgarh 20.57 20.57 0.00 21.97 21.97 0.00
Goa 2.02 2.02 0.00 2.00 2.00 0.00
Gujarat 59.76 59.76 0.00 50.00 50.00 0.00
Haryana 28.33 28.33 0.00 24.46 24.46 0.00
Himachal Pradesh 134 134 0.00 6.38 6.38 0.00
Jammu and Kashmir 30.83 30.83 0.00 28.50 28.50 0.00
Jharkhand 40.14 40.14 0.00 28.93 28.93 0.00
Kararnataka 82.85 82.85 0.00 76.90 76.90 0.00
Kerala 29.28 29.28 0.00 31.16 31.16 0.00

Madhya Pradesh 54.49 54.49 0.00 53.00 53.00 0.00
Maharashtra 83.10 83.10 0.00 92.10 92.10 0.00
Manipur 4.10 4.10 0.00 495 495 0.00

Meghalaya 154 154 0.00 519 519 0.00
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Statement

A. Scheme for Modernization of State Police Forces - Central funds released/
allocated and utilization for the peridc2D00-01to 2004-05

(Rs. in crores)

2002-03 2003-04 2004-05

Funds Amount Unspent Funds Amount Unspent Funds AmountUnspent
released spent amount released spent amount releasedspent amount

8 9 1 12 13 14 15 16 17

81.32 81.32 0.00 69.46 69.46 0.00 7993 7993 000

520 520 0.00 124 7124 0.00 9.13 9.13 0.00

16.50 16.50 0.00 36.52 36.52 0.00 4137 4137 0.00

11.50 11.50 0.00 043 043 000 4525 4525 0.00

16.70 16.70 0.00 17.47 17.47 0.00 3272 3272 0.00

2.00 2.00 0.00 1.40 1.40 0.00 0.28 0.28 0.00

50.00 50.00 0.00 42.21 4221 0.00 3954 3954 0.00

22.10 22.10 0.00 20.00 20.00 0.00 2213 2213 0.00

6.20 6.20 0.00 0.69 0.69 0.00 257 257 0.00

28.50 28.50 0.00 25.00 25.00 000 11089 110.89 0.00

12.73 12.73 0.00 8.50 8.50 000 2233 2233 000

75.00 75.00 0.00 69.31 69.31 0.00 5887 5887 0.00

2513 2513 0.00 22.00 22.00 0.00 2655 2655 0.00

51.33 51.33 0.00 48.24 48.24 0.00 4227 4227 0.00

67.94 67.94 0.00 62.84 62.66 0.18 71.00 7100 0.00

0.73 0.73 000 1150 11.50 0.00 1524 1524 000

0.55 0.55 0.00 529 529 0.00 7.58 7.58 0.00
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1 2 3 4 5 6 7
Mizoram 495 495 0.00 5.50 5.50 0.00
Nagaland 2.84 284 000 1346 13.46 0.00
Odisha 30.57 30.57 0.00 30.50 30.50 0.00
Punjab 35.76 35.76 0.00 32.10 32.10 0.00
Rajasthan 4553 4553 0.00 61.10 61.10 0.00
Sikkim 1.83 1.83 0.00 287 2.87 0.00
Tamil Nadu 76.50 76.50 0.00 68.10 68.10 0.00
Tripura 6.39 6.39 0.00 5.60 5.60 0.00
Uttar Pradesh 123.97 123.97 0.00 116.05 116.05 0.00
Uttarakhand 5.50 5.50 0.00 844 8.44 0.00
West Bengal 60.47 60.47 0.00 56.50 56.50 0.00
ToTaL : 1000.00 1000.00 0.00  1000.00 1000.00 0.00

B. Scheme for Modernization of State Police Forces - Central funds released/
allocated and utilization for the period005-06to 2009-10

Name of State 2005-06 2006-07

Funds Amount Unspent Funds Amount Unspent
released spent  amount released spent amount

1 2 3 4 5 6 7

Andhra Pradesh 10141 10141 0.00 88.12 88.12 0.00

Arunachal Pradesh 7.00 7.00 0.00 11.53 11.53 0.00
Assam 56.68 56.68 0.00 52.18 52.18 0.00
Bihar 39.87 39.87 0.00 51.62 51.62 0.00

Chhattisgarh 40.74 40.74 0.00 57.06 57.06 0.00
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8 9 11 12 13 14 15 16 17

550 550 0.00 8.47 8.47 0.00 7.45 745 0.00
9.95 9.95 000 21.00 21.00 0.00 13.09 1309 0.00
16.76 16.76 0.00 2191 2191 0.00 2776 2776 000
32.10 32.10 0.00 19.34 1934 0.00 2179 2179 000
16.17 16.17 0.00 43.10 4310 0.00 4267 4267 0.00
0.09 0.09 0.00 094 094 0.00 590 590 0.00
68.10 68.10 0.00 54.98 5498 0.00 56.78 56.78 0.00
5.60 5.60 000 1283 12.83 0.00 11.17 1117 0.00
60.39 60.39 0.00 65.02 6502 000 10855 10855 0.00
6.58 6.58 0.00 741 741 0.00 7.99 7.99 0.00

0,33 0.33 0.00 217 217 000 2920 2920 0.00

695.00 69500 000 70527 70509 018 960.00 960.00 0.00

B. Scheme for Modernization of State Police Forces - Central funds released/
allocated and utilization for the period005-06to 2009-10

(Rs. in crore)

2007-08 2008-09 2009-10

Funds Amount Unspent Funds Amount Unspent Funds AmountUnspent
released spent amount released spent amount releasedspent amount

8 9 1 12 13 14 15 16 17

87.34 87.34 0.00 83.83 7998 385 11554 103.02 1252
10.70 9.46 124 1472 1113 359 1150 1130 0.20
87.82 83.90 3.92 68.11 60.67 744 60.79 840 5239

16.24 16.24 0.00 4157 4157 0.00 5034 5934 0.00

41.72 40.35 137 26.54 2481 173 17.04 1704 0.00
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1 2 3 4 5 6 7
Goa 1.06 1.06 0.00 1.00 1.00 0.00
Gujarat 39.85 39.85 0.00 4552 4552 0.00
Haryana 14.95 14.95 0.00 19.69 19.69 0.00
Himachal Pradesh 6.78 6.78 0.00 392 3.92 0.00

Jammu and Kashmir 109.22 109.22 0.00 88.13 88.13 0.00

Jharkhand 40.74 40.74 0.00 47.00 47.00 0.00
Karnataka 65.85 65.85 0.00 64.15 64.15 0.00
Kerala 18.84 18.84 0.00 2453 2453 0.00

Madhya Pradesh 31.65 31.65 0.00 4324 4324 0.00

Maharashtra 88.78 88.78 000 105.10 10214 296
Manipur 16.97 16.97 0.00 14.09 14.09 0.00
Meghalaya 6.57 6.57 0.00 8.59 859 0.00
Mizoram 6.00 6.00 0.00 1048 1048 0.00
Nagaland 17.52 17.52 0.00 22.68 22 68 0.00
Orissa 35.08 35.08 0.00 38.00 38.00 0.00
Punjab 20.31 20.31 0.00 15.00 15.00 0.00
Rajasthan 34.81 34.81 0.00 40.47 40.47 0.00
Sikkim 243 243 0.00 346 346 0.00
Tamil Nadu 65.51 65.51 0.00 61.65 61.65 0.00
Tripura 11.83 11.83 0.00 11.34 11.34 0.00
Uttar Pradesh 98.12 98.12 0.00 94.28 93.10 118
Uttarakhand 16.76 16.76 0.00 5.28 5.28 0.00
West Bengal 29.67 29.67 0.00 37.11 36.86 0.25

TotAL : 1025.00 1025.00 0.00 1065.22 1060.83  4.39
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8 9 11 12 13 14 15 16 17

2.00 2.00 0.00 4.00 391 0.09 709 709 0.00

51.90 51.90 0.00 48.02 46.75 127 5218 4736 4.82

35.75 35.75 0.00 2751 2751 0.00 46.63 4321 342

10.27 10.27 0.00 9.99 9.99 0.00 7.10 7.10 0.00

11534 11494 040 10965 10965 000 11118 111.18 0.00

50.95 50.95 0.00 69.85 66.00 3.85 3349 2859 490

78.13 78.13 0.00 69.61 69.61 0.00 6396 6377 0.19

40.01 40.01 0.00 22.90 2290 0.00 3254 3254 0.00

57.68 57.68 0.00 40.37 4037 0.00 5487 5171 316

78.87 74.71 416 75.86 7208 3.78 7248 7048 2.00

32.07 32.07 0.00 39.23 3296 6.27 2744 17.34. 1010

15.44 15.09 0.35 10.81 10.81 0.00 9.73 8.33 1.40

11.00 11.00 0.00 12.69 1269 0.00 1148 1148 0.00

30.72 30.72 0.00 3842 3842 0.00 3150 3150 0.00

45.80 45.80 0.00 42.54 4254  0.00 5186 5183 0.03

34.94 34.94 0.00 21.56 2054 102 3350 2812 538

49.60 49.60 0.00 49.10 48.73 037 5118 4869 249

442 442 0.00 6.12 6.12 0.00 472 412 0.60

75.74 75.74 0.00 50.10 5010 0.00 60.67 5252 815

14.47 14.47 0.00 20.66 2066 0.00 2292 2292 000

11544 11544 000 10231 9843 388 12517 11888 6.30

9.89 9.89 000 1939 1939 0.00 529 529 0.00

44.45 44.45 0.00 32.18 3193 025 4881 4876 0.05

1248.70 123726 1144 1157.64 1120.25 37.39 1230.00 1111.91 118.09
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C. Scheme for Modernization of State Police Forces - Central funds
released/ allocated and utilization for the period 2010&nd
funds released durin@011-12 (Rs. in crore) (updated 081.01.2013

Name of State 2010-11 2011-12

Funds Amount Unspent Funds  Amount Unspent
released spent amount released spent  amount

1 2 3 4 5 6 7
Andhra Pradesh 89.96 56.88 33.08 6.35 597 0.38
Arunachal 10.75 6.28 447 7.08 0.00 7.08
Assam 4851 32.28 16.23 48.02 0.00 48.02
Bihar 63.67 63.67 0.00 28.50 0.00 28.50
Chhattisgarh 29.8 28.52 1.28 12.48 6.31 6.17
Goa 23 158 0.72 0.08 0.00 0.08
Gujarat 55.27 46.35 8.92 33.23 0.00 33.23
Haryana 3041 7.07 23.34 5.23 0.00 523
Himachal Pradesh 6.36 4.35 201 591 218 3.73
Jammu and 148.25 132.24 16.01 109.73 0.00 109.73
Kashmir

Jharkhand 36.9 0.29 36.61 6.58 0.00 6.58
Karnataka 83.01 62.19 20.82 53.37 2455 28.82
Kerala 42.68 41.55 113 27.05 18.90 8.15
Madhya Pradesh 72.41 62.90 951 3754 31.62 5.92
Maharashtra 42.26 35.30 6.96 64.72 0.00 64.72
Manipur 26.63 2444 219 38.76 0.00 38.76
Meghalaya 848 0.00 8.48 6.69 0.00 6.69

Mizoram 19.55 0.00 19.55 13.18 0.00 13.18
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1 2 3 4 5 6 7
Nagaland 33.77 33.77 0.00 30.08 0.00 30.08
Orissa 54.24 54.24 *0.00 20.28 11.74 854

*18000/- only

Punjab 26.08 19.97 6.11 3212 7.67 24.45
Rajasthan 47.88 45.45 243 33.17 26.25 6.92
Sikkim 217 124 0.93 5.02 0.00 5.02
Tamil Nadu 92.52 70.94 21.58 43.19 11.53 31.66
Tripura 23.08 18.54 454 16.35 0.00 16.35
Uttar Pradesh 77.61 61.70 1591 61.76 19.95 4181
Uttarakhand 6.35 6.35 0.00 5.75 4.22 153
West Bengal 43.73 0.00 4373 47.78 0.00 47.78
ToTAL: 1224.63 918.09 306.54 800.00 170.89 629.11

Utilization Certificate for the funds released in 2010-11 has become due on 1.4.2012.
Discussion with Pakistani dficials regarding 26/l panel visit

376. SHRI S. THANGAVELU: Will the Minister of HOMEAFFAIRS be pleased
to state:

(@ whether it is a fact that the officials of the Ministry have held
discussion with Pakistani officials regarding 26/11 panel visit;

(b) if so, the details thereof;
(c) the details of deliberations held with these officials in this regard; and
(d) whether Government has put forward any proposal in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) to (d)A four member Indian delegation visited Pakistan
on 19-26 Decembger2012 to finalize the revisederms of Reference for the second
visit of Judicial Commission from Pakistan to India to complete the recording of the
statement of the 4 prosecution witnesses by way of cross-examination and re-
examination, with respect to the trial of seven accused arrested in Pakistan in 26/11
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Mumbai Terror Attack case. Consequent to the said visit, a revised draft of
arrangement for the visit of second Judicial Commission of Pakistan to India has
been finalized between the two sides after detailed discussions.

Seps to set fee undetrial prisoners
377. SHRI H.K. DUA: Will the Minister of HOMEAFFAIRS be pleased to state:
(@) the State-wise umber of undertrial prisoners in the country;

(b) the steps Government is taking to reduce the number of prisoners who
are waiting for trial for a long time;

(c) the number of undertrials who have been in prisons for periods longer
than their crimes warranted under the law; and

(d) whether Government would take steps to set them free?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a)A state-wise statement of undertrials in the country at the
end of 2011 as per data compiled by National Crime Records Bureau is given in
the StatementSeebelow).

(b) A comprehensive advisory dated 17th July 2009 has been issued by the
Government on "Prisodministration”, which also provides for steps to be taken
by the Sates/UFB for providing free legal aid to undertrials, setting up of Lok
Adalats/Special Courts in prisons for expediting review of cases of underirals.
advisory regarding use of section 43@A the Cr PC to reduce overcrowding of
Prisons has also been issued tat&/UF on 17.1.2013.

(c) and (d) Data is not maintained centrally as "Prisons" is a State subject
under entry 4 of List Il of the Seventh Schedule to the Constitution, and Prison
Administration is primarily the sponsibility of the State Government.

Statement

State-wise Statement of undertrials in the country at the ereDbi

Sl. No. Name of State Number of undertrial prisoners
1 2 3

1 Andhra Pradesh 8544

2 Arunachal Pradesh 49

3 Assam 5066

4 Bihar 23417
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1 2 3
5 Chhattisgarh 8275
6 Goa 345
7 Gujarat 6696
8 Haryana 8503
9 Himachal Pradesh 665
10 Jammu and Kashmir 2113
1 Jharkhand 12073
12 Karnataka 8286
13 Kerala 3775
14 Madhya Pradesh 16701
15 Maharashtra 16064
16 Manipur 454
17 Meghalaya 478
18 Mizoram 499
19 Nagaland 299
20 Odisha 9052
21 Punjab 10295
22 Rajasthan 11899
23 Sikkim 120
24 Tamil Nadu 7682
25 Tripura 330
26 Uttar Pradesh 54062
27 Uttarakhand 1708
28 West Bengal 13567
29 Andaman and Nicobar Islands 704
30 Chandigarh 384
31 Dadra and Nagar Haveli 25
32 Daman and Diu 17
33 Delhi 8911
A Lakshadweep 30
35 Puducherry 112
TotaL : 241200
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Security set up for ports in Gujarat

378. SHRI DILIPBHAI PANDYA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether information regarding security set up for the ports in Gujarat
which lacks institutional mechanism has been collected;

(b) if so, the details thereof; and

(¢) if not, by when the information is likely to be collected and laid on the
table of the House?

THE MINISTER OF SRTE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPRALLY RAMACHANDRAN): (a) to (c) Yes Sir

The Central Government is responsible for the security of the existing 12
major ports in the country including Kandla in Gujarat. The security of Kandla
Port in Gujarat has been assessed to be adequate.

The Security of non-major ports is the responsibility of the State Government
concerned. Government of Gujarat has acknowledged that security of non-major
ports in Gujarat is inadequate and lacks institutional mechanism.

Central SecurityAgencies have conducted the security audit of 21 non-major
ports in Gujarat and reports thereof have been sent to the concerned authorities
including State Government of Gujarat and Ministry of Shipping, for strengthening
the security

Ministry of Shipping has constituted \Working Group for standardization of
ports security

In addition, based on inputs given by the Central Seculiggncies,
advisories are issued from time to time to the authorities concerned, to strengthen
security arrangements.

New Law on Coastal security

379. SHRI RAJ KUMAR DHOOT Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that &harashtra has recently demanded for a new
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law on Coastal security to deal with terror and also subjecting commercial projects
involving entry of foreign firms into Indian ports to stringent vetting;

(b) if so, the details thereof; and

(¢) what action Government has taken or proposes to take on the demand
of Maharashtra?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPRALLY RAMACHANDRAN): (a) to (c)As per available information,
there is no proposal from Maharastra demanding for new law on Coastal security
to deal with terror and also subjecting commercial projects involving entry of
foreign firms into Indian ports to stringent vetting.

Bengali-speaking escued victims of traficking sent to West Bengal

380. SHRI VIVEK GUPTA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether the Ministry is aware of the fact that all Bengali-speaking
rescued victims of tréicking are being sent t&West Bengal without proper
establishment of their identities;

(b) the number of such rescued women seniMest Bengal from various
cities;

() whether the Ministry has any plan of action for establishing their
identities and restore them to their place of origin, which is usually Bangladesh;
and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) to (d)All rescued victims of tréitking are being sent to
their Sate of origin after completion of legal procedufes far as Bengali-speaking
victims of trafficking belonging to Bangladesh are concerned, they are being
repatriated to Bangladesh after fulfilling all legal procedures including proper
establishment of their identities.

Containing extremist movement in Odisha

381. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of HOME
AFFAIRS be pleaed to state:
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(@ whether adequate action is being taken by the Central and State
Governments for containing the extremists movement in the State of Odisha; and

(b) if so, the reasons for increase in activities of extremists during the
current financial year?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R. P N. SINGH): (a) and (b)The Central Government has adopted an
integrated approach in dealing with Lefting Extremism (ME) in the areas of
security development, ensuring good governance and public perception
management. The State Governments specifically deal with various issues related to
LWE activities in the ttes.The Central Government monitors the situation closely
and supplements the efforts of the State Governments over a wide range of
Schemes on both the security and development fronts. The underlying philosophy
is to enhance the capacity of th&at8 Governments to tackle th&/E menace in
a concerted manner

In Odisha, in the year 2012, 17WE incidents took place causing 45 deaths
compared to 192 incidents with 53 deaths during 2011. In the current year (up to
21.02.2013), 9 incidents ofWE violence have taken place causing 2 deaths as
compared to 28 incidents and Heaths caused byWE violence during the
corresponding period in the last year

These figures disclose that the trajectory O¥HE violence is decreasing in
Odisha.

Withdrawal of army deployed in Kashmir

1t382.SHRI RAM VILAS PASWAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government is contemplating to withdraw the
army deployed in Kashmir;

(b) whether Government's attention has been drawn towards the news
published in various National dailies from Delhi on 21 Novemi2®12 in this
regard,;

() whether it is also a fact that Government proposes to hold talks with the
separatist leaders of Kashmir in order to solve the Kashmir problem; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) to (d) No, sirThere is no move to withdraw thErmy
from J&K. The deployment of Security forces at any point of time is a matter of
review of the threat perception at the highest operational levels in the Central and
State Governments. The quantum of security forces and its deployment would vary
according to the overall security situation. The Government of India is always open
to talk to all groups of different shades of opinion, including the separatists who
eschew the path of violence.

Toll free numberto help women in distess

383. DR. K.R RAMALINGAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government is considering for a single toll free
helpline number across India to help women in distress;

(b) if so, the details thereof;

() whether it is also a fact that Government has asked the State
Governments to look into the possibility of creating a separate fleet of all women
PCR vehicles; and

(d) if so, the response received by Government from the State Governments
in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN SINGH): (a) to (d) Ministry ofWomen and Child Development has
already initiated the process of setting up a toll free 'Helpline' for women in
distress throughout the country

Ministry of Home Affairs is constantly wing the $ates to revamp the
infrastructural mechanism for Police and other Law Enforcerdg@ncies, like
creation of separate fleet of all women PGRhicles to promote safety and
security of women.

As per Seventh Schedule of Constitution of India, 'Police’ and 'Public Order'
are primary responsibility of State Governments and suggestions forwarded from
the Union Government are given due consideration.
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Rise in crimes arising out of consumption of alcohol

384. DR. K.R RAMALINGAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that alcohol spurred crime is on the rise in India;
(b) if so, the details thereof;

(¢) whether it is also a fact that Government has asked the State
Governments to take appropriate steps to prevent the rise of crimes arising out of
consumption of alcohol; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b)A direct causal link between consumption of
alcohol and commission of crime in exclusion of all other factors, which culminates
in the commission of crime, has not yet been established.

(c) and (d) 'Police’ and 'Public Order' are State subjects under the Seventh
Schedule to the Constitution of India, and therefore, the State Governments are
primarily responsible for prevention, detection, registration and investigation of
crime and for prosecuting the criminals through the machinery of their law
enforcement agencies as also for protecting the life and property of the citizens.
The Union Government, howeyeattaches highest importance to the matter of
prevention of crime and therefore, has continued to urge to the State
Governments/UTAdministrations to give more focused attention to improving the
administration of criminal justice system and take such measures as are necessary
for prevention and control of crime.

AFSPA

385. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware of the Supreme Court notice challenging
the extension ofArmed Forces Special Powefgt, 1958 (AFSR) in Manipur;

(b) what is the Government's stand on the same;

() whether Government realizes the inconvenience and harassment faced by
the inhabitants of the regions where thESFA is in place;
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(d) whether Government plans to take any immediate or any action in the
near future to deal with the aforementioned issue;

(e) if so, the details thereof; and
(f if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b)Yes, Sir A detailed
counter-Affidavit on behalf of Union of India has been filed in response of the
Writ Petition (Civil) No. 445 of 2012.

(c) to (f) For preventing misuse of powers under Mreed Forces (Special
Powers)Act, 1958, guidelines containing 'Do's & Don't's' for themed Forces
deployed in Counter Insurgency Operations have been issued as per the directions
of Supreme Court in Naga People's Movement of Human Rights verses Union of
India. Violation of these guidelines by members of thened Forces make them
liable for prosecution under th&rmy Act and the respectivActs of the Central
Armed Police ForcesThe Chief of Army Saff has issued &h Commandments' to
the troops deployed in Counter Insurgency Operations to guide them while
conducting the operations. The Human Rights Cell established at various levels of
Army and the CentraRrmed Police Forces regularly monitor complaints on human
rights violations, by the members of themed ForcesThe troops are sensitized
at regular intervals regarding the importance of upholding Human Rights. The
guidelines are strictly adhered to.

Revamping cyber security apparatus

386. SHRI NATUJI HALAJI THAKOR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether there is any road map with the Ministry to revamp the entire
cyber security apparatus of critical sectors in the country in order to meet the
challenge of cyber attacks and security in the virtual world;

(b) if so, the details thereof;

(¢) what steps are being taken by the Ministoy create awareness and
ensure setting up of a robust secruity system in all critical Government agencies at
their own level; and
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(d) after setting-up security infrastructure by respective Government
agencies, whether it is mandatory to link it with National Critical Information
Infrastructure Protection Centre (NCIIPC)?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) and (b) Government is aware of the nature of the threats
in Cyber Space and is taking appropriate measures to address these threats by
way of an integrated approach with a series of legal, technical and administrative
steps to effectively deal with the issue of cyber security in the country and to
ensure that necessary systems are in place to address the growing threat of cyber
attacks. In support of this approach, the Informati@thnologyAct, 2000 has
included adequate provisions for protection of critical information infrastructure and
cyber security incident response in the country

() In order to address the issues of cyber security in a holistic maheer
Government has come out with a draft "National Cyber Security Policy" after
public consultation, to unify the various activities and programmes of the
Government to address the cyber security challenges with an integrated vision and
a set of sustained and coordinated strategies for implementation. In addition,
Government is taking various measures to ensure necessary awareness and robust
security system in all the critical Government agencies.

Salient features of the steps taken by the Government are given below:

() Computers Security Policies, Standard Operating Procedures and
guidelines were formulated and circulated to all Ministries/Departments for
implementation.

(i) All Central Government Ministries/Departments andt&Union Territory
Governments have been advised to conduct security auditing of entire
Information Technology infrastructure including websites periodically to
discover gaps with respect to security practices and take appropriate
corrective actions.

(iiy National Informatics Centre (NIC) has been directed not to host web
sites, which are not audited with respect to cyber security

(iv) A "Crisis Management Plan for countering cyber attacks and cyber
terrorism" is in place and circulated for implementation by all Ministries/
Departments of Central Government, State Governments and their
organizations and critical sectors.



Witten Answers to [27 February2013 Unstarred Questions 187

(v) The InformationTechnologyAct, 2000 as amended by the Information
Technology (Amendmentict, 2008 has been enforced withfeet from
27.10.2009.The Act provides legal framework to address the issues
connected with security breaches of information technology
infrastructure.

(vi) The Indian Computer Emgency Respons@&eam (CER-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on
regular basis.

(d) VYes, Sir
Making NDC a constitutional body

387. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government proposes to make the National Development Council
(NDC) a constitutional body on the line of Inter-State Council;

(b) if so, the time by when the concrete action is likely to be taken in the
matter;

(c) if not, the reasons therefor; and

(d) the steps taken by Government to have an institutionalised mechanism
of Union-State Consultations as recommended by various Commissions including
Sarkaria Commissionyenkatachaliah Commission and MM Punchhi Commission?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) There is no such proposal under consideration of the
Government, at present.

(b) and (c) Does not arise.

(d) The Government of India had set up first Commission on Centre-State
Relations on 09.06.1983 under the Chairmanship of Justice R.S. Sarkaria, a retired
judge of the Supreme Court to review the existing arrangements between the
Centre and the States. The Commission in its report submitted in 1988 has made
247 recommendations on various aspects of the Centre-State Relations.

The Sarkaria Commission under Chapter 9 of its report on Inter-Governmental
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Council underArticle 263 of the Congution has recommended that a permanent
Inter-State Council called the Inter-Governmental Council (IGC) should be set up.
The Government accepted the recommendation of the Sarkaria Commission and
notified the establishment of the Inter-State Council (ISC) through a Presidential
Notification No. 1V/11017/3/90-CSR dated 28.05.1990 under the Chairmanship of Prime
Minister with a mandate limited to clauses (b) and (c)Adficle 263 of the
Constitution. The other members of the Council include Chief Ministers of States,
Chief Ministers/Administrators of Uniofferritories and six Ministers of Cabinet
rank in the Union Council of Ministers.

The role of the ISC has been reviewed from time to time during the last
decade.The National Commission to Review th¥orking of the Constitution under
the Chairmanship of Justice M.N/enkatachaliah (2002) has observed that the
Commission, while endorsing the recommendations of the Sarkaria Commission,
recommends that in resolving problems and coordinating policy and action, the
Union as well as the State should more effectively utilize the forum of ISC.

Further with a view to ensuring more harmonious and healthier relationship
between the Centre and the States in future as well as for further strengthening of
the third tier of governance, the Government had set up the second Commission
on Centre-State Relations on 27.04.2007 under the Chairmanship of Justice M.M.
Punchhi, a retired Chief Justice of India. The second Commission on Centre-State
Relations has submitted its report on 31.03.2010 and has made 273
recommendations. The recommendations made by the second Commission on
Centre-State Relations are under examination in the Inter-State Council Secretariat in
consultation with the stakeholders viz. Ministries/ Departments, State Governments/
Union Territories before it is placed before the InBate Council.

Home Ministers level talks between India and Bangladesh

388. SHRI NAND KUMAR SAI :Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether India and Bangladesh has held Home Ministers level talks in the
recent past;

(b) if so, the details of various issues raised and discussed during the said
meeting;
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() whether India and Bangladesh have signed Extradition treaty;
(d) if so, the details thereof and the salient features of the said treaty;

(e) whether both the countries have also revised travel arrangements
between the two countries; and

(f if so, the details thereof and the extent to which citizens of both the
countries will be benefited by the such agreements?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (f) In the Home Minister level
Talks held between India and Bangladesh on 28th- 29th January 2013 at Dhaka,
security and border management related issues were discussed. Both sides reiterated
their commitment to act against the elements inimical to both countries. Besides,
issues relating to cross-border terrorism, handing over of leaders of India insurgent
Groups (lIGs) reportedly staying in Bangladesh and also action against their camps/
hideouts, smuggling of arms ammunitions, fake currency notes etc. were discussed.
In so far as Border Management Issues are concerned, issue of strengthening of
security along Indo-Bangladesh border and erection of fencing in vulnerable patches
were also discussed. Both sides agreed to implement Coordinated Border
Management Plan (CBMP) expeditiously to curb the illegal cross-border movement.
Among other issues, measures to check trafficking in women and children,
smuggling of drugs and capacity building of law enforcement activities etc. were
discussed. Both sides agreed to enhance cooperation in security related issues and
other areas of mutual interest.

During the Home Minister level bes held in Dhaka in January2013
Extradition Treaty and also Revisetravel Arrangement were signed between the
two countries. The Extradition Treaty will provide a legal framework for seeking
extradition of fugitive criminals between the Contracting States while the Revised
Travel Arrangement would promote greatgreople to people exchanges.

llegal immigrants in North East Sates

389. SHRI BAISHNAB FARIDA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that North East (NE) States are being flooded with
illegal immigrants;
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(b) whether the issue has been raid®d certain individuals and agencies;
(c) if so, the details thereof;

(d) the status of current illegal immigrants living in the NE States; and
(e) the steps that have been initiated to control this menace?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (e) There are no such reports
which indicate any lae scale illegal immigration. Howevethere are reports of
some illegal infiltration/immigration of Bangladeshi nationals who manage to infiltrate
into the country in spite of checks and control at the international horder
particularly through few patches where fencing is not feasible due to difficult

terrain and riverine areas.

Government has taken steps for strengthening of the Border Security Force
and equipping them with modern equipment, reduction of gaps between the border
posts and intensified patrolling along Indo-Bangladesh boftlee border fence
along the Bangladesh border is being strengthened and a scheme for flood lighting
along the border is being implemented. The issue of illegal migrants from
Bangladesh is regularly taken up at various fora and steps have been taken for
coordinated patrolling, identification of vulnerable gaps, strengthening of riverine
patrolling etc. Government of Bangladesh has also been urged to take effective
steps to check the illegal movement of their nationals into India, especially through
vulnerable and riverine areas. The strengthening of security and erection of fencing
along Indo-Bangladesh border has helped in curbing illegal migration from
Bangladesh to India fefctively.

The powers of identification and deportation of illegally staying foreign
nationals including Bangladeshi nationals have been delegated to the State
Governments and Uniofierritories Administrations under Section 3(2)(c) of the
ForeignersAct, 1946. Thirty Six (36) Foreignerdribunals including additional four
(4) ForeignersTribunals sanctioned iMugust, 2009 are set up for detection of
foreigners/illegal migrants in thetéBe of Assam.

Erratic power supply to SIEN

390. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of HOME AFFAIRS
be pleased to state:
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(@ whether it is a fact that Intelligence Bureau (IB) still remains
unconnected and out of bounds with the Secure Information Exchange Network
(SIEN) due to erratic power supplgs reported in English daily on 7 Janue2913;

(b) if so, the reaction of the Ministry on this report;

() how the Ministry justify itself on this very serious matter in which the
premium secret agency of the country is at stake due to power problem; and

(d) what steps the Ministry had taken or will take to rectify this issue?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.EN. SINGH): (a) to (d) No Sirit is not a fact that IB remains unconnected
and out of bounds with SIEN due to erratic Power Supphe 24-hour power
supply for the SIEN facility has been ensured and SIEN is working satisfactorily
the past, there was some problem due to erratic power supply from BSES.
However Diesel Generators have been installed to ensure regular power. supply

Conferring power on authorities in Goa to issue PIO and OCI card

391. SHRI SHANTARAM NAIK: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has issued instructions to confer powers on
authorities in Goa to issue Persons of Indian Origin (PIO) card and also Overseas
Citizens of India (OCI) card;

(b) if so, when these instructions have been given and whether these
instructions are available on Ministry website;

(¢) who are the authorities on whom these powers have been conferred;

(d) whether these authorities have started issuing the OCI and PIO cards to
the applications; and

(e) the number of requests for the cards pending?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (e) Government has issued instructions
on 4th February2013 conveying the jurisdictional control for acceptance and
processing of Overseas Citizens of India (OCI) cards by various Foreigners
Regional Registration @ers (FRROs)As per these instructions, FRRO, Goa has
been authorised to accept and process the OCI card applications from the State of
Goa and the Unioferritory of Dadra and Nagar Havelthe Sate-wise jurisdiction
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for each FRRO for grant/issue of OCI card is available on the website of the
Ministry of Home Affairs wwwmbha.nic.in. Government has not issued any specific
instruction with regard to accepting and processing of Persons of Indian Origin
(PIO) card by FRRO, Goa. HoweydfRRO, Goa will be accepting and processing
the applications for grant of OCI and PIO caxds.f. 1st April, 2013 and till such
time, cases will be processed by FRRO, MumbBai.per information available, no
request for grant of OCI and PIO card is pending with FRRO, Goa at present.

Pending viscera samples in DFSL

392. SHRI SABIR ALI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that large number of viscera samples are pending
analysis in Delhi Forensic Science Laboratory (DFSL);

(b) if so, since when these samples are pending and the reason for their
pendency;

() whether it is also a fact that police investigation is largely affected due
to non-analysis of viscera samples; and

(d) if so, what steps are taken to clear the pendency of samples and to
insure that such situation does not arise in future?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPFALLY RAMACHANDRAN): (a) and (b)As on 31.01.2013, number
of viscera samples pending for examination in Delhi Forensic Science Lahoeatory

as under:
2010 - 553
2011 - 2152
2012 - 2320
2013 - 254

The inflow of cases have increased from an average of 2300 cases per year
during the period 2005-2010 to 4231 cases during 2011 and 4139 cases during 2012.
This increase has resulted in pendency of cases.

() The cases pertaining to heinous crime and serious in nature are taken
up on top priority for examination by the Forensic Science Labordimii on the
directions of the Hon'ble Courts.
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(d) The following measures have been taken to clear the pendency of
samples:

() 92 posts of subordinate technical staff have been filled up for a
period of one year on contract/outsourcing basis;

(i) 66 scientific posts in various disciplines are filled up on deputation
basis.

@iy The Government has given approval to fill up 38 Gazetted posts
and 30 non-Gazetted posts on contract basis and 11 posts of
Senior Scientific Officers under Direct Recruitment Quota.

(v) Regular review meetings are taken at the level of Principal
Secretary (Home), Government of N@F Delhi and Directqor FSL
to expedite the reports of the pending cases.

(v) Efforts are made to increase the facilities for viscera examination
within the laboratory premises.

Areas needing special permission for entry by Indians and foreigners

393. SHRI SABIR ALI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@) the areas in the country which need special permission for entry by
Indians and foreigners;

(b) what are the rules and regulations made for the purpose;
() what are the reasons for prohibiting Indians to enter those areas; and

(d) whether there is any proposal for providing relaxation in the matter and
if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b)Special Permission forentry by Foreigners
Under the Foreigners (Protectédeas) Order 1958, all areas falling between the
‘Inner line' and the "International Border of the State" have been declared as
ProtectedArea. Currently ProtectedAreas are located in the followingte®es:-

() Whole of Arunachal Pradesh
(i) Parts of Himachal Pradesh

(iiy Parts of Jammu and Kashmir
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(iv) Parts of Rajasthan
(v) Whole of Sikkim (partlyin ProtectedArea and partly in Restrictedrea).

Further under the Foreigners (Restrict@deas) Order 1963, the following
areas have been declared as 'Restrigteghs'":

() Andaman and Nicobar Islands - Entire Uniderritory
(i) Sikkim - Part of the State

A foreigner is not normally allowed to visit a Protected/Restriétezh unless
it is established to the satisfaction of the Government, that there are extraordinary
reasons to justify such a visit. Every foreignekcept a citizen of Bhutan, who
desires to enter and stay in a Protected or Restristed, is required to obtain a
special permit from a competent authority delegated with powers to issue such a
special permit to a foreignetn cases where the powers have not been delegated
to any subordinate authority by the Government of India, the application for
special permit should be referred to the Ministry of HoAfdairs for prior
approval.

Special Permission for entry by Indians

() Inner Line Permit (ILP) regulates visit of Indians to States where ILP
regime is prevalent under Bengal Eastern Frontier Regulation, 1873. In
terms of Section 2 of the Bengal Eastern Frontier Regulations, 1873, the
Inner Line Permit system is prevalent in the three North Eastern States,
namely Arunachal Pradesh, Mizoram and Nagaland. Citizens of other
States require ILP for visiting these three States.

(i) According to Section 3(1) of the Criminal LadmendmentAct, 1961, the
Central Government may by notification in the Official Gazette, declare
any area adjoining the frontiers of India to be a notified area and
thereupon on and after such day as may be specified in, and subject to
any exemptions for which provision may be made in the said
notification, no person who was not immediately before the said day a
resident in the area declared to be a notified area by the notification,
shall enter or attempt to enter that area or be therein, except in
accordance with the terms of a permit in writing granted to him by a
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person, not below the rank of a Magistrate of the First Class, specified
in the said natification.

(¢ The main aim of ILP system is to prevent settlement of other Indian
nationals in the States where ILP regime is prevalent, in order to protect the
indigenous/tribal population.

Notification under Section 3(1) of Criminal LadmendmentAct, 1961 is issued
in the interest of the safety or security of India or in the public interest.

(d) With a view to promote tourism, some protected/restricted areas, notified
by the Government of India from time to time, can be visited by foreign tourists,
either in groups, or as a couple in the case of a husband and wife, or by
individuals, after obtaining the necessary permit from the competent authority
Powers have been delegated to various authorities to issue the special permit,
without the prior approval of the Ministry of Homf&ffairs, to facilitate foreign
tourists subject to the following exceptions:

() Special instructions applicable to foreign diplomats and members of the
United Nations and International Organisations holding Diplomatic/Official
Passport are issued by the Ministry of ExterA#fairs.

(i) Citizens of Afghanistan, China and Pakistan and foreign nationals of
Pakistani origin shall not be issued a special permit without the prior
approval of the Ministry of Homéffairs.

Violence against women and children in Delhi

394. SHRI N. BALAGANGA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that there have been growing incidents of violence
against women and children in the countincluding the capital Delhi;

(b) if so, the details thereof, of such crimes reported during the last two
years, year-wise, State-wise;

() the action taken by Government to prevent such crimes and to punish
the guilty;

(d) whether Government is proposing to amend the relevant laws in this
regard; and
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(e) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (e)As per the information
provided by the National Crime Records Bureau (NCRB{te®BUFwise details of
violent crimes under different heads and cases registered, cases charge sheeted,
cases convicted, persons arrested, person charge sheeted and persons convicted
for crimes against women and children including Delhi are giveAninexure 4(a)
and 4(b) respectively{SeeAppendix 228Annexure No. 4(a) and 4(b)]

As per Seventh Schedule, 'Police’ and 'Public Order' are State subjects under
the Constitution, and as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes against
women and children lies with thet&8e Governments and Unioferritory
Administrations. Howeverthe Union Government attaches highest importance to
the matter of prevention and control of crime against women and children. Ministry
of Home Affairs has sent a detailed advisory dated 4th Septerfbé® to all &ite
Govemments/U3, wherein they have beemter-alia, advised to adopt appropriate
measures for swift and salutary punishment to the persons found guilty of violence
against women and children, improve the quality of investigations, minimize delays
in investigations of crime against women and children, set up 'Crime against
Women Cells' in districts, advised to undertake gender sensitization of the police
personnel, special women courts and initiate steps for security of women working in
night shifts at call centers. Majority of theaBs/UB have established tien
Cells'. Some tates/UF have also set up 'AWomen Police ations' at district

level and 'Mahila/children help desk' at Police Station level.

Another detailed advisoryregarding crimes against children, dated 14th, July
2010 has been sent by the Central Government to all State Governments and UT
Administrations wherein tates/UB have been advised to ensure all steps for
improving the safety conditions in schools/institutions, public transport used by
students, children's parks/play grounds, residential localities/roads etc. It has also
been advised that the crime prone areas should be identified and a mechanism be
put in place to monitor infractions in such areas for ensuring the safety and

security of students, especially girls.
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The President of India on 3rd FebryaB013 has consented to the Criminal
Law (Amendment) Ordinance 2013 on crimes against women which proposes to
replace the word ‘rape’ with 'sexual assault' to expand the definition of all types
sexual crimes against women. It also proposes enhanced punishment for other
crimes of sexual harassment against women like stalking, voyeurism, acid attacks,
indecent gestures like words and non-verbal gestures, inappropriate touch. In
addition amendments are made to the Criminal Procedure Code 1973 and Indian
EvidenceAct 1872 to protect the rights of victims of sexual assault.

Atrocities against women

395. SHRI K.N. BALAGOFRAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Government has noticed the increase in cases of atrocities

against women,;
(b) if so, the details thereof; and
() the measures taken by Government to control this?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN SINGH): (a) to (c)As per information provided by National Crime
Records Bureau (NCRB), a total number of 2,03,804, 2,13,585 and 2,28,650 cases of
atrocities against women were registered during 2009-28%pectively The Sate-
wise details of cases are given in the Staten(®et below).

As per Seventh Schedule, 'Police’ and 'Public Order' are the State subjects
under the Constitution, and as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crimes, lies with the State
Governments/UnionTerritory Administrations. Howeverthe Union Government
attaches highest importance to the matter of prevention of crimes against women
and in this regard, a detailed advisory dated 4th Septerdb@® has been sent to
all State Governments/Uniofierritory Administrations wherein all t8tes/UE have
been advised to make a comprehensive review of the effectiveness of the
machinery in tackling the problem of violence against women and to take
appropriate measures aimed at increasing the responsiveness of the law and order
machinery
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
PersonsArrested (RR), Persons Chgesheeted (PCS) and Persons Convicted
(PCV) under @tal CrimesAgainst Vdmen* during 2009-201

SI.No. State 2009

CR cs o PAR PCS PCV CR CS

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh25569 20907 2668 36465 34101 4118 27244 23851

2 Arunachal 164 147 25 182 158 25 190 117
Pradesh

3  Assam 9721 5324 622 11810 6435 892 11555 6293

4  Bihar 8803 5423 788 14457 12000 1822 8471 5281

5 Chhattisgarh 4002 3928 669 6337 6259 866 4176 3917

6 Goa 164 97 20 235 158 27 140 127
7  Gujarat 8009 7449 236 21170 21336 825 8148 7690
8 Haryana 5312 3726 851 7350 7371 1403 5562 3960

9 Himachal Pradesh 954 899 65 1428 1527 122 1028 817

10 Jammu and 2624 2125 207 4095 4086 362 2611 1813
Kashmir

11 Jharkhand 3021 2797 1076 4309 4205 1645 3087 2607

12 Karnataka 7852 6387 368 13941 13432 833 8807 7282

13 Kerala 8049 7759 664 11132 11694 1068 9463 8871

14 Madhya 15827 15887 3657 28262 28193 6430 16468 16083
Pradesh

15 Maharashtra 15048 14393 636 41095 39858 1116 15737 14661
16 Manipur 194 8 0 183 10 0 190 6

17 Meghalaya 237 130 12 178 190 12 261 133
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
PersonsArrested (RR), Persons Chgesheeted (PCS) and Persons Convicted
(PCV) under otal CrimesAgainst Vdmen* during 2009-201

2010 2011

v PAR PCS PCV CR CS v PAR PCS PCV

11 12 13 14 15 16 17 18 19 20

3166 38570 39417 4472 28246 22550 2243 37766 36275 4366

11 197 138 12 171 114 15 199 130 17

522 12996 7496 833 11503 6037 762 11241 6953 739

861 13134 12422 1554 10231 8519 1031 18157 15563 1776

860 6577 6481 1343 4219 4054 842 6423 6447 1227

13 214 217 16 127 109 12 159 155 12

228 20459 20277 974 8815 8334 157 22223 22232 346

903 7540 7232 1712 5491 3908 952 6696 6725 1369

51 1481 1464 97 997 764 72 1268 1219 110

145 3569 3544 215 3146 2514 143 5098 5089 194

618 5172 6031 1156 3132 2451 719 4873 4526 1212

511 15179 13880 868 9594 7957 488 16084 15509 866

637 13253 13471 886 11288 09532 580 13964 13303 1309

4177 27814 27837 7525 16599 16100 5027 27818 27830 7530

565 40377 39236 1073 15728 14129 625 39643 39545 1074

1 141 7 1 247 6 4 170 6 12

7 228 130 8 269 158 4 258 164 8
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1 2 3 4 5 6 7 8 9 10
18 Mizoram 150 160 117 165 235 123 170 171
19 Nagaland 46 49 26 72 62 5 11 39
20 Odisha 8120 6576 486 11346 11142 742 8501 8635
21 Punjab 2631 1849 565 4100 3428 1034 2853 1932
22 Rajasthan 17316 10092 2408 15455 15460 4006 18182 10232
23 Sikkim 41 63 19 76 66 25 12 58
24 Tamil Nadu 6051 4858 1596 9450 9499 2977 6708 4780
25 Tripura 1517 1406 8 2727 1910 121 1678 1360
26 Uttar Pradesh 23254 17364 8555 63332 47745 23471 20169 14401
27 Uttarakhand 1188 999 397 2064 1963 974 1074 864
28 West Bengal 23307 18648 467 20671 19766 651 26125 23528
ToTAL StaTE 199171 159450 27287 332087 302289 55744 208681 169509
29 Andaman and 92 64 2 126 108 2 85 68
Nicobar Islands
30 Chandigarh 150 64 43 158 148 69 141 0]
31 Dadra and 20 18 3 20 A 4 30 17
Nagar Haveli
32 Daman and Diu 13 7 0 33 17 0 14 11
33 Delhi UT 4251 2569 623 2753 3339 800 4518 2428
34 Lakshadweep 1 3 0 2 3 0 1 1
35 Puducherry 106 119 19 152 176 a7 115 109
TotaL UT 4633 2844 690 3249 3825 922 4904 2724

TotaL ALL INDia 203804 162294 27977 335336 306114 56666 213585 172233

Note: Information on disposal by police and courts includes the information on pending
cases from previous years also

* Total Crimes against women includes heads: Rape, Kidnappinrgbduction of Women and
Girls, Dowry Deaths, Molestation, Sexual Harassment, Cruelty by Husband and Relatives,
Imporation of Girls, ImmoralTraffic (PreventionAct), Dowry Prohibition Act, Indecent
Representation ofVomen Act and Sati Preventiomct.
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11 12 13 14 15 16 17 18 19 20
159 194 210 250 167 139 84 149 143 75
33 66 A 18 38 32 A 49 39 62

485 16112 16298 932 9433 8999 564 14122 14096 94
497 4646 4367 1084 2641 1800 448 4436 3885 893
2072 15335 15321 3720 19888 10998 2355 16764 16600 3884
6 68 57 5 55 38 18 59 42 24
1749 9649 8841 2809 6940 4342 1316 9727 7774 2084
9% 2127 1611 144 1358 1426 89 2676 1975 112
10307 58330 41235 27706 22639 16464 10204 72153 44183 25343
499 1750 1683 1075 996 742 305 1344 1402 569
435 26549 28005 628 29133 23440 448 26320 24842 758

29613 341727 316962 61116 223091 175656 29541 359839 316652 56925

0 131 112 0 51 55 1 86 9% 1
a4 138 124 57 156 103 24 128 92 36
6 46 31 8 18 17 1 14 24 1
0 51 42 0 1 6 1 55 30 1

586 3040 2852 997 5234 2953 687 3475 3104 1075
0 1 1 0 0 1 2 0 1 2

21 205 203 48 89 58 9 205 130 27

657 3612 3365 1110 5559 3193 725 3963 3476 1143

30270 345339 320327 62226 228650 178849 30266 363802 320128 58068
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Satus report on isste of missing childen

396. DR JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether the Supreme Court has recently expressed displeasure over the
Centre and State Government's failure to file a status report on the issue of missing
children with the bench;

(b) if so, whether the incidents of missing children are going up day by
day across the country; and

(¢) if so, the latest strategies to adopted by the Union Government in
consultation with the State Governments to check the menace of missing children in
the country?

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI R.IN
SINGH): (a) On 17th Januar2013, while hearing Writ Petition on 'Missing Children'
a three Judge Bench headed by the Chief Justice of India directed personal appearance
of Chief Secretaries of sometafes. Howeveron date on next appearance on
5th February2013, three Chief Secretaries did not appear before the Hon'ble Court
seeking personal exemption. The Hon'ble Court took exception to this fact and directed
the Chief Secretaries to personally appear before them and file the status report on
‘Missing Children'.

(b) As per information provided by National Crime Records Bureau (NCRB),
data regarding missing, traced and untraced children for the years 2009, 2010 and
2011 respectively is given in the Statemé8eebelow).

() As per Seventh Schedule to the Constitution of India "Police" and
"Public Order" are State subjects and, as such, the primary responsibility of
prevention, detection, registration, investigation and prosecution of crime, lies with
the Sate Governments/Uniofterritory Administrations. HoweverGovernment of
India is deeply concerned with the welfare of children and through various
schemes and advisories to th&t& Governments/ Uniofierritory Administrations,
augments the &frts of the $ates/UT.

Ministry of Home Affairs has issued a detailed advisory on missing children-
measures needed to Prevent Trafficking and Trace the Children-regarding dated
31st January2012, wherein it was specifically advised to that&s/UTF to prevent
children from being victims of any heinous or organized crime such as, victims of
rape, sexual abuse, child pornogrgpbyan trade etc.

Ministry of Home Affairs has issued anothéwvisory on missing children
dated 29th October2012 wherein the t&tes/ U were requested to become a part
of a country wide online database on Missing Children named Track CHILD' which
has already become operational.

In an Advisory on crime against children dated 14th J@910 to all &te
Governments and WTAdministrations $ates/UB have been advised to ensure all
steps for improving the safety conditions in schools/institutions, public transport

used by students, children's parks/play groundsdeesal localities/roads etc.



Statement

A. Yearwise information on Missingfdced/Untraced Childen (Upto 18 years) For year2009

Sl. No State Sex No. of Total Total Un- State-wise State-wise State-wise
Missing Traced traced Total Total Total
Children (4-5) Missing Traced  Un-traced
(M+F) (M+F) (M+F)
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Male 16 15 1 46 4 2
Female 30 29 1
2 Andhra Pradesh Male 1335 1112 223 3084 2576 508
Female 1749 1464 285
3 Arunachal Pradesh* Male 0 0 0 0 0 0
Female 0 0 0
4 Assam Male 406 234 172 899 577 322
Female 493 343 150
5 Bihar Male 508 295 213 740 442 298
Female 232 147 85
6 Chandigarh Male 51 26 25 119 63 51
Female 68 42 26
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1 2 3 4 5 6 7 8 9

7 Chhattisgarh Male 997 913 84 2823 2460 363
Female 1826 1547 279

8 Dadra and Nagar Haveli Male 8 8 0 17 17 0
Female 9 9 0

9 Daman and Diu Male 2 2 0 7 5 2
Female 5 3 2

10 Delhi Male 3273 2969 304 5946 5365 581
Female 2673 2396 277

1 Goa Male 0 75 15 236 206 30
Female 146 131 15

12 Gujarat Male 1071 883 188 2718 2121 597
Female 1647 1238 409

13 Haryana Male 598 328 270 915 491 424
Female 317 163 154

14 Himachal Pradesh Male 131 73 58 270 165 105
Female 139 92 47

15 Jammu and Kashmir Male 209 136 73 366 247 119
Female 157 111 46
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1 3 4 5 6 7 8 9

24 Mizoram Male 0 0 0 0 0 0
Female 0 0 0

25 Nagaland Male 50 28 22 117 66 51
Female 67 3 29

26 Orissa Male 633 246 387 1882 668 1214
Female 1249 422 827

27 Puducherry Male 25 25 0 57 57 0
Female 32 32 0

28 Punjab Male 198 3 195 277 5 272
Female 79 2 7

29 Rajasthan Male 1248 1044 204 2731 2223 508
Female 1483 1179 304

30 Sikkim Male 93 42 51 226 116 110
Female 133 74 59

31 Tamil Nadu Male 763 616 147 1855 1480 375
Female 1092 864 228

32 Tripura* Male 0 0 0 0 0 0
Female 0 0 0
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33 Uttar Pradesh Male 2236 1943 293 3136 2704 432
Female 900 761 139
A Uttarakhand Male 260 198 62 431 331 100
Female 171 133 33
35 West Bengal Male 3926 1370 2556 11527 3355 8172
Female 7601 1985 5616
ToTAaL For Boys (M) 30366 23358 7008
TotaL For Girls (F) 37861 26703 11158
GraND ToTAL (M+F) 68227 50061 18166 68227 50061 18166
Note: Source of Data is State Crime Records Bureaux (SCRBXx).
*Data not receicved fromArunachal Pradesh, Jharkhand, Lakshadweep Bmpgura.
Statement
B. Yearwise information on Missingfdced/Untraced Childen for the year2010
SI. No State Sex No. of Total Total Un- State-wise State-wise State-wise
Missing Traced traced Total Total Total
Children (4-5) Missing Traced Un-traced
(M+F) (M+F) (M+F)
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Male 15 14 1 31 30 1
Female 16 16 0
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1 2 3 4 5 6 7 8 9

2 Andhra Pradesh Male 1501 1233 268 3700 3066 634
Female 2199 1833 366

3 Arunachal Pradesh Male 26 13 13 60 42 18
Female A 29 5

4 Assam Male 403 218 185 995 582 413
Female 592 364 228

5 Bihar* Male 0 0 0 0 0
Female 0 0

6 Chandigarh Male 70 37 3 159 86 73
Female 89 49 40

7 Chhattisgarh Male 1467 1183 284 4808 3565 1243
Female 3341 2382 959

8 Dadra and Nagar Haveli Male 9 6 3 17 11 6
Female 8 5 3

9 Daman and Diu Male 9 8 1 20 16 4
Female 11 8 3

10 Delhi Male 2634 2047 587 5091 3937 1154
Female 2457 1890 567
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1 2 3 4 5 6 7 8 9

20 Madhya Pradesh Male 4254 3901 353 10720 9689 1031
Female 6466 5788 678

21 Maharashtra Male 6573 5239 1334 14823 11700 3123
Female 8250 6461 1789

22 Manipur Male 27 11 16 42 15 27
Female 15 4 11

23 Meghalaya* Male 0 0 0 0 0
Female 0 0

24 Mizoram Male 0 0 0 0 0
Female 0 0

25 Nagaland Male 196 91 105 437 208 229
Female 241 117 124

26 Odisha Male 789 441 348 2521 1177 1344
Female 1732 736 996

27 Puducherry Male 29 28 1 72 71 1
Female 43 43 0

28 Punjab Male 170 2 168 282 10 272
Femde 112 8 104
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29 Rajasthan Male 1541 1268 273 3492
Female 1951 1574 377
30 Sikkim Male 145 79 66 342
Female 197 115 82
31 Tamil Nadu Male 994 808 186 2504
Female 1510 1254 256
32 Tripura Male 81 79 2 299
Female 218 218 0
33 Uttar Pradesh* Male 0 0 0
Female 0 0
A Uttarakhand Male 342 269 73 554
Female 212 164 43
35 West Bengal Male 5016 1931 3085 15835
Female 10819 3587 7232
TotaL for Boys (M) 30954 22688 8266
TotaL for Girls (F) 46179 31209 14970
GraND ToTAL (M+F) 77133 53897 23236 77133

Note: Source of Data is State Crime Records Bureaux (SCRBX).

*Data not received from Bihar, Goa, Jammu and Kashmir, Jharkhand, Meghalaya and Uttar Pradesh.
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C. Yearwise information on Missingfdced/Untraced Childen for the year 201

Sl. No State Sex No. of Total Total Un- State-wise State-wise State-wise
Missing Traced traced Total Total Total
Children (4-5) Missing Traced Un-traced
(M+F) (M+F) (M+F)
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Male 19 16 3 67 538 9
Female 48 42 6
2 Andhra Pradesh Male 2084 1398 686 5470 3767 1703
Female 3386 2369 1017
3 Arunachal Pradesh Male 23 16 7 64 a7 17
Female 41 31 10
4 Assam Male 835 450 385 2290 1329 961
Female 1455 879 576
5 Bihar Male 504 237 267 889 504 385
Female 385 267 118
6 Chandigarh Male 104 0 14 211 164 a7
Female 107 74 33
7 Chhattisgarh Male 1248 871 377 3905 2525 1380
Female 2657 1654 1003
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1 2 3 4 5 6 7 8 9

18 Kerala Male 428 310 118 1283 981 302
Female 855 671 184

19 Lakshadweep Male 0 0 0 0 0
Female 0 0

20 Madhya Pradesh Male 4369 3314 1055 12134 8526 3608
Female 7765 5212 2553

21 Maharashtra Male 5932 4702 1230 14133 11014 3119
Female 8201 6312 1889

22 Manipur Male 37 21 16 72 50 22
Female 35 29

23 Meghalaya Male 63 60 173 154 19
Female 105 A 1

24 Mizoram Male 6 9 9 0
Female 3 3

25 Nagaland Male &4 23 61 189 63 126
Female 105 40 65

26 Odisha Male 643 122 521 2176 387 1789
Female 1533 265 1268

27 Puducherry Male 21 16 5 74 66 8
Female 53 50 3
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28 Punjab Male 427 198 229 675 302 373
Female 248 104 144
29 Rajasthan Male 1635 1306 329 4174 3391 783
Female 2539 2085 454
30 Sikkim Male 24 19 5 77 49 28
Female 53 30 23
31 Tamil Nadu Male 961 676 285 2828 1981 847
Female 1867 1305 562
32 Tripura Male 149 47 102 523 138 385
Female 374 91 283
33 Uttar Pradesh Male 2368 1615 753 3829 2486 1343
Female 1461 871 590
A Uttarakhand Male 334 236 98 614 429 185
Female 280 193 87
35 West Bengal Male 5825 2523 3302 19254 1227 12027
Female 13429 4704 8725
TotaL for Boys (M) 34971 23175 11796
TotaL for Girls (F) 55683 33073 22610
GranD ToTAL (M+F) 90654 56248 34406 90654 56248 34406

Note: Source of Data is State Crime Records Bureaux (SCRBX).

*Data not received from Jharkhand.
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Removing peple's indifference towards police

397. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that people generally look away when crime happens
as they are afraid of getting entangled in police and legal formalities; and

(b) if so, what steps Government proposes to take to give protection to
people so that collectivity of indifference in people towards police is removed?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) No, Sir

(b) "Police" and "Public Order" being State subjects under the Seventh
Schedule to the Constitution of India, the State Governments are primarily
responsible for prevention, detection, registration and investigation of crime and for
prosecuting the criminals through the machinery of their law enforcement agencies
under the extant and appropriate law(s), as also for protecting the life and
property of the citizensThe Union Government, howeyveattaches highest
importance to the matter of prevention of crime and therefore, has been advising
the Sate Governments and UAdministrations from time to time, to give more
focused attention to improving the administration of criminal justice system and
take such measures as are necessary for prevention and control of crime.

Spending on security cover to VVIPS

398. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government's spending on security cover to VVIPs is enormous;

(b) if so, the details of guidelines/norms on providing various types of
security cover to VVIPs and politicians in India; and

() the details of persons who are being provided security cover with
expenditure being incurred on them by Government?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPRALLY RAMACHANDRAN): (a) to (c) Providing security to an
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individual is primarily the responsibility of thetegie Government/ Unioferritory

Administration concerned in whose jurisdiction the individual ordinarily resides.

Security to Presidentyice President and Prime Minister is provided as per
provisions of the relevant Blue Books and the SR&, as applicable.

Security at Government cost to other individuals is provided, based on the
threat perception or on positional basis, in accordance with the provisions of the
Yellow Book.

Due to involvement of multiple agencies, including State Government agencies,
in providing security it is difficult to estimate the expenditure being incurred on
providing security to individuals.

The details of individuals who are being provided security covannot be
disclosed in the public interest.

Contract workers

399. SHRI AVINASH PANDE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of contractual workers in major establishments;
(b) how many out of these are Below Poverty Line;

(¢) what steps have been taken by Government to help raise the standards
of the contractual workers engaged in Government work and in general; and

(d) whether Government has any new initiatives in mind to help in bringing
parity between the contractual and permanent workers, if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) Under the Contract Labour
(Regulation & Abolition) Act, 1970, both Central andteie Governments are the
‘appropriate Government'. The estimated number of contract labour engaged by
licensed contractors in Central Sphere is 18.44 lakhs.

(b) In this regard no data is maintained.

(c) To protect the interests of the contract labotite Government has
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enacted Contract Labour (Regulation Abolition) Act, 1970. Social Security aspects

of contract workers (under Employees Provident Fund and Miscellaneous Provision
Act, 1952 and Employeestdfe Insurancéict, 1948) are enforced by the Employees
Provident Fund Organization and Employees State Insurance Corporation
respectively provided the establishments in which contract workers work are
covered under the saifcts.

The liability to ensure payment of wages and other benefits is primarily that
of the contractor and, in case of default, that of the principal employer

(d) To safeguard the interest of contract workers further in terms of wages
and social securitya proposal to amend the Contract Labour (Regulation &
Abolition) Act, 1970 is under consideration of the Government.

Minimum pension of Rs. 1000/- to EPFO pensioners

400. DR. CHANDAN MITRA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that a number of Employee Provident Fund
Organisation (EPFO) pensioners are getting monthly pensions as low as Rs. 12 and
Rs. 38;

(b) if so, the reasons therefor along with the number of such EPFO

pensioners who are getting monthly pension below Rs. 1000/-; and

() the steps taken by Government to ensure a minimum pension of
Rs. 11000/- to EPFO pensioners irrespective of their contributions to the

scheme?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (byes Sir the reasons for
low pension are low pensionable service and low pensionable.salary

Out of a total of 41 lakh pensioners under EPFO, approximately 83%
pensioners are getting pensiion below Rs.1000 per month.

() A proposal to enhance minimum pension to Rs.1,000/- per month under
Employees' Pension Scheme, 1995 is under consideration of the Government.
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Enhancement of EPF pension

401. DR. T. SUBBARAMI REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether there is a proposal to provide fixed minimum pension to all the
employees who are covered under Employees' Provident Fund Organisation (EPFO);

(b) if so, the details thereof alongwith the minimum amount Government is
planning to give to the pensioners;

() whether Government has decided to revise the existing scheme in view
of demand of workers for a reasonable hike in their EPF pension;

(d) if so, by when the enhanced pension is likely to be disbursed; and

(e) the number of employees who are getting pension benefits from EPFO
at present?

THE MINISTER OF SRATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (dA proposal to enhance
minimum pension to Rs.1,000/- per month under Employees’ Pension Scheme, 1995
is under consideration of the Government. Howeveo time frame for
implementation of the proposal can be given.

(e) At present, 41 lakh pensioners are getting pension benefits from EPFO.
Inoperative accounts in EPFO

402. SHRI C. M. RAMESH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that number of inoperative accounts in Employees'
Provident Fund Organisation (EPFO) is increasing every year; and

(b) if so, the steps taken by Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a)Yes, Sir

(b) Following steps have been taken to get the claims from the PF members
or their legal heirs so as to settle the claims of such inoperative accounts:
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() Returns are collected from establishments wherein contributions are
received so as to update members' accounts to make them operative.

(i) Publicity through print media and electronic media is made to educate
the members to file their claims for settlement or transfer their old PF

accounts to their operative accounts.

(iiy The employers and employees unions have also been requested to

advise the members to file their claims for settlement.
Migrant workers working in States

403. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Central Government has any statistics of migrant workers
working in different States especially in Gujarat and Delhi;

(b) if so, the details thereof;

() whether it is a fact that around 12 lakhs migrant workers from Odisha,
Maharashtra, BiharUttar Pradesh and Rajasthan are working in Steatile mills
and they are not getting the minimum wages, weekly holidays and social security
funds like Employees State Insurance, provident fund, bonus; and

(d) whether they are working more than 14 hours in a day?

THE MINISTER OF SRATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) The details are given in

Statement(See below).

() Migrant workers from Odisha, Maharashtra, Bihaitar Pradesh and
Rajasthan are working in Sur@extiles Mills but no specific data is available about
the magnitude of such migrant workers. The state Government has received no
specific complaint from these workers for non-receipt of minimum wages. The
complaints of non-payment of bonus etc. are disposed off in accordance with the
law. The weekly of is given to the workers in registered factories under the

provision of FactorieAct, 1948.

(d) No, Sit
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Statement

The number of migrant workers by place of last residence from the States in
India beyond the State of enumeration as per CeR804

States/UB Total Males Females
1 2 3 4
Jammu and Kashmir 69,624 57,696 11,928
Himachal Pradesh 1,89,896 1,20,097 69,799
Punjab 8,43,842 6,23,412 2,20,430
Chandigarh 2,68,501 2,23,550 44,951
Uttarakhand 3,48,109 2,71,206 76,903
Haryana 12,75,932 748,515 527,417
N.C.T. of Delhi 25,76,859 22,72,415 3,04,444
Rajasthan 8,81,803 3,80,141 5,01,662
Uttar Pradesh 10,32,931 531,234 5,01,697
Bihar 5,93,517 1,44,107 4,49,410
Sikkim 28,673 20,813 7,860
Arunachal Pradesh 83,046 64,078 18,968
Nagaland 48,279 41,095 7,184
Manipur 8,098 6,065 2,033
Mizoram 25,125 18,892 6,233
Tripura 16,537 12,689 3,848
Meghalaya 41,633 35,186 6,447
Assam 2,04,561 1,74,589 29,972

West Bengal 12,52,782 10,18,805 2,33,977
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1 2 3 4
Jharkhand 6,87,531 4,73,352 2,14,179
Odisha 3,30,882 2,03,869 1,27,013
Chhattisgarh 4,46,292 2,92,037 1,54,255
Madhya Pradesh 9,82,180 4,83,197 4,98,983
Gujarat 11,15,039 9,65,614 1,49,425
Daman and Diu 39,808 35,906 3,902
Dadra and Nagar Haveli 42,729 34,340 8,389
Maharashtra 37,48,224 31,07,653 6,40,571
Andhra Pradesh 5,39,509 2,86,437 2,53,072
Karnataka 10,44,406 6,59,798 3,84,608
Goa 1,13,788 88,407 25,381
Lakshadweep 3,419 3,228 191
Kerala 2,36,846 1,70,699 66,147
Tamil Nadu 2,92,004 2,04,476 87,528
Pondicherry 1,01,944 70,587 31,357
Andaman and Nicobar Islands 45,794 39,571 6,223
ToTAL 1,95,60,143 1,38,83,756 56,76,387

Number of unemployed men and women

t404.SHRI OM PRAKASH MATHUR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the registered number of unemployed men and women throughout the

country;

(b) the number of men and women who were provided employment through

these Employment Exchanges during last two years; and

tOriginal notice of the question was received in Hindi.
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(¢ the number of women to be provided employment through these
Exchanges in future?

THE MINISTER OF STTE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a)As per the latest information
available with Directorate General of Employment and Training, Ministry of Labour
& Employment, number of men and women job seekers, all of whom may not
necessarily be unemployed, registered with employment exchanges in the country
was 2.65 and 1.37 crore respectively as on 31st Dece2b®#r.

(b) Number of men and women provided employment through employment
exchanges in the country during 2010 and 2011 is given below:

2010 (in lakh) 2011 (in lakh)
Men 403 3.86
Women 1.07 0.86
ToTtAL 5.10 4.72

(c) Employment Exchanges sponsor the names of eligible job seekers
including women on the requests made by the employers. Howgwerfinal
selection is made by the employers.

Non-implementation of Minimum WagesAct

405. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether it is a fact that some private companies and industries are not
implementing the Minimum/NagesAct;

(b) if so, the details thereof and the reasons therefor; and
() the State-wise details of action taken on the violators so far?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (bAs far as
establishments under the Central Sphere are concerned, whenever any violation in
the implementation of the provisions of MinimuWlagesAct are brought to the
notice of the officers of the Chief Labour Commissioner (Central) Organization,
appropriate action is initiatl as per the provisions of tifect.
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The details of the enforcement of MinimuilagesAct, 1948 in the Central
sphere during last three years are given in the Statem&aebglow).

The Government has also been receiving complaints from time to time
regarding non-implementation of MinimukVage Act by private oganizations which
come under the Jurisdiction of the concerned States.

(c) Corrective measures are initiated either by way of filing prosecution in the
appropriate court against the erring employers or by filing claim case beféveatltiueity
under the MinimumMagesAct, 1948.The details of the prosecutions in the Central
sphere filed under the MinimuitWwagesAct (Sate-wise) during the year 2012-13 (up
to December2012) is given in thet&tement-Il Seebelow).

Satement-|

Details of enfotement of Minimum &gesAct in Central
Sphere during last three years

Sl. No. Particulars 2009-10 2010-11 2011-12

1 No. of inspections conducted 14720 16780 15272

2 No. of Prosecution Launched 43821 5950 6937

3 No. of Irregularities detected 313293 305796 263293

4 No. of Convictions 3402 6142 4573

5 No. of Claim cases disposed 2046 1964 1591
Statement-11

Details of prosecution in the central sphere under
Miniimum \Wges Act (Sate-wise) year 2012-13*

Sl.  State/UT Prosecutions
No. BF launched conviction Withdrawn Pending

No. of fine or

cases imposed dropped

in (Rs.)

1 2 3 4 5 6 7 8
1 Gujarat 1994 28 24 2400 0 1998
2 Rajasthan 5261 227 A 74666 4 5390
3  West Begal, 4781 373 284 65900 5 4865

Sikkim
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1 2 3 4 5 6 7 8
4  Karnataka 378 45 42 69150 8 373
5 Orissa 2947 102 249 100900 0 2800
6 Chandigarh, 253 122 151 160200 0 224

Punjab,

Himachal

Pradesh,

Haryana,

Jammu and

Kashmir
7  Tamil Nadu 465 233 62 124350 114 522
8 Kerala 86 53 35 50250 0 104
9 Delhi 1800 80 110 69000 0 1770
10 Jharkhand 6782 57 40 17050 0 6799
11 Uttarakhand 1700 159 262 104400 0 1597
12 Andhra 881 937 1605 569746 0 213

Pradesh
13 Madhya 4202 334 104 103400 0 4432

Pradesh
14 Uttar Pradesh3942 227 360 92000 0 3809
15 Maharastra, 7505 324 134 265050 0 7695

Goa
16 Bihar 3867 36 0 0 0 3903
17 Chhattisgarh 2341 44 27 116600 0 2358
18 Assam,

Mizoram,

Meghalaya,

Arunachal 2305 114 0 0 0 2439

Pradesh,

Nagaland,

Tripura,

Manipur

ToTaL 51490 3495 3583 1985052 131 51271

* Provisional upto December, 2012.
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Workers in unorganized sector

406. SHRI AAYANUR MANJUNATHA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of workers engaged in the unorganized sector in the country
including Karnataka;

(b) the number of welfare schemes implemented for the said workers during
the last three years along with the budget allocation for each schemes during the
said years;

(c) the State-wise and year-wise utilization of funds as against the budget
allocated for such schemes and the total number of beneficiaries therefrom; and

(d) the extent to which the interests of the workers of the unorganised
sector are being protected?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a)As per the survey carried out
by the National Sample Survey Organization in the year 2009-2010 the total number
of workers engaged in the uganised sector in the countrncluding Karnataka is
estimated as 43.7 crore. Data on State-wise workers in unorganized sector is not
maintained.

(b) to (d) With a view to providing social security to uganized workers,
the Government enacted the "UganisedWorkers' Social Securitict, 2008". The
Act provides for constitution of National Social Security Board at the central level
to recommend social security schemes viz. life and disability cdwalth and
maternity benefits, old age protection and any other benefit as may be determined
by the Government for unorganized workers. The Government has initiated steps in
the context of all these social security benefits.

The Government launched the Rashtriya Swasthya Bfojana (RSBY) to
provide smart card based cashless health insurance, including materniity benefit,
cover of Rs. 30,000/- per annum on family floater basis to BPL families (a unit of
five) in the unoganised sectorThe scheme became operational from 01.04.2008.
The scheme is presently being implemented in 28e§UnionTerritories and more
than 3.41 crore smart cards have been issued as on 20.02.2013.
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The Aam Admi Bima Yojana (AABY) was launched on 02.10.2007 with a view
to providing insurance cover to the head of family or one earning member of rural
landless households. The scheme is being implemented through the Life Insurance
Corporation of India (LIC). Under the scheme, the head of the family or an earning
member of the family is eligible to receive the benefits of Rs. 30,000/- in case of
natural death, Rs.75,000/- for accidental death, Rs. 75,000/- for total permanent
disability and Rs. 37,500/- for partial permanent disability

The Government has been implementing Indira Gandhi National AQ&l
Pension Scheme (IGNOAPS) which has been expanded by revising the criteria of
eligibility. All citizens above the age of 60 years and living below poverty line are
eligible for benefits under the scheme. For persons above the age of 80 years, the
amount of pension has been raised from Rs. 200 to Rs. 500 per month. More than
2.27 crore persons have availed benefits under the scheme as on 31.10.2012.

Central fund allocations under the schemes of RSBABY and the National
Social Assistance Programme (NSAP), of which IGNOAPS is a component, during
last three years and current year is as under :

(Rupees in crores)

2009-2010 2010-2011 2011-2012 2012-2013
RSBY (Allocation)  350.00 548.00 984.30 1568.56
AABY (fund # A sum of Rs. 1000 crore was allocated undé&BY

released to LIC)# Premium Fund during the financial year 2007-2008 and
placed with LIC. During 2008-09, an additional sum of
Rs. 1000 crore was allocated to augment ARBY Fund
to meet the tget coverage undehABY Scheme.

NSAP* 5155.49 5162.00 6596.46 4218.28
(TotaL release)

*Funds are released tot&8es/UB combined for NSAPand no separate allocation for
IGNOAPS is made.

State-wise, yeawise utilization of funds and number of beneficiaries under RSBY
AABY and IGNOAPS is given in the Statement-I, Il and Ill respectiy8igebelow).



Statement-|
Release of central share of premium and number of beneficiaries under RSBY duriBgyéast

(Rs. in crores)

Sl. No. Name of State 2009-10 2010-11 2011-12 2012-13
Amount of Cumulative Amount of Cumulative Amount of Cumulative Amount of Cumulative
Central Smart Central Smart Central Smart Central Smart
share Card share Card share Card share Card
Released issued Released issued Released issued Released issued
1 Andhra Pradesh 0 0 0 0 0 0 0 146
2 Arunachal Pradesh 0 0 0 15711 0 39615 0 39615
3 Assam 0.76 81565 743 204465 12.82 204548 548 214389
4 Bihar 31.98 2038909 55.86 5101901 150.19 7184460 222.99 6436531
5 Chandigarh 0.20 5407 0.20 4913 0.00 4913 0.00 4913
6 Chhattisgarh 16.06 927672 2252 1230378 69.28 1384680 36.16 1648378
7 Delhi 147 218055 7.46 113608 3.90 144518 3.86 95597
8 Goa 0.00 3505 0.15 0 0.00 0 0.00 0
8 Gujarat 8.77 682354 34.31 1919086 112.02 1826204 48.18 1810326
10 Haryana 27.10 684597 18.10 621741 27.30 584683 16.12 563081
11 Himachal Pradesh 164 115828 6.81 237946 5.58 235131 353
12 Jammu and Kashmir 0.00 0 0.00 0 0.00 13013 0.97 35521
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13 Jharkhand 8.91 434762 11.49 1329254 23.66 1167456 51.65 1553973
14 Karnataka 0.00 36971 4.92 157405 0.96 893069 4514 1680813
15 Kerala 18.34 1173388 52.69 1796315 65.93 1748471 65.79 2743665
16 Madhya Pradesh  0.00 0 0.00 0 0.00 0 0.00 83060
17 Maharashtra 37.19 1440407 33.93 1516687 59.69 2178037 34.98 2263083
18 Manipur 0.00 0 0.00 18259 2.06 31921 242 53012
19 Meghalaya 0.77 22579 124 59055 443 67552 2.27 78395
20 Mizoram 0.00 0 0.00 15240 352 43256 1.09 62154
21 Nagaland 240 39301 2.30 39290 3.86 77870 149 104615
2 Orissa 0.00 341653 20.44 433079 3.64 1287463 57.61 3392551
23 Puducherry 0.00 0 0.00 0 0.00 0 0.29 9486
24 Punjab 594 169306 5.88 193541 4.87 220486 8.06 213396
25 Rajasthan 0.00 0 0.00 0 0.00 0 0.00 732778
26 Tamil Nadu 2.69 149520 0.00 0 0.00 0 0.00 0
27 Tripura 6.68 145780 6.80 258402 6.36 258402 15.19 505774
28 Uttar Pradesh 69.10 4296865 162.34 4233626 191.70 4145925 42.62 4464215
29 Uttarakhand 243 53940 3.67 335424 6.92 338879 8.45 338879
30 West Bengal 20.08 802974 50.63 3527137 164.28 4490145 191.74 4680907

ToTtaL 26251  13865338.00 509.17  23362463.00 92297 28570697.00  866.08 34146596.00
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Statement-1 |

Sate-wise Aam Admi Bima YWjana coverage
during last 3 years

Unstarred Questions

and scholarships

SI.  Name of 2009-10 2010-11
No. State Lives Premium  Scholarships Lives Premium Scholarships
Covered @ settled Covered @ settled
Rs. 100/- fromAABY Rs. 100/- fromAABY
from GOI from GOI
AABY AABY
Funds No. Amount Funds No. Amount
1 2 3 4 5 6 7 8 9 10
1  Himachal 5000 Scheme not renewed 5000 Scheme not renewed
Pradesh
2 Andhra 5368797 53687970039297 23578200 7292606 729260600 780913 772598200
Pradesh
3 Maharashtra 985927 98592700 O 0 1608818 160881800 674 376200
4 Gujarat 382398 38239800 8438 5062800 860053 86005300 1252 751200
5 Chandigarh 1297 129700 0 0 1297 129700 0 0
6  Delhi 0 0 0 0 0 0 0 0
7 Jammu 86097 8609700 532 31800 91740 9174000 0 0
and Kashmir
8 Madhya 1364232 13642320011741 7044600 1381965 138196500 14427 8656200
Pradesh
9  Bihar 1161154 116115400 152 91200 1921604 192160400 348 208800
10 Jharkhand 37546 3754600 O 0 37546 3754600 15 9000
11 Karnataka 604687 60468700 4382 5258400 745843 74584300 10618 12741600
12 Kerala 299624 29962400 18602 11161200 393160 39316000 4332 2599200
13  Uttar 1869176 186917600 326 195600 2234849 223484900 19288 11572800

Pradesh
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Sate-wise Aam Admi Bima YWjana coverage and scholarships

during last 3 years

2011-12 2012-13
LCives Premium Scholarships Lives Premium Scholarships
Covered @ settled Covered @ settled
Rs. 100/- fromAABY Rs. 100/- fromAABY
from GOI from GOI
AABY AABY
Funds No. Amount Funds No. Amount
11 12 13 14 15 16 17 18
0 Scheme not renewed 44267 4426700 3524 3078300

5201598 520159800 322124

3099067 309906700 27366
860053 86005300 8934
2233 223300 0
0 0 0
53047 5304700 0
1471661 147166100 20837
442661 44266100 348
56820 5682000 0
745843 74584300 0
468160 46816000 45308
2520514 .252051400 8212

395147400 11997334

16419600 6829052

5360400 1624480
0 37636
0 78858
0 104211

12502200 5897616

208800 254384
0 160720

0 2353829
27184800 1324312
4927200 3177947

1199733400 1103204 1299052700

682905200 242498 145498800
162448000 29671 17807400
3763600 326 233400
7885800 230 276000
10421100 6254 3920400
589761600 46893 28123800
25438400 1949 1169400
16072000 598 358800
235382900 31207 26541400
132431200 142752 101757600
317794700 7438 4554600
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14 Uttarakhand 0 0 0 0 0 0 0 0

15 Chattisgarh 333870 33387000 425 256800 333870 33387000 6985 7934400

16 West Bengal397409 39740900 3010 1806000 662987 66298700 1716 1029600

17 Puducherry 148452 14845200 O 0 148452 14845200 0 0

18 Punjab 0 0 0 0 19013 1901300 0 0

19 Assan 0 0 0 0 8677 867700 0 0

20 Odisha 0 0 0 0 0 0 0 0
21 Arunachal 579 57900 0 0 0 0 0 0

Pradesh

22 Goa 0 0 0 0 0 0 0 0
23 Haryana 0 0 0 0 0 0 0 0
24 Manipur 0 0 0 0 0 0 0 0
25 Meghalaya 0 0 0 0 0 0 0 C

26 Mizoram 0 0 0 0 0 0 0 0
27 Nagaland 0 0 0 0 0 0 0 0
28 Rajasthan 0 0 0 0 0 6 0 0
29 Sikkim 0 0 0 0 0 0 0 0
30 Tamil Nadu 0 0 0 0 0 0 0 0
31 Tripura 0 0 0 0 0 0 0 0
32 Co-Aanganwadi 0 0 0 0 0 0 0 0
33 Co-KVIC 0 0 0 0 0 0 0 0

TotAL 13046245 1304124506905 54486600 17747480L774248000 840568 818477200
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11 12 13 14 15 16 17 18

0 0 5304 6364800 677511 67751100 22728 27028200

372206 37220600 6317 4368000 2960216 296021600 82462 97163400

717614 71761400 0 0 1367660 136766000 10344 6206400
0 Scheme not renewed 12837 1283700 0 0
0 Scheme not renewed 51134 5113400 8634 6430200
54545 5454500 0 0 227107 22710700 1703 1021800
202267 20226700 0 0 789136 78913600 6785 4071000
0 0 0 0 579 57900 0 0
0 0 0 0 48342 4834200 440 268800
0 0 0 0 28189 2818900 5020 5466000
0 0 0 0 3078 307800 0 0
0 0 0 0 1361 136100 0 0
0 0 0 0 1814 181400 0 0
0 0 0 0 3611 361100 0 0
0 0 0 0 3257143 325714300 119569 112208580
0 0 0 0 15866 1586600 0 0
0 0 0 0 2038511 203851100 115555 71433600
0 0 0 0 48335 4833500 0 0
0 0 0 0 2399334 239933400 0 0
0 0 0 0 274256 27425600 0 0

16268289 1626828900 444750 472483200 48090666 4809066600 1989784 1963670580
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State-wise and year-wise utilisation of funds, released and the number of beneficiaries reported under NSAP

(Rs. in Lakh)
Sl.No. States/UB Total No. of beneficaries Total No. of beneficaries Total No. of beneficaries
Expenditure reported Expenditure reported Expenditure reported
IGNOAPS IGNOAPS IGNOAPS
1 2 3 4 5 6 7 8
1 Andhra Pradesh 36443.00 919230 35684.89 971709 51471.47 1386401
2 Bihar 56090.29 2369656 68092.76 2341267 75185.79 3525109
3 Chhattisgarh 15690.05 513829 18489.77 530193 20518.2 600957
4 Goa 179.55 2734 186.61 2734 0 2136
5 Guijarat 4815.13 238550 7728.64 298519 8344.66 355087
6 Haryana 3767.35 137666 4850 130306 7404 131326
7 Himachal Pradesh 2611.98 91440 2673.05 90619 2795.69 94220
8 Jammu and Kashmir 3756.35 129000 3332.99 129000 3280.206 126914
9 Jharkhand 19039.37 676003 21818.93 650145 22833.97 732991
10 Karnataka 32057.80 834405 31070.25 782538 37448.64 933891
1 Kerala 5943.00 176064 4505 185316 8719 254397
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12 Madhya Pradesh
13 Maharashtra

14 Odisha

15 Punjab

16 Rajasthan

17 Tamil Nadu

18 Uttar Pradesh

19 Uttarakhand

20 West Bengal

NE Sates

21 Arunachal Pradesh
22 Assam

23 Manipur

24 Meghalaya

25 Mizoram

26 Nagaland

40468.50

17079.45

13663.91

5443.06

16080.67

23140.62

104698.44

4456.00

35713.98

556.27

15825.00

1126.00

149711

750.22

798.17

1056881

1086027

643400

159292

480040

919069

3274780

168221

1252795

17500

628949

72514

44586

23747

40462

39084.53

35183.87

41378.49

4236.81

16839.94

31151.6

96227.51

5234.05

37185.6

461.95

11718

22124

1447.73

705.03

1164

1166199

1072113

1193176

159792

574828

1014172

3274780

191168

1271631

598965

72514

48112

23747

40462

42857.02

29567.18

36453.06

4365.83

23035.38

39267.64

108369.41

6803.02

58411.07

604.54

16875.71

1374

1492.42

837.3

1315.67

1281512

1071000

1777083

177040

632860

1204245

3799208

252827

1883799

31209

598965

72514

48112

26359

46483
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1 2 3 4 5 6 7 8

27 Sikkim 479.15 18916 230.92 15169 370.85 17027

28 Tripura 4221.06 136592 37141 136592 3816.88 152550
Sue ToTaL 466391.48 16112348 526609.42 16965766 613818.606 21216222

UTs

29 Andaman and 39.00 861 75 1063 198
Nicobar Islands

30 Chandigarh 212.66 4357 145 4094 167.79 3784

31 Dadra and Nagar Haveli  96.00 944 215 944 238

32 Daman and Diu 16.08 125 17 130 32

33 NCT Delhi 4862.00 194150 7425 94000 3709 140791

A Lakshadweep 2.00 36 11 36 22

35 Pondicherry 264.00 20757 739 15523 682 23607
Sus ToTaL 5491.74 221230 8627 115790 5048.79 168182
GRraND ToTAL 471883.22 16333578 535236.42 17081556 618867.396 21384404
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Adverse effect of new EPFO rules on real
estate and construction sector workers

407. SHRI T.M. SELVAGANAPATHI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to states:

(@ whether it is a fact that the new Employees Provident Fund
Organisation rules will severely affect the employees working in real estate and
construction sectors under the private sector;

(b) if so, the details thereof;

() whether it is a fact that there has been a demand to reverse the said
rule;

(d) whether it is also a fact that with this rule in force, the employees
working in the said sector will not be able to withdraw their hard earned money;
and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) No new rule has been
implemented by the Employees' Provident Fund Organisation which will adversely
affect the employees working in real estate and construction sectors under the
private sector

(b) to (e) Do not arise in view of replies to part (a) of the Questiion above.
Legislation for domestic workers

408. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is thinking to bring Legislation for domestic workers
for their safety security and include them in schedule of employment for fixing
minimum wages;

(b) whether all activities of women like work of kitchen, garden, poultry
grinding food grains, collecting wateworking in firm, cutting grapes are taken into
account and whether 88 per cent rural house-wife's and 66 per cent urban house-
wife's can be considered as economical productive and be named as self employed
workers; and
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(¢) whether any estimate has been made as to how much a house-wife
contributes to a family?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) The domestic work falls
under the purview of State sphere and State Governments are empowered to enact
legislation for domestic workers. The Central Government has enacted the
UnorganisedWorkers Social SecurityAct, 2008 for social security of the
unorganised workers which includes domestic workers. The Government is also
contemplating framing National Policy for domestic workers.

Under the provisions of the MinimuagesAct, 1948, both Central and
State Governments are appropriate Government to fix, review and revise the
minimum wages for different categories of workers employed in the scheduled
employment under their respective jurisdictions. 'Domedfarkers' fall under the
purview of state sphere, wherein, the State Governments are the "Appropriate
Governments" to fix, reviewrevise and enforce the minimum rates of wages for
domestic workers under th&ct.

The Central Government has advised thates Governments/Uniofierritory
Administrations to take necessary steps for inclusion of domestic work as
employment in the schedule and for fixing minimum rates of wages for domestic
workers.

(¢ No such estimate has been made by the Ministry of Labour and
Employment.

Decision on PF agenda policy

t409.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@ whether Government has decided on Provident Fund agenda policy in
Central Board of Trustees related to the provident fund of employees or any
meeting has been held in this regard;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (c) The agenda for the
meeting of Central Board of Trustees (CBT), Employees' Provident Fund (EPF) is
prepared by Employees' Provident Fund Organisation (EPFO). The last meeting of
CBT, EPF was held on 25.02.2013.

ESI medical college and hospital at Bhubaneswar

410. SHRI PMARIMOHAN MOHAPATRA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

() whether it is a fact that the Employees State Insurance (ESI) Corporation
has taken over possession of land near Bhubaneswar in Qc2088r to establish
a medical college and a hospital;

(b) if so, the steps taken by Government to start the institution; and

(¢) the reasons for such inordinate delay in starting construction and non-
completion of the college and hospital?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (bXes, Sir The
construction plan for setting up a Medical College in Bhubaneswar has been
approved by Bhubaneswar Developménithority (BDA) and necessary approvals
from various departments have been obtained.

() The delay in starting construction is due to representations from various
public forums and representatives demanding a Medical College at Rourkela instead
of BhubaneswarIn view of these representations, a Sub-Committee was
constituted by the Government to decide the location of Medical College in
Odisha. The report of the Sub-Committee is under consideration of the Central
Government.

Social security for unorganized workers

Tt411.SHRI RAGHUNANDAN SHARMA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is aware of the plight of workers engaged in the
unorganized sector;

(b) if so, the details thereof and the action taken to improve their
conditions;

tOriginal notice of the question was received in Hindi.
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() whether Government has formulated any social security and other welfare
schemes for their upliftment; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (d) The unorganized sector
workers suffer from cycles of excessive seasonality of employment, lack of a formal
employeremployee relationship and absence of social security proteddh. a
view to providing social security to unorganized workers, the Government enacted
the "UnoganizedWorkers' Social SecurityAct, 2008". The Act provides for
constitution of National Social Security Board at the central level to recommend
social security schemes viz. life and disability covezalth and maternity benefits,
old age protection and any other benefit as may be determined by the Government
for unorganized workers.

The Government has initiated steps in the context of all these social security
benefits.

The Government launched the Rashtriya Swasthya Bfojana (RSBY) to
provide smart card based cashless health insurance, including maternity benefit,
cover of Rs. 30,000/- per annuam family floater basis to BPL families (a unit of
five) in the unoganized sectorThe scheme became operational from 01.04.2008.
The scheme is presently being implemented in 28e§UnionTerritories and more
than 3.41 crore smart cards have been issued as on 20.02.2013.

The Aam Admi Bima Yojana (AABY) was launched on 02.10.2007 with a view
to providing insurance cover to the head of family or one earning member of rural
landless households. The scheme is being implemented through the Life Insurance
Corporation of India (LIC). Under the scheme, the head of the family or an earning
member of the family is eligible to receive the benefits of Rs. 30,000/- in case of
natural death, Rs.75,000/- for accidental death, Rs. 75,000/-for total permanent
disability and Rs. 37,500/- for partial permanent disabilidore than 1.77 crore
lives are covered undékABY as on 31.10.2012.

The Government has been implementing Indira Gandhi National AQ&l
Pension Scheme (IGNOAPS), whittas been expanded by revising the criteria of
eligibility. All citizens above the age of 60 years and living below poverty line are
eligible for benefits under the scheme. For persons above the age of 80 years, the
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amount of pension has been raised from Rs. 200 to Rs. 500 per month. More than
2.27 crore persons have availed benefits under the scheme as on 31.10.2012.

Review of labour policies

412. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@ whether Government proposes to give concrete shape to the observations
made by the Hon'ble Prime Minister during Februdt@12 that existing labour
policies need a review; and

(b) whether Government would initiate the process of reforming existing rigid
labour laws so that; more informal sector labour could join the organized sector as
that will also ensure better paying jobs and greater investment in their skills'
development?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) Review and reform/
updation of labour laws is a continuous process in order to bring them in tune
with the emeaging needs of the countryVith this objective, Government reviews
the existing labour policies and amends labour laws from time to ititeealia, to
enable more workers from the informal sector to join thgamized sector

The recent amendments carried out in labour laws pertain to the Payment of
WagesAct, 1936, the Payment of Bonusct, 1965, theApprenticesAct, 1961, the
Payment of GratuityAct, 1972, the Employees't&e Insurancéict, 1948, the
Industrial DisputesAct, 1947, the Plantations Labodct, 1951, the Maternity
Benefit Act, 1961 and théNorkmen's CompensatioAct, 1923 (now known as
Employees' Compensatiofct, 1923).

Number of migrant labourers

413. SHRI K.N. BALAGOPAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has details about the number of migrant labourers
working in different States;

(b) if so, the details thereof;

() whether Government is planning for any registration system for migrant
labourers; and
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(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) The details are given in
Statement(See below).

(c) and (d) There is no provision in the Int&tate MigrantWorkmen
(Regulation of Employment and Conditions of Serviée), 1979 for registering
individual workmen. Howeveras per the provision the establishment proposing to
employ inter-state migrant workmen will be required to be registered with registering
officers appointed under the Central Government or the State Government, as the
case may be, depending on whether the establishment falls under the Central
sphere or State sphere. Likewise, every contractor who proposes to recruit or
employ Inter-State migrant workmen will be required to obtain a license from the
specified authority both of the state to which the workmen belongs (home State)
and the state in which he/she is proposed to be employed (host State).

Statement

The number of migrant workers by place of last residence from the States in
India beyond the State of enumeration as per CeR80%-

States/UB Total Males Females
1 2 3 4
Jammu and Kashmir 69.624 57,696 11,928
Himachal Pradesh 1,89,896 1,20,097 69,799
Punjab 8,43,842 6,23,412 2,20,430
Chandigarh 2,63,501 2,23,550 44051
Uttarakhand 3,48,109 2,71,206 76,903
Haryana 12,75,932 748,515 5,27,417
N.C.T. of Delhi 25,76,859 22,72,415 3,04,444
Rajasthan 8,81,803 3,80,141 5,01,662
Uttar Pradesh 10,32,931 5,31,234 5,01,697
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1 2 3 4
Bihar 5,93,517 1,44,107 4,49,410
Sikkim 28,673 20,813 7,860
Arunachal Pradesh 83,046 64,078 18,968
Nagaland 48,279 41,095 7,184
Manipur 8,098 6,065 2,033
Mizoram 25,125 18,892 6,233
Tripura 16,537 12,689 3,848
Meghalaya 41,633 35,186 6,447
Assam 2,04,561 1,74,589 29,972
West Bengal 12,52,782 10,18,805 2,33977
Jharkhand 6,87,531 4,73,352 2,14,179
Odisha 3,30,882 2,03,869 1,27,013
Chhattisgarh 4,46,292 2,92,037 1,54,255
Madhya Pradesh 9,82,180 4,83,197 4,98,983
Gujarat 11,15,039 9,65,614 1,49,425
Daman and Diu 39,808 35,906 3,902
Dadra and Nagar Haveli 42,729 34,340 8,389
Maharashtra 37,48,224 31,07,653 6,40,571
Andhra Pradesh 5,39,509 2,86,437 2,53,072
Karnataka 10,44,406 6,59,798 3,84,608
Goa 1,13,788 88,407 25,381
Lakshadweep 3,419 3,228 191
Kerala 2,36,846 1,70,699 66,147
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1 2 3 4
Tamil Nadu 2,92,004 2,04,476 87,528
Pondicherry 1,01,944 70,587 31,357
Andaman and 45,794 39,571 6,223

Nicobar Islands

TotaL 1,95,60,143 1,38,83,756 56,76,387

Enhancement of minimum nonthly pension

414, SHRI M. VENKAIAH NAIDU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that some of the PF pensioners retired from public
sector undertakings are getting pension as low as Rs. 12/-per month;

(b) whether there is any proposal, under the consideration of the Ministry
to enhance the minimum monthly pension and link the same with inflation; and

(¢) if so, the details thereof and the timeframe within which the same is
proposed to be implemented?

THE MINISTER OF SRATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) No, Sir

(b) and (c)A proposal to enhance minimum pension to Rs.1,000/- per month
under Employees' Pension Scheme (EPS), 1995 is under consideration of the
Government. Howeverno time frame for implementation of the proposal can be
given.

Further there is no proposal to link the pension under EPS, 95 with inflation.
Funds to ITls in Assam

415, SHRIMATI NAZNIN FARUQUE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the date-wise and amount-wise details of the funds provided under
different heads for Industrialraining Institutes (ITIs) inAssam during the last
three years;

(b) the amount of funds utilized by the State Government and the names of
banks where the balance amount has been deposited and since when;

() the amount accrued as interest, so, fam the amount deposited in
various banks; and
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(d) the details of the utilization of the amount if amgceived as interest?

THE MINISTER OF SRATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (d) Funds to Government
ITls in Assam were released for the purpose of modernization/Upgradation under
two schemes namely (Kocational Training Improvement Project (VTIP) witiivorld
Bank Assistance, and (i) Upgradation of 1396 Government ITIs through PPP

400 Industrial Training Institutes (ITIs) are being modernized/ upgraded under
VTIP in 33 Sates/ UE. 7 ITls have been covered from th&t& of Assam. Details
of funds released during last three years for upgradation of ITIs, total funds
released and expenditure incurred in the State under the project is given in the
Statement-I (See below). As per project design, central funds are released as Grant-
in-Aid to the State Government. The cost sharing between Centre and state is
90:10.

Under the scheme of Upgradation of 1396 Government ITls through PPP
funds were provided as interest free loan to 6 Institute Management Committees of
Government ITIs ofAssam during last three years, viz. 2009-10, 20l@&id 201-

12 for the purpose of upgrading the ITls. The fund released is repayable by the
Institute Management Committees (IMCs) in 20 equal annual installments after a
moratorium period 10 years. The break-up of funds released is as follows:

Year of Number of Fund released Interest accrued Utilization
release ITIs covered as interest Rs. in crore Rs. in crore
free loan

Rs. in

crore
2009-10 5 12.50 0.58 1.37
2010-11 - - - -
2011-12 1 250 0.01 0
ToTaL 6 15.00 0.59 1.37

The Institute Management Committees (IMCs) of the ITIs have utilized
Rs. 1.37 Crore out of Rs.15 crore released. The balance amount along with interest
accrued is in the same bank account opened at the time of release of funds. The
date-wise, amount-wise details of funds provided, fund utilized, name of the bank,
balance amount, accruedterest isgiven in the Statement-I|



Statement-|

Details of funds to ITIs ilAssam during the last the years under d¢ational
Training Improvement Rsject (VTIP) withWorld Bank assistance

Sl. Name of Fund Financial Date of Fund Name of Balance Interest Interest Purposes
No the ITI/ released Year release utilized the bank remaining earned utilized for
Other by (Rs. in Branch (Rs. in  (Rs. in (Rs. in which
Fund DGE & T lakh) name and lakh) lakh) lakh Interest
(Rs. in place utilized
lakh)
1 Dibrugarh 36.00 2010-11  30.03.2011 The State Not The Not applicable as per project
0 2011-12 NIL Government Applicable.  unspend design.
5211 2012-13  31.12.2012 has utilized  As per balance
an amount  Project remaining
2 Jorhat 27.00 2010-11  03.09.20100f Rs. 259.00 design, with the
0 2011-12  28.03.2011Lakh against central State of
54.00 2012-13  20.03.2012 the total funds Assam is
of Rs. 636.20 are Rs. 377.20
3 Guwabhati 40.00 2010-11  30.03.2011 Lakh released as Lakh
0 2011-12 NIL Grants-in-
3240 2012-13  31.12.2012 aid to
the State
4 Kokrajhar 42.00 2010-11  30.03.2011 Government.
0 2011-12 NIL
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45.45

5 Diphu 40.00

31.50

6 Srikona 38.00

72.00

7 Nagaon 36.00

57.15
8. Other Fund* 20.62
11.97

0

636.20

2012-13
2010-11

2011-12
2012-13

2010-11
2011-12
2012-13
2010-11
2011-12
2012-13
2010-11
2011-12

2012-13

31.12.2012
30.03.2011

NIL
31.12.2012

30.03.2011
NIL
31.12.2012
30.03.2011
NIL
31.12.2012
31.03.2011
30.09.2011

NIL

* Central funds were released to the State Government for procurement of Computer equipment for Management Information System (MIS)

Government ITls under NCV.T
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Details of funds to ITIs in Assam during the last three years under the scheme

Satement-1 |

of Upgradation of 1396 Government ITIs through PPP

Sl Name of Fund Financial Date of Fund Name of Balance Interest Interest Details of
No the ITI released Year release utilized the bank, remaining  earned utilized utilization
by (Rs. in Branch (Rs. in (Rs. in (Rs. in of the
DGE & T lakh) name and lakh) lakh) lakh amount
(Rs. in place received as
lakh) interest
1 Haflong 250.00 2009-10 03.12.2009 11.11 Union Bank 238.89 0.22 0.00  The balance
of India, amount along
Ganeshguri, with interest
Guwahati accrued is in
the same bank
2 Karimgunj 250.00 2009-10 03.12.2009 0.46 Union Bank of 249.54 0.47 0.00 account opened
India, Karimgunj at the time of
release of
3 S.Salmara 250.00 2009-10 31.12.2009 105.38 Union Bank 144.62 15.01 0.00 funds.
of India, Dhubri
4 Golpara 250.00 2009-10 31.12.2009 Nil Union Bank of 250.00 24.21 0.00
India, Chandmari,
Guwahati
5 Bhergaon 250.00 2009-10 05.03.2010 19.61 Punjab National 230.39 17.98 0.00
Bank, Fancy Bazar,
Guwahati
6 Silchar 250.00 2011-12 23.03.2012 Nil Union Bank of 250.00 1.37 0.00
(Woman) India, Tarapur
Silchar
ToTaL 1500.00 - - 13.656 - 1363.44 59.26 0.00 -

* No ITI was covered during 2010-11.
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Rehabilitation of manual scavengers

416. SHRI FARIMAL NATHWANI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether the practice of manual scavenging still remains in practice
across the country;

(b) if so, the details in this regard;

() whether inspite of several schemes it has not been possible to eradicate
this practice; and

(d) the steps taken by Government for identification, liberation and
rehabilitation of manual scavengers?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (c) As per the
Houselisting and Housing Census, 2011 data released by the Registrar General of
India, there were 7.94 lakh latrines in the country from which night soil was
removed by humans. Howevethe number of persons still engaged in manual
scavenging is not available.

(d) A multi-pronged strategy has been followed for eradication of manual
scavenging. Thisjnter-alia, consists of:-

() Administration of the Employment of Manual Scavengers and
Construction of Dry Latrines (ProhibitiorAct, 1993;

(i) Provision of Central assistance for conversion of dry latrines into
water seal toilets; and

(i) Rehabilitation of Manual Scavengers and their dependents, into
alternative occupations.

Further the Government has introduced "The Prohibition of Employment as
Manual Scavengers and their Rehabilitation, Bill 2012" in the Lok Sabha on
3.9.2012.

Schemes of the Ministry in Goa

417. SHRI SHANTARAM NAIK: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:
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(@ the names of the schemes under the Ministry in force in the State of
Goa;

(b) the financial assistance given to the State under each of the schemes,
till date;

(c) the targets achieved so far; and

(d) the details of the financial assistance given to the Non-Government
agencies, so far and targets achieved or utilization made by each of the NGO,
under various schemes?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) The names of the major
schemes of the Ministry in force in the State of Goa is given in the Statement-I
(Seebelow).

(b) and (c) The details of financial assistance given to the State Government
of Goa under various schemes of the Ministry during the year 2011-12 is given in
the Statement-1l See below).

(d) The details of financial assistance given to the Non-Governmental
Organisations of Goa under various schemes of the Ministry during the year 2011-
12 is given in the Statement-lI5ée below).

Statement-|
Names of the major schemes of the Ministry in force in the State of Goa
() Post Matric Scholarship for SC Students

(i) Pre Matric Scholarship for the children of those engaged in unclean
occupations

(iiy Pre Matric Scholarship for SC students studying in classess IX and X
(iv) Babu Jagjivan Ram Chhatrawa®jana

(v) Free Coaching for SC and OBC students

(vi) Special CentraAssistance to Scheduled Castes Sub-Plan

(vii) Grant-in-aid toVoluntary Oganisations working for Scheduled Castes

(viii) Post-Matric Scholarship Scheme for OBC students
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(x) Pre Matric Scholarship Scheme for OBC students
(0 Construction of Hostels for OBC students
(x) Assistance toVoluntary Oganisations for welfare of OBCs

(xi) Assistance to Disabled Persons for purchase/fittingAafs and
Appliances (ADIP)

(xiiy Deendayal Disabled Rehabilitation Scheme (DDRS)
(xiv) Assistance for Prevention @lcoholism and Substance (Drug8puse
(xv) Integrated Programme for Older Persons

Satement-11

Details of financial assistance given to the State Government
of Goa under various schemes during the y2at1-12

(Rs. in lakhs)
Sl. No. Name of Schemes 2011-12
1 Post Matric Scholarship Scheme for SC students 6.26
2 Pre-Matric Scholarship to the children of those
engaged in unclean occupations 261
2 Post-Matric Scholarship Scheme for OBCs students 78.14
Statement-111

Details of financial assistance given to the Non Governmental Organisations
of Goa under various schemes during the yearlZlP

(Rs. in lakhs)
Sl. No. Name of Schemes 2011-12
1 Assistance for Prevention @&lcoholism and 10.46
Substance (Drugshbuse
2 Assistance to Disabled Persons for purchase/ 3.00

fitting of Aids and Appliances (ADIP)
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Diversion of funds for SC and Tribal Sub-Plan in Andhra Pradesh

418. SHRIMATI GUNDU SUDHARANI: Will the Minister of SOCIAL
JUSTICEAND EMPOWERMENT be pleased to state:

(@) the details of sector-wise allocation, release and utilisation of funds for
Andhra Pradesh under Scheduled Caste Sub-Plan and Tribal Sub-Plan for the last
ten years, year-wise and plan-wise;

(b) whether the diversion of funds meant for the above Sub-PlaAsdhra
Pradesh has come to the notice of the Ministry;

(c) if so, the details of each of the diversion made; and
(d) what action the Ministry has taken on the same?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) Outlays and expenditure
under Scheduled Caste Sub Plan (SCSP) and Tribal Sub Plan (TSP) in respect of
Andhra Pradesh from 2002-03 to 2011-12, as furnished by the Planning Commission,
are given in the Statemeli®ee below).

(b) to (d) The Planning Commission has not received any report from the
State Government oAndhra Pradesh about incidence of diversion of funds under
Scheduled Caste Sub Plan/Tribal Sub Plan.

Statement

Yearwise and Plan-wise outlay and expendiuwinder Scheduled
Caste Sub Plan (SCSP) ancibil Sub Plan (TSP) during
2002-03to 2011-12in Andhra Pradesh

(Rs. in crore)

Year Total Sate SCSP SCSP TSP TSP
Plan Outlay Outlay Expenditure  Outlay Expenditure
1 2 3 4 5 6
2002-03 8553.19 903.91 873.84 639.17 508.35
2003-04 10971.19 1113.19 137441 761.48 705.17

2004-05 13291.20 1181.04 1341.15 777.46 856.93
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1 2 3 4 5 6
2005-06 15650.78 1878.26 47454 915.26 776.97
2006-07 20000.00 1557.65 NR 1184.85 1411.05
2007-08 30500.00 4355.90 3830.16 2454.83 2357.59
2008-09 44000.00 7630.42 3692.81 3331.96 1635.81
2009-10 33496.75 5243.17 2764.80 2370.86 1400.70
2010-11 36800.00 6131.39 3739.00 2529.20 1576.78
2011-12 43000.00 7233.35 4915.21 2973.13 2172.10

NR: Not Received.
Notification of Bhovi as Scheduled Caste

419. DR PRABHAKAR KORE: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Bhovi, Boyi and Bovi are similar terms under the
Scheduled Castes;

(b) if so, whether it is also a fact that the term 'Bhovi' has not yet been
notified by Government;

(¢) if so, what is the response of Government in this regard;

(d) whether Government has any timeframe to include the term Bhovi under
Scheduled Caste similar to Bovi and Boyi;

(e) if so, the details thereof; and
(® if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (f) In the Constitution
(Scheduled Castes) Orde950, as amendment from time to time, 'Bhovi' community
only has been notified as a Scheduled Caste in relation to the State of Karnataka.

Funds for newly created department of disability affairs

420. SHRIMATI KANIMOZHI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(@ whether Government has allocated funds for the newly created
Department of DisabilityAffairs and if so, the details thereof;

(b) if not, the reasons therefor; and

() whether there will be adequate representation of differently-abled persons
in the Department?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) The Department of Disability
Affairs has been set up vide Cabinet Secretariat's notification dated 12.05A2012.
total budget of Rs.548.10 crore (Rs.500 crore under Plan Head and Rs.48.10 crore
under non-Plan Head) has been provided for the schemes related to disability
under the budget of the Ministry of Social Justice and Empowerment for the
financial year 2012-13.

(¢) The recruitment and posting of persons within the Ministries/
Departments of the Government of India is done by the Department of Personnel
and Training as per the prescribed policies/guidelines.

Identification of disabled persons

421. SHRI Y.S. CHOWDAR: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether Government has identified the number of persons suffering from
various types of disabilities across the country;

(b) if so, the details thereof;

() the State-wise details of funds earmarked and sanctioned by Government
for assistance/procuring of aids and appliances for disabled persons;

(d) whether Government has received any complaints against NGOs for
misusing of fund; and

(e) if so, the action taken by Government?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (bYes, Sir As per Census 2001,
there were a total number of 2.19 crore persons with disabilities in the colimry
disability-wise figures were:
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SI. No Type of disability No. of Persons

0] Visual 10634881

(i) Speech 1640868

(iii) Hearing 1261722

(iv) Locomotor 6105477

(v) Mental 2263821
TotaL 21906769

() A statement indicating State-wise details of funds allocated and released
during the last three years for camp activity under the Schemfessitance to
Disabled Persons for Purchase/Fitting Aatls/Appliances (ADIP) is given in the
Statement(See below).

(d) and (e) Complaints of misuse of funds are investigated through enquiry/
investigation and further release of grant-in-aid is considered only on receipt of
satisfactory inspection report. In case of misuse of fimds, action is taken to
recover the funds as per the provisions of Scheme.

Statement

State-wise Notional allocation and Release of funds for camp
activity for the years @9-10 2010-11and 2011-12

Sl. Name of the 2009-10 2010-11 2011-12
No. State/UT Notional Release Notional Release Notional Release

Allocation of  Allocation of Allocation  of
(Rs. in funds (Rs. in  funds (Rs. in  funds
lakhs)  (Rs. in lakhs) (Rs. in lakhs) (Rs. in

lakhs) lakhs) lakhs)
1 2 3 4 5 6 7 8
1 Andhra Pradesh 223.00 137.00 331.00 331.00 256.87
2 Bihar 308.00 16.99  450.00 41.00 450.00 25247

w

Chhattisgarh 69.00 750  104.00 104.00 40.60
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1 2 3 4 5 6 7 8

4  Goa 4.00 0.00 6.00 6.00 3.00

5 Gujarat 172.00 8545  254.00 101.70 25400 140.09

6 Haryana 75.00 2350 105.00 14.00 105.00 39.50

7 Himachal Pradesh 30.00 25.00 43.00 43.00 43.00 32.06

8 Jammu and 52.00 0.00 76.00 76.00 76.00 34.50
Kashmir

9 Jharkhand 75.00 46.00 111.00 103.00 111.00 70.86

10 Karnataka 154.00 7300 225.00 21.00 22500 121.00

11 Kerala 140.00 140.00 204.00 204.00 32.82

12 Madhya Pradesh230.00 14040  330.00 6.71 33000 161.79
Maharashtra 256.00 12925  373.00 179.34 37300 124.36

14 Odisha 167.00 97.00 241.00 198.79 24100 124.00

15 Punjab 70.00 56.50 96.00 8.33 96.00 47.07

16 Rajasthan 230.00 128.00 334.00 309.00 33400 30781

17 Tamil Nadu 268.00 159.11 391.00 291.50 391.00 250.76

18 Uttar Pradesh 563.00 240.25 818.00 333.01 818.00  403.75

19 Uttarakhand 36.00 17.75 53.00 45.00 53.00 34.93

20 West Bengal 265.00 10020  389.00 46.36 389.00 99.17

21 Andaman and 4.00 0.00 6.00 6.00 6.00 3.83
Nicobar Islands

22 Chandigarh 3.00 0.00 4.00 4.00 193

23 Dadra and 2.00 2.00 3.00 3.00 3.00 3.00
Nagar Haveli

24 Daman and Diu 4.00 0.00 6.00 6.00 3.69
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1 2 3 4 5 6 7 8

25 Delhi 40.00 5.60 57.00 19.00 57.00 16.65
26 Lakshadweep 2.00 2.00 3.00 3.00 3.00 191
27 Puducherry 9.00 000  13.00 13.00 1300 829

28 Arunachal Pradestb3.00 53.00 53.00 49.00 53.00 33.83

29 Assam 651.00 317.50 651.00 33748 651.00 180.25

30 Manipur 42.00 0.00 42.00 42.00 42.00 12.79

31 Meghalaya 40.00 40.00 40.00 40.00 40.00

32 Mizoram 34.00 34.00 34.00 34.00 34.00 10.35

33 Nagaland 37.00 37.00 37.00 37.00 11.27

34 Sikkim 22.00 0.00 22.00 22.00

35 Tripura 71.00 71.00 71.00 71.00 11.87
ToTaL 4401.00 218500 6000.00 236422  6000.00 2877.07

Equal distribution of funds for SC, ST and OBC

422. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of SOCIALJUSTICEAND EMPOWERMENT be pleased to
state:

(@ whether Government is removing the obstacles in ensuring equal
distribution of funds for SC, ST and OBC;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (c) As per the
information made available by the Planning Commission, the strategies for the
welfare of SCs, S§ and OBCs in chapter on "social Inclusion" in dréaftelfth
Five Year Plan documeninter-alia, calls for an inclusive growth process which
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provides opportunities for all to participate in the growth process combined with
schemes that would either deliver benefits directly or more importantly help these
groups to benefit from the opportunities thrown by the general development.

Constitutional power to OBC Commission

T423.DR. RAM PRAKASH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is considering to award constitutional power to
OBC Commission in the line of SC/ST Commission;

(b) if so, by when this process is likely to be completed; and
(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (c) A proposal to further
empower the National Commission for Backward Classes is at present under
examination.

Scheme for hostels for OBC boys and girls

424, SHRI DEVENDER GOUDT.: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Ministry is implementing a Centrally
Sponsored Scheme for construction of hostels for boys and girls belonging to
OBCs in the country;

(b) if so, the details of each of the hostel constructed for boys and girls
against the numbeti of hostels granted to variotegeS, particularly inAndhra
Pradesh, since implementation of the Scheme, year-wise and State-wise; and

(¢) what was the demand frolindhra Pradesh for construction of hostels
in the last ten years and what action the Ministry has taken on the same?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) Yes Sir

(b) Since the inception of the Scheme in 1998-99, 913 hostels have been
sanctioned so far in various States, against which 669 hostels have been completed,
as reported by thet&e Governments and Other Implementihgencies. Out of

tOriginal notice of the question was received in Hindi.
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the 193 hostels sanctioned #Amdhra Pradesh, 105 hostels have been completed
as reported by thet&e Government oAndhra PradeshThe Sate-wise details are
given in the Statement{Seebelow).

() The Sate Government ofAndhra Pradesh sent proposals for
construction of 588 Hostels during the period 2002-03 to 2012-13, against which
172 hostels were sanctioned during the perfdt.complete proposals received as
per the norms of the Scheme were sanctioned by the Mjn@ibject to progress
of hostels in previous years and availability of funds. The details are given in the

Statement-II.
Statement-I
State-wise hostels sanctioned and status of completion
Sl. No. State/UT No. of No. of No. of
Hostels Hostels Hostels
sanctioned sanctioned completed
1 2 3 4 5
1 Andhra Pradesh 193 105
2 Assam 19 1
3 Bihar 11 8
4 Chhattisgarh 6 5
5 Gujarat 27 18
6 Haryana 5 0
7 Himachal Pradesh 4 2
8 Jammu and Kashmir 4 0
9 Jharkhand 37 30
10 Karnataka 161 127
1 Kerala 8 4

12 Madhya Pradesh 80 76
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1 2 3 4 5

13 Manipur 10 4

14 Orissa 12 10

15 Puducherry 1 0

16 Rajasthan 23 12

17 Sikkim 6 4

18 Tamil Nadu 183 173

19 Tripura 3 3

20 Uttar Pradesh 100 81

21 West Bengal 9 3

22 Uttarakhand 2 0

23 Jamia Millia Islamia 1 1
University

24 JNU Delhi 1 1

25 Central University 2 0
Manipur

26 Central University 1 0
Punjab

27 Central University 1 0
Tamil Nadu

28 AMU Aligarh 1 1

29 University of 1 0
Hyderabad

30 MGAHV Wardha 1 0
Maharashtra
ToTtAL 913 669
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Details of year-wise demand and hostels sanctioned in Andhra Pradesh
during the period2002-03to 2012-13

0] SIaMSUY UM

Year Demand of Hostels Demand of Seats Year Hostels Sanctioned Seats sanctioned

2002-03 20 2000 2002-03 20 2000

2003-04 50 5000 2003-04 20 2000

2004-05 40 4000 2004-05 30 3000

2005-06 71 7100 2005-06 40 4000

2006-07 71 7100 2006-07 Hostels not sanctioned c_iue to _non-receip"igl
of UC of funds released in previous years —

2007-08 80 8000 2007-08 2 2200 %

2008-09 71 8000 2008-09 31 3100 %

2009-10 54 5400 2009-10 9 900 E

2010-11 12 1200 2010-11 Hostels could not be sanctioned due to

non-completion of hostels sanctioned in 2
previous years.

2011-12 46 4600 2011-12 Hostels could not be sanctioned due toe
non-submission of progress report ofr(CD
Hostels sanctioned in previous years

2012-13 73 7300 2012-13 Deficient Proposal

alleisun

ToTtAL 588 59700 GRrAND ToOTAL 172 17200

T9Z suonse
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Outlay for scheme for providing employment to
persons with disabilities

425. SHRIMATI KANIMOZHI: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ what is the total outlay and expenditure for the Scheme for Providing
Employment to Persons with Disabilities in the private sector during the Eleventh
Five Year Plan;

(b) whether this scheme has been able to achieve its target of creating one
lakh jobs per annum and if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) Gross budgetary allocation and
expenditure for the Scheme of Incentives to Employers in the Private Sector for
providing Employment to persons with disabilities during the Eleventh W¥eer
Plan is as under:

(Rs. in crores)

Gross BudgetanAllocation Expendituare

48.00 7.55

(b) and (c) Under this Scheme, the Government of India provides the
employer's contribution for Employees Provident Fund (EPF) and Employees State
Insurance (ESI) for 3 yeas, for persons with disabilities employees employed in the
private sector on or after 01.04.2008, with a monthly salary upto Rs.25,000. Upto
30.09.2012, 645 and 1001 persons with disabilities have been covered by Employees
Provident Fund Organization (EPFO) and Employees State Insurance Corporation
(ESIC) respectively under the scheme. Since the scheme is demand driven, funds
are released only on the basis of demand raised by ESIC and EPFO in terms of
number of persons with disabilities employed in private sector

Grants in aid for the care of older persons

426. SHRI VIVEK GUPTA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(@ whether the Central Government gives financial assistance in the form of
Grants-in-Aid (GIA) to theStates for the care of older persons;

(b) if so, the State-wise GIA allocation for the care of older persons, for the
last three years;

() whether it is a fact that the GIA allocation has not been considerably
increasing over the years, in theéat® of West Bengal; and

(d) if so, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) The Ministry of
Social Justice and Empowerment is implementing a Central Sector Scheme of
"Integrated Programme for Older Persons (IPOP)" with the objective of improving
the quality of life of destitute senior citizens by providing basic amenities
like shelter food, medical care and recreation opportunities, etc. Under the
Scheme, financial assistance is provided to the Government/Non-Governmental
Organizations/Panchayati Raj Institutions/local bodies, etc. for running and
maintenance of age homes, day care centres and mobile medicare units, etc. The
amounts of grants-in-aid released to the NGOs during the period 2009-10 to 2011-12
given State-wise, in the Statemg@ee below).

(c) and (d) During each of the last three years, a notional allocation of Rs.395
lakhs was made for thet&e of West Bengal to process the grants-in-aid
proposals of the Government/Non-Governmental Organizations/ Panchayati Raj
Institutions/local bodies, etc. from that State.

Statement

Amount of grants-in-aid released to the NGOs during
the period2009-10to 2011-12 State-wise

(Rs. in lakhs)
Sl. No. Name of State/UT Yearwise release
2009-10 2010-11 2011-12
1 2 3 4 5
ROC Sates
1 Andhra Pradesh 454.26 423.82 478.74

2 Bihar 4.88 1.73 2.44
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1 2 3 4 5
3 Chhattisgarh 5.082 7.76 9.03
4 Goa 0 0 0
5 Gujarat 0 0 0
6 Haryana 74.40 56.73 50.73
7 Himachal Pradesh 0 951 499
8 Jammu and Kashmir 0 0 0
9 Jharkhand 0 0 0
10 Karnataka 213.10 23340 237.03
11 Kerala 0 21.07 6.90
12 Madhya Pradesh 13.20 7.25 14.79
Maharashtra 47.07 99.05 133.32
14 Odisha 330.19 355.50 356.90
15 Punjab 1747 15.87 31.62
16 Rajasthan 16.66 14.89 8.89
17 Tamil Nadu 260.32 263.80 24214
18 Uttar Pradesh 87.09 118.68 39.29
19 Uttarakhand 0 12.01 5.89
20 West Bengal 205.04 142.82 141.43
UTs
21 Andaman and Nicobar Island< 0 0
2 Chandigarh 0 0 0
23 Dadra and Nagar Haveli 0 0 0

24 Daman and Diu 0 0 0
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1 2 3 4 5
25 Lakshadweep 0 0 0
26 Delhi 17.88 25.29 18.76
27 Pudducherry 0 0 0
NER Sates
28 Arunachal Pradesh 0 149 0
29 Assam 94.58 102.32 77.48
30 Manipur 118.74 140.73 121.67
31 Meghalaya 0 0 0
32 Mizoram 129 0 6.18
3 Nagaland 0 0 0
34 Sikkim 0 0 0
35 Tripura 10.85 13.75 10.81
ToTaL 1972.10 2067.47 1999.01

Basic facilities to persons with multiple disabilities

427. SHRI NATUJI HALAJI THAKOR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ what steps are being taken by the Ministry to provide better education
and other basic facilities to the persons wahtism, Cerebral PalsyMental
Retardation and Multiple Disabilities at affordable prices;

(b) whether there is any health scheme for them; and

(c) if so, what steps are being taken to make aware of the people regarding
such scheme?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) The National Trust, a statutory body
set up under the "Nationdlrust for theWelfare of Persons wittutism, Cerebral
Palsy Mental Retardation and Multiple Disabilitie&ct, 1999", has been
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implementing various schemes to provide better education and other basic facilities

to its target group as under:

®

(i)

(i)

(iv)

Under Early Intervention/School Readiness Program "Aspiration” Scheme,
79 Centers have been set up to provide Early Intervention/School
Readiness program to Children in the age group of 0-6 years.

Under the "Gyan Prabha" Scholarship scheme, scholarship of Rs. 1000
per month is provided to undertake vocational training and skill
development Programme.

Under the residential care program "Samarth”, 119 centers have been set
up in the country to provide short term and long term residential care
facilities.

Under Caregivers Training and Deployment Scheme "Sahyogi" Caregivers
are being trained to provide care giver facility

Besides, two National Institutes under the Ministry namely National Institute

for the Mentally Handicapped, Secunderabad (NIMH) and the National Institute' for

the Empowerment of Persons with Multiple Disabilities, Chennai (NIEPMD) also

provide comprehensive services to mentally retarded persons and persons with

multiple disabilities respectively

(b)

National Trust is implementing the "Niramaya" health insurance scheme

under which heajth services upto Rs. 1 lakh is being provided to the target group.

The scheme is being implemented by over 800 registered organizations of National

Trust across the country (expect J&K).

©

The Ministry and the National Institutes have multifarious strategies,

including use of print and electronic media, to create awareness about the schemes

for persons with disabilities. National Trust also organizes a pan-India mass

disability awareness campaign called 'Badhte Kadam' every year to make people

aware about this scheme and other activities of National Trust.

Pilot survey of manual scavengers

428. SHRI NAND KUMAR SAl: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@)

whether the Committee under the Chairmanship of Secrewinjstry of
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Statistics and Programme Implementation has recommended for survey in all the
statutory towns for pilot survey of manual scavengers and their dependents;

(b) if so, the details in this regard;
() whether Government has taken action in this regard,;
(d) if so, the d&ils thereof;

(e) whether any modalities for development of software and database for the
survey has been finalised so far; and

(f) if so, the details in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (d) The Committee had
recommended a survey of manual scavengers to be conducted in 3546 statutory
towns, which have insanitary latrines, in view of the fact that the ongoing socio
Economic Caste Census, 2011 ister-alia, capturing information on manual
scavengers in the rural areas, including the non-statutory towns.

The recommendations of the Committee have been accepted by the
Government and the process of conducting the surbgythe $ates/UB, has
been initiated.

(e) and (f) The National Informatics Centre has been entrusted with the
responsibility of developing the software and a management information system for
the above survey

Non-implementation of SC/ST Prevention of Atr ocities
Act and PCR Act by Sates

429. DR. NAJMA A. HEPTULLA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether despite getting Central assistance for strengthening the
enforcement and judicial machinery in order to ensure effective implementation of
the Protection of Civil Right#\ct, 1955 and the Scheduled Castes and Scheduled
Tribes (Prevention oftrocities) Act, 1989, many @&tes/UnionTerritories are not
sincerely implementing these laws;

(b) if so, the Stée-wise details thereof along with the reaction of
Government thereto;
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(¢) whether Government proposés make provisions in thesacts for
fixation of responsibility of the officers of the districts concerned;

(d) if so, the details thereof; and
(e) the steps being taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) The Protection of
Civil Rights (PCR)Act, 1955 and the Scheduled Castes (SCs) and the Scheduled
Tribes(SB) (Prevention ofAtrocities) (PoA)Act, 1989, are implemented by the
concerned tate Government and UnioRerritory Administration. Central assistance
is provided:to the tates/UB, mainly for strengthening of the enforcement and
judicial machinery relief and rehabilitation of atrocity victims and awareness
generation, in order to ensuringfegftive implementation of thes&cts. Sates/UB
have reported various measures taken by them, which are given in the Statement
(Seebelow).

States/UB are also addressed from time to time to implementAitts in
letter and spiritA Committee under the Chairpersonship of Union Minister for
Social Justice and Empowerment, which was constituted in the year 2006, reviews
implementation of the PCR and Pa¥ts in Sates/UE. The Committee has so far
held twenty meetings in 24té8es and 4 UniorTerritories.

(c) to (e) Section 4 of the PoAct already prescribes punishment for willful
neglect of duties by non-SC/ST public servants, required to be performed by them
under theAct. Rule 12 of the SCs and $TPoA) Rules, 1995inter-alia, also
specifies responsibilities of the district administration.

Statement

Measues taken by thet&es/UF for implementation of the @tection
of Civil Rights Act., 1955 and the Scheduled Castes and the
Scheduled fibes (Pevention ofAtrocities Act, 1989.

SC/ST Protection Cells have been set up in thetafes/UB of Andhra
PradeshAssam, Bihar Chhattisgarh, Gujarat, Haryana, Himachal Pradesh, Jharkhand,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Odisha, Punjab, Rajaathdn,
Nadu, Tripura, Uttar Pradesh, Uttarakhandlest Bengal, Dadra and Nagar Haveli,
Daman and Diu, NCTof Delhi and Puducherry
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Special Police &tions have also been set up in theéats of Bihar
Chhattisgarh, Jharkhand, Kerala and Madhya Pradesh, for registration of complaints
of offences against SCs and ST

For speedy trial of cases under the PAét, District Session Courts have
been designated &aSpecial Couts, in the $ates/UB of Andhra PradeshAssam,
Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Jharkhand, Karnataka,
Kerala, Madhya Pradesh, ManipuMaharashtra, Meghalaya, Odisha, Punjab,
Rajasthan, Sikkim;Tamil Nadu, Tripura, Uttarakhand, Uttar Pradesiest Bengal,
Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli, Daman and
Diu, Delhi, Lakshadweep and Puducherry

For accelerating trial of cases under the Po&, exclusive Special Couis
have also been set up in theéats of Andhra Pradesh, BiharChhattisgarh,
Guijarat, Karnataka, Madhya Pradesh, Rajastiiamil Nadu and Uttar Pradesh.

Centres working for uplifting of the disabled persons

430. DR. NAJMA A. HEPTULLA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the Sate/UFwise total number of centres working for the uplifting of
the disabled persons in the country as on date;

(b) whether Government proposes to increase the District Disability
Rehabilitation Centres (DDRCs) in the country includiwgdhra Pradesh;

(¢) if so, the details thereof; and
(d) the steps taken/being taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (dA statement indicating a total
of 221 District Disability Rehabilitation Centres (DDRCs) functiontdte3UFwise
is given in the Statement{Seebelow). Prior to 2009-10, 199 DDRCs were
approved out of which 184 are functional while 100 new districts of the country
were identified and approved in 2010-11 for setting up DDRCs during 2010-11
onwards. On receipt of complete proposals from the concerned State Governments,
37 DDRCs, have been set up. Besides these, 15 more new DDRCs have been
approved in the year 2012-13 in théateés ofAssam, Bihar Uttar Pradesh and
West Bengal in the districts having high incidence of Japanese Encephalitis/Acute
Encephalitis Syndrome. Details of the New DDRCs approved are given in the
Statement-II.
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Satement-|

Sate/UTwise District Disability Rehabilitation
Centres (DDRCs) set up and functional

State Sl. No. Location of DDRC
1 2 3
Bihar 1 Darbhanga
2. Gaya
3. Banka
4. Muzaffarpur
5. Chapra
6. Kishanganj
7. Nawada
8. Jehanabad
9. Samastipur
10. Begusarai
11. East Champaran
12. Kaimur
13. Madhubani
14. Bhojpur
15. Araria
16. Aurangabad
17. Vaishali (Hajipur)
18. Purnia
19. Supaul
20. West Champaran
21. Sitamarhi

Chhattisgarh 22. Raipur




Written Answers to [27 February2013  Unstarred Questions 271

1 2 3
23. Raigarh
24, Durg
25. Rajnandgaon
26. Jashpur
27. Bastar
Jharkhand 28. Ranchi
29. Hazaribag
30. Dumka
31 Jamshedpur
32. Dhanbad
33. Palamu
Odisha 34. Kalahandi
35. Sambalpur
36. Mayurbhanj
37. Koraput
38. Phulbani
39. Ganjam
40. Nabrangpur
41. Keonjhar
West Bengal 42. Jalpaigudi
43. Murshidabad
44, Dakshin Dinajpur
45. 24 Parganas North

46. Birbhum

47. Cooch Behar
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1 2 3

48. Bhardhaman

49, Purulia

50. Bankura

51. Howrah
Arunachal Pradesh 52. Itanagar

53. Tawang

54. East Kamang
Assam 55. Tezpur

56. Dibrugarh

57. Silchar

58. Karimgan;

59. Dhubri

60. Nagaon

61. Jorhat

62. Barpeta

63. Sivasagar
Manipur 64. Imphal

65. Thoubal

66. Churachandpur
Meghalaya 67. Shillong

68. East Garo Hills

69. Jantia Hills
Mizoram 70. Aizwal

71. Lunglei+Lunglit

72. Kolasib+Mamit

Nagaland 73. Dimapur
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1 2 3
Sikkim 74. Gangtok
Tripura 75. Agartala

76. Dhalai

77. North Tripura

78. South Tripura
Haryana 79. Rohtak

80. Kurukshetra

81 Sonepat

82. Hissar

83. Fatehabad
Himachal Pradesh 84. Shimla

85. Dharamsala

86. Kinnaur
Jammu and Kashmir 87. Udhampur

88. Leh

89. Anantnag

90. Doda

91. Baramulla
Madhya Pradesh 92. Balaghat

93. Rewa

94, Sagar

95. Indore

96. Jhabua

97. Gwalior

98. Rajgarh

99. Ujjain
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1 2 3
100. Satna
101. Khargaon
102. Khandwa
108. Agar
104. Alote (Ratlam)
105. Jawad
106. Dewas
107. Mandsaur
108. Damoh
109. Shivpuri
110. Chindwara
111. Guna
112. Vidisha
113. Jabalpur
114. Sehore
Punjab 115. Patiala
116. Sangrur
117. Ferozepur
118. Bhatinda
119. Hoshiarpur
120. Moga
121. Nawanshahr
Uttar Pradesh 122. Gorakhpur
123. Mau
124, Gonda

125. Varanasi
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1 2 3
126. Agra
127. Meerut
128. Allahabad
129. Balia
130. Jhansi
131. Farrukhabad
132. Pilibhit
133. Ambedkar Nagar
134. Raibarielly
135. Muzaffarnagar
136. Mathura
137. Maharajgan]
138. Jaunpur
139. Hardoi
140. Deoria
141. Rampur
142. Saharanpur
143. Moradabad
144. Azamgarh
145. Aligarh
146. Bulandhahr
Uttarakhand 147. Tehri Garwal
148. Haridwar
149. Almorah
150. Bageshwar

151. Nainital
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1 2 3
Andhra Pradesh 152. Vishakapatnam
153. Anantpur
154, Karimnagar
155. Srikakulam
156. East Godavari
157. Nalgonda
158. Kurnool
159. Chittor
160. Nellore
161. Vizianagaram
162. Prakasam
163. Cuddapah
164. Warrangal
165. Mahabubnagar
Karnataka 166. Bellary
167. Belgaum
168. Mangalore
169. Tumkur
170. Gulbarga
171. Mandya
172, Bidar
173. Kolar

Kerela 174. Kozhikode
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1 2 3
175. Thrissur
176. Thiruvananathapuram
Tamil Nadu 177. Vellore
178. Thoothukudi
179. Madurai
180. Salem
181. Virudhunagar
182. Kanyakumari
183. Perambalur
Dadra and Nagar Haveli 184. Silvassa
Daman and Diu 185. Diu
Pondicherry 186. Pondichery
187. Karaikal
Andaman and Nicobar 188. Portblair
189. Nicobar
Goa 190. Panaji
Gujarat 191. Surat
192. Jamnagar
193. Ahmedabad
194. Vadodara
195. Rajkot
196. Bhavnagar

197. Surendranagar
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1 2 3
198. Nadiad
199. Junagarh
200. Banaskantha
201. Sabarkantha
Maharastra 202. Kolhapur
203. Buldana
204. Wardha
205. Latur
206. Aurangabad
207. Sindhudurg
208. Dadar/Mahim
209. Gondia
210. Amaravati
Rajasthan 211 Bharatpur
212. Bhilwara
213. Ajmer
214. Jodhpur
215. Udaipur
216. Jhunjhnu
217. Bikaner
218. Jaisalmer
219, Tonk
220. Jalore

221. Pali
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Districts identified for establishment of new District Disabled
Rehabilitation Centres (DDRCs) during010-11 onwards

SI. No Name of $ate/ UnionTerritory

Status

1 2

3

Andhra Pradesh

1 East Godavari
2 Nalgonda

3 Kurnool

4 Chittoor

5 Nellore

6 Vizianagaram

7 Prakasam

8 Cuddapah

9 Guntur

10 Warangal

1 Mahabubnagar
12 Khammam

13 West Godavari
14 Rangareddi

15 Medak

DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC setup during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11

Proposal received and deficient
documents awaited

DDRC set up during 2011-12
DDRC set up during 2012-13

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited
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1 2 3

Arunachal Pradesh

16 Papumpare Proposal reeived and deficient
documents awaited

17 West Siang Proposal received and deficient
documents awaited

Assam

18 Cachar Proposal received and deficient
documents awaited

19 Darrang Proposal received and deficient
documents awaited

20 Sivasagar DDRC set up during 2012-13

21 Bongaigaon Proposal received and deficient
documents awaited

Bihar

2 Purnia DDRC set up during 2010-11

23 Bhagalpur Proposal received and deficient
documents awaited

24 Supaul DDRC set up during 2011-12

25 Rohtas Proposal received and deficient
documents awaited

26 Siwan Proposal received and deficient
documents awaited

27 West Champaran DDRC set up during 2011-12

28 Sitamarhi DDRC set up dung 2011-12

Unstarred Questions
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1 2 3
Gujarat
29 Banaskantha DDRC set up during 2011-12

30 Sabarkantha

Jammu and Kashmir

31 Jammu
Jharkhand

3?2 Palamu
Karnataka

33 Kolar
Kerala

A Malappuram
35 Kollam

36 Ernakulam
37 Palakkad
38 Alappuzha
39 Kannur

40 Kottayam

DDRC set up during 2011-12

Proposal received and deficient
documents awaited

DDRC set up during 2010-11

DDRC set up during 2010-11

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited
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1 2 3
Manipur
11 Imphal West Proposal received and deficient

Madhya Pradesh

12 Jabalpur
Maharashtra

43 Amravati

44 Nagpur

45 Pune

46 Ahmednagar
47 Nashik

48 Solapur

49 Jalgaon
Meghalaya

50 West Garo Hills
51 West Khasi Hills
Odisha

52 Puri

documents awaited

DDRC set up during 2010-11

DDRC set up during 2010-11

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal awaited from the State
Government

Proposal awaited from the State
Government

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited
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3

53 Baleshwar

54 Bhadrak

Punjab

55 Ludhiana
Rajasthan

56 Alwar

57 Sikar

58 Nagaur
59 Bharatpur
60 Barmer

61 Banswara
62 Bhilwara

63 Chittorgarh

Sikkim

64 South Sikkim

65 West Sikkim

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal awaited from the State
Government.

Proposal received and deficient
documents awaited

DDRC set up during 2011-12

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

DDRC set up during 2011-12

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited
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1 2 3
Tripura
66 South Tripura DDRC set up 2010-11

Uttar Pradesh

67 Jaunpur
Hardoi

69 Deoria

70 Rampur

71 Saharanpur

72 Moradabad

73 Azamgarh

74 Aligarh

16 Barabanki

76 Bahraich

77 Ghaziabad

78 Bareilly

79 Pratapgarh

80 Etah

81 Kanpur Dehat

DDRC set up during 2010-11.
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2010-11
DDRC set up during 2011-12

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documents awaited

Proposal received and deficient
documend awaited
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1 2 3

82 Kheri Proposal received and deficient
documents awaited

83 Firozabad Proposal received and deficient
documents awaited

&4 Budaun Proposal awaited from the State
Government.

85 Bulandshahr DDRC set up during 2011-12

86 Basti Proposal received and deficient
documents awaited

87 Unnao Proposal received and deficient
documents awaited

83 Bijnor Proposal received and deficient
documents awaited

89 Shahjahanpur Proposal received and deficient
documents awaited

0 Siddharthnagar Proposal received and deficient
documents awaited

91 Ghazipur Proposal received and deficient
documents awaited

West Bengal

92 Bardhaman DDRC set up during 2011-12

93 South 24 Parganas Proposal received and deficient
documents awaited

A Hooghly Proposal received and deficient
documents awaited

95 Nadia Proposal received and deficient

documents awaited
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1 2 3

9% Bankura DDRC set up during 2012-13

97 Malda Proposal received and under
process

93 Purulia DDRC set up during 2011-12

9 Darjeeling Proposal received and deficient
documents awaited

100 Howrah DDRC set up during 2012-13

New Districts identified and approved for setting up of DDRCs in the year

2012-13

Assam

101. Dhemaiji Proposals from the States awaited

102 Golaghat Proposals from the States awaited

103 Lakhimpur Proposals from the States awaited

104 Sonitpur Proposals from the States awaited

105 Tinsukhia Proposals from the States awaited

106 Udalgiri Proposals from the States awaited

Bihar

107 Gopalganj Proposals from the States awaited

108 Nalanda Proposals from the States awaited

109 Saran Proposals from the States awaited

Uttar Pradesh

110

111

112

Balrampur
Kushinagar

Sant Kabir Nagar

Proposals from the States awaited
Proposals from the States awaited

Proposals from the States awaited




Written Answers to [27 February2013  Unstarred Questions 287

1 2 3

113 Sitapur Proposals from the States awaited
114 Shravasti Proposals from the States awaited
West Bengal

115 Paschim Midnapur Proposals from the States awaited

Delay in passing of Bill relating to manual scavengers

431. SHRI NANDI YELLAIAH: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether the Supreme Court during Janua2913 expressed serious
concern at the inordinate delay in passing the Prohibition of Employment of manual

scavengers and their Rehabilitation Bill;

(b) if so, the details of action taken in this regard;

() whether it is a fact that unlike th&ct of 1993, the new Bill would be
under Entry 97 of the Constitution; as by the virtue of this new Bill it would be
mandatory for all States to abide by the provisions;

(d) if so, the action taken in this regard; and

(e) the State-wise and District-wise details of manual scavengers still

functioning in India?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) The Government
has introduced "the Prohibition of Employment as Manual Scavengers and their
Rehabilitation Bill, 2012" in Lok Sabha on 3.9.2012. It has been referred to the
Standing Committee on Social Justice and Empowerment. Hon'ble Supreme Court

has been apprised of this position.

(c) and (d)Yes, Sir The Sates/UB have been consulted about the
provisions of the Bill.

(e) As per the Houselisting and Housing Census, 2011 data released by the
Registrar General of India, there were 7.94 lakh latrines in the country from which
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night soil was removed by humans. Howevile number of persons still engaged

in manual scavenging is not available.
Budget sanctioned forschemes meant forSCs and S§

432. SHRI NANDI YELLAIAH: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ the Sate-wise and UniorTerritory-wise details of budget sanctioned for
various schemes exclusively meant for Scheduled Castes and Scheduled Tribes
during the years 2009-10, 2010-11 and 2011-12;

(b) the details of this budget, diverted to other schemes which were not
meant for Scheduled Castes and Scheduled Tribes during the years 2009-10, 2010-11
and 2011-12; and

(¢) what are the various detailed actiooentemplated by Government to

put an end to this diversion, throughout the country?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) A Statement indicating
the central assistance released to variotate&s/UnionTerritories under
various schemes of this Ministry exclusively meant for Scheduled Castes
during the years 2009-10, 2010-11 and 2011-12 is given in the Statement-I

(Seebelow).

A Statement indicating the central assistance released to various States/Union
Territories under various schemes of Ministry Tofbal Affairs exclusively meant for
Scheduled Tribes during the years 2009-10, 2010-11 and 2011-12 is given in the

Statement-ll(See below).

(b) and (c)As informed by the Planning Commission, no report has been
received from the t&tes/UnionTerritories about incidence of diversion of funds
meant for Scheduled Castes except by Government of National Chgitiibry of
Delhi in 2010-11. Planning Commission from time tc time is addressing the States/
Union Territories to follow the guidelines issued by it for proper implementation of
Scheduled Caste Sub Plan (SCSP)/Tribal Sub Plan (TSP) and also to see that no

diversion of funds take place.
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A. Sate/U.T-wise details of Central assistancelgased under Special
Central Assistance (SCA) to Scheduled Caste Sub Plan (SCSP)
during the yearg2009-10to 2011-12)

(Rs. in lakh)
SLNo. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 3668.49 4492.78 5159.59
2 Assam 249.22 662.97 0
3 Bihar 1916.86 4857.64 3384.39
4 Chhattisgarh 666.69 0 1025.78
5 Gujarat 932.86 107041 769.88
6 Haryana 1350.53 1431.17 1671.44
7 Himachal Pradesh 498.2 660.14 817.11
8 Jammu and Kashmir 173.22 290.75 0
9 Jharkhand 0 0 932.03
10 Karnataka 246441 2994.35 414444
1 Kerala 763.24 881.21 1130.3
Madhya Pradesh 3653.47 4608.72 4371.16
Maharashtra 2880.66 0 1977.98
14 Manipur 0 2911 15.07
15 Odisha 2209.99 1261.37 2508.97
16 Punjab 1075.88 1362.33 0
17 Rajasthan 3460.63 4301.05 3743.48
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1 2 3 4 5
18 Sikkim 226 82.84. 56.02
19 Tamil Nadu 4605.3 6786.56 8404.64
20 Tripura 355.58 460.21 464.25
21 Uttar Pradesh 10426.82 16621.42 17484.48
22 Uttarakhand 0 621.41 0
23 West Bengal 4502.75 5230.75 7578.93
24 Chandigarh 18.75 0 0
25 Pondicherry 0 20.31 0
ToTtAL 45896.15 58727.5 65639.94
B. Sate/U.T-wise Central assistanceeleased during the year2009-10 to
2011-12 under post matric scholarship for SC students
(Rs. in lakh)
SI.No. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 21,182 57,024 64,360
2 Assam 1,015 505 1,310
3 Bihar 1,000 3472 5715
4 Chhattisgarh - 1,208 4,601
5 Goa - 18 6
6 Gujarat 2,741 5,560 3,599
7 Haryana 6,963 3,600 13,702
8 Himachal Pradesh - - 500
9 Jammu and Kashmir 150 100 359
10 Jharkhand 515 100 1,046
11 Karnataka 11,819 15,718 11,225
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1 2 3 4 5
12 Kerala 3,200 2,400 -
13 Madhya Pradesh 3,654 6,721 15,312
14 Maharashtra 13,400 28,161 45,340
15 Manipur 186 100 398
16 Meghalaya - - 14
17 Odisha - 2,698 3,975
18 Punjab - 5,815 5,096
19 Rajasthan 5,398 3,900 2,982
20 Sikkim 1 17 32
21 Tamil Nadu 5,370 17,848 14,338
22 Tripura 410 498 1,172
23 Uttar Pradesh 19,967 49,804 50,537
24 Uttarakhand 790 2,155 3,377
25 West Bengal 3,836 2,200 20,738
26 Daman and Diu - 15
27 Delhi - - 979
28 Puducherry - 100 406
ToTtAL 101,596 209,721 271,134

C. Sate/U.T-wise Central assistanceeleased under the Centrally sponsor

scheme of Pre-matric scholarship to the children of those engaged
in 'Unclean' occupations during@009-10to 2011-12

(Rs. in lakh)
SLNo. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 21715 880 0
2 Assam 52.17 0 109.89
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1 2 3 4 5
3 Bihar 0 117.59 122.89
4 Chhattisgarh 192.08 170.73 226.25
5 Goa 0.89 05 261
6 Gujarat 3639.9 3658.52 3142.04
7 Himachal Pradesh 0 0 6.86
8 Jammu and Kashmir 24.59 0 0
9 Karnataka 0 0 87.91
10 Kerala 6.11 15 3
1 Madhya Pradesh 232.59 0 318.34
12 Maharashtra 0 0 794.99
13 Odisha 0 0 48.14
14 Pondicherry 7.71 6 0
15 Punjab 0 112.07 34
16 Rajasthan 598.95 568.76 1354.41
17 Sikkim 0 0 0
18 Tamil Nadu 971.88 236 55.89
19 Tripura 47.83 417 42.26
20 Uttarakhand 155 1 0
21 West Bengal 26.27 399 15.68
ToTtAL 7974.02 5847.7 6365.16

D. Sate/U.T-wise Central assistanceeteased during the yeard009-10to 2011-
12 under Babu Jagjivan Ram Chhatrawagjania (SC Boys Hostel)

(Rs. in lakh)
SLNo. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Bihar 0 631.4 0

2 Chhattisgarh 33.75 0 0
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1 2 3 4 5
3 Haryana 2.98 Q0 0
4 Himachal Pradesh 0 108.1 0
5 Kerala 54.75 60 0
6 Madhya Pradesh 180.7 168.6 0
7 Maharashtra 0 567 1870
8 Rajasthan 191 384 111
9 Uttar Pradesh 157.05 294 9
10 West Bengal 0 950 590
11 Punjab 0 0 o)
N.E. Sates
1 Assam 0 75 0
ToTtAL 620.23 3428.1 2760

E. Sate/U.T-wise Central assistanceeleased during the year2009-10 to
2011-12 under Babu Jagjivan Ram Chhatrawasjaa (SC Girls Hostel)

(Rs. in lakh)
SLNo. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 0 600 0
2 Haryana 187.57 365 0
3 Himachal Pradesh 0 496.4 0
4 Jharkhand 0 45 0
5 Karnataka 2024 340 0
6 Kerala 0 0 200
7 Madhya Pradesh 250 342 0

8 Maharashtra 0 717.1 2427
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1 2 3 4 5

9 Rajasthan 1706.75 584 0

10 Uttar Pradesh 0 688.1 0

1 Uttarakhand 89.29 0 0

12 West Bengal 0 204.4 516.67

13 Bihar 0 0 687.74

U.Ts.

1 Delhi 0 9 0

2 Puducherry 100 0 0
ToTtAL 2536.01 4391 383141

F. Sate-wise Central assistanceleased during the year2009-10to
2011-12 under upgradation of merit scheme for SC students

(Rs. in lakh)
SI.No. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 0 88.8 444
2 Bihar 0 43.75 438
3 Chhattisgarh 0 216 12.26
4 Gujarat 0.6 0 18.6
5 Haryana 0 3.75 132
6 Jharkhand 0 7 0
7 Karnataka 28.2 16.2 17.7
8 Kerala 0 477 3.85
9 Madhya Pradesh 153.76 3.72 58.8

10 Rajasthan 8.44 6.86 6.86
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1 2 3 4 5
1 Uttar Pradesh 0 73.18 6.56
12 Uttarakhand 0 0 10.46
13 West Bengal 0 0 328
NE Region
1 Assam 0 138 345
2 Nagaland 0 0 12
3 Sikkim 3 3 3
4 Tripura 6 3 3
ToTtAL 200 289.43 290.74

G Sate/UTFwise Central assistanceeleased under the Centrally Sporesbr

Scheme for implementation of the Protection of Civil Rights Act, 1955
and the Scheduled Castes and the SchedutdxksT Peevention
of Atrocities) Act, 1989, durin@009-10to 2011-12

(Rs. in lakh)
SLNo. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 878.79 642.99 402.76
2 Bihar 55.00 90.00 200.00
3 Chhattisgarh 40.64 108.59 51.42
4 Goa 150 3.25 2.50
5 Guijarat 186.08 303.32 510.67
6 Haryana 19.59 136.18 240.25
7 Himachal Pradesh 54.80 29.00 5941
8 Jharkhand 39.54 - -




296 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5
9 Karnataka 9%67.18 674.36 -
10 Kerala 361.81 - 47311
1 Madhya Pradesh 1,107.11 1,869.09 2,886.35
12 Maharashtra 1,197.43 869.79 681.36
13 Odisha 69.58 645.58 254.22
14 Punjab 76.35 114.70 152.68
15 Rajasthan 175.66 175.40 198.29
16 Tamil Nadu 612.15 176.77 494.67
17 Uttar Pradesh 904.36 960.98 435.30
18 Sikkim 8.18 6.40 -
19 Tripura 0.60 - 0.75
20 Andaman and Nicobar Islands - 5.49 -
21 Chandigarh - 15.00 20.00
2 Dadra and Nagar Haveli 59.23 60.00 56.52
23 Daman and Diu - 8.94 3.00
24 Puducherry 50.00 87.08 80.50

ToTtAL 6,865.58 6,982.91 7,203.76

Statement-11
A. Funds released during last three years under Special Central
Assistance to ribal Sub Plan (SCA) to (TSP)
(Rs. in lakh)

SI.No. States 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 1930.00 5746.50 6057.00
2 Assam 2883.00 3500.00 5475.00
3 Bihar 870.94 650.00 1147.00
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1 2 3 4 5
4 Chhattisgarh 6322.88 8453.00 10645.00
5 Goa 0.00 0.00 0.00
6 Gujarat 5635.53 8126.00 8838.00
7 Himachal Pradesh 1179.40 1506.00 1851.00
8 Jammu and Kashmir 263.79 489.57 1143.00
9 Jharkhand 0.00 9481.55 10704.00
10 Karnataka 1647.96 2053.00 2170.00
11 Kerala 366.10 440.00 574.00
12 Madhya Pradesh 8722.00 15214.00 15593.00
13 Maharashtra 895.91 6696.00 15593.00
14 Manipur 527.80 1187.00 705.00
15 Odisha 8885.55 12393.00 14449.15
16 Rajasthan 3400.00 8209.00 1840.00
17 Sikkim 291.38 369.00 451.01
18 Tamil Nadu 108.00 393.05 572.00
19 Tripura 1431.29 1879.00 2244.00
20 Uttarakhand 108.14 0.00 0.00
21 Uttar Pradesh 0.00 0.00 0.00
22 West Bengal 2654.34 3384.00 4720.00
ToTtAL 48124.00 90169.67 104771.16
B. Funds released during last three year under Art. 21 (1)
of the Constitution of India
(Rs. in lakh)
SI.No. States 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 1946.20 5187.70 7998.00
2 Arunachal Pradesh 35.20 772.00 1082.83
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1 2 3 4 5

3 Assam 1240.77 3517.96 3419.00
4 Bihar 95.00 838.00 959.00

5 Chhattisgarh 2834.80 7786.00 9294.00
6 Goa 0.00 0.00 0.00

7 Gujarat 4783.00 8302.00 9426.00
8 Himachal Pradesh 360.00 377.00 431.00
9 Jammu and Kashmir 282.74 607.00 1390.00

10 Jharkhand 3730.00 8004.00 9181.00
1 Karnataka 1823.00 3813.00 4263.00
12 Kerala 387.00 405.00 463.00
13 Madhya Pradesh 6435.00 17311.31 14015.50
14 Maharashtra 2000.00 9442.00 10805.00

15 Manipur 352.50 819.00 937.00
16 Meghalaya 0.00 2100.00 2798.00
17 Mizoram 441.00 922.96 1056.00

18 Nagaland 576.59 2047.42 2301.00
19 Orissa 7026.00 11144.33 11347.00
20 Rajasthan 1500.00 8351.00 7642.00
21 Sikkim 149.20 226.00 259.00
2 Tamil Nadu 342.00 358.00 614.25
23 Tripura 780.00 1358.73 1250.00
24 Uttar Pradesh 350.00 1200.00 1484.91
25 Uttarakhand 120.00 250.00 0.00

26 West Bengal 2320.00 4848.00 6066.99

GRrRAND TOTAL 39910.00 99988.41 108483.48
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C. Details of Central assistance released to State Governments/UT
Administrations under the Scheme of "Establishment of Ashram
Schools in Tibal Sub-Plan" During the last tlee years

(Rs. in lakh)

SINo. States 2009-10 2010-11 2011-12
1 Andhra Pradesh 0.00 500.00 0.00
2 Chhattisgarh 0.00 0.00 0.00
3 Goa 0.00 0.00 0.00
4 Gujarat 0.00 1887.53 1500
5 Karnataka 29.62 0.00 0.00
6 Kerala 1236.04 1025.02 0.00
7 Madhya Pradesh 1099.89 0.00 2815.11

8 Orissa 1500.00 2004.00 2550.00
9 Rajasthan 0.00 0.00 634.89
10 Tripura 0.00 622.76 0.00
1 Uttar Pradesh 234.45 0.00 0.00
12 Uttarakhand 0.00 460.69 0.00

ToTtAL 4100.00 6500.00 7500.00

D. Details of Central assistance released to State Governments/UT
Administrations under the Scheme of Upgradation of Merit of ST
students during the last three years i.e. fr@609-10to 2011-12.

(Rs. in lakh)
SI.No. States/UB 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 0.00 32.76 16.38

2 Chhattisgarh 3754 17.06 54.60
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3 Gujarat 0.00 8.10 17.60
4 Himachal Pradesh 0.00 0.045 0.39
5 Madhya Pradesh 0.00 0.00 92.88
6 Rajasthan 6.22 8.17 1.73762
7 Sikkim 312 312 312
8 Tripura 312 312 312
9 West Bengal 0.00 0.00 723
ToTtAL 50.00 72.375 197.05762

E. Details of Central assistance released to State Governments under
the Scheme ofo¢ational Taining in Tribal Areas during the
last three years i.e. fror2009-10to 2011-12

(Rs. in lakh)

Sl. No Name of State/UT 2009-10 2010-11 2011-12
1 Andhra Pradesh 0.00 0.00 113.01
2 Assam 0.00 150.00 0.00
3 Chhattisgarh 0.00 0.00 107.87
4 Gujarat 0.00 37.12 228.96
5 Madhya Pradesh 0.00 260.00 50.16
6 Mizoram 0.00 152.88 0.00
7 Meghalaya 0.00 0.00 100.00
TotaL 0.00 600.00 600.00

F. Central assistanceeteased under the schemes of the Ministr
Sates/UE for the schemes of TRI in the financial year
2009-10, 2010-11and 2011-12 State-wise details.

(Rs in lakhs)

SI. No. Name of State/TRIs

2009-10

2010-11 2011-12

TRl Fellowship

TRl  Fellowship  TRI

1 2 3 4 5
1. Andhra Pradesh 35.14 0.436 0.00 0.00 0.00
2. Assam 17.00 0.436 32.69 0.00 40.84
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1 2 3 4 5
3. Jharkhand 41.79 0.00 0.00 000 8831
4. Gujarat 95.83 0.00 39.91 0.00 15.00
5. Himachal Pradesh 16.57 0.00 0.00 0.00 0.00
6. Karnataka 0.00 0.00 0.00 0.00 8.50
7. Kerala 1331 0.00 40.00 0.00 43.87
8. Madhya Pradesh 80.80 0.588 77.36 0.00 54.275
9. Maharashtra 74.34 0.436 30.67 0.00 0.00
10. Manipur 57.50 0.00 49.00 0.00 55.50
11. Odisha 50.31 0.00 64.83 0.00 50.34
12. Rajasthan 23.00 0.00 15.82 0.00 0.00
13. West Bengal 36.50 0.315 0.00 0.436 0.00
14. Chhattisgarh 16.00 0.00 1550 0.00 0.00
ToTaL 605.34 221 405.78 0436 366.515

G Central assistanceeteased under the schemes of the Mipistr Sates/UB

for the schemes of @anisation of Tibal Festivals in the financial
year 2009-10 2010-11and 2011-12 State-wise details

(Rs. in lakh)
SINo. States 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 0.00 750 0.00
2. Assam 0.00 0.00 750
3. Bihar 0.00 0.00 0.00
4. Chhattisgarh 5.95 0.00 7.09
5. Gujarat 0.00 750 750
6. Madhya Pradesh 6.00 0.00 750
7. Maharashtra 6.00 0.00 750
8. Manipur 0.00 0.00 750
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1 2 3 4 5
9. Odisha 0.00 0.00 750
10. Tamil Nadu 5.95 7.50 0.00
11. Tripura 6.00 0.00 7.50
12. Uttarakhand (NGO) 750 0.00

ToTtAL 29.90 30.00 59.59

H. Details of State-wise and year-wise Central assistance released under
the Scheme of MFP Operations during the last three years.
Rs. in lakh)

SI.No. States 2009-10 2010-11 2011-12
1 Andhra Pradesh 158.00 158.00 194.00
2 Assam 65.00 - -
3 Chhattisgarh 87.00 - 200.00
4 Gujarat 146.00 130.00 150.00
5 Himachal Pradesh 5.00 33.00 10.00
6 Kerala 7.00 58.00 14.00
7 Madhya Pradesh - 312.00 472.00
8 Maharashtra 168.00 234.00 330.72
9 Meghalaya 39.00 92.00 77.00
10 Orissa 219.00 225.00 315.00
11 Tripura 20.00 71.00 38.00
12 West Bengal 86.00 145.00 170.00
13. Rajasthan - 42.00 29.28
14. Mizoram - - -
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Hostels set up for SC students

433. DR. T. SUBBARAMI REDDY: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the number of hostels set up in various States for the school going and
college going SC students under Babu Jagjivan Ram Chhatiéojasa;

(b) whether there is any proposal to set up more such hostels in near
future;

(c) if so, the State-wise details thereof; and
(d) the financial assistance/grants earmarked for the purpose?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (c) CentralAssistance is
provided to $ate Governments/URdministrations fo: construction of hostels for
Scheduled Caste (SC) students under the Centrally Sponsored Scheme of Babu
Jagjivan Ram Chhatrawasojana’, based on the complete proposals received from
them. A Statement of &te/UTwise number of hostels sanctioned under the
Scheme during the year: 2007-08, 2008-09, 2009-10, 2010-11, 2011-12 and 2012-13
(upto 22.2.2013) is given in the Statemé8tebelow).

(d) During the year 2012-13 (upto 22.2.2013), Central assistance of Rs. 21.29
crore has been released under the Scheme to tdtes®E.

Statement

Hostels set up for SC students

Sl. No. States/ UT Total number of hostels sanctioned during
2007-08 to 2011-12 & 2012-13 (upto 22.2.2013)

1 2 3

1 Andhra Pradesh 10
2 Assam 9
3 Bihar 18

4 Chhattisgarh
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1 2 3
5 Gujarat 4
6 Jammu and Kashmir 2
7 Haryana 5
8 Himachal Pradesh 5
9 Jharkhand 21
10 Karnataka 27
1 Kerala 5
12 Madhya Pradesh 40
13 Maharashtra a7
14 Odisha 167
15 Punjab 3
16 Rajasthan 89
17 Tamil Nadu 31
18 Tripura 1
19 Uttar Pradesh 21
20 Uttarakhand 3
21 West Bengal 41
22 Puducherry 2

TotaL 599

De-addiction centres in Himachal Pradesh

t434.SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of SOCIAL
JUSTICEAND EMPOWERMENT be pleased to state:

(@ the schemes launched by Government for the establishment of De-
addiction Centres in Himachal Pradesh under 'De-addiction Campaign’; and

tOriginal notice of the question was received in Hindi.
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(b) the details of the total expenditure and achievements made under the

said schemes?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) No separate scheme has
been launched by the Ministry for the establishment of de-addiction centres in
Himachal Pradesh. Howevethe Ministry of Social Justice and Empowerment is
implementing a "Central Sector SchemeAafsistance for Prevention d@flcoholism
and Substance (Drug®dbuse" under which financial assistance is provided to
Non-Governmental Organisations, Pachayati Raj Institutions, Urban Local Bodies
etc. for running and maintenance of Integrated Rehabilitation CentreAdthcts
(IRCAs). The scheme is applicable for the State of Himachal Pradesh also.

(b) During 2011-12 an amount of Rs. 37.37 lakhs was released to the
implementing agencies for running and maintenance of three projects in the State of
Himachal Pradesh under the Scheme.

Rationalization of existing SC related schemes

435 SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether aWorking Group constituted by Planning Commission
recommended rationalization/consolidation of existing schemes/programmes for their
effective implementation which includes consolidation of Scheduled Caste (SC)
related Schemes;

(b) if so, the details thereof; and
() the details of the steps taken by Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) The working Group,
constituted by the Planning Commission, on "Empowerment of the Scheduled
Castes" with a view to formulate thevelfth Five Year Plan (2012-17) for the Social
Justice Sectorinter-alia recommended the consolidation of the following on-going
and newly proposed Centrally Sponsored and Central Sector Schemes into a
composite Centrally-sponsored Scheme called "National Programme for
Empowerment of Scheduled Castes".
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l. Existing Schemes:
() Post matric Scholarship for Scheduled Castes

(i) Pre-matric Scholarship for children of those engaged in 'unclean
occupations

(iiy Babu Jajjivan Ram Chhatraw&®jana

(iv) Special CentralAssistance to Scheduled Castes Sub-Plan (SCSP)
(v) Upgradation of Merit of SC students

(viy Support to State Scheduled Castes Development Corporations

(vi) Scheme of Implementation of Protection of Civil Rigltst, 1955, and
Scheduled Castes and Scheduletbes (Prevention ofitrocities) Act,
1989

(viii) Assistance tovoluntary Oganisations working fokVelfare of SCs
Il. New Schemes:

() Pre-matric Scholarship Scheme for SCs.

() Scheme for most vulnerable SC Communities.

() The Working Group submitted its Report to the Planning Commission for
further action in October201l. The Planning Commission has, subsequently
finalized theTwelfth Plan Document after soliciting first the approval of the Central
Government and thereafter of the National Development Council in its meeting held
on 27th December2012.

Reluctance of CCI to pucchase cotton inAndhra Pradesh

436. SHRI DEVENDER GOUDT.:
SHRIMATI GUNDU SUDHARANI:
Will the Minister of TEXTILES be pleased to state:

(@ how much cotton produced iAndhra Pradesh this season;

(b) how much Cotton Corporation of India (CCIl) has purchased cotton from
farmers so far;

() whether it is a fact that CCI's reluctance to purchase cotton, middlemen
are purchasing cotton from farmers at much less than the MSP; and
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(d) if so, how this Ministry is coming to the rescue of farmers?

THE MINISTER OF TEXTILES (SHRIANAND SHARMA): (a) The Cotton
Advisory Board in its meeting dated January 23, 2013 has estimated cotton
production inAndhra Pradesh for the Cotton Season 2012-13 at 72 lakh bales.

(b) Cotton Corporation of India (CCIl) has procured 21.25 lakh bales of seed
kapas from farmers as on February 19, 2013Andhra Pradesh against arrivals of
46.49 lac bales.

(c) and (d) The Cotton Corporation of India is mandated to conduct MSP
operations with procurement of seed kapas from farmers. The responsibility of
farmer identification vests with theté&de Government andPMCs. Ministry of
Textiles has authorized CCI to procure 19 lac bales of seed kapasdimra
Pradesh under MSP operations to avoid farmer distress and stabilize prices. Till date
CCI has procured 46% of arrivals and has effectively stabilized prices.

Performance of textile sector

437. SHRI HUSAIN DALWAI: Will the Minister of TEXTILES be pleased to
state:

(@ whether the performance of Indiafextile Sector has gone down
considerably in the sphere of production, exports and employment generation
during last two decades;

(b) if not, the details of progress made in the above three spheres during
the above period;

(c) if so, the factors responsible for this decline; and
(d) the steps taken to improve the performancelmftile Sector?

THE MINISTER OF TEXTILES (SHRIANAND SHARMA): (a) and (b)The
performance of the Indiafmextile Sector has improved considerably during last two
decades The production of Spun-yarn, Man-made fibre and filament yarn increased
from 2443 Mn Kg. in 1991-92 to 7069 Mn Kg. in 2011-12, whereas total cloth
production increased from 22978 Mn Sq mtr to 60453 Mn Sq mtr in the same
period. Similarly total export of textile products increase from 12041 crore in 1991-92
to 165515 crore in 2011-12. The Employment in textile industry increased from
94,30,000 in 1991-92 to 1,10,20,000 in 2011-12.
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In the Handloom sectprthe total number of handloom weavers and allied
workers reduced from 65.51 lakh (as per handloom census 1995-96) to 43.32 lakh
handloom workers (as per handloom census 2009-10), resulting in reduction of cloth
production from 7585 million sg. meters in year 2001-02 to 6900 million sq. meters
during 2011-12. The export of handloom products, however has increased from
Rs. 692.22 crore in 1990-91 to Rs. 2653.95 crore during 2011-12.

(©) The decline in Handloom sector is due to stiff competition from
powerloom and mill sectpravailability of cheaper imported fabrics, change in
consumer preferences and alternative less labour intensive employment
opportunities.

(d) Government is implementing various schemes/ measures to improve the
performance of textile industry as under:

() Technology Upgradation Fund Scheme (TUFS)

(i) Scheme for Integratediextile Parks (SITP)

(iiy Integrated Skill Development Scheme

(iv) Integrated Scheme for Powerloom Sector Development.

For the overall development of the handloom sedtee Government of India
has taken various policy initiatives and interventions like cluster approach,
technological up-gradation, aggressive marketing initiatives availability of subsidized
yarn and credit. The following schemes are being implemented for the handloom
sector:

1. Integrated Handlooms Development Scheme.

2. Marketing and Export Promotion Scheme.

3. Diversified Handlooms Development Scheme.

4. Mill Gate Price Scheme.

5. Revival, Reform and Restructuring Package for Handloom Sector
Cotton purchased by CCI

438. SHRI FALVAI GOVARDHAN REDDY: Will the Minister of TEXTILES be
pleased to state:
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(@ whether it is afact that the Ministry has issued orders that Cotton
Corporation of India (CCI) would purchase cotton from farmerdmdhra Pradesh
only three days in a week in 47 centres, 2 days in 42 centres and 1 day in 4
centres;

(b) if so, the reasons therefor;

(¢) whether it has come to the notice of the Ministry that CCI is
purchasing only 1 day in many centres thereby causing inconvenience to farmers;

(d) the season-wise, centre-wise and district-wise details of cotton reached
to centres in the last three seasonsAntdhra Pradesh; and

(e) the centre-wise and district-wise details of cotton purchased by CCI
during the last three seasons from farmersAonflhra Pradesh?

THE MINISTER OF TEXTILES (SHRIANAND SHARMA): (a) Ministry of
Textiles has issued directions to Cotton Corporation of India for operationalization
of a staggered procurement plan with mandi arrivals regulated within capacity limits
and reasonable working schedules in consultation with State Government for
farmers to get timely and remunerative prices.

(b) The mandi operations plan was put in place with the following
objectives: (I) to ensure timely payments to the farmers; (2) need for physical
verification of stocks of seed kapas in notified mandis; (3) to make procurement
coterminous with the storage space available; (4) tighter out-turn verification and
need for systemic checks to avoid pilferages; (5) timely documentation by
coordination between Cotton Corporation of India &®MCs; (6) giving field
officials adequate time for conducting transparent procurement and (7) to put
adequate fire prevention measures in place.

(c) The mandi operations plan was operationalized by Cotton Corporation of
India in consultation with tate Government ofAndhra Pradesh. Subsequently
when the Government received a representation from the State Government of
Andhra Pradesh for enhancing the pace of MSP operations, operational flexibility
was given to Cotton Corporation of India for undertaking a procurement of 19 lac
bales in January2013.

(d) The center-wise and district-wise details of cotton arrivals to centres in
the last three cotton seasons is given in the Statem&ed below).

() The center-wise and district-wise cotton procured by Cotton Corporation
of India for the last 3 cotton seasons is given in the StateméBSelbelow).



Statement-I
The Cotton Corporation of India Ltd., Navi Mumbai
A. Disrict-wise, Ceng-wise, Kapas aival in A.P.
Crop Year 2009-10

Adilabad Warangal Guntur

District Centre Arrival in  District Centre Arrival in District Centre Arrival in

bales bales bales

Adilabad Adilabad 869400  Warangal Warangal 548000 Guntur Guntur 101
Bela 27600 Jangaon 40000 Krosur 1133
Gudihatnoor 6000 Narsampet 33300 Macherla 5780
Echoda 20000 Parkal 31605 Pedanandipadu 1104
Indervally 16000 Nekkonda 22000 Tadikonda 2521
Narnoor 12000 Kesamudram 32903 Chilakaluripet 365
Jainoor 5000 Mahabubabad 31348 Piduguralla 949
Boath/Pochera 30000 Karimnagar Karimnagar 138000 Phirangipuram 103
Sonala 5000 Jammikunta 255150 Narasaraopet 2481
Neradgonda 15000 Choppadandi 63897 Khammam KhammamA 28850
Mancherial 54000 Gangadhara 25900 Khammam B 1044
Luxettipet 26000 Husnabad 5987 Bhadrachalam 24355
Wankidi 10000 Vemulawada 18600 Burgampadu 5530
Asifabad 50000 Siricilla 15800 Ellendu 100
Kondapally 8000 Peddapalu 67700 Madhira 14057
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Chennur 8000 Manthani 12110 Chandragunda 2116
Bhainsa 441000  Medak Siddipet 16900 Wyra 110
Kubeer 11000 Gajwel 9800 Nelakondapalli 1295
Nirmal/ 45000 Jogipet 13900 Enkoor 11861
Sarangpur
ToTAL 1659000 MahabubnagarShadnagar 140000 Kothagudem 6275
Rangareddy Parigi 8500 Nalgonda Nakrekal 4268
Chevella 36700 Mallepalli 2250
Vikarabad 36000 Tirumalagiri 7263
Nizamabad Madnoor 2900 Valigonda 10435
ToTaL 1607000 Bhongir 15684
Prakasam Inkollu 1504
Pusapadu 796
Krishna Jaggaihapet 814
Mylavaram 5265
Gampalagudem 1765
Kanchikacherla 418
Kurnool Nandyal 11250
Adoni 10180
ToTAL 182022
Others 2001978
TotaL Arrival In A.P. (Adilabad +Warangal + Guntur + Others) 545000

0] SIaMSUY UM

ETozArenige4 22]

TTE suonsand pauelisun



The Cotton Corporation of India Ltd., Navi Mumbai
B. District-wise, Cent-wise Kapas aival in A.R.
Crop Year 2010-1

Adilabad Warangal Guntur
District Centre Arrival in  District Centre Arrival in District Centre Arrival in
bales bales bales
Adilabad Adilabad 880000 Warangal 593000 Guntur Guntur 2160
Bela 33500 Jangaon 40000 Krosur 1385
Gudihatnoor 5000 Warangal Narsampet 40000 Satenpalli 1421
Echoda 21000 Parkal 25000 Pedanandipadu 500
Indervally 18000 Nekkonda 25000 Tadikonda 9575
Narnoor 10000 Ghanpur 15000
Jainoor 6000 Karimnagar Karimnagar 155000 Piduguralla 3921
Boath/Pochera 22000 Phirangipuram 80
Sonala 5000 Jammikunta 190000 Narasaraopet 7197
Neradgonda 10000 Choppadandi 55000 Khammam KhammamA 38550
Mancherial 65000 Gangadhara 25000
Luxettipet 34000 Husnabad 30000 Bhadrachalam 10620
Wankidi 15000 Vemulawada 35000 Burgampadu 6970
Asifabad 55000 Madhira 4305
Kondapally 16000 Peddapalu 221000
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Chennur 17700 Manthani 50000 Chandragunda 4302

Bhainsa 413800  Medak Siddipet 106000 Nelakondapalli 705

Kubeer 8000 Gajwel 125000 Enkoor 7488

Nirmal/ 35000 Kothagudem 11975

Sarangpur

ToTAaL 1670000 MahabubnagarShadnagar 330000 Nalgonda Nakrckal 185
Rangareddy Parigi 22000 Mallepalli 490

Chevella 30000 Tirumalagiri 8799

Vikarabad 40000 Valigonda 6800

Nizamabad Madnoor 80000 Bhongir 7895

ToTAL 2232000 Prakasam Parchur 2500

Inkollu 308

Pusapadu 1810

Krishna Jaggaihapet 1000

Mylavaram 2750

Gampalagudem 1934

Kurnool Nandyal 65672
TotAL 211297

Others 1836703
TotaL arrival in A.P. (Adilabad+Warangal+ Guntur+Others) 5950000
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The Cotton Corporation of India Ltd., Navi Mumbai

C. District-wise, Cente-wise Kapas aival in A.P

Crop Year 2011-12

Adilabad Warangal Guntur
District Centre Arrival in  District Centre Arrival in District Centre Arrival in
bales bales bales
Adilabad Adilabad 1132100 Warangal Warangal 591150 Guntur Guntur 3305
Bela 30000 Jangaon 65750
Gudihatnoor 4000 Narsampet 19510
Echoda 30000 Parkal 11575
Indervally 18600 Nekkonda 6100 Tadikonda 382
Narnoor 12000 Ghanpur 1781
Jainoor 8000 Kesamudram 27729
Boath/Pochera 29200 Mahabubabad 9450
Sonala 398 Torrur 2000 Narasaraopet 805
Neradgonda 12200 Karimnagar Karimnagar 194435 Khammam KhammamA 40330
Mancherial 100000 Jammikunta 219440
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Luxettipet 41200 Choppadandi 83140 Bhadrachalam 9830
Wankidi 15000 Gangadhara 9630 Burgampadu 2559
Asifabad 78000 Husnabad 6757
Kondapally 22000 Vemulawada 118500
Chennur 31000 Peddapallu 135078
Bhainsa 512302 Manthani 3750 Enkoor 24742
Kubeer 16300 Dharmaram 2270
Nirmal/ 43000 Medak Siddipet 126357 Kothagudem 1100
Sarangpur
Kadam 5200 Gajwel 114220 Nalgonda Mallepalli 28550
TotAL 2140500 Thogutta 33423 Bhongir 1850
MahabubnagarShadnagar 382000 Kurnool Nandyal 18900
Rangareddy Parigi 52000 TotAL 132353
Nizamabad Madnoor 64000
TotaL 2280045
Others 1047102
TotaL arrival in A.P. (Adilabad+Warangal+Guntur+Others) 5600000
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Satement-1 |

The Cotton Corporation of India Ltd., Navi Mumbai

A. Details of District-wise, Cergrwise Puchases under MSk A.P.
Crop Year 2009-10

Adilabad Warangal Guntur
District Centre Pur Pur District Centre Pur Pur District ~ Centre Pur Pur
in Qtls. in Bales in Qtls. in Bales in Qtls. in Bales
1 Adilabad Adilabad 27981 5361 Warangal Warangal 152188.76 28682 Guntur Guntur 577 106
2 Bela 22033 4197 WarangalA 200000.21 37524 Piduguralla 8101 944
3 Asifabad 94195 18538 Jangaon 37414.27 6982  Krishna  Mylavaram 23106 4100
4 Bhamsa 12634 2431 Nekkonda 8150.91 1554 Jaggaiahpet 4290 771
5 Luxettipet 9381 1800 Karimnagar Karimnagar 109407.21 21016 Khammam Khammam-A 15214 2707
6 Wankidi 24402 4385 Choppadandi 99013.2 18850 Bhadrachalam108595 19808
7 Mancherial 17579 3411 Gangadhara 43675.86 8555 Madhira 72136 13463
8 Indervally 21028 4076 Jammikunta 45313.96 8384 Burugampadu 29922 5520
9 Gudihatnoor 24999 5157 Husnabad 527.49 100 Enkoor 60454 11102
10 Kubeer 13743 2722 Peddapally 91234.29 16862 Khammam 4519 810
11 Chennur 25873 5129 Manthani 25510.12 4877 Nakarikal 22850 4274
12 Jainoor 7940 1590 Vemulawada 37570.15 7299 Nalgonda Tirumalagiri 39179 7205
13 Sonala 10088 2032 Sircilla 26470.41 5027 Valigonda 53381 9924
14 Boath 25350 5059 Medak Siddipet 40581.14 7738 Bhongir 84028 15377
15 Neradigonda 12339 2582 Gajwel 14798.25 2869  Guntur P.N.Padu 5994 1091
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16 Mahaboob- Shadnagar  95382.8 18547 Tadikonda 12335 2287
nagar
17 Rangareddy Chevella 71080.65 13573 Mancherala 23537 4358
18 Vikarabad 108501 20694 Chilakaluripet 1976 365
19 Medak Jogipet 44770.4 8712 Phirangipuram 554 100
20 Rangareddy Pargi 23051.4 4408 Prakasam Inkollu 6858 1252
21 Nizamabad Madnoor 1145.92 205 Pusapadu 3909 711
22 Warangal Parkal 9461.87 1863 Krishna  Gampalaguden9228 1700
23 Kesamudram 5171.29 995 Kanchikacherla 1985 363
24 Narsampet 1634.66 309 Kothagudem 33970 6195
25 Mahaboobabad969.08 969 Khammam Wyra 554 100
26 Ellendu 560 101
27 Guntur  Krosur 6035 1123
28 Khammam Chandragunda 11235 2098
29 Nelakondapalli 6248 1175
30 Nalgonda Mallepalli 10448 1933
31 Kurnool  Adoni 10098 1938
32 Nandyal 27051 5171
33 Guntur Narasaraopet 12637 2353
ToTtaL 349565 68470 TortAL 1297025.30 246594 TotAL 708564 130525
TotAL Purchase irA.P. 2355154 Qntls. 44530 Bales
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B. Branch-wise, Cergrwise puchases under Comnuéal Operation inA.P

The Cotton Corporation of India Ltd., Navi Mumbai

Crop Year 2010-1

Adilabad Warangal Guntur
District Centre Pur Pur District Centre Pur Pur District ~ Centre Pur Pur
in Qtls. in Bales in Qtls. in Bales in Qtls. in Bales
Adilabad Adilabad 25880 5045 Warangal 119005 22612 Guntur 10460 1972
Bela 7614 1416 WarangalA 40131 7469  Guntur Piduguralla 17870 3397
Asifabad 56254 11022  Warangal Jangaon 23938 4546  Krishna  Mylavaram 9652 1716
Indervally 22776 4520 Nekkonda 1687 310 Jaggaiahpet 4677 854
Wankidi 14187 2801 Karimnagar Ghanapur 11238 2090 Khammam 25984 4941
Mancherial 51586 10107 Karimnagar 50364 9614  Khammam Bhadrachalam 37620 6898
Chennur 70533 13353 Choppadandi 22871 4458 Madhira 18901 3557
Luxattipet 36047 7207 Gangadhara 12526 2431 Burugampadu 31089 6066
Kondapally 15001 2904 Vemulawada 13950 2666 Enkoor 37357 6872
Narnoor 3460 675 Medak Siddipet 73198 13570 Nalgonda Nakarikal 541 100
Bhainsa 19859 3952 Gajwel 166855 32030 Tirumalagiri 45218 8421
Kubeer 18019 3635 Karimnagar Jammikunta 10550 2000 Valigonda 36046 6680
Pochera 540 104 Husnabad 14297 2739  Guntur P.N.Padu 2754 525
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Neradigonda 9769 1934 Peddapally 69375 12880 Tadikonda 39618 7468
Gudihatnoor 2900 563 Manthani 33627 6247 Phirangipuram 270 50
Sonala 15202 3007 Mehboob-  Shadnagar 122612 23332 Prakasam Inkollu 1564 291
nagar

Jainoor 2494 492 Warangal Narsampet 10615 2045 Pusapadu 8347 1564
Echoda 9249 1802 Parkal 5678 1105 Krishna  Gampalagudeni0446 1945
Boath 645 127 Khammam Kothagudem 52192 9909
Guntur Krosur 6539 1240

Khammam Chandragunda 18826 3505

Nelakondapalli 6963 1296

Nalgonda Mallepalli 2261 416

Kurnool  Adoni 18407 3715
Nandyal 70938 13630

Guntur Narasaraopet 32136 6070

Sattenpalli 6974 1302

Prakasam Parchur 13129 2533

Nalgonda Bhongiri 41396 7663
ToTAL 382015 74666 ToTAL 802518 152144 TotAL 608173 114596

TotaL Purchase inAndhra Pradesh

1792706 Qntls.

341406 Bales
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The Cotton Corporation of India Ltd., Navi Mumbai

C. Branch-wise, Cergrwise Puchases (CP&MSP) iA.P

Crop Year 2011-12
Adilabad Warangal Guntur
District Centre Put Put District Centre Pur Put District ~ Centre Put Put
in Qtls. in Bales in Qtls. in Bales in Qtls. in Bales
1 Adilabad Adilabad 3486 695 Karimnagar Choppadandi 1625 304 Khammam Bhadrachalam 16498 3081
2 Asifabad 4474 903 Gangadhara 249 48 Kothagudam 5250 1000
3 Bela 506 100 Jammikunta 16 3 Burgampadu 7887 1529
4 Inderally 5095 1021 Karimnagar 8940 1714 Enkoor 46433 8806
5 Kadam 2726 514 Peddapalli 1419 271 KhammamA 12208 2383
6 Luxettipet 21650 4293 Vemulawada 3144 607 Nalgonda Mallepalli 26802 5175
7 Mancherial 2511 504 Mehboob- Shadnagar 41343 8255 Bhongir 8199 1562
nagar
8 Neradigonda 507 103 Warangal Warangal 646 123 Kurnool Nandyal 15280 2998
9 Sonala 2020 398 Guntur Narasaraopet 3175 613
10 Wankidi 2244 444 Tadikonda 1864 358
11 Guntur 8037 1508
TotaL 45219 8975 TotaL 57383 11325 ToraL 151634 29013
TotaL purchase inA.P. 254236 Qntls. 49313 Bals
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Revival of textiles industry

439. SHRI N. BALAGANGA: Will the Minister of TEXTILES be pleased to
state:

(@ the yeatwise, mill-wise number of textile mills closed in the country
both Government mills and private mills, during the last three years;

(b) the reasons for such a closure; and
(c) the steps taken by Government to revive the textile industry?

THE MINISTER OF TEXTILES (SHRIANAND SHARMA): (a) As per data
available with Textile Commissionerthe number of closed cotton/man-made fibre
textiles mills (Non SSI) in the country during last three years are given below:

(In No.)
Year Government Mills Private Mills Total
NTC STC

2009-10 Nil Nil 12 12
2010-11 4 2 38 44
2011-12 2 2 31 35
2012-13 (April-Dec.) 1 1 11 13

TotaL 104

(b) The major reason for closure of mills is financial problem. Howewdls
are also closed on account of labour problems and lock outs.

() Government has setup Board for Industrial & Financial reconstruction
(BIFR) under Sick Industrial Companies (Special Provisiohsl) with a view to
arranging the timely detection of sick and potentially sick companies and for the
speedy determination of preventive, ameliorative and remedial measures which need
to be taken in respect of such units.

BIFR has decided on reliefs/concessions etc. to be given to units/companies
on the revival packages. Out of 104 mills closed during 2009-10, 2010-11, 2011-12
and 2012-13 (April-December), 34 textile cases are registered with BIFR as on
31.12.2012. BIFR has declared one case as no longer sick and 11 cases were
declared as sick.
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Government has also approved a debt restructuring package to help loss
making textile mills in the year 2012, to be administered on case by case basis by
the banks within the prudential norms of the Reserve Bank of India.

Response of Indira Gandhi Matritva SahyogYojana

440. SHRI NATUJI HALAJI THAKOR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the response of the Indira Gandhi Matritva Sahyagana which has
been started in 52 pilot districts to provide conditional cash transfer benefits to
mothers from underprivileged sections;

(b) the criteria for selecting the said districts; and

() whether there is any proposal to extend the scheme to remaining
districts and if so, the stipulated time line to achieve the same?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Indira Gandhi Matritva
SahyogYojana (IGMSY), Conditional Maternity Benefit (CMB) is a centrally
sponsored scheme for pregnant and lactating women to contribute to better
enabling environment by providing cash incentives for improved health and
nutrition to pregnant and nursing mothers. It is being implemented using the
platform of ICDS.The scheme was introduced in Octoh2®10 on pilot basis now
operational in 53 selected districts. The scheme attempts to partly compensate for
wage loss to Pregnant and Lactating women both prior to and after delivery of the
child. The scheme envisages providing cash directly to the beneficiary through
Bank Accounts/Post Qite Accounts, during pregnancy and lactation in response
to individual fulfilling specific conditions. The scheme covers all pregnant and
lactating women above 19 years of age and above for first two live births are
entitled for benefits under the scheme except all Government/PSUs (Central and
State). In the year 2011-12, grants-in-aid of Rs. 293.83 crore have been released to
the Sates/lUB and beneficiaries covered are 3.06 lakh. In the year 2012-13, grants-
in-aid of Rs. 75.21 crore have been released to taeesSUE and beneficiaries
covered are 3.77 lakh.

(b) The Scheme was initially introduced in 52 districts selected across the
country The districts have been selected using a composite index based on six
indicators related to health and educatidnmix of good, weak and medium
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performing districts have been selected to test check the success of implementation
viz-a-viz. demand and supplyprocesses and conditionalities. Out of 52 districts 26
are medium performing to test check better replicapility each are good and weak
performing districts, and 4 districts are infelient UB.

(c) The Government is conducting an independent evaluation of the scheme
in the current financial year 2012-13 to assess the performance of the scheme in the
States/UB. The steps to revise the scheme will be undertaken on the basis of the
results of the evaluation.

Comprehensie study to assess the current status of women

441. SHRI NAND KUMAR SAl: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has constituted any committee to undertake a
comprehensive study to understand the current status of women and evolve
appropriate policy;

(b) if so, the details in this regard;
(c) the details of terms and reference of the said committee;

(d) whether the said Committee has invited comments/suggestions from
various stakeholders;

(e) if so, the details thereof; and
(H by when the said committee will finalise and complete their report?

THE MINISTER OF SRATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) Yes, Sir The
Government has set up a High Level Committee (HLC) on the status of women to
undertake comprehensive study to understand the status of women since 1989 as
well as to evolve appropriate policy interventions based on a contemporary
assessment of women's needs.

The composition of the Committee is as under:
i Vacant at present - Chairperson
. Dr. Amita Singh - Member

ii. Dr. Pam Rajput - Member
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Vi.

Vil.

Vi,

Xil
Xiil.

XiV.

XVi.

Ms. Rita Sarin - Member
Dr. Manorma Singh - Member
Dr. Shantha Krishnan - Member
Ms. ManiraA Pinto - Member
Smt. Vijayluxmi Kol. - Member
Ms. PratimaThami - Member
Mrs. Suman Kumar - Member
Mrs. Anusuiya Sharma - Member
Dr. Simrit Kaur - Member
Ms. Naheed Soz - Member
Dr. V. S. Elizabeth - Member
Ms. Nandini Thockchom - Member
Ms. RaziaAbdul Rahim Patel - Member
Smt. Deepa Jain Singh - Member Secretary

The Terms of Reference of the above High Level Committee (HLC) includes,

among others, the following:

The HLC will conduct an intensive literature survey to take stock of
published data, reports, articles and research from about 1989 onwards,
on the status of women in India.

The HLC will prepare a Report on the current socio-economic, political
and legal status of women in India. The Report will also bring out the
interconnectedness of these aspects in terms of their impact on women
and recommend measures for holistic empowerment of women.

The HLC will examine the overall status of women includiimger-alia,

the socio-economic, health and nutritional, legal and political status,
disaggregated by rural/urban, economic and social position A&/

BPL, SC/ST single women, disabled women, migrant women) and
wherever possible by minority status (e.g. Muslims/others). The analysis
would take account of cross-regional differences and focus on
inequalities both within and outside the household. It would also assess
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the impact made by existing policies and legislative changes on eguality
security and holistic empowerment of women, and will identify
inequalities in policy and legislation as well as gaps in implementation.

(d) and (e)Yes pleaseThe High Level Committee has invited suggestions
from NGOs/social activists and individual experts working in the field of welfare of
women.

(H The High Level Committee was constitutetde Resolution dated the
27th February2012 and it is required to present its report within 2 years from the
date of its first meeting, which was held on 24th J2@12.

Benefits of ‘Relief and Rehabilitation of Rape Victims' scheme

442. SHRI AAYANUR MANJUNATHA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government has implemented any scheme titled 'Relief and
Rehabilitation of Rapeé/ictims';

(b) if so, the details thereof;

() the State-wise details of benefits of the schemes extended to the rape
victims during the last three years and the current year;

(d) whether the incidents of rape cases are reported to be on the rise in
the country; and

(e) if so, the steps being taken by Government to take strict action against
the rapists?

THE MINISTER OF SRARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) Currently Central
Government is not implementing any Scheme for relief and rehabilitation of rape
victims. However a scheme on 'Restorative JusticeMietims of Rape' as a
component of the Umbrella Scheme for Protection and Empowermewonfen
has been formulated by Ministry dVomen and Child Development for
implementation during the remaining years of ffveelfth Plan.

(d) As per the National Crime Records Bureau (NCRB) data, 21,397, 22,172
and 24,206 cases of rape have been reported for the year 2009, 2010 and 2011
respectively which show an increase.
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(e) The Government has enacted ‘The Protection of Children from Sexual
OffencesAct, 2012' to provide protection to all children under the age of 18 years
from the ofences of sexual assault, sexual harassment and pornagRetsntly
Government has promulgated the Criminal Law (Amendment) Ordinance, 2013, which
makes punishment for sexual assault more stringent.

Amendment in Juvenile JusticeAct

t443.SHRI DHARMENDRA PRADHAN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) the details of the serious crimes committed in Delhi and came in the
notice of Government, where minors have been found involved, during the last
three years;

(b) whether Government is contemplating to amend the Juvenile Jéstice
related to juvenile crimes;

(¢) whether Government has received any kind of memoranda or

recommendations in this regard; and
(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) As per the Information
furnished by the National Crime Records Bureau (NCRB), the details of cognizable
IPC crimes committed by minors in Delhi during the years 2009, 2010 and 2011 are
given in the Statemen{Seebelow).

(b) to (d) A comprehensive amendment to the Juvenile Justice (Care and
Protection of Children)Act, 2000, is under consideration in the Ministry \Wbmen
and Child Development. The Ministry has held a number of consultations with
various stake holders including representatives from other Ministries and
Departments, State Governments and Civil Society Organisations. The suggestions
received in this regard includénter-alia, clarity in the role Juvenile Justice
Boards; lowering the age limit for children under thet; special provisions for
children in conflict with law who have committed heinous crimes; and trial of such
children in conflict with law in adult courts.

tOriginal notice of the question was received in Hindi.
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Statement

Cases reported against minor (Children in Conflict with Law)
in Delhi during 2009-2011

Sl. No. Crime Head 2009 2010 2011
1 Murder 57 3H5 37
2 Attempt to Commit Murder 32 22 24
3 C.H. Not Amounting Murder 3 0 0
4 Rape 26 37 47
5 Kidnapping andAbduction 8 11 30
6 Dacoity 4 0 1
7 Prep. andAssb. for Dacoity 1 1 1
8 Robbery 31 % 64
9 Burglary 28 22 31
10 Thefts 120 81 259
1 Riots 3 2 0
12 Criminal Breach of Trust 0 0 1
13 Cheating 3 2 28
14 Counterfeiting 1 0 0
15 Arson 0 0 0
16 Hurt/Grievous Hurt 63 44 72
17 Dowry Deaths 0 0 0
18 Molestation 6 8 10
19 Sexual Harrassment 0 0 3
20 Cruelty by Husband or Relatives 0 1 0
21 Importation of Girls 0 0 0
2 Causing Death by Negligence 8 0 0
23 Other IPC Crimes 58 % 143

&

ToTaL cognizable IPC crimes 416 751

Schemes implemented for women welfare

444, SHRI RALVAI GOVARDHAN REDDY: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:
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(@) the year-wise and scheme-wise details of schemes being implemented by
the Ministry for women development dig that last three years;

(b) the State-wise and scheme-wise details of physical targets set and
achieved during the above period;

() whether the Ministry is implementing any special scheme for women
from minority communities; and

(d) if so, the State-wise and year-wise details thereof during the above
period?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Ministry of Women and
Child Development is implementing various women development and welfare
schemes for all communities in the country and major among them are: (i) Rajiv
Gandhi Scheme for Empowerment Atlolescent Girls - Sabla, (i) Indira Gandhi
Matritva SahyogYojana (IGMSY), (iii) Financial assistance for construction of
Hostel for Working Women with Day Care Centres, (iv) Support Tiaining and
Employment Programme faNomen (STEP), (v) Ujjawala - a Comprehensive Scheme
for Combating Trafficking and (vi) Swadhar Home and Short Stay Homes.

(b) State-wise targets and beneficiaries covered under IGMSY and for
nutrition component under Sabla in 2010-11, 2011-12 and 2012-13 are given in the
Statement-1 and Il respectivel\5€e below). State-wise physical targets are not set
for the schemes being implemented through Non-Governmental Organisations. The
Government considers the proposals recommended by the State Governments/UT
Administrations and sanctions projects as per requirement. Howeverall taget
in terms of number of beneficiaries to be covered is fixed on yearly basis as per
the financial resources allocated for each scheme.

The year-wise and scheme-wise details of schemes implemented by the
Ministry for women development and the physical achievements under these
schemes during the last three years are also available iAntheal Reports of the
respective years of the Ministrwhich are available in the Library of Rajya Sabha.
The details are also available on the Ministry's webgite wwwwed.nic.in.

() The Ministry is implementing women related schemes for all communities
including minority in the country and no special scheme for women from minority
communities is being implemented.

(d) Does no arise.



Statement-|

State-wise targets and beneficiaries covered under IGMS2010-11, 2011-12and 2012-13

Sl. No. States/UB 2010-11 2011-12 2012-13
Tamget Beneficiaries Target Beneficiaries Target Beneficiaries

beneficiaries covered Beneficiaries covered Beneficiaries covered
1 2 3 4 5 6 7 8
1 Andhra Pradesh 105371 0 105371 17364 191750 109771
2 Arunachal Pradesh 1617 0 1617 1270 62633 NR
3 Assam 75073 0 75073 0 1300 NR
4 Bihar 104034 0 104034 26171 110338 40557
5 Chhattisgarh 45569 NR 45569 6295 73569 13613
6 Goa 7383 0 7383 0 7500 1305
7 Gujarat 29135 NR 29135 24169 48123 19893
8 Haryana 5455 0 5455 3760 5120 NR
9 Himachal Pradesh 7313 NR 7313 3884 5697 985

0] SIaMSUY UM
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1 2 3 4 5 6 7 8
10 Jammu and Kashmir 15665 NR 15665 7873 49085 NR
1 Jharkhand 50096 0 50096 9247 6693 NR
Karnataka 80814 0 80814 21780 3593 5995
Kerala 37144 NR 37144 15280 53735 9758
14 Madhya Pradesh 82844 0 82844 73865 27386 24713
15 Maharashtra 47800 0 47800 13897 1042 1200
16 Manipur 5523 NR 5523 3247 59468 NR
17 Meghalaya 6693 15 6693 0 12092 NR
18 Mizoram 3490 0 3490 0 8206 NR
19 Nagaland 2857 NR 2857 3795 NR
20 Odisha 53735 0 53735 29325 20600 31508
21 Punjab 41791 NR 41791 690 12612 0
2 Rajasthan 98813 0 98813 25067 108211 22828
23 Sikkim 1519 NR 1519 528 3593 0

0] SI9MSUY UBNIM\ 0SS
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24 Tamil Nadu 49050 0 49050 NR 700 39919
25 Tripura 9068 0 9068 2642 27386 1433
26 Uttar Pradesh 98573 NR 98573 11141 1042 706
27 Uttarakhand 12686 0 12686 6766 6255 1346
28 West Bengal 108211 NR 108211 38415 54620
29 Delhi 47439 0 2591 3734 64742 0
30 Andaman and Nicobar 2591 259 12087 300 47800 0
31 Pondicherry 628 0 857 1404 2857 0
K Chandigarh 12087 0 3638 1700 857 0
33 Daman and Diu 857 0 47439 NR 984 263
A Dadra and Nagar Haveli 3638 0 2004 1104 2004 1059
35 Lakshadweep 2004 NR 628 NR 3600 0
ToTAL 1256566 259 1256566 305872 1072783 368548

NR: Not Reported.

** Scheme was approved iAugust, 2010 and after preparatory activities implemented in fourth quarter of 2010HY
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Satement-1 |

State-wise targets and beneficiaries covered for nutrition component under SabCddl1,2011-12 and 2012-13

SI. No. States/UB 2010-11 2011-12 2012-13

Target Beneficiaries Target Beneficiaries Target Beneficiaries

covered** covered covered

1 2 3 4 5 6 7 8
1 Andhra Pradesh 809973 NR 809973 618975 626487 528191
2 Arunachal Pradesh 7030 NR 7030 14226 7695 NR
3 Assam 385276 NR 385276 385276 385276 385276
4 Bihar 1403311 NR 1305200 1305200 1602769 1602769
5 Chhattisgarh 356750 NR 356750 0 354582 282367
6 Goa 25337 NR 30470 34556 32000 32448
7 Gujarat 565654 119570 565654 538980 565654 NR
8 Haryana 166278 NR 166278 78341 149942 141915
9 Himachal Pradesh 98974 90016 90016 90016 98571 99161

0] SI9MSUY UBNIM\ 2SS
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1 2 3 4 5 6 7 8
25 Tripura 107161 0 107161 54933 107161 64352
26 Uttar Pradesh 1982432 1934000 1982432 1934000 1934000 1934000
27 Uttarakhand 118663 NR 118663 NR 127600 NR
West Bengal 687925 NR 688036 75422 688036 114874
Andaman and Nicobar 8830 7263 8830 9424 10374 9207
Chandigarh 11488 6229 11488 1291 1764 1358
31 Daman and Diu 3371 1222 3371 NR 3371 NR
32 Dadra and Nagar Haveli 5650 NR 5650 2166 1213 2132
3 Delhi 117164 NR 8830 130205 187020 127947
A Lakshadweep 1876 NR 1876 NR 1876 NR
35 Pondicherry 4566 NR 4566 4449 5074 4480
ToTtAL 11879770 4442674 11896408 10077363 12329608 8848558

** Scheme was approved iAugust, 2010 and after preparatory activities implemented in fourth quarter of 2010HY
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Impact of nutrition programmes on women and children

445, DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether the Central Government has conducted/proposes to conduct any
study to assess the impact of different nutrition programmes on women and
children in the rural and tribal areas of the country;

(b) if so, the details thereof; and

(¢) the details of the ongoing schemes to address the nutritional issues of
rural women and children along with the achievement made thereunder during each
of the last two years and the current year?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) For data on nutrition
indicators, Government undertakes surveys such as National Family Health Survey
(NFHS) and District Level Household Survey (DLHS) through Ministry of Health
and FamilyWelfare. The National Family Health Survey (NFHS) provideat& wise
data and the last NFHS survey was in 2005A&6.per the NFHS-3 in 2005-06,
country has 42.5% children under 5 years as underweight. The rate of malnutrition
has declined from 42.7% in 1988-99 (NFHS-2) to 40.4% in 2005-06 (NFHS-3) for
children below 3 years of age. State-wise prevalence of underweight children along
with prevalence in rural and tribal population is given in the Statement (See below).

() The approach in dealing with the nutrition challenges has been two
pronged: First is the Multi-sectoral approach for accelerated action on the
determinants of maluntrition in targeting nutrition in schemes/programmes of all the
sectors. The second approach, is the direct and specific interventions targeted
towards the vulnerable groups such as children below 6 years, adolescent girls,
pregnant and lactating mothers.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes through State Governments/UT
Administrations. The schemes/programmes include the Integrated Child Development
Services (ICDS), National Rural Health Mission (NRHM), Mid-Day Meal Scheme,
Rajiv Gandhi Scheme for Empowerment Adolescent Girls (RGSEAG) namely
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SABLA, Indira Gandhi Matritva Sahyodojna (IGMSY) as direct tageted
interventions. Besides, indirect multi-sectoral interventions incllideyeted
Public Distribution System (TPDS), National Horticulture Mission, National Food
Security Mission, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Nirmal Bhar#@tbhiyan, National Rural DrinkingNater
Programme etcAll these schemes have potential to address one or other aspect

of Nutrition.

The main schemes/programmes of MinistryV@dmen and Child Development
which have a bearing on the nutritional status includes the Integrated Child
Development Services (ICDS) Scheme which provides a package of six services
namely supplementary nutrition, pre-school non-formal education, nutrition and
health education, immunization, health check-up and referral services. ICDS Scheme
has since been universalised with effect from 2008-09. The total number of
sanctioned Projects are 7076 afAdganwadi centres (including MiMAWCs and
Anganwadi on demand) are 13.71 lakiAgjainst this there are 7025 operational
projects and 13.31 lakh operatiomr®VCs as on January 2013he services are
currently availed by 927.65 lakh beneficiaries which include 746.81 lakh children (6
months to 6 years) and 180.84 lakh pregnant and lactating mothers. The
beneficiaries for supplementary nutrition increased from 959.47 lakh in 2010-11 to
972.49 lakh in 2011-12.

Rajiv Gandhi Scheme for Empowerment Adolescent Girls (RGSEAG), or
Sabla provides a package of services including health and nutrition to adolescent
girls in the age 1-18 years (with a focus on out-of-sch@gBs) in 205 districts on
a pilot basis. The scheme has two major components i.e. Nutrition and Non
Nutrition Component. The beneficiaries in 2011-12 were 100.77 lakhs and during
2012-13 are 88.49 lakhs so.far

Indira Gandhi Matritva Sahyoojana (IGMSY), introduced in 2010, is a
Conditional Cash Transfer scheme for pregnant and lactating (P&L) women to
contribute to better enabling environment by providing cash incentives for improved
health and nutrition to pregnant and nursing mothers. The scheme is being
implemented initially on pilot basis in 53 selected districts. The beneficiaries in
2011-12 were 3.05 lakhs and during 2012-13 are 3.76 lakhs so far
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Statement

Percentage Under Wight Childen (under age ob yrs.) Sate-wise
Overall, Rural and in Scheduledifes NFHS3 (2005-06)

SI. No. State Rural ST Overall
1 2 3 4 5
1 Andhra Pradesh 34.8 415 325
2 Assam 371 18.2 364
3 Arunachal Pradesh 36.3 296 325
4 Bihar 57.0 - 55.9
5 Chhattisgarh 50.2 52.8 471
6 Delhi 225 - 26.1
7 Goa 316 43.9 250
8 Gujarat 479 64.5 44.6
9 Haryana 413 - 39.6
10 Himachal Pradesh 378 250 36.5
1 Jammu and Kashmir 279 35.7 256
12 Jharkhand 60.7 64.3 56.5
13 Karnataka 411 419 376
14 Kerala 264 - 229
15 Madhya Pradesh 62.7 714 60.0
16 Maharashtra 416 53.2 370
17 Manipur 233 242 221
18 Meghalaya 50.3 485 48.8
19 Mizoram 24.1 - 19.9

20 Nagaland 26.6 230 252
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1 2 3 4 5
21 Odisha 42.3 544 40.7
22 Punjab 26.8 - 249
23 Rajasthan 425 46.8 39.9
24 Sikkim 194 180 19.7
25 Tamil Nadu 321 - 29.8
26 Tripura 40.8 36.5 39.6
27 Uttar Pradesh 441 61.2 424
28 Uttarakhand 121 504 38.0
29 West Bengal 42.2 59.7 38.7

INDIA 456 545 425

Satus of women's economic empowerment

446. DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the latest statistical details of the women's economic empowerment status
in the country;

(b) the details of Government schemes for economic empowerment of women
in the country;

() whether Government has made any assessment/survey of number of
women that have been benefitted from the schemes being implemented for
economic empowerment of rural women in the country;

(d) if so, the $ate/UFwise details thereof;, and
(e) if not, the reasons therefor?

THE MINISTER OF SRARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)According to
National Sample Survey 64th Round (2009-10), the workforce participation rate of
females in rural sector was 26.1 and in urban sedtowas 13.8. Ministry of
Women and Child Development is implementing various schemes for women's
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economic empowerment in the country namdRashtriya Mahila Kosh (RMK),
Support toTraining and Employment Programme fdfomen (STEP), Priyadarshini
besides National Mission for Empowerment Wbmen (NMEW) and Indira Gandhi
Matritva SahyogYojana.

Rashtriya Mahila Kosh (RMK) was set up in 1993 to meet the credit needs
of poor women in the informal sector for income generation and household
activities. Since its inception upto 31.1.2013, RMK has sanctioned Rs. 342.90 crore
microfinance loans and released Rs. 278.89 crore benefiting over 7.19 lakh poor
women beneficiaries.

The Ministry has been administering the Support to Training and Employment
Programme forWomen (STEP) as a Central Sector Scheme since 1986-87, to
provide sustainable employment and income generation for marginalized and asset-
less rural and urban poor women across the caublwying last ten years, 3.90
lakh women beneficiaries have been benefitted under the STEP Scheme.

Priyadarshini, is a Self Help Group (SHG) based project implemented by the
Ministry for holistic empowerment of women and adolescent girls. The actual
implementation of the scheme was startedApril, 2011. The scheme is being
implemented in 7 districts of Uttar Pradesh and Bilince inception, 56738
beneficiaries have been covered under Priyadarshini scheme.

Indira Gandhi Matritva Sahyogojana (IGMSY) is a Conditional Cash
Transfer scheme for pregnant and lactating (P&L) women introduced in the
October 2010 to contribute to better enabling environment by providing cash
incentives for improved health and nutrition to pregnant and nursing mothers. 6.74
lakh women beneficiaries have been covered under the IGMSY scheme since
inception.

National Mission for Empowerment aflomen (NMEW) is an initiative of the
Government of India for empowering women holisticallywas sanctioned idpril,
2011 with a mandate to strengthen inter-sectoral convergence.

Further the Government is also implementing other schemes like Mahatma
Gandhi National Rural Employment Guarantee Scheme, National Rural Livelihood
Mission, etc for empowerment.

(c) and (d)Yes, The Sate/UFwise details are given in thetefement(See
below).

(e) Does not arise.
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Statement

A. Sate/UFwise details for beneficiaries coeet under Supporto
Training and Employment Bgramme for WWmen (STEP) during the
last three years i.e2010-11 2011-12 and 2012-13.

Sl. No. States/UB

Number of beneficiaries covered

2010-11 2011-12 2012-13
(upto Feb., 2013)

1 2 3 4 5
1 Andhra Pradesh 2450 666 151
2. Arunachal Pradesh 238 - -
3. Assam 11148 365 139
4, Bihar - - -
5. Chhattisgarh - - -
6. Gujarat 225 50 -
7. Himachal Pradesh 125 - -
8. Haryana 600 1666 166
9. Jammu and Kashmir 200 1832 922
10. Kerala 368 466 2171
11 Karnataka 8400 18878 12769
12. Madhya Pradesh 635 500 110
13. Maharashtra 2900 259 641
14. Manipur 1275 1516 1709
15. Meghalaya - - -
16. Mizoram - - -
17. Nagaland 1653 271 2763
18. Odisha 500 - 500
19. Punjab 2050 - -
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1 2 3 4 5
20. Rajasthan 200 500 -
21. Sikkim - - -

22. Tamil Nadu - - -

23. Tripura - - -
24. Uttarakhand 650 250 1152
25. Uttar Pradesh 3135 1765 6550
26. West Bengal 300 666 138
27. Delhi - - -
ToTtAL 37052 29650 20881

B. No. of Beneficiaries since inception 33/01/2013in respect of RMK

Sl. No. State Name Beneficiaries
1 2 3
1 Andaman and Nicobar 667
2 Andhra Pradesh 230313
3 Arunachal Pradesh 100
4 Assam 6605
5 Bihar 16806
6 Chhattisgarh 370
7 Delhi 7458
8 Gujarat 7173
9 Haryana 4092
10 Himachal Pradesh 12925
1 Jammu and Kashmir 1768
12 Jharkhand 1688
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1 2 3
13 Karnataka 17652
14 Kerala 34257
15 Madhya Pradesh 21736
16 Maharashtra 35672
17 Manipur 8421
18 Mizoram 70
19 Nagaland 859
20 Odisha 38971
21 Pondicherry 300
22 Punjab 784
23 Rajasthan 30108
24 Tamil Nadu 165857
25 Uttar Pradesh 26569
26 Uttarakhand 2928
27 West Bengal 45372
TotaL 719521

Implementation of "Track Child" pr oject

447, SHRI AJAY SANCHETI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether there is a sharp increase in the number of missing children
recently;

(b) if so, the details thereof;
(¢) the reasons behind the missing children;

(d) whether the Government proposes to implement the ‘track child' project
all over the country; and
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(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)As per the
information received from National Crime Records Bureau (NCRB), the number of
children missing, traced and untraced in the country during last three years as
reported by State Crime Records Bureau is as under:

Year No. of missing No. of children No. of children
children traced Untraced
2009 68,227 50,061 18,166
2010 77,133 53,897 23,236
2011 90,654 56,248 34,406

() There are various reasons responsible for these missing children which
may include theft, tréitking, run away kidnapping etc.

(d) and (e)The Government, in the Ministry ofWomen and Child
Development, has commenced implementation of project namely TrackChild' in the
country which is aimed at maintaining real time data of all children availing
rehabilitation services under the Integrated Child Protection Scheme (ICPS). The
software also provides for setting up a National Portal containing details of missing
children reported in Police Stations. The portal would facilitate matching of the
children availing services under the Scheme with the reported missing children.

Separate budget forimplementation of DomesticViolence Act

448. SHRI BALWINDER SINGH BHUNDER:Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that Protection @¥fomen against Domesti¢iolence
Act is not being implemented properly in view of low budget allocation;

(b) if so, the details thereof and the reasons therefor;

(¢) whether women aanisations/activists have demanded Centrally
sponsored scheme and separate budget for proper implementation Adt;trend

(d) if so, the response of Government thereto?
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THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)The Protection of
Women from Domestid/iolence Act, 2005 (PWDW) requires the appointment of
Protection Officers, registration of Service providers and notification of shelter
homes and medical facilitie#\s per the information provided by theafes/UFE, all
the Sate Governments have appointed protectioficefs, 25 $ates/UB have
registered service providers, 21a®s/UB have notified medical faciliies and 24
States/UE have notified shelter homes. Howevenly Six Sate Governments have
appointed independent Protection Officers. In the National Consultation organised
by the Ministry of Women and Child Development to review implementation of the
PWDVA, 2005, the representatives of théat® Governments had requested for
financial assistance for morefadtive implemention of theé\ct.

(c) and (d) Ministry ofWomen and Child Development has received
representation from an organization for implementing a draft Scheme prepared by
the National Commission fowomen on the subjecThe Ministry of Women and
Child Development has formulated a scheme Assistance to tates for dective
implementation of PWDVAct, 2005, as a component of the Umbrella Scheme for
Protection and Empowerment @f¥omen for implementation during the remaining
years of theTwelfth Plan.

Missing girls from a girls' hostel in Madhya Pradesh

t449.SHRI MOTILAL VORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that in an investigation by the Commission for
Protection of Child Rights, 18 mentally challenged and dumb-deaf girl students were
found missing from a girls' hostel at Sehore in Madhya Pradesh and many girls
students were sent to boys' hostel by hostel administrators;

(b) whether it is also a fact that the above-said girls and boys hostels are
being run by a voluntary institution;

() whether such type of complaints have been received against this
institution earlier too;

(d) if so, when and which type of action has been taken in this matter;
and

tOriginal notice of the question was received in Hindi.
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(e) the number of girls and boys hostels being run by voluntary
institutions throughout the country?

THE MINISTER OF SRARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) No such investigation has
been conducted by the National Commission for Protection of Child Rights
(NCPCR). Howeverit has been informed by the Madhya PradetiieSCommission
for Protection of Child Rights (MSCPCR), Bhopal that when the State Commission
came to know about the incident through the newspaper reports, they conducted
an inspection of the Child#Vith Special Need (CWSN) girls hostel in Sehore on
08.01.2013. During the inspection, it was found that 48 special needs girls were
registered in the hostel. Out of them, 30 girls were present during the inspection.
18 girls were absent from the hostel for long timibe Collector Sehore informed
the State Commission that the verification of these 18 girls has been completed
and it has been found that all these girls are secure with their parents. Letters
have been written to their guardians to send their girls back to the hostel.

(b) On the basis of information received by it, the State Commission has
informed that aVoluntary Institution called Bright t& Society Sehore was running
the CWSN girls hostel from where the girls were alleged to be missing. Due to the
shortcomings observed in the running of the girls hostel, the Memorandum of
Understanding (MOU) entered with the voluntary institution has been cancelled
and the management of the girls hostel has been taken over by the administration.
Now only boys hostel is being run by the voluntary institution.

(c) and (d) No complaint has been received against this institution .earlier

(e) Information on the number of girls and boys hostels being run by
voluntary organizations across the country is not available on a centralized basis.

Policy for rehabilitation of orphan HIV/AIDS children

450. SHRI AVINASH RAI KHANNA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the number of orphan HIV/AIDS affected children in the country;

(b) the policy of Government for the rehabilitation of the orphan HIV/AIDS
children; and

() the steps Government is taking for their rehabilitation?
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THE MINISTER OF SRATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d) The information is
being collected and will be laid on theable of the House.

Financial assistance to curb domestic violence

451. SHRI SHANTA KUMAR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Central Government is providing financial assistance to the
States to create and strengthen appropriate mechanisms in order to combat
domestic violence and provide socio-legal services to aggrieved women;

(b) if so, the quantum of such financial assistance provided to States
during the last three years; and

(c) if not, whether Government proposes to give such assistance?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) No, Madam.

(b) Does not arise.

(¢0 A scheme of 'Assistance to States for effective implementation of
Protection ofWomen from DomesticViolence Act, 2005', as a component of
Umbrella Scheme for Protection and EmpowermentWofmen has been formulated
by Ministry of Women and Child Development for implementation during the
remaining years of th@welfth Plan.An outlay of Rs. 70 Crores has been kept for
implementing the Scheme during 2013-14.

Hungama Report

452. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether the HUNGAMA Report (Hunger and Malnutrition) by the
Naandi Foundation released during the current,yleaving captured the voices of
100,000 mothers, giving data of 100 districts, has been considered by Government;

(b) if so, the districts where highly unacceptable malnutrition levels are
prevailing;
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(c) what are the ground realities in other districts in India, especially in hilly
and north-eastern States as the report covered only 100,000 mothers and 100
districts; and

(d) whether a holistic, well-structured and coordinated scheme be evolved
including coverage from pregnant women and going up to under three children,
having a built-in periodic monitoring mechanism?

THE MINISTER OF SRARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Naandi Foundation, a
Non-Government Organization, has coordinated the HUNGaMA Survey 2011, in 112
districts in 9 States out of which 100 focus districts were taken from 6 States
namely Bihar Jharkhand, Madhya Pradesh, Orissa, Rajasthan and Uttar Praslesh.
per this survey42 per cent of children under five are underweight and 59 per
cent are stunted in the 100 Focus Districts. The districts which are having
prevalence of underweight, higher than the total average of 42 percent among
children below 5 years of age are given in the StatemdBStek below). The
Hungama survey indicates a reduction in the prevalence of child unrjerweight
which has decreased from 53 per cent (DLHS, 2004) to 42 per cent representing a
20.3 per cent decrease over a 7 year period.

() For data on nutrition indicators, Government undertakes surveys such as
National Family Health Survey (NFHS) and District Level Household Survey
(DLHS) through Ministry of Health and FamilWelfare. The last survey providing
'district-wise information on prevalence of undernutrition was the District Level
Household Survey-2 (DLHS-2) in 2002-04. The National Family Health Survey
(NFHS) provides tate-wise data and the last NFHS-3 survey was in 200386.
per the NFHS-3, country has 42.5% children under 5 years as underweight. The
State-wise prevalence including the North Eastern States, of underweight children
below five years of age is given in the Statemen{Skebelow). The rate of
malnutrition has declined from 42.7% in 1988-99 (NFHS-2) to 40.4% in 2005-06
(NFHS-3) for children below 3 years of age.

As per the monthly progress reports provided by the states with regards to
the implementation of ICDS, the prevalence of undernutrition (weight for age) for
children under six years is 34.7% in Janu&12-13.

(d) The problem of malnutrition is complex, multi-dimensional and inter-
generational in nature and cannot be tackled by a single sector alone. The
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Government has a&orded high priority to the issue of malnutrition and is
implementing several schemes/programmes through State Governments/UT
Administrations. The schemes/programmes include the Integrated Child Development
Services (ICDS), National Rural Health Mission (NRHM), Mid-Day Meal Scheme,
Rajiv Gandhi Scheme for Empowerment Adolescent Girls (RGSEAG) namely
SABLA, Indira Gandhi Matritva Sahyogojna (IGMSY) as direct ta@reted
interventions. Besides, indirect multi-sectoral interventions incllalgeted Public
Distribution System (TPDS), National Horticulture Mission, National Food Security
Mission, Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Nirmal BharaAbhiyan, National Rural DrinkingVater Programme etc.

All these schemes have potential to address one or other aspect of Nutrition.

The main schemes/programmes of MinistryV@dmen and Child Development
which have a bearing on the nutritional status includes the Integrated Child
Development Services (ICDS) Scheme which provides a package of six services
namely supplementary nutrition, pre-school non-formal education, nutrition and
health education, immunization, health check-up and referral services. ICDS Scheme
has since been universalised with effect from 2008-09.

The ICDS scheme has an inbuilt mechanism for monitoring of the programme.
A revised management information System (MIS) has been introduced in ICDS in
March 2012 focusing more on programme outcomes and results. F@Gthearnment
has recently approved strengthening and restructuring of ICDS scheme through
programmatic, management and institutional reforms including putting ICDS in a
Mission mode.

Satement-|

Districts having high levels of underweight children under
5 years of age as per Hungama Sur2€y-1

Sl. No. State/District % Underweight (-2SD)
1 2 3
Bihar
1 Araria 47.88
2 Aurangabad 4947
3 Banka 46.19

4 Darbhanga 45.99
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1 2 3

5 Gaya 45.84
6 Jamui 46.35
7 Jehanabad 44.98
8 Kishanganj 44.85
9 Madhubani 44.99
10 Nawada 43.99
1 Saharsa 4277
12 Sheohar 43.00
13 Supaul 4213

Jharkhand
14 Deoghar 47.82
15 Dhanbad 46.01
16 Dumka 45.83
17 Garhwa 48.56
18 Gumla 49.62
19 Lohardaga 47.43
20 Pakaur 51.14
21 Paschimi Singhbhum 49.31
22 Sahibganj 46.09
Madhya Pradesh

23 Barwani 56.38
24 Guna 4401
25 Jhabua 48.37
26 Umaria 48.75
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1 2 3
Odisha
27 Gajapati 44.43
28 Koraput 54.48
29 Malkangiri 57.75
30 Rayagada 42.07
Rajasthan
31 Banswara 51.98
32 Dhaulpur 4453
33 Jhalawar 47.36
A Karauli 42.01
Uttar Pradesh
3H Bahraich 48.54
36 Banda 45.67
37 Barabanki 45.96
33 Chitrakoot 47.86
39 Fatehpur 45.48
40 Jhansi 4457
41 Kheri 55.28
42 Lalitpur 49.24
43 Pilibhit 47.26
4 Shahjahanpur 43.61
45 Shrawasti 50.32
46 Siddharthnagar 4227
47 Sitapur 52.39
48 Unnao 4453
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Prevalence of Underweight Children below the age of five years,
NFHS 3, (2005-06), State-wise

SI. No State Children
(below 5 yrs of age)
% Underweight
1 2 3
1 Madhya Pradesh 60.0
2 Bihar 55.9
3 Jharkhand 56.5
4 Meghalaya 48.8
5 Chhattisgarh 471
6 Gujarat 44.6
7 Uttar Pradesh 424
8 Odisha 40.7
9 Rajasthan 39.9
10 Tripura 39.6
11 Haryana 39.6
12 West Benaal 38.7
13 Uttarakhand 38.0
14 Karnataka 376
15 Maharashtra 37.0
16 Himachal Pradesh 36.5
17 Assam 36.4
18 Andhra Pradesh 325
19 Arunachal Pradesh 325
20 Tamil Nadu 29.8
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1 2 3
21 Delhi 26.1
22 Jammu and Kashmir 256
23 Nagaland 252
24 Goa 250
25 Punjab 249
26 Kerala 229
27 Manipur 221
28 Mizoram 19.9
29 Sikkim 19.7

INDIA 425

Anganwadi centres sanctioned toAndhra Pradesh

453, SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) the yeaiwise and district-wise number &nganwadi Centres (ACs)
sanctioned toAndhra Pradesh during the last three years;

(b) whether it is a fact that mangkWCs do not have pucca buildings
which is hampering the very objective Ahganwadi Movement; and

() if so, whether Ministry would think of providing pucca buildings to
AWCs under ICDS by making a special provision?

THE MINISTER OF SRARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Government has not
sanctionedAnganwadi Centres (ACs)/mini-AWCs to Andhra Pradesh during the
last three yearsThere are, however91307 AWCs/mini-AWCs sanctioned
cumulatively to the tate of Andhra Pradesh, as per district-wise details given

below:
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SI. No. Name of the district No. AWCs/mini-ANCs
sanctioned
1 Srikakulam 4086
2 Vizianagaram 3620
3 Visakhapatnam 4874
4 East Godavari 5343
5 West Godavari 3614
6 Krishna 3824
7 Guntur 4395
8 Prakasam 4095
9 Nellore 3774
10 Chittoor 4616
1 Cuddapah 3615
12 Ananthapur 5126
13 Kurnool 3534
14 Warangal 4797
15 Khammam 4888
16 Adilabad 4367
17 Karimnagar 3701
18 Mahabubnagar 5028
19 Medak 3417
20 Nizamabad 2708
21 Nalgonda 4202
2 Rangareddy 2776
23 Hyderabad 907
TotaL 91307
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(b) and (c) Integrated Child Development Services (ICDS) Scheme did not
have provision for construction AWC buildings under the scheme as this was
envisaged to be provided by the community except for the North Eastern States for
which financial support was being provided for constructionA@{C buildings
since 2001-02 at a unit cost of Rs.1.75 lakh.

As part of Strengthening and Restructuring of ICDS Scheme, Government has
approved a provision of construction of 2 laRimganwadi Centre buildings @
Rs.4.5 lakh per unit duringwelfth Plan period in a phased manner with cost
sharing ratio of 75: 25 between Centre and State other than the NER, where it will
be at 90:10.

In addition, $ates/ UF have also been requested to leverage funds under
various schemes like MPLADs, MLALADs, BRGHFRI, RIDE MSDPR IAP,
MGNREGA, 13th Finance CommissioACA, State Plan and other area development
project for construction oAWC Buildings. Recentlythe Ministry of Rural
Development (MORD) has also included constructionrA®/Cs as an eligible and
authorised activity in the list of new works by extending activities permitted under
MGNREGA.

Restructured ICDS

454, SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) the details of restructured Integrated Child Development Services (ICDS)
scheme;

(b) whether it is also a fact that Cabinet has cleared Rs.1.2 lakh crores for
this purpose;

(¢) if so, the details thereof; and

(d) to what extent the revised ICDS help in overall development of children
in the country?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) In order to address
various programmatic, management and institutional gaps and to meet administrative
and operational challenges that had crept the ICDS over the years; Government
approved the proposal for Strengthening and Restructuring of ICDS Scheme with
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an overall budget allocatiorof Rs. 1,23,580 crore duringwelfth Five Year Plan.
The Administrative Approvals in this regard have since been issued to tawesh
UTs.

Restructured and Strengthened ICDS will be rolled out in all the Districts in
three years as per following detalils:

l. In 200 high burden districts in the first year (2012-13);

[Il. In additional 200 districts in second year (2013-14). (we.f. 1.4.2013)
including districts from special category States and NER;

. In remaining districts in third year (2014-15)e( we.f. 1.4.2014).

The key featureof Strengthened and Restructured ICipEer-alia include
addressing the gaps and challenges with (a) special focus on children under 3
years and pregnant and lactating mothers (b) strengthening and repackaging of
services including care and nutrition counseling services and care of severely
underweight children (c) a provision for an additiodalganwadi Worker cum
Nutrition Counselor for focus on children under 3 years of age and to improve
the family contact, care and nutrition counseling for P&L Mothers in the selected
200 high-burden districts across the countbogsides having provision of link
worker, 5% creche cunmAnganwadi centre (d) focus on Early Childhood Care and
Education (ECCE) (e) forging strong institutional and programmatic convergence
particularly at the district, block and village levels (f) models providing flexibility at
local levels for community participation (g) introduction APIP (h) improving
Supplementary Nutrition Programme including cost revision, (i) provision for
construction and improvement of buildings Ahganwadi centres (j) allocating
adequate financial resources for other components including Monitoring and
Management and Information System (MIS), Training and use of Information and
communication technology (ICT), (k) to put ICDS in a mission mode etc. and (I)
revision of financial norms etc.

(d) The goal of ICDS Mission would be to attain three main outcomes
namely; (i) Prevent and reduce young child under-nutrition (% underweight children
0-3 years) by 10 percentage point; (ii) Enhance early development and learning
outcomes in all children 0-6 years of age; and (iii) Improve care and nutrition of
girls and women and reduce anaemia prevalence in young children, girls and
women by one fifth.
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Child marriages rampant in rural areas

455, SHRI AVINASH PANDE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government is aware that tAanual Health Survey Report,
2012 has revealed that child marriages are rampant in rural areas;

(b) the reasons for a high rate of child marriages even now;

() whether the Ministry has taken any new steps to curb the practice from
its roots;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Annual Health Survey
(AHS, 2010-11) by the Office of Registrar General of India shows that as per 2001
Census in all the 284 districts in 8 Empowerkdtion Group $ates (Bihar
Jharkhand, Uttar Pradesh, Uttarakhand, Madhya Pradesh, Chhattisgarh, Odisha and
Rajasthan) and\ssam, marriage below legal age varies from 3.0% in Uttarakhand to
21.9% in Rajasthan. In rural areas, every 4th marriage among females in Rajasthan
and every 5th in Bihar and Jharkhand take place below the legal age.

(b) Lack of education and awareness about negative consequences of child
marriage, concerns about safety of the girl child, social customs and poverty are
perceived to be the main reasons for prevalence of child marriage in the country

(c) to (e) The Government of India enacted Prohibition of Child MarriAge
(PCMA) 2006, to provide for the prohibition of solemnisation of child marriages
and for matters connected therewith or incidental thereto, which came into force
with effect from 1st November2007. For déctive implementation of théct, Sate
Governments have been requested from time to time to notify rules under PCMA
2006. In addition, following steps have been taken to address the issue of Child
Marriage:

I National Commission fokWomen (NCW) has requested théat® Chief
Ministers to sensitize and gear up the concerned machinery of the State
Governments against those involved in the incidence of child marriage.



Written Answers to [27 February2013  Unstarred Questions 357

i. Every year Sate Governments are requested to take special initiative to
delay marriage omAkha Eej—the traditional day for such marriages, by
coordinated efforts.

ii. The Government of India launched SABLA, a Scheme for empowering
adolescent girls, in 200 districts of the country on 19th Noveni#i=O.
The Scheme aims at empowering adolescent girls (11-18 years) by
improving their nutritional and health status and upgrading various skills
like home skills, life skills and vocational skills etc. and building
awareness on various issues. They are also sensitized towards the
importance of marriage at the right age. By empowering adolescent girls,
the Scheme addresses the issue of child marriage.

iv. ~Workshops, seminars and legal awareness camps am@niaed in
various States by the Ministry and its autonomous institutions to spread
awareness and bring attitudinal changes to prevent child marriage.

Speeding up the process of reforming juvenile delinquents

456. SHRI BAISHNAB FARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is proposed to speed up the process of reforming juvenile
delinquents under qualified counsellors in the country;

(b) whether this process has taken the back-seat in the country with the
result that there has been a fast increase in this category;

(¢) if so, the details thereof; and

(d) what is the other course of action plan to reform child delinquents and
bring them on the proper road for development?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Juvenile Justice (Care
and Protection of ChildrenAct, 2000 being administered by the Ministry of
Women and Child Development is the primary legislation for rehabilitation and
reintegration of children in difficult circumstances, including children in conflict with
law. The JJAct and the Central Model Rules thereundprovide for various
measures, including counselling, for ensuring the well being and rehabilitation of
such children.
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(b) to (d) To ensure the proper implementation of theAdd and to improve
the quality of services for children under tAet, the Ministry of Women and
Child Development has introduced the Integrated Child Protection Scheme (ICPS)
which provides financial and technical assistance to State Governments/UT
Administrations to put in place a range of measures for rehabilitation of such
children, including,inter-alia, institutional and non-institutional care, education,
vocational training, health services etc. One of the important interventions for such
children under the Scheme is counselling for which the Scheme provides for full
time counsellor in every institution as well as in the District Child Protection Units
under the Scheme.

Further under ICPS, financial assistance is also provided tateS
Governments/UTAdministrationsinter-alia for after care services for children leaving
the Homes to help sustain them during the transition from institutional to
independent life. The services include housing facilities, vocational training, help to
gain employment, counselling and stipend etc.

Fund under training and employment programme to support women

457. SHRI Y.S. CHOWDARY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has allocated any fund under Training and
Employment Programme for updating skills and new knowledge to support women;

(b) if so, the State-wise details of fund allocated during the last three years;
(c) the details of target fixed/achieved during the last three years; and
(d) whether Government has achieved the desired results?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Yes Sir Ministry of Women
and Child Development is administering Support to Training and Employment
Programme forWomen (STEP) Scheme as a Central Sector Scheme for skill up-
gradation of marginalized and assetless women to ensure sustainable employment
and income generation. Financial assistance is provided under STEP to the eligible
implementing agencies of dérent Sates/UB whose project proposals are
recommended by State Level Empowered Committee and approved by the Project
Sanctioning Committee of the Ministry
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(b) to (d) The details of funds sanctioned, State-wise, target fixed/achieved
during the last three years are given in the Statement.

Statement

A. Sate-wise details for funds sanctioned under SupporTraining
and Employment Bgramme for \Wmen (STEP) during the last
three years i.e2009-10,2010-11, 2011-12

Sl. No. States/UB Funds released (in Rs. lakhs)
2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 22.15 135.20 9.49
2. Arunachal Pradesh 23.22 14.70 -
3. Assam 511 683.12 18.29
4, Bihar - - -
5. Chhattisgarh - - -
6. Gujarat - 2547 3.37
7. Himachal Pradesh - 3.79 -
8. Haryana 25.65 22.73 24.07
9. Jammu and Kashmir 54.21 17.43 30.44
10. Kerala 14.05 18.17 265.28
11. Karnataka 320.35 623.46 290.67
12. Madhya Pradesh 7545 46.21 10.94
13. Maharashtra 15.72 294.77 2511
14. Manipur 56.50 100.73 4241
15. Meghalaya - - -
16. Mizoram 21.90 - -

17. Nagaland 100.45 118.222 36.31
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1 2 3 4 5
18. Odisha 35.15 36.37 -
19. Punjab 87.91 81.75 -
20. Rajasthan 4.19 322 2.20
21 Sikkim - - -
22. Tamil Nadu - - -
23. Tripura 157 157 -
24, Uttarakhand 57.07 27.89 6.52
25. Uttar Pradesh 294.46 129.61 36.24
26. West Bengal 10.13 26.34 9.92
27. Delhi 3.23 20.89 2181
ToTAL 1228.56 2431.70 833.14

B. The details of target fixed/achieved during the last three

years under the Suppoto Training and Employment
Programme for \&men (STEP) Scheme

Year Physical Targets Achievement
(Beneficiaries) (Beneficiaries)
2009-10 30,000 21,963
2010-11 35,000 36,500
2011-12 30,000 29,650
(Rupees in lakh)
Year Budget Actual
Expenditure

2009-10 1500.00 1228.56
2010-11 2500.00 2431.70
2011-12 1150.00 833.14
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Proposal for establishment of Mini-Anganwadi Centres from Rajasthan

t458.SHRI OM PRAKASH MATHUR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government has received the proposals for establishment of
Mini-Anganwadi Centres from Rajasthan;

(b) if so, the details thereof; and
() the action being taken by Government in this regard?

THE MINISTER OF SRARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c)A proposal has been
received from Government of Rajasthan requesting for establishment of 14
Anganwadi Centres undeknganwadis-on-Demand and two MiniMCs in Nagour
District.

During the 3rd phase of expansion of ICDS Scheme, 77,102 NM@sA were
approved by the Union Cabinet. Out of which all MinW&s have already been
allocated and sanctioned to the different State Governments/UT administrations and
no Mini-AWC is remaining to be allocated/sanctioned with the Government. Since
the above proposal of Rajasthan did not have detailed population information and
mapping etc. and since no MIiNIMC is remaining to be allocated with Government
of India, State Government was requested to furnish detailed information including
a consolidated proposal for establishmentA¥¥Cs in Rajasthan.

However as an interim measure, 10 néWVCs have been sanctioned to
Government of Rajasthan.

Hostels for working women in Bihar

t459.PROFE ANIL KUMAR SAHANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the number of hostels for working women in Bihar;
(b) the norms for allocation of funds for the construction of these hostels;

(¢) whether the Government has any plan for the construction of new
hostels in Bihar; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Under the scheme for
Working Women Hostel being administered by Ministry Wfomen and Child
Development, Government of India, so far 6 working women hostels have been

sanctioned in Bihar

(b) Under the Scheme, financial assistance is provided to the eligible
implementing organizations such as State Government agencies and Civil Society
Organizations etc. up to 75% of the cost of construction of the hostel building for
working women on public land as per the prescribed area norms. There is also
provision of extending financial assistance for hostels to be run in rented premises.
Corporate houses or associations like GISSOCHAM, FICCI etc., can also seek
financial assistance for a matching grant (50:50) for hostel building construction on
public land only There is also a provision of one-time non-recurring grant @
Rs. 7500/- per inmate for purchase of furniture and furnishings.

(c) and (d)All proposals received throught&8e Governments including
through Government of Bihar are considered for approval as per schematic norms.

National Programme for Youth and Adolescent Development inWest Bengal

460. SHRI VIVEK GUPTA: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ the number of activities conducted under the National Programme for
Youth andAdolescent Development ikVest Bengal, during the last three years;

(b) the number of Programme ImplementiAgencies inWest Bengal for the
National Programme fo¥outh andAdolescent Development and the funds released
to them in 2011-2012;

(¢) whether a monitoring and evaluation study was undertaken on the
performance of the Pogramme Implementigencies;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
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SPOR'S (SHRI JITENDRASINGH): (a) The number of activities conducted under
the National Programme forouth andAdolescent Development (NRD) in West
Bengal during the last three years is as under:

Year No. of activities
2009-10 24
2010-11 9
2011-12 20

(b) During the year 2011-12 a sum of Rs. 14,88,720/- has been released to
Sea Explorer's Institute, Kolkata)est Bengal for undertaking 20 adventure
activities.

(c) to (e) The work of Programme implementing agencies is assessed/
monitored on the basis of their performance report and inspection report of the
recommending authoritySome of the programmes are also monitored by Nehru
Yuva Kendra Sangathan and NSS.

Funds for development ofYouth in Assam

461. SHRIMATI NAZNIN FARUQUE: Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@) the details of funds earmarked for the development of youth during the
last three years iAssam;

(b) the funds spent and achievements thereof;

() whether proposals fromdssam are pending with the Ministry;
(d) if so, the details thereof; and

(e) the time-frame for their disposal?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRI JITENDRASINGH): (a) and (b)Yes Sir funds are earmarked for the
development of youth in North East Region which includéesteSof Assam. The
detail of funds released for various programmesAgsam during the last three
years is given as under:
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(Rs. in lakhs)
Heads 2009-10 2010-11 2011-12
NPYAD 36,03,387 50,34,413 1,13,40,000
NSS 81,00,000 - 96,00,000
ToTAL 1,17,03,387 50,34,413 2,09,40,000

(c) and (d) There are seven proposals from NGOs have been received with
the recommendation oft&e Government oAssam for financial assistance under
NPYAD Scheme namely:

() Rural Women UpliftmentAssociation ofAssam, Guwahati
(i) Rural Women UpliftmentAssociation ofAssam, Guwahati
(iiy Mahilamandal, Herapati

(iv) Nabarun, KamrupAssam

(v) Evening Club, Sonitpur

(viy Barak Valley Welfare Development Societysilchar

(vi) VivekanandYuva Kendra Sagatha#ssam

(e) The time-frame for considering the proposal is the current financial year
2012-13.

Training by NIS coaches in various field of spds

t462.SHRI RAGHUNANDAN SHARMA: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether SportsAuthority of India has a provision to providing the
services of National Institute of Sports (NIS) trained coaches for giving training in
various field of sports;

(b) if so, whether the system is functional at present or has been
discontinued,;

(c) if so, whether these services will be restored in future;

tOriginal notice of the question was received in Hindi.
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(d) whether Government of India has formulated any scheme to hone the
hidden talents of the tribal boys and girls between the age group of 9 and 14
years and to attract maximum number of talents to the popular sports of the States
by providing them intensive training; and

(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRI JITENDRASINGH): (a) Yes, Sir SportsAuthority of India (SAI)
has a provision for posting trained coaches of National Institute of Sports (NIS) at
its training Centres across the country and also at state and district coaching
centres run by the State Governments on demand.

(b) As SAIl has been facing acute shortage of coaches in different Sports
disciplines for its own various training Centres/programmes, a policy decision has
been taken to post coaches for SAl's own schemes only

(c) At present, there is no such proposal.

(d) and (e) SAIl is implementing various Sports Promotion Schemes such as
National SportsTalent Contest (NSTC)Army Boys Sports Companies (ABSC), SAl
Training Centres (STC), SpeciArea Games (SAG), Centres of Excellence (COE)
and Come and Play to nurture sports talents to achieve excellence at National and
International level.

SAl has specialized scheme Spedata Games (SAG) to draw talent from
tribal, rural, coastal & far flung area in the age group of 12-18 ydalented
sportspersons from tribal area who have shown their sports potential at district,
state, national level in their respective sports disciplines are included in the SAG
scheme and also in the SAI Training Centres. Once the tribal trainees are inducted,
he or she is provided intensive training by NIS qualified coaches and sports
scientist of SAl.

Creation of modern sports infrastructure in Uttar Pradesh

463. SHRI AMBETH RAJAN: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether Government proposes to create modern sports infrastructure in
the country particularly in the state of Uttar Pradesh, during the currentYEme
Plan (2012-2017);
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(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRI JITENDRASINGH): (a) and (b) Sports is d@a Subject and it is
the responsibility of the State Governments to develop and promote sports in their
respective fate including creation of modern sports infrastructure. Howether
Union Government and Sporfsuthority of India (SAl) help the t&te Governments
in development and promotion of sports. Central Financial assistance is provided to
the Sates including Uttar Pradesh under two schewiesPanchayatyuva Krida
Aur Khel Abhiyan (PYKKA), which was introduced in 2008-09, for creation of
basic sports infrastructure in rural areas and conduct of annual sports competitions
and Urban Sports Infrastructure Scheme (USIS), which was introduced in 2010-11,
for creation/upgradation of sports infrastructure facilities.

() Does not arise.
Formation of ad-hoc committee by I0A

464, SHRI T.M. SELVAGANAPATHI: Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@ whether it is a fact that Government has asked the Indian Olympic
Association (IOA) to form arad-hoc committee;

(b) if so, the details thereof;

(c) whether it is also a fact that Government had asked the IOA to appoint
eminent persons in the abovesaid propoadeéhoc committee; and

(d) if so, the details thereof and the steps taken by the IOA in this regard?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRI JITENDRASINGH): (a) No, Sir

(b) Question does not arise.
() No, Sit
(d) Question does not arise.
'Sports for all' and excellence

465. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:
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(@ whether cricketer ah MP SachinTendulkar has submitted any proposal
calling for 'systemic exchanges' to realize the dream of 'sports for all' and excellence
in the field,;

(b) whether the proposed three-tier approach enunciated by him (i) making
sports a subject of study in history books (ii) develop a methodology which
draws its Olympians from the university network, and (iii) focus on 'high
performance sports’ and ‘production of future champions' been considered by the
Ministry; and

() if so, the suggestions relating to ‘integrating sports with higher
education' and the inputs thereof given to Ministry of HRD?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRI JITENDRASINGH): (a) to (c) Shri Sachifendulkar Hon'ble
Member of Parliament (Rajya Sabha) and eminent crickstgdvmitted a "\sion
Document' on 'Sports for all tAchieve Excellence in High Performance Sports in
India’ to the Ministry ofYouth Affairs and Sports in Septemh&012.

Goals and objectives relating to 'Sports &' and 'Achievement of
Excellence in High Performance Sports' outlined in the ¥@tn Document are in
sync with the objectives and goals set in the National Sports P@@gL. The
Government has taken note of the various suggestions made iWishen
Document and will keep them in view while formulating new schemes and
programmes or reviewing existing schemes with the objective of promotion and
development of sports in the country

12.00 Noon
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE MINISTER OF DEFENCE (SHRA. K. ANTONY): Sir, | lay on theTable,
a Statement (in English and Hindi) correcting the answer to Unstarred Question
2818 given in the Rajya Sabha on the 19th Decen#fdr2, regarding 'Employees of
MoD holding elective office in K.B.'

PAPERS LAID ON THE TABLE
l. Report and Accounts (201-12) of IJIRA, Kolkata and related papers

THE MINISTER OF COMMERCEAND INDUSTRY AND THE MINISTER OF
TEXTILES (SHRI ANAND SHARMA): Sir, | lay on theTable, a copy each (in
English and Hindi) of the following papers:—
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(@ Annual Report andAccounts ofthe Indian Jute Industries Research
Association (IJIRA), Kolkata, for the year 2011-12, together with the
Auditor's Report on thé\ccounts.

(b) Review by Government on the working of the abdwssociation.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (@) above. [Placed in LibrargeeNo. L.T. 8423/15/13]

Public Enterprises Survey (\l. | and Il) 2011-2012

THE MINISTER OF HEA/Y INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): Sir, | lay on theTable, a copy (in English and Hindi) of
the Public Enterprises Surveydiimes | and Il), for the year 20112. [Placed in
Library. SeeNo. L.T. 8393/15/13]

Notification of the Ministry of Defence

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S AND THE MINISTER OF SATE IN THE MINISTRY OF DEFENCE (SHRI
JITENDRA SINGH): Sir | lay on theTable, under Section 185 of the Nasygt,

1957, a copy (in English and Hindi) of the Ministry of Defence Notification No.
GS.R. 98, dated the November 18-November 24, 2012, publishing the Navy Leave
(Amendment) Regulations, 2012. [Placed in Libré8geNo. L.T. 8428/15/13]

Notification of the Ministry of Home Affairs

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPRALLY RAMACHANDRAN): Sir, | lay on theTable, under Section
389 of the New Delhi Municipal Counchct, 1994, a copy (in English and Hindi)
of the Ministry of HomeAffairs Notification F N0.4/1/2008/UD/13394, dated the
23rd October 2012, publishing the New Delhi Municipal Council (Public Parks,
Gardens on Recreation Grounds) Bye-laws, 2012. [Placed in Lit8as/No. L.T.
8395/15/13]

l. Notifications of the Ministry of Commerce and Industry
II.  Report and Accounts (201-12) of ICA, New Delhi and elated papers

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRIMATI D. PURANDESWARI): Sir, | lay on theTable:—

. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Commerce and Industry (Department of Commerce), under
sub-section (3) of Section 17 of the Export (Quality Control and
Inspection)Act, 1963:—
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(1) S.0. 3023 (E), dated the 28thecember 2012, rescinding 1 3
Notification No. S.O. 205, dated the 30th Janud§93.

(2 S.O. 3024 (E), dated the 28th Deceml2€12, publishing the Export
of Raw Meat (Chilled/Frozen) (Quality Control and Inspection)
Amendment Rules, 2012. [Placed in LibrégeNo. L.T. 8432/15/13]

ll. A copy each (in English and Hindi) of the following papers:—

(a) Forty-seventhAnnual Report andAccounts of the Indian Council
of Arbitration (ICA), New Delhi, for the year 20112, together with
the Auditor's Report on théccounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in LibraBeeNo. L.T. 8430/15/13]

Economic Survey 2012-13

THE MINISTER OF SARTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, | lay on theTable, a copy (in English and Hindi) of the
Economic Survey2012-13. [Placed in LibranSeeNo. L.T. 8405/15/13]

Report and Accounts (201-12) of Rehabilitation Council of India,
New Delhi and related papers

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (DR. S. JAGAHRAKSHAKAN): Sir, on behalf of Shri D. Napoleon, I
lay on theTable, a copy each (in English and Hindi) of the following papers:—

(@ Twenty-fifth Annual Report andAccounts of the Rehabilitation Council
of India, New Delhi, for the year 20412, together with théuditor's
Report on theAccounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in LibrargeeNo. L.T. 8439/15/13]

l. Report and Accounts (201-12) of Tata International Ltd. Mumbai and r elated
papers

II. Report and Accounts (201-12) of ASCENT, Karnataka and related papers

DR. S. JAGAHRAKSHAKAN: Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers:—
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I (@) Forty-ninth Annual Report andAccounts of theTata International
Limited, Mumbai, for the year 20112, together with théuditor's
Report on theAccounts.

(b) Review by Government on the working of the above company

(c) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above. [Placed in Librargee No.
L.T. 8827/15/13]

. (@ Annual Report andAccounts of the Asian Centre for
Entrepreneurial Initiatives (ASCENT), Karnataka, for the year
2011-12, together with the Auditor's Report on thecounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in LibrargeeNo. L.T. 8440/15/13]

REPORT OF THE DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEV ANCES, LAW AND JUSTICE

SHRI JESUDASU SEELAM (Andhra Pradesh): ,Sirpresent the Fifty-fifth
Report (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice on the Registration of
Births and Deaths (Amendment) Bill, 2012.

REPORTS OF THE DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI SITARAM YECHURY (West Bengal): Sirl present the following Reports
(in English Sc Hindi) of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture:—

() One Hundred Eighty-eighth Report on the Functioning of Commission of
Railway Safety;
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(i)

(i)

One Hundred Eighty-ninth Report on the "Development of National
Waterways- Potential and Challenges”; and

One Hundred Ninetieth Report on the DevelopmentTofirism in
Darjeeling and Sikkim.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE (2012-13)

SHRI N.K. SINGH (Bihar): Sir | lay on theTable, a copy each (in
English and Hindi) of the following Reports of the Publccounts Committee
(2012-13):—

®

(i)

(i)

(iv)

v)

(vi)

Sixty-fourth Report on 'Excesses Ov¥pted Grants and Chged
Appropriations (2010-11)';

Sixty-fifth Report on 'Role offea Board inTea Development in India'
pertaining to the Ministry of Commerce and Industry (Department of
Commerce);

Sixty-sixth Report on 'Expenditure incurred on Interest on 'Refunds
of Taxes' pertaining to the Ministry of Finance (Department of
Revenue);

Sixty-seventh Report on 'Construction of New Lines on Socio-Economic
Consideration’, 'Excessive Delays in Maintenance of Locomotive' and
'Functioning of RailVikas Nigam Limited' pertaining to the Ministry of
Railways;

Sixty-eighth Report onAction Taken by Government on the
Observations/Recommendations of the Committee contained in their
Thirty-first Report on 'Accelerated Irrigation Benefits Programme (AIBP)'
pertaining to the Ministry ofWater Resources; and

Sixty-ninth Report orAction Taken by Government on the Observations/
Recommendations of the Committee contained in their Thiry-fifth Report
on 'Accelerated RuralWWater Supply Programme (ARSP)' pertaining to
the Ministry of Drinking Water and Sanitation.
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STATEMENT BY MINISTER

Satus of Implementation of Recommendations contained in th&wenty-Eighth
Report of Department-Related Parliamentaly Sanding Committee on Labour

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): Sir, | make a statement regardingagis of implementation of
recommendations contained in tieventy-eighth Report of the Department-related
Parliamentary anding Committee on Labour

MOTION FOR ELECTION TO THE NATIONAL JUTE BOARD

THE MINISTER OF COMMERCEAND INDUSTRY AND THE MINISTER OF
TEXTILES (SHRIANAND SHARMA): Sir, | move the following Motion:

"That in pursuance of clause (b) of sub-section (4) of Section 3 of the
National Jute BoardAct, 2008 (No. 12 of 2009) read with Rule 5 of the
National Jute Board Rules, 2010, this House do proceed to elect, in such
manner as the Chairman may direct, one Member from amongst the Members
of the House, to be a member of the National Jute Board."

The question was put and the motion was adopted.

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPOR TANCE

MR. CHAIRMAN: Now, we take up the Callingttention to matter of went
public importance — Plight offamils in Sri Lanka. Dr Maitreyan to call the
attention of the Ministerl suppose the mover of the Motion knows the rules

about the time.
Plight of Tamils in Sri Lanka

DR. V. MAITREYAN (Tamil Nadu): Mr Chairman, Sirl beg to call the
attention of the hon. Minister of Externaffairs to the plight ofTamils in Sri
Lanka. ...(Interuptions)... Sir, | again call the attention of the hon. Minister of
External Affairs to the plight ofTamils in Sri Lanka.

MR. CHAIRMAN: Yes, hon. Minister...(Interuptions)...
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THE MINISTER OF EXTERNALAFFAIRS (SHRI SALMAN KHURSHEED):
Mr. Chairman, Sirthe matter that has been brought to our attention is of great
concern to the entire House and indeed to the Government. The Government has
been constantly engaged, and we have been in constant touch with the
Government of Sri Lanka. Our position is clear and categorical. The issue of re-
settlement and rehabilitation is an issue of great conc@fm.are not only
expressing our concern but we have made.

DR. V. MAITREYAN: Sir, there is no statement circulated to us.
MR. CHAIRMAN: It is being circulated.

SHRI SALMAN KHURSHEED: We have made a specificfat. Actually, on

behalf of India, the greatest contribution that we have made in any country is in
terms of rehabilitation assistance by way of housing and many other interventions
that we are making for developing infrastructure and in providing humanitarian
assistance to the internally displaced persons of Sri Lanka. The good news is that
all internally displaced persons, who were almost 300,000, have now been.
...(Interruptions)... They have now been provided rehabilitation, and they are now
back. ...(Interruptions)...

st Yl e ([RER): 999 99 S (@)
sit wumfe: WA S 9l Y@ B, Wi L (SIar)...

St YEfe UrgEE: 99O S, W7 U U B, I8 o Woic I ©, I8
ST H oms ¥l MU omuE ' fh 3w =) # oft .(zmaum)...

MR. CHAIRMAN: Please, order in the House.(Interruptions)...Hon.

Members, resume your places(Interruptions)...

#f I UaE: W), I8 S WHS ©, I8 had SO A BT, S|iR
e R B g8 Aiey fé g' fE=l ok ofUSh TFi H fgaRa @1 g
(TIH)... ST 89 MU ME oxd & & I =< # ff I8 Sude & o
3 deqr four Wwl o L (ca)..

1. 9 TR (BRI WedHe F par ff<l d B ARyl .(FQEF)...

ft FomH geile: IHING 95 "Ry B Bl @1 Sl Sfjde B d8 Sude
PRET O T &l 49 g«eR o) Ry € 98 dobladl Sudel &)/l o I8l 2
AEEY 9o HEled Bl By B A8l BN .. (). .
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&t Rrarme e (@R 78 < 99fiea & a7 B=<) & ofd Stem & 99
P g ¥ .(aaE)...

A qEE GElle: PR I o By A @ @ A1 H omuel fFY 4 & 3w
weHe A gl (). .

St Rram< fart: <o & et #§ € gerr o1 @ gl OSEN el TV, lfdd
B @Ml T S Bl BreT ARl (@G <% B SN Wi 8 g o
BT Bl ..(HaEE)...

St FUfT wiw, MU Wl S8 gVl ..(FEEm)...
MR. CHAIRMAN: Hon. Members, please..(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): What is this, Sir?The issue is about
Tamils in Sri Lanka and not about any languagélnteruptions)...

N AT FGEE: AT IR B ¥ B el H & G| omu gy fRd #
8 B8 ol ofebd, H UB TH g gql odl g (b .(FEEF).. W, H AL
TRl BT g ad g & FE fowd SR SERN M wwiell H Suciel eREl S
e T TE W ¥ P TR 9gd 9R Wew I' W Wt € el wme /=D
oo Q 9d el aRE W Suere el 'l Ui 8RO 9 Sl ol Siuem ovd
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At REm< ek 98 9w &1 oo 81 (F9UF).. I8 9gd 8 "ecyul b
Tl (aTE)...

St IEfRANT TN IR, L(SEETE). L

Mt Ram< fad: 39 <9 4 9 (@agF). sy s <9 @ I8 g
Tl .. (FTEH)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir copies of the statement should
be made available in both the languages and nothing el@aterruptions)...

SHRI SALMAN KHURSHEED: Sir there is no difculty. The papers in Hindi
and English have been signed. | have signed them in Hindi also. These papers
will be made available. | think this time is taken by the Secretariat to make them
available. | regret if the Hindi version is not available immediatelgm very happy
to say this in Hindi and in English. It is a matter of our consideration, a matter of
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concern and a matter of humanitarian nature which is close to the heart of all
Members of the House. Therefore, | want to share with the House that the
greatest humanitarian assistance that the Government of India has provided to any
country has been the assistance that we have provided post the ending of
hostilities in Sri LankaAt the end of the unfortunate long story of pain and
agony in Sri Lanka, we stepped in to provide maximum humanitarian assistance and
300,000 Internally Displaced Persons, IDPs, who were in various camps, the good
news is that those camps were in September last yeae finally been closed

and all Internally Displaced Persons have been provided assistance and
rehabilitated. Our constant position was that they should be rehabilitated on their
own properties, where they belong in terms of their residence, their homestead and
in terms of their livelihood. Siras we move forward, | want to share with the
House that our constant attempt has been to persuade the friendly Government of
Sri Lanka to stand by the commitment that it has made to the world and also
indicated in ConstitutionaRmendment 13. In fact, we have attempted to persuade
them to go beyond amendment 13 (which is called 13 plus) so that a full and final
political settlement can be made that is equitable, provides participatory democratic
rights to all citizens of Sri Lanka and which does not leave any ground for
discrimination or disgruntlement that would once again become a scar on the
democratic processes that are going forward. India fully supports the democratic
processes and cstantly persuades the Sri Lankan Government. | have had two
meetings with the Foreign MinisteBoth meetings have been very rewarding,
fruitful and positive.We do hope that what has been told to us time and again
will reflected in Sri Lanka reaching out to the proponents of the UNHCR
Resolution which is a follow-up Resolution to the Resolution on which we had
voted. In this follow-up Resolution | hope there will be a consensual approach
through dialogue and by mediation, that Sri Lanka and the proponents of the
Resolution can come to wordings and contents acceptable to everybody without a
serious divide as far as the Resolution is concerned.

1. | rise to respond to the House on the Callikitention Notice regarding
the "Plight of Tamils in Sri Lanka".

2. At the outset, | would like to reiterate to this august House that the
Government fully shares the sentiments of the Hon'ble Members of
Parliament regarding the welfare of the Sri LanKamil community
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3.

Since the end of the conflict in Sri Lanka in M&009, which left
around 3,00,000 Internally Displaced Persons (IDPs) living in camps in
Northern Sri Lanka and general devastation of infrastructure, the focus
and highest and most immediate priority for the Government of India
has been on the welfare and well being of Tenils citizens of Sri
Lanka, their relief and rehabilitation and the reconstruction of
infrastructure in the affected areas.

As the Hon'ble Members of the Parliament are aware, the Prime Minister
announced in June, 2009 a grant of Rs. 500 crores for relief,

rehabilitation and resettlement work in Sri Lanka. Since then, the

Government has expended Rs. 68.96 crores in the financial year 2009-10,
Rs. 93.86 crores in 2010-11 and Rs 181.94 crores in 2011-12. In the
Current FinancialYear (2012-13), an amount of Rs. 290 crores has been

allocated for this purpose.

The initial phase of Indian assistance involved massive humanitarian
relief efforts for IDPs in the Northern and Eastern Provinces of Sri
Lanka. This included the dispatch of 2.5 lakh family relief packs;
deployment of an emergency field hospital; dispatch of consignments of
medicines; gifting of more than 10,400 metric tons of shelter material and
4 lakh cement bags; deployment of de-mining teams in Northern Sri
Lanka; and holding of artificial limb fitment camps in Jaffna and
Vavuniya in Northern Sri Lanka. | am happy to convey to the House
that according to information available to us, all the 3,00,000 IDPs have
been resettled and the last IDP camp, Menik Farms, was formally closed
in September last yealt is important that IOPs be allowed to return to
their original homes.

Subsequentlythe Government took up various projects for the
rehabilitation of IDPs and reconstruction of the Northern and Eastern
Provinces of Sri LankaTo review the agricultural activities in Northern
Sri Lanka, India gifted 95,000 agricultural starter packs, seeds and 500
tractors for the use of IDPs. Government gifted 55 buses to Northern,
Eastern and Central Provinces of Sri Lanka. Projects related to the
development of rail and port infrastructure, connectivity and
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transportation, education, public health, housing, vocational training and
economic revival were taken up.

7. The project for the construction of 50,000 houses in Sri Lanka, mainly
for IDPs, was announced in June, 2010. This is one of the largest grant
assistance projects implemented by the Government outside India. | am
happy to inform thisAugust House that the Pilot Project for the
construction of 1000 houses that startedApril, 2011 was completed in
August, 2012. It may be noted that these houses were required to be
constructed in largely inaccessible areas in the aftermath of a violent
conflict. In many cases, the sites had to be freed of mines and other
unexploded ordinanceAn MoU on the modalities for the remaining
49,000 houses (based on Cabinet approval accorded in December 2011)
was signed in Januar®012. The project was launched on the ground
on 2nd October2012, and since then 8039 beneficiaries under the
‘owner driven model' have already received the first installment of
payments. The reconstruction/repair of 4000 out of the 6000 houses
under the "Agency Driven' Model' has been initiated. The phase of
remaining 2,000 houses under "Agency-Driven" model in Northern and
Eastern Provinces is to be implemented during 2013-14.

8. In addition, the Government has extended a Line of Credit of about US
$ 800 million for the restoration of Northern Railway Lines. Projects in
this regard are progressing as per schedule and expected to be
completed by December 2013. India is also assisting in the rehabilitation
of the Kanakesanthurai (KKS) harbpuestoration of Duraiappa stadium
and construction of a Cultural Centre' atfdaf Two vocational training
centres at Batticaloa and Nuwara Eliya have already been established
with Indian assistance.

9. It may kindly be recalled that a 12-member Joint Parliamentary delegation,
led by the Hon'ble Leader of the Opposition in the Lok Sabha, visited
Sri Lanka from 16-21April, 2012. The delegation had an extensive
programme involving visits to different parts of Sri Lanka, including
Vavuniya, Mullaitivu, Jdha, Kankesanthurai, Kalutara and Batticaloa,
where projects are being implemented under Government of India
assistanceAt their request, the delegation also visited the camp for
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10.

11.

12.

Internally Displaced Persons (IOPs) at the Menik Farms where they
interacted with IOPs and the local administration. They were also able to
discuss the resettlement, and rehabilitation of IOPs and efforts towards
national reconciliation and political devolution in Sri Lanka at meetings

with the President and Ministers of the Sri Lankan Government. During

the visit, houses for 10Ps, built with Indian assistance, were handed
over to the beneficiaries. The delegation also gifted bicycles and
participated in formal ceremonies for the handing over of hospitals,

schools and vocational training centres rehabilitated under Government of
India assistance.

I would like to underline that our constructive engagement with the
Government of Sri Lanka and considerable assistance programme has
contributed to the reconstruction and development ofTdmail areas of

Sri Lanka.

Regarding the issue of a political solution in Sri Lanka, Government is of
the view that the end of the conflict in Sri Lanka provided a unique
opportunity to pursue a lasting political settlement within the framework
of a united Sri Lanka, acceptable to all communities in Sri Lanka,
including Tamils. It has to, howevebe kept in mind that this is a long
standing issue and that Sri Lanka is going through its internal
processes. The sooner Sri Lanka can come to a political arrangement
within which all the communities feel comfortable, and which works for
all of them, the betterGovernment will do whatever it can to support
this process.

Our emphasis, in this context, has been to persuade the Sri Lankan
Government to take forward the process of broader dialogue with all
parties, including theTamil National Alliance, and show concrete
movement towards a meaningful devolution of powers, including the
implementation of the 13tAmendment and beyond. India has conveyed
to Sri Lanka on a number of occasions the urgent and imperative need
for expeditious steps towards genuine national reconciliation, including
investigations into allegation of human rights violations, restoration of
normalcy in affected areas, reduction of 'high security zones’,
accountability for the list of missing persons and the redress of
humanitarian concernef affected families.
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During discussions at the United Nations Human Rights Commission
(UNHRC) in Geneva in NovemheR012, the Government called upon Sri
Lanka to fulfill its commitments made to the international community
during the UPR 2008 and on subsequent occasions for the
implementation of the 13thmendment and building upon it so as to
achieve a meaningful devolution package; urged expeditious action to
take forward the political process for early political settlement; urged that
elections to the Northern Provincial Council be held as early as feasible;
called for effective and time bound implementation of the constructive
recommendations contained in the Lessons Learnt and Reconciliation
Commission, (LLRC) report; and for independent and credible
investigations to be conducted in respect of allegations of Human Rights
violations and incidents involving loss of civilian life brought out in the
LLRC Report.

Hon'ble Members of Parliament would recall that the Government voted
in favour of a Resolution entitled 'Promotion, Reconciliation and
Accountability in Sri Lanka' tabled by the United States at the UN
Human Rights Council (UNHRC) in Geneva in March, 2012. | would like
to inform the august House that we understand that a follow up
procedural Resolution on Sri Lanka is likely to be proposed by USA for
consideration at the forthcoming session of the UNHRC in Geneva in
March, 2013.At this juncture, we would encourage the Unitetht&s

and Sri Lanka to directly engage on the draft resolution and aim for a
mutually acceptable outcome. Needless to add, our decision on a
potential resolution in the forthcoming meeting of the Human Rights
Council will await the outcome of these efforts and would depend on the
substance of the resolution finally tabled. Government will continue to
remain engaged with the Government of Sri Lanka to advance its
objective, namelythe achievement of a future for thamil community in

Sri Lanka marked by equaljtdignity, justice and self-respect.

Some Members have expressed concern over incidents of attack and
apprehension of India fishermen by the Sri Lankan Navy in waters
between India and Sri Lank&llow me to reiterate, at the outset, that
the welfare, safety and security of our fishermen have always received
the highest priority by Government.
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20.

In response to reports of incidents of attacks on Indian fishermen, the
Government, through diplomatic channels, immediately takes up the
matter of their expeditious release and repatriation with the Sri Lankan
authorities.As a result of these fefrts, presently there are no Indian
fishermen in Sri Lankan custody on fisheries related charges.

However some Indian nationals have been arrested in Sri Lankan waters
on charges of smuggling narcotics and contraband. These include the
five fishermen detained on 29 Novembg01l. Oficials from our High
Commission in Colombo and Consulate in Jaffna are in regular touch
with the detained Indian nationals and are extending all possible consular
assistance to them.

During my meeting with the Extern@ffairs Minister of Sri Lanka on
the sidelines of the Indian Ocean RimAssociation for Regional
Cooperation (IOR-ARC) Council of Ministers Meeting in Novemt#912
and the India Sri Lanka Joint Commission Meeting in Januzog3, |
reiterated our position that the use of force could not be justified under
any circumstances and that all fishermen should be treated in a humane

manner

At the same time, the need for creating greater awareness among our
fishermen to avoid crossing over into Sri Lankan waters for their own
safety and security has been felMe remain engaged with the
Government of Sri Lanka to ensure that fishermen on both sides can
continue to pursue their livelihood in a safe, secure and sustainable

manner

On the occasion of the 8th India-Sri Lanka Joint Commission Meeting in
New Delhi in January 2013, | highlighted the need for continued
dialogue between the Government of Sri Lanka and the representatives
of the Sri LankanTamil community and expressed the hope that there
would be early progress on meaningful devolution building upon the
13th Amendment and leading to national reconciliation.

The Government remains engaged with Government of Sri Lanka to take
forward the process of national reconciliation, and in a spirit of
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partnership, to arrive at a solution that meets substantially the aspiration
of the Tamil community for equalityjustice, peace and dignitfhank
you.

DR. V. MAITREYAN: Sir, at the outset, | am thankful to the Members from
various parties cutting across the spectrum, who are going to participate in this
Calling Attention Motion, for giving to the world a picture of a united face of
India to the aid of stdring Tamilians in Sri Lanka. MrChairman, Sjrlast year on
the 14th March, 2012, on the eve of voting on the US-sponsored Resolution on
Sri Lanka in the United Nations Human Rights Council in Geneva, the then
Minister of ExternalAffairs, Shri S.M. Krishna, made suo motustatement in
Rajya Sabha. One year has pasSdwe ExternalAffairs Minister has now changed.
Instead of Shri S.M. Krishna, we have now Shri Salman Khursheed. But nothing
has changed in Sri Lanka. In fact, it has gone from bad to wdmgay's
Statement by Shri Salman Khursheed has more or less repeated the rhetoric of last
year's Statement by Shri S.M. Krishna with only updates on statistics, which will
not convince anyone. On 14th March, 2012, Shri S.M. Krishna — | have his
statement with me—had assured the House that the objectives of the UP
Government continue to remain the achievement of a future forTémeil
community in Sri Lanka that is marked by equalitjgnity, justice and self-respect.

In each and everyone of these objectives — equatiitynity, justice and self-
respect — the UR Government has failed miserably to achieve any re$tis is
because the UP Government refuses to accept the root cause of the ethnic
conflict and also its blindfolded and misplaced trust on the Sri Lankan President.
Unlike the Indian Constitution which guarantees equality to all its citizens, the Sri
Lankan Constitution positively discriminates against the mindrasnil population of

Sri Lanka. This is at the heart of the decades-old ethnic conflict in Sri Lanka. The
LTTE was not the cause but it is the consequence of the opposition, oppression
and repeated denial of justice for tfiamils by the successive Governments in Sri
Lanka. The root of brutal civil war lies in the complete disregard for political
democracy by the Sinhala majorityhis resulted in the decades of political
violence, oppression and cultural genocide Taimils. The Tamils' struggle for
justice has come around a full circle with the violent and undemocratic oppressions
of the non-violent protests during the period from 1948 to 1983 and the end of
armed struggle in May2009. They paid a heavy price in terms of forced
migrations, humiliation and rapes of women, killing of children, disappearances,
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deaths, war crimes and genocide. In the final phases of the Eelam war jn May

2009, more than 40,000 innocent civilians were killed in the last few days only
(MR. DEPUTY CHAIRMAN in the Chair)

When theAIADMK Government under the leadership of .DiPuratchi -
Thalaivi assumed power ifiamil Nadu in May 201, the very first Resolution
passed by thélamil Nadu LegislativeAssembly was a unanimous Resolution
including all political parties infamil Nadu, uging the Government of India to take
the issue of war crimes with the United Nations and to declare those found guilty
of war crimes against Eelamfamils as war criminals and to initiate action by
working together with other nations for imposition of economic embargo on the Sri
Lankan GovernmentThe URA Government did not even bother to respect the
sentiments behind th&amil NaduAssembly ResolutionYielding to the massive
outcry and seething anger acrd&amil Nadu about the genocide in Sri Lanka, the
UPA Government was forced to support the US-sponsored Resolution against Sri
Lanka in the UNHRC in Geneva in March, 2012. Even then, India bailed out Sri
Lanka by diluting the impact of the Resolution by softening its tone and tenor
and contents. The March, 2012 Resolution was about the findings and
implementation of the Lessons Learnt Reconciliation Commission (LLKE).the
Resolution remains far from being addressed. The Sri Lankan Government continues
to rain hell on theTamils in Sri Lanka since May2009. The suferings of the
Tamils continue without any respite even after Ma@p09, with the Sri Lankan
Government enforcing cultural genocide in the North and East, on the one hand,
with the growing presence of military and Sinhala settlements, and, on the other
hand, with destruction and dislocation of historical and archaeological traces of
socio-cultural evidences odfamil identity in that regionThe Sri Lankan Government
has accelerated and enhanced its agenda of silent cultural genocldenits in
the name of development of the North and the East. The massive and rapid
Sinhala settlements in the North and East of Sri Lanka also expose the intention of
the Sri Lankan Government in altering the demographic configuration of the natural,

traditional Tamil Home Land through force and intimidation.

The UN High Commissioner for timan Rights, Navaneetham Pillalyas
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observed about the lack of progress of the Sri Lankan Government and the failure
of the LLRC in addressing the issue of war crimes and political accountability

The UN Human Rights Council is meeting again next week in Geneva. The
United States has submitted its first draft of the Resolution: Promoting
Reconciliation andAccountability in Sri Lanka.The draft Resolution expresses
concern at the continuing reports of violations of human rights in Sri Lanka,
threats to judicial independence and the law of the coumtng failure of the
Government of Sri Lanka to fulfil its public commitments on devolution of political
authority

We have four fresh sets of evidences for these concerns, and | am
authenticating all of them to this House.

The first is the Human Right8vatch (HRV) Report on Sexual violence
againstTamils by the Sri Lankan Security Forces even today — captioned Wil
Teach you a LessonThis is a 147-page-document.

The second is the CD Cassette, telecast by "The Headlogesy" Channel,
yesterday night, about the sexual violence by the Sri Lankan Forces, as narrated
by the afected Tamil victims.

The third is the CD Cassette of the documentary "No Fire Zone: The Kkilling
Fields of Sri Lanka - - documented by Channel 4".

And, the fourth is the heart-chilling photograph of the 12-year old,
Balachndran, son of Prabhakaran, who was killed in cold blood while in the Sri
Lankan army custodyCalling Balachandran's kiling a war crime, my party Supremo,

Dr. PuratchiThalaivi, has termed it an inhuman act and the boy was killed in cold
blood, just because he was Prabhakaran's son. She linked these war crimes to the
days of Nazi's Germany of Hitler

Sir, the Minister spoke eloquently about the historically friendly relations with
a neighbouring countrySri Lanka, as a friendly countrys a thing of the past.
How can a countrywhich carried out a systematic genocide of my umbilical-cord
brethren, Tamils, be termed as a friendly countr§® far as we, theTamils, are
concerned, Sri Lanka is an enemy country and it will remain so as long as justice
is meted out to th&amils. EalamTamils have been pawns in the diplomatic game
between the Governments of India and Sri Lanka for over last six decades with
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Indian political, military and strategic interests in the geo-political context, playing
havoc with theTamils in Sri Lanka.There is a general perception that External
Affairs Ministry is run, not by the Ministers but by the diplomats whose mindset
needs to be changed. It is time that the ExteAi&irs Ministry repositions itself
from the Lanka-centric Foreign policy approach to Taenils-welfare-centric Foreign
policy approach.

There is no environment to address accountability and dispense justice for
these crimes committed domestically in Sri Lankacountry which does not have
an independent judiciary cannot investigate itself. During the United Nations
Human Rights Council meeting in Geneva in Mach, 2013, as .demanded by my
Chiet Minister PuratchiThaiaivi, India should move a single-line Resolution in the
Council condemning the genocide @&mils in Sri Lanka and demand an
independent international investigatiohnd we uge the Government to ask for an
economic embargo on Sri Lanka.

Finally, a word of caution for my friends froflamil Nadu. No amount of
conferences in Delhi, Chennai or elsewhere and meeting any number of
Ambassadors, from 40-50 countries, would wash off the sins of the past. The
people of Tamil Nadu would not acceptAll that you have to do now is to force
the URA Government to act, and act firmly against Sri Lanka. | hope the Minister
would address the concerns and questions that | have raised.

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Sir the expression must be
removed from the records..(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. D. Raja....(Interuptions)...

SHRI T.M. SELVAGANAPATHI: Sir, the expression* must be removed from the
records....(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Sir this is a serious issue. He cannot
use words like that...(Interruptions)...

DR. V. MAITREYAN: Even Valmiki had become a saint.(Interruptions)...

SHRI T.M. SELVAGANAPATHI: Sir, the expression* must be expunged.
...(Interruptions)...He has to clarify the expression.(Interruptions)...

*Expunged as ordered by the Chair
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MR. DEPUTY CHAIRMAN: This is an issue about which all of us are
concerned....(Interruptions)... Dr. Maitreyan, all of us are concerned about it.
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, This is a serious issue.(Interuptions)... Kindly go
through the record and expunge any expression that is not relevant.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will go through the records. If there is anything
that needs to be expunged, | will do thaf{interruptions)...Please, take your seat.
I will go through the records...(Interruptions)...It is a matter that all of us are
concerned about. NowShri D. Raja.

SHRI SALMAN KHURSHEED: Sir may | just intervene for a moment? |dot
to add that my statement may be taken as read. | want to place it on recold, Sir
would be grateful if my statement could be taken as read, and taken on record.

MR. DEPUTY CHAIRMAN: Yes, pleaseYou may lay it.
SHRI SALMAN KHURSHEED: Thank you, Sir

SHRI D. RAJA (Tamil Nadu): Sir | rise to plead for justice to th&mil
people in Sri Lanka and th&amil people who have migrated from Sri Lanka and
are living in various parts of the world. While | plead for this, | urge upon my
own Government, the Government of India, to recast its policy towards Sri Lanka. |
wish, our Government remains truthful, not only to the people of our coumity
also to the international community

Sir, what happened in Sri Lanka? In 2009, the last phase of war was known
to everybody Till, 2009, what went on in Sri Lanka was genocide, genocide of
Tamil people, the systematic genocide Tdmil people.After 2009, what is
happening today is a structural genocide. Let the Minister take note, what is
happening today is a structural genocide of Taenil people.

Sir, last year when we had the debate on the eve of the United Nations
Human Rights Council meeting at Geneva, | had pleaded that the Government of
India should move a Resolution and that the Government of India should play a
pro-active role. India knows what happened in Sri Lanka and India knows what is
happening in Sri Lanka now want the Government to put its hand on its heart
and tell us whether or not the Government collaborates with the Sri Lankan
Government in the genocide @amil people. | am asking the Government to touch
its heart and be truthful to the natio
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DR. V. MAITREYAN: Mr. Rajapakse hasaid it.

SHRI D. RAJA: Mr Rajapakse has confirmed it, but | am asking the
Government todaydid you not support the war waged by the Sri Lankan
Government onTamil people? | am asking you to place the facts. Otherwise, we
would get the facts from the Sri Lankan Governmenginterruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, you are making a blanket allegation.
SHRI D. RAJA: Sir | am not making a blanket allegation(Interuptions)...

SHRI B.S. GNANADESIKAN (Bmil Nadu): Sir he is making a blanket
allegation against the Government of India(Interruptions)...

SHRI D. RAJA: Sir it is not a blanket allegation..(Interuptions)...

DR. V. MAITREYAN: Sir, the Sri Lankan President has gone on record saying
that it was because of India that they won the war and that they were only
proxies. Our Government has not denied it officially to the Sri Lankan Government.
...(Interruptions)...

SHRI D. RAJA: Sir | am not yielding....(Interuptions)... Coming to the
present situation, now what is going on is structural genocide. The Government of
India must be aware of this. On March 22, 2012, the UN HRC adopted the
Resolution promoting reconciliation and accountability in Sri Larnkfter that
anything happened? Even the LLRC or the Natigketion Programme did fail to
address the concerns @amil people.What is going on today7The threats to
freedom of expression and media continue. Several editors of their own newspapers
were killed, abducted and 'Reporters without Borders' has placed Sri Lanka at 162nd
place out of 177 countries. That is the track record of Sri Lanka. Where is the
freedom of Press™e do not know Then, Sir there is suppression of free
association.Very recently Jafna University students were arrested by Sri Lankan
authorities for no reasorthey are all students. How can tAemy launch attack
on students in J&ia University? Sir | think, my best friend, Shri Salman
Khursheed, must know the facts. He talks about '13 plus', not even '13 minus', not
even '13' on February 4, 2013. President Rajapaksa in his Independence Day speech
repudiated greater political autonomy fdamil-dominated provincial Councils. In
doing so, the President has contradicted whatnsibment he gave to Mr Ban
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Ki-moon and contradicted what commitment you are talking about.rere is

the 13thAmendment?What is the '13 plus'¥Vhat is 13 minus’, | am askingVhy

do you believe that? Why do you trust that? Why do you mislead this nation?
Why do you mislead th&amil community in India and abroad? | do not agree
with that? Mr Rajapaksa, the President of Sri Lanka, has denied it. He is not for
any political autonomy tdramil areas or provinces, and the Government of India
keeps talking about 13tAmendment.What is the meaning of itAre you not
misleading the people, pmisleading this country by talking about 13th
Amendment? Sjrnow the extra judicial violence and intimidation continue in Sri
Lanka. Let the Government say 'No'. Extra judicial killings take place in Sri Lanka in
a big way There are 'enforced disappearances'., $ircan understand
‘disappearance’. But this is not disappearance. It is 'enforced disappearance’, and
people are taken away just like that. What happens to them? How are they killed?
Nobody knows. It is not one or two cases. There are hundreds of cases; there are
thousands of cases. It keeps happening. There are unimaginable tortures. | have
not come across such tortures. | have read the history of Nazism and what
happened in Germanyven in the concentration camps of Hijtlere could not see

such tortures as are committed agaisimil people in Sri Lanka. Sexual
exploitations are there. My friend, Maitreyan, pointed out about sexual exploitation.
The whole nation is agitated. The horrendous crimes are committed against women.
Look at Sri Lanka. Ninety thousand war widows are there. It is ninety thousand,
not one or two!What crimes have they committed¥hat sin have théramil
women in Sri Lanka committed? Why should they be subjected to such
horrendous crimes of army raping? It is not gang rape; it is army rape. What sort
of civilization are we talking about? In fact, | think, Buddha is bleeding. Buddha is
not smiling in Sri Lanka. Buddha is known for love and compassion. He bleeds. He
sheds blood, not teardhat is the situation in Sri Lanka. Siagain, you talk
about internally displaced people. What is happening to internally displaced
people? Can you give a fact sheet to #s8 you going by what Sri Lankan
Government tells you®hat is the resettlement for internally-displaced peoplsi

the Sri LankanTamils. They will tell you the tragic stories. How you can show
some roads constructed by China, or some houses constructed from help given by
India? It is not rehabilitation. It is not resettlemefhd, you cannot term them as

rehabilitation and resettlement. The internally-thspd people are still passing
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through ordeals in Sri Lankdhe whole traditionalTamil areas, northern part of Sri
Lanka and eastern part of Sri Lanka, are under military occupation. It is a fact. It
is known to everybodylt is under military occupation. Militarization is on increase
and Sinhalisation has become a reality today ®eil people are displacedheir
properties have been confiscated. Their lands have been confiscated, and they
cannot go on streetAll Tamil symbols are destroyediamil identities are
destroyed. Their temples are destroyed. Their churches are also destroyed.

MR. DEPUTY CHAIRMAN: MR. Raja, please conclude.

SHRI D. RAJA: So, these are the problems. The structural genocide
continues. Even elections are not free in Sri Lanka. They talk about elections to
the Provincial Councils in northern part and eastern part. Even these elections are
not fair and one cannot vouch for these elections.

Sir, in such a situation, what should India do? | am asking my countgn
asking my GovernmentWhat should India do®e have the meeting in the
forthcoming UNHRC in GenevaWhat is India going to do¥You are saying that
let America and Sri Lanka talk to each other; let them come to some amicable
solution. Then, we will be spectators. What is this, Sir? There was a time when
the whole world used to look at India as to what decision India took on a
particular issue. It was the situation when Pandit Nehru was the Prime Minister of
this country and even when Madam Indira Gandhi was the Prime Minigher
whole world used to look at India. Nowvhat is the position of India on this
issue in such a historic situation?

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. RAJA: | am concluding. | feel very much ashamed of this. How can
you say that letAmerica and Sri Lanka talk to each other and come to some
understanding and we will be spectato®at is this, Sir?You are letting down
the nation. | accuse the Congress-ledAUP Government that they are letting
down this nation. The nation should stand tall in the comity of nations in the
international arena...(Time-bell rings)...Particularly on this issue, when you talk of
genocide, you must be morallgthically stand upright and speak for the people. |
urge upon the Government and it should take the initiative and it should play a
proactive role. The Government should move a resolution and if time demands, it
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should vote against Sri Lanka and itosld demand an impartial, international
investigation into war crimes and human right abuses. It is not just one war crime
or human right violation; it is genocide, destruction of a race,Tdmil race in the
neighbouring countrtyWe cannot be spectators, meek onlookers and leave it to the
US and Sri Lanka. | urge upon the Government to play a proactive role. It should
move the resolution, vote against Sri Lanka and demand an international
investigation into war crimes and human right violations. Otherwise, we will betray
the trust that history has in India.

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva ...(Interuptions)... No,
don't say like thatAll are equal.Yes, please.

SHRI TIRUCHI SIVA: They are confining it toramils only No one else is
contributing their participation. So, don't accuse us. @ie more time, we are here
with bleeding hearts and tears totally dried., Sire are losing faith in the
Government of India as regards this issWe are very sorry to say this because
it was imperative on the part of Government of India to have moved a resolution
in the United Nations Human Rights Council, whereas now we are pleading with
the Government of India to support, at least, the resolution moved by another
country It is a sorry state of &firs. Sir our leader Dr. Kalaignar under his
esteemed leadership, has convenedTHB8O (Tamil Eelam Supporters @anisation)
Conference recently in Chennai. So many dignitaries from various countries across
the world participated in that conferencéle drafted some Resolutions which
stated that only an international pressure on Sri Lanka would end this problem,
which exists there since long. When our Members of Parliament on the insistence
of our Leader visited various Embassies to persuade them to support the
Resolution, they all felt very happy and expressed that they were very much
involved in this matter and extended their support at the same time. | should say
that even outside, many people question us that when other countries are
supporting and when other countries are moving Resolutions, what is your country
doing?

At the outset, | said that we are disappointed with this Government with
regard to this issue for two reasons. One is the Presideddieess and the other
is the Statement, which has been made on the floor of this House by our External
Affairs Minister Sir, the hon. Presidenin his Address said, "W are making
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progress in our engagement with Sri Lanka, including in our efforts to resettle and
rehabilitate the internally displaced persons there and to ensure a life of peace,
dignity and equality for thelfamil people."This does not serve the purpodau

say that you are in constant touch and you are engaged but with which country?
It is totally an inhuman country; it is a country which is destroying its own
people in its countrylt has been going on since 1948. Many a time, we have
raised this very issue in this House. Our Party under the leadership of our, Leader
Dr. Kalaignar has launched so many agitations and demonstrations, held so many
conferences, passed so many Resolutions, but nothing has yielded any result. Sir
even at the age of 90, he participated in a demonstration against the visit of Sri
Lankan President Rajapaksa to India.

Sir, | should say that when many countries across the world are on their
heels about the Resolution that is to come up in the 22nd Session of the UNHRC,
the response of India is very cold. India has not uttered even a word of
condemnation on what is going on in Sri Lanka. Evidences are mounting while
everyone's patience is becoming thinner and thinder kindly relook into what all
you have said. In your statement, you have said two things. One is about the
13th amendment, which my colleague Comrade Raja referred to, and which was
mentioned in the Sri Lankan Presidemtddress of 2013 given recently am sorry
to say again that if the Minister is not updated or is not able to have access to
what is going on in Sri Lanka at this moment, we are prepared to give you the
information. If your Government machinery is not helping you or if Sri Lankan
Government is not helping you, we are prepared to give this to you. The recent
Independence Dayddress of the President of Sri Lanka says that it is not for
devolution of powers under the 13th amendment. Then, what is the big idea of
your statement after his speech in Februavlierein you are reiterating the same
that the 13th amendment will be implemented and we will persuade the Government
of Sri Lanka.

So is the case with LLRC, which was instituted after the international
pressure during the 19th Session of the UNHRC. What is the fate of LLRC? The
following is not a statement by the DMK. It is not a statement by any
organization which is interested ifamils. Sir the LLRC is deeply flawed, does not

meet international standards for an effective accountability mechanism, and,



Calling Attention to [27 February2013 the Matter of 391
Urgent Public Importance

therefore, does not and cannot satisfy joint commitment of the President of Sri
Lanka and the Secretary-General to an accountability process. This is a Report of
the UN Panel of ExpertsAgain, Sit the LLRC was highly criticized by the UN

Panel of Experts and the International Human Rights Organizations due to inherent
bias, limited mandate, lack of independence and failure to meet international
standards. In the case of LLRC, at least, three of its members have serious conflict
of interests. The work and methodology of the LLRC demonstrates that it has
neither conducted genuine truth-seeking on what happened in the final stages of
the armed conflict, nor did it seek to investigate systematjcalhyectively and

impartially — UN Panel of Experts' Report. Lack of mandate has been talked about.

While we would welcome the opportunitit has not only failed to meet the
basic international standards for independent and impartial inquiries, it is
proceeding against the backdrop of Government failure to address impunity and
continuing human rights abuse&nd, again, you say the LLRC's recommendation
will be implemented by that Government.

Sir, another information which the Minister can share with us is this, there
was a Court of Inquiry appointed by the Commander of Ay commenced on
January 2, 2012The Army Court of Inquiry was allegedly appointed to investigate
civilian casualties during the finglhase of warespecially as regards the alleged
evidence of actions such as those depicted by Channel 4, 'Sri Lanka's Killing
Fields' video footage. But this Court of Inquiry too was fundamentally flaed.
predicted, on February 15, 2013, the Court of Inquiry released its report completely
absolving theArmy of any blame in the killing of civilians, and you again say that
we are depending upon the Sri Lankan Government. | give it as a wake-up call to
the journalists in this countryin India, and in many countries across the world,
how much freedom the Press is enjoying, we kn8ut in Sri Lanka, the Red
Cross, which can even visit a battlefield, cannot ertler foreign journalists are
allowed inside. No representative from the UN is allowed inside. More&rerto
the shock of one and all, in recent years, 44 journalists have been killed in Sri
Lanka. One person has been convicted for life sentence, for he criticized the
Government in favour offamils. A Supreme Court Judge has been removed for the
sake that she was fdlamils. Moreover Sir, 54 journalists have been exiled from Sri
Lanka. You say democracy is prailing in Sri Lanka.You say that you will
coordinate, you will engage in bilateral discussions with th¥ou call them a



392 Calling Attention to [RAJYA SABHA] the Matter of
Urgent Public Importance

[Shri Tiruchi Siva]

friendly country Sir, I don't want to start from thalphabet that ethnically
historically, geographicallyin every way Tamils are the native inhabitants of Sri
Lanka. Since independence, the majority Sinhalese started its campaign against
wiping out theTamils. When the natives started to fight for their rights,' they were
called terrorists, they were branded as terrorists. They were killed. | would like to
say again, when we project all these things, when we say that you are extending
money — you are giving 500 crore rupees for rehabilitation — but are you sure,
have you verified, have you monitored whether that money has been spent for the
welfare of theTamils? The houses which have been built for ffemil men are
occupied by Sinhalese. For every elevefidmilian one army man is standing
there. Sexual exploitation was depicted by all my colleagues; | couldn't explain that
in words because | would lose my contréhe Tamil women, known for dignity

and self-respect, is being raped by feny systematically because all are widows.
They don't have men ther&here is no one to raise voice for them., Sithave

heard the loud voice of India in the UN@/henever wherever there is a human

right violation in any part of the world, |1 heard the voice of Indfau can reach

Sri Lanka from Rameshwaram, which is just 22 kilometers away your voice is

not echoing in Sri LankaYou are not able to stop them; you are not able to
control the Government who, with the exploitation Arimy, is totally devastating

the Tamils. You are not able to stop sexual exploitation of our women and killing
of our children. If you say that it is a foreign statdaaf it is a sovereign
country we cannot directly enter into it, | would be compelled to ask a clarification
from the Minister:What prompted you to send yodrmy to Sri Lanka to keep
peace there?

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI TIRUCHI SIVA: No, Sir, Please. Kindly permit us. Don't restrict Wge
are totally out of emotionsAt least, we stand under control and pleading with this
Government. | would like to ask: How did you send ydumy to keep peace
there? How did you extend logistic and military assistance to that Government, if it
is a foreign country? Which authority authorized you to go and extend logistic and
military assistance to that Government when they were massacring our people? But
we are pleading with you. Let me remind you once again what Qitidhartha
Shankar Raythe Congress Chief Minister iWest Bengal when there were
problems for the BengalimiEast Pakistan, said.
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He asked the Government of India to either sendAitay to go and rescue
the Bengali people there or his police would go théwe. did not go to that
extent even when we were ruling. Even now we are under cohlt®loganise
people; we conduct ralliese convene conferences; we pass resolutions. Our
leader is writing repeated letterat the age of 90, he is crying. People who said
that even innocent people will be killed in a war are also pleatliggdon't go to
that extent. But our leader and our Party are still coming here.

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI TIRUCHI SIVA: Sir, please. Evidences are mountingnteruptions)... It
iS very very important.

MR. DEPUTY CHAIRMAN: | know its importance.

SHRI TIRUCHI SIVA: It is a sensational matter which has come out
everywhere. It is regarding killing of a small kid, Balachandran, a 12-year old. Who
is he? He is a very small kid.

MR. DEPUTY CHAIRMAN: Mr. Siva, you know it is against the rules.

SHRI TIRUCHI SIVA: Sir, he is a very small kid. | was proud in sharing the
sacrifice of Bhagat Singh when he laid down his life at the age of 24. But, this kid
has been killed at the age of 12 just because he is son of Prabhakaran. He is not
the only kid. Many children have been killed. Children are without linvidsmen
are without what they should not lose.

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI TIRUCHI SIVA: Sir, kindly bear with us. Please bear with us. Our
people are losing their lives, our women are losing what they should not lose and
our children are losing everythingVe are proud to say that this kid belongs to
our race, theTamil race.Whoever is his fatherforget him. He belongs to our
race. Why? It is because all the bullets are on his chest. There are five bullets on
that small kid at a point-blank rangéen minutes before, just see the innocent face
of that kid eating biscuits and ten minutes afte was on floor with five bullets
on his chestYou know why | am proud of him. Idamil culture, theTamil
literature says that in the battlefield, when the enemy attacks and if the victim is
fleeing out of the battle, he will be shot at the back. But, this kid has withstood
those five bullets showing his chest. It means he is the real symbolification of our
Tamil race. He has laid down his life toveathe Tamils.
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MR. DEPUTY CHAIRMAN: You take your seat nowhat's okay

SHRI TIRUCHI SIVA: Please, Sir Now that we are pleading with this
Government, what you have to d&® wish that your Government should have
moved a resolutionYou should have persuaded all the countries, but you have
not done so. Nowat least, support the US Resolution that is to come up in the
22nd Session of the UNHRC.

MR. DEPUTY CHAIRMAN: Please.

SHRI TIRUCHI SIVA: Not only that, Sir but an impartial and international
inquiry has to be conducted into the allegations of war crimes and the human
rights violations in Sri Lanka. | have three points to make.

MR. DEPUTY CHAIRMAN: You have taken 14 minutes.

SHRI TIRUCHI SIVA: First is, you have to support the Resolution in the
UNHRC. Second is, on behalf of the peopleTamil Nadu, here on the floor of the
House, we say that you should never attempt to invite the Sri Lankan President to
this country and you should not extend a red carpet welcome to him until and
unless this problem is solved.(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI TIRUCHI SIVA: No, Sir You should not extend warm welcome and you
should never invite him on behalf of the Government.

MR. DEPUTY CHAIRMAN: You have taken fifteen minutes. Please conclude.

SHRI TIRUCHI SIVA: This is the voice offamil Nadu. Choice is yours.
Decision is yours. There are two options before you, whether you want to be
friendly with the inhuman and unfriendly country which is butchering its own
people or whether you want to maintain friendship with your brethren in the
Southern part of this countnpDecide yourself.Thank you very much.

MR. DEPUTY CHAIRMAN: Thank you. Now Shri Venkaiahji. Hon. Members,
all of us share the feeling. | also feel the same, but | have a problem with time.
There are two more speakers in the main list and there are additional names. |
don't know what to do.

DR. V. MAITREYAN: Sir, we can skip the lunch hour.(Interuptions)...
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MR. DEPUTY CHAIRMAN: If that is the sense of the House, | have no
objection and | will ask at that time. Np®hri Venkaiahji.

SHRI M. VENKAIAH NAIDU: Hon. Deputy Chairman, Sirl have heard my
other colleagues speaking on the plight of the Sri Lankamils. Everybody is
clear that this Government has miserably failed in protecting the interests of the Sri
Lankan Tamils.

It lacks commitment for the cause of the Sri LanKamils. The people in
general, and the people particularly in the Southern part of the coangrytotally
disappointed with the reference in Presidendddress which was casual. No
reference was made to the serious allegations, of the human rights violations
committed on theTamil populationof Sri Lanka, including the alleged cold blooded
kiling of the 12-year baySir, let me make it very cleaon behalf of my partywe
do not approve the methods adopted by tHEGH. We are also aware that a
former Prime Minister of this country was killed by the followers of tAEHE. So,
we can't forget that. But, at the same time, you can't take it as a reason to kill an
innocent boy of 12 years; and then fire at him point blank range and then kill him.
It is a shame. | do not know how people can keep quiet after seeing the
photographs and after seeing the visuals aired by different channels in this
country The boy was simply sitting. He was given something to eat, maybe,
biscuits or some other food. He was eating the food and then he was fired at
point blank range. He was killed. Npwhe Sri Lankan Government says these
reports are untrue. If the reports are untrue; the boy must be alive tbdsythe
duty of the Sri Lankan Government to trace the boy and then place him before the
international communityThe Sri Lankan Government is not able to do any such
thing. I am not suggesting that we should sever our ties with Sri Lanka. My
party's approach is ddrent from the approach of other partie¥e have a
historical relationship with Sri LankalMe need to maintain good relations with all
our neighbours. Even we are engaging Pakistan in debate and discussion in spite
of all the provocations made by Pakistan of aiding, abetting, funding, training
terrorists across the border and sending them to our country because we can't
change our neighbourét the same time, the question that comes to the mind of
all the people in the country is: Can we be a silent spectator to what is happening
in Sri Lanka?This is number o Number two, the Extern@ffairs Minister and
the entire country should understand, we are not trying to poke into the internal
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affairs of other countries. There is a historical background between India and Sri
Lanka. Why did Indian Government give training to the Sri Lankamy? We must
introspect ourselves. Why did you send IPKF there? Why did you give other
assistance also? Nowou can't simply brush aside all these issues and simply put
them under the carpeThose are facts nowSo that being the case if a country
takes your military assistance, if a country takes your training and if a country
takes your assistance of sending Indemmy to Sri Lanka that means there is a
special relationship and understanding. That being the case, the Indian Government
has every right to prevail upon Sri Lanka to implement what has been assured.

Sir, see the audacity of the iSrankan GovernmentThey want to scrap the
13th Amendment to the Sri Lankan constitutiorhe Jathika Hela Urumaya (led by
Buddhist monks) and National Freedom Front (breakaway group of JVP), both
partners of the Sri Lanka Freedom Party-led BPfave demanded that the
amendment be nullifiedThe professedly left JanatAdmukthi Peramuna has also
made a similar demandddding to this chorus, please underline, | request the
Minister to take note of this, was the country's Defence Secretary Gotabaya
Rajapaksa, who is sibling of President Mahindra Rajapaksa, that the 13th
Amendment should go. See the audacigu helped themYou assisted them
militarily. At the end of it, both the countries have come to some understanding of
devolution of power to the Sri Lankafamils in the North and the East. Now
the ruling party and the Defence Secretary say that the AB#ndment should
go, then, what else remains? They have displaced the people. They have not yet
rehabilitated the peoplérou have spent moneyou have given assistancéhat
is one part of the storyBut, at the same time, what is happening there? Is it
reaching the people concerned? What about their honour? What about their
sufferings that they have undergone? For that a two pronged approach has to be
there. One is supporting the resolution, condemning the war crimes on international
norms.

The second is asking for a credible independent inquiry into what has
happened. This is one part of it. The second part is making the Sri Lankan
Government to respect the agresm which was signed at the behest of the then
Indian Prime Minister and was agreed upon by the Sri Lanka. They cannot go
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back on that nowRecently some of theTamil MPs also met the hon. Prime
Minister.

MR. DEPUTY CHAIRMAN: Venkaiahji, just a minuteThere was a suggestion
to do away with the lunch break to accommodate more Members who want to
speak. Otherwise, we will finish it and have a short lunch bredlaterruptions)...
So we continue with it and then we will decide at the end.

SHRI M. VENKAIAH NAIDU: Sir, when the MPs from the southern part of
the country met our hon. Prime Ministéhe Prime Minister assured them that there
was no question of compromise on the 1Btlhendment. But what is happening
there? What is it that the Government of India is doing? Mere assurance is of no
use. That is why | am saying that the Sri Lankdamils, who have been
historically inhabited in the North-Eastern Province, must be allowed greater
participation in their own governance of those Provinces. Major political reforms
resulting in devolution of powers will meet the aspirations of the Sri Larikamil
community They must be made to feel that they are part of the governance, part
of the system, grt of the administration and part of that count®y, | am very
clear we as a country and we as the Bharatiya Janata, Ragtycommitted to the
sovereignty integrity and unity of Sri Lanka. | am not compromising on thg.
can't. We have our own problems. But at the same time, as | said eadrerwe
be a silent spectator? Can we allow the attempts that are being made to wipe out
the entireTamil race? Sjrit is a very serious sentence. | am not using it casually;
| am not using it to criticize anybodput such dbrts are being made&ll heritage
centres are being destroyed systematicdigmples are being destroyed; places of
other worships are being destroy@the Sri LankanTamils are living there for ages
together They are not at the mercy of this party or that partys party may be
there today but there may be some other party tomorréomdia has to prevail
upon the Sri Lankan Government to see that the people of that region have a say
in the administration; they are given equal rights like others are giWenhave
democracy in IndiaWe have diferent communities in this country; we have
different religions, but we are proud to say that all communities and religions have
got equal rights. Similarlythe Sri LankanTamils also should be given their due in
the local bodies, in the State Legislature and also in the national Government. The
second point is about the recommendations made by LLRC. Please go through it.
This is not an allegation made BYADMK, DMK, the Communist Party or BJP
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The UN Secretary-General's Panel of Experts which focussed on the alleged war
crimes found serious and credible allegations against the Sri Lanka Government on
several accounts. The Panel suggested certain short-term recommendations which
merited acceptance and implementation by the Sri Lankan Government which
unfortunately the Sri Lankan Government chose to reject. SecahdlySri Lankan
Government appointed its own Commission, the Lessons Learnt and Reconciliation
Commission, the findings of which are termed flawed at every level byrieesty
International and their right groups. The Commission cleared the military of
allegations of attacks on civilians. Even the UNHRC noted with concern that the
LLRC report does not address serious allegations of violation of international law
Some of the LLRC constructive recommendations also are not even accepted by
the Sri Lankan Government and not acted upon. The Panel of UN Experts said,
"During the final stages of the wathe United Nations political gans and bodies
failed to take action that might have protected the civilians." This is what the
Panel is sayingThe United Nations Panel, practicallyas failed.As my colleagues

have said, even we have failed. India as a country has failed to protect the
innocent people there. If it is wathat is a dierent matterlt is a conflict wherein

the Army was let loose on innocent people. | have no problem if the Sri Lankan
Government wants to take action again$fTE. | am not coming in the way

As | told you, | am not in agreement with th@TE's ideology At the same
time, is it wrong to espouse the cause of the Sri Larlkamils there? Is it wrong
to omanize them? Is it wrong to speak for their aspiratiohs®, what are they
asking for?They are asking for a sap reasonable and a fair participation, in their
own governance. That being the case, India should take a very constructive
approach. | know that this is a very delicate mafidnis is also a very sensitive
matter At the same time, in the name of sensitivity and delicagy cannot ignore
the reality Please recall the earlier participation of India, the earlier initiatives taken
by India, including sending the IPKRnd, therehylosing the lives of around 1,100
Indian soldiers.That is the historyThat has to be reminded to the Sri Lankan
Government.We must engage the Sri Lankan Government and also bring
international pressure to see to it that Sri Lanka acts on theAb3#mdment, that
Sri Lanka accepts an inquiry and also that it takes speedy steps for the
implementation of the plan for displaced people. That alone will bring some justice
to these peopleAt the end of it, | would only say that had the Government and
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also some of the friends, who are now expressing their concern, been serious at
that time of the conflict, things would not have come to this stage. | have to say
it very clearly that at the height of the tension, when all these things were
happening, the Indian Government became a silent spectaton not accusing
Congress (I) Party alon&ll the parties, who were a part of the Government at
that time, have to take this responsibilityam not trying to score political points.

At the same time, | will be failing in my responsibility if we do not remind the
Government that they have failed. Please do not fail furifeke the right steps.

As | told you earlier nobody is questioning the integrity and unity of Sri Lanka.
We want the integrity and unity of Sri Lanka to be maintairfgdthe same time,
people should be given equal rights. Thank you.

N AT ST (FWERTY): SWWNT Heled, MW 84 I8l U dgd & MR fawd,
a8k #icied & e W Tdl @) e ol o gz DMK 3R AIDMK & 41
versus#Hicidr & Hel T8l gl o o & fb IE TP AW g8 Pl GEl © AR
3 W TS AvHd fede B @Ryl ¥ oSI uw W wer or foemm # 9 i
Th Bl UAT WOl few H ARl wifey, aife W1 o<W AE qES W fb e
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DMK, @4 AIDMK # sifgl &/l 8 oifd R <8 S Bbe T &l 31 <
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WHR & AP, BIR dNd WA $ I IFAMER IR L I AR g H dos
BT B BIgTd @ b g Heidr P OTEEE IR OISR B BEHT AEHM qaR
gemn o1l H ge dedl § 6 ag @M A IeRa g SR @M /M fewieRl 22
4 dedl § & 39 UPR @I I AT T8I Ml WRYI R RGER @l WHR
Bl AT Sifgd ® R g8 "Hal ¥ fb sfider § sAR R amal & e
JAER B BT T, TART 9 WAl & AT Pl WEAAd AW w, RerE g o
g3 Nl € IR WRHR P 3@ YU TEl IS ARSI U g8l W AR Il
P AT PR, UH IR T B gl AT U IH Ml bl GERA dAEd & Al b
gR fR =R A 4RI W B gsl 99 AT W R g8l WSl AR afid
WA B Fdem @ 9 B IE T, AU SHH @ BRI o R oew H R
TWE P IERY 99 BT B, H A afd dael iR dfa wsai @ Y deer
oM f6 ag b amuer € gEr TE B, AE W OIE BT OYET B

T JHF U W ¥ H OGN Yl MY R IR IL &7 ASI AT (AT
R BT SR el W IO A1 T facenl § QMSU, WU Bl TR@ BN,
B UG WY &N, MU THEE b W GMSY, BH IMUF WY IRV, Hifh AR
foag ¥g b afra wigdl @1 ge1 el 8, U8 ¥ @1 el ©, IS gEr gl #
O g@s 9 omar § 98 adl I WE IR 9’ TEd §1 oMU uRE § sy
AU AW H SMSY, 98l ARGl dfe Ws BN WY I8d &l BART SF6 A1 Sl
Rear 2 a8 s 0 2 f& &9 9 wo g & AFR& € SR I8 < BRI
Tl R TR & A H, TN W F Rge, TR W & dw F Raem smars
SOM A A g, A1 SRl Wadh Ry @iyl fagw #= S, e ¥l w99
g U W ¥ fF U aRF MU yE YR AT BT (HaEm)...

SHRI JESUDASU SEELAM (Andhra Pradesh): But,, Shey should also not
say thatTamils should go out of Maharashtra(Interuptions)... He must say that.

At Ao IS YE FE § .(FAUN)... § q@F Aed g . (FaEE).. I8 b9l

A Suamfr WO Sf, drags BINY . (@EEH)...

SHRI JESUDASU SEELAM: Somebody is killed in Odisha, he is supporting it!

MR. DEPUTY CHAIRMAN: No, pleaseWe have no time.

it Ao WS MY IWRT T AS FES W W T (FAEE).. IE IS R
g ..(FFUF)... € HERTE I Y 6l § .(FIEF).. H @ ¥ & IR H a1
RET § ...(IEH)...
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MR. DEPUTY CHAIRMAN: This is not the issue relating to Maharashtra.
You can raise it on some other time.. Ndanjay Raut, pleaseonclude.

M Ao IS § gg gaEr @Ed g 6 asl S wewm gER g8l $ dfrd
qgAl 7 98 ?, 39 WW H g I9 IR UERTE SHd 9 B

it Suwwmafe: 33Tl Now, all Members — in the primary list — who have
given notice for CallingAttention have spoken. In the additional list, there are 8
Members. | would request each one of them to restrict themselves by putting ques-
tions in 2-3 minutes. NowShri T.K. Rangarajan.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir the feelings and anger @amil
people has been felt by all Indian political parti#ee House is, nowunanimous
to create a peaceful atmosphere Tamil people to live in Sri Lanka. Siwe are
again discussing the same issue after three years. In every session we are
discussing aboufamil issue in Sri Lanka.

Today we have seen Balachandran's killing. It is a cold-blooded murder
Everybody inTamil Nadu — | don't know about the other parts of India who
watched this onlTV is weeping.Tears are coming out of their eyéghis is what
is happening in Sri Lanka! It is our friendly countAs Venkaiah Naidu has said,
we should continue our relationship with Sri LanR#at is our positionWe don't
want to scuttle our relations with Sri Lanka. But, at the same time, it is our
neighbour You say that you have got diplomatic relationship. But, they don't
implement your own agreemenilhe URA Government, the Congress people,
praises Rajiv Gandhi. Now am asking youWhat happened to Rajiv Gandhi-
Jayawardhané\greement?The partner of the UP — DMK — says that they are
losing confidence on you. When your own partner is losing confidence...

SHRI TIRUCHI SIVA: It is only with regard to this issue.
SHRI T.K. RANGARAJAN: No, no; on every issue.

SHRI TIRUCHI SIVA: No, no. It is only with regard to rehabilitation damils
in Sri Lanka.

SHRI T.K. RANGARAJAN: Let them continue their relationship. My point is
that the Government should be very careful. I don't want to harm or spoil the
friendship between DMK and Congress. Let it continue for another 100 years. |
don't want to spoil it.And, | am not capable of spoiling it too.
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SHRI TIRUCHI SIVA: Sir, ask him to speak on the issue.

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, please concentrate on the
subject. Don't divert to other issues.

SHRI T.K. RANGARAJAN: During the warthe Sri Lankan President assured
the UN Secretary General about human rights violations and war crimes and had
agreed to inquire into everything. They formed LLRC. But, nothing has come. India
is giving so much of help. They are saying that diplomatically we have a very
strong relationship with Sri Lanka.

But | do not know why you are not able to implement Aueord.

In this background, the Government of India should interverectafely,
diplomatically to pressurize the Sri Lankan Government to go in for a political
solution of the Sri Lankaamils issue. Since the Human Rights Commission of
the United Nations is in session in Geneva, the Government of India should
demand an independent high-level, credible inquiry into the atrocities and human
rights violations that took place in the last phase of the war in Sri Lanka.

Sir, para 13 of your tatement is not convincinglThat is not the reality
Neither did Sri Lanka agree to what you have mentioned in para 13. Para 13
says:—

"During discussions at the United Nations Human Rights Commission
(UNHRC) in Geneva in NovemheR012, the Government called upon Sri Lanka
to fulfill Its commitments made to the international community during the UPR
2008 and on subsequent occasions for the implementation of the 13th
Amendment and building upon it so as to achieve a meaningful devolution
package; urged expeditious action to take forward the political process for
early political settlement; urged that elections to the Northern Provincial
Council be held as early as feasible; called for effective and time-bound
implementation of the constructive recommendations contained in the Lessons
Learnt and Reconciliation Commission (LLRC) report; and for independent and
credible investigations to be conducted in respect of allegations of Human
Rights violations and incidents involving loss of civilian life brought out in
the LLRC."

Is it happening? Rajapaksa has gone on record that he will not implement all
these.

MR. DEPUTY CHAIRMAN: Rangarajanji, please conclude.
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SHRI T. K. RANGARAJAN: | reqiest the MinisterYou must answer and you
must convince the House and, through this House, you must convince the people
of India, especially théfamil people;...(Time-bell rings)...if you don't do that, the
people will lose confidence in your Government. Thank you.

SHRI D. BANDYORADHYAY (West Bengal): Sjrl rise to say that » this is
not a Tamil issue.This is, basically an Indian issueWhat is happening in Sri
Lanka is that Sri Lankans of Indian origin are being discriminated, tortured and
such a situation is being created there that they cannot live there with dignity
That is the case. That is why | am very happy to see all my friends here rising
above Party-lines and taking a national viéwis is what | want to say

(THE VICE-CHAIRMAN, DR. E.M. SUDARSANA NATCHIAPRAN, in the
Chair)

It is not aTamil issue.Yes, Tamil-speaking people are there. Bengali-speaking
people will be there in other places. But when something happens in other
countries to Bengali-speaking people, it is not a Bengal issue; it is an Indian
issue. So, in that wayve must stand togethecutting across party lines, to create
a condition in which oufTamil-speaking brethren in Sri Lanka can live a life of
dignity.

Sir, | feel slightly disturbed by the statement of the hon. Minidtewill read
a couple of sentences from para 14. These are:—

"At this juncture, we would encourage the United States and Sri Lanka to
directly engage on the draft resolution and aim for a mutually acceptable outcome.
Needless to add, our decision on a potential resolution in the forthcoming meeting
of the Human Rights Council will await the outcome of these efforts and would
depend on the substance of the resolution finally tabled."

Sir, we are not a protectorate of the Unitedt& ofAmerica. We are not a
colony of that countrySo, theTamil brethren in Sri Lanka are our problekve
should intervene. | am not saying that you should have any rupture in our
diplomatic relations with Sri Lanka. But we have given a lot of help to the Sri
Lankan people earlied am also not saying that you should use aid as a leverage
for political intervention; not even that. But with our age-old relationship with Sri
Lanka, we can, at least, influence the Government of Sri Lanka to behave; nothing
more than that.
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And behave towards whom? Behave towards their own people, behave
towards their own nationals who have a different language and who may have a
different religion. Most of the Sinhalese are Buddhists and most ofamds are
Hindus though there are also Muslims. Is it a Hindu-Buddhist confrontation? Or
what is it going on? | think, as a nation, as a brother of Sri Lankan Government,
we should try to influence—I would not say intervene—to implement their own
Constitution, not a thing that is to be imposed from outside, to have this 13th
Amendment in operationThat talks of autonomyGive the Tamil people of Sri
Lanka autonomy and let them live in peace with you. In India, according to a
survey we have 456 language¥et, we are togetheThere could be lots of
differences, still we are togethdf that is the case, then what prevents Sri Lankan
Government to take such an aggressive—I| am sorry | am using the word
‘aggressive'—attitude towards their own people, who speak a different language
and hold a religion.

Sir, | appeal through you to the hon. Minister and through the Minister to
the Government of India to bring such pressure on the Sri Lankan Government so
that the Tamil-speaking people in Sri Lanka can live a life of dignity enjoying
human rights. Only then can we say that we have done our duty to our people to
prevent the human rights violation that is going on everywhere. In fact] Bate
the use of the word 'genocide’, it is not even genocide, it is ethnic cleansing that
is / taking place to get rid of th@mil-speaking people so that the Sinhalese can
have a complete control over the entire territory of Sri Lanka.

| appeal through you to the Government to bring such a pressure on them
so that theTamil brethren of ours can live with dignitfhank you.

SHRI C.M. RAMESH (Andhra Pradesh): Myice-Chairman, Sjrit is a heart
burning issue which happened earlier in Sri Lanka and it is still happening with
the Tamils. Each and every individual of India is feeling. So, there should be a
need for an International Commission of Inquiry to go into the affairs of the Sri
Lankan Government of their violence in the human rights and war crimes. From
September2008 to May 2009, between 40,000 to 70,008mil civilians were brutally
murdered in Sri Lanka as the decades-long conflict between the Government of Sri
Lanka and the Liberatiofigers of Tamil Eelam, OITE, came to a bloody end;
everyone knows about it. Since then, the international pressure has been mounting
for an independent mechanism to investigate credible allegations of war crimes and
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crimes against humanity committed in Sri Lanka. In response to this international
pressure, countless domestic mechanisms have been undertaken by the Sri Lankan
Government.Yet to this day no one has been held accountable for these
atrocities. An unidentified gunmen has shot and seriously wounded a Sri Lankan
investigative journalist, Siraz Shoukadi, a Muslim Tamil, having a British
citizenship, of the popular Sinhala newspafgdre Sunday Leadeon February 16,

2013. This is an incident likely to draw further attention to the Indian Ocean island
nation's human rights record. It is just the most recent example of suspicious and
unsolved murders. In an interview with Britain's Channel-4, the U.N. High
Commissioner Pillai stated, "I am deeply disturbed by this particular shooting
because he is a journalist and he is attached to a newspaper that is known to be
critical of the Government, particularly on accountability and injustice which are
issues that | coverAnd | will be reporting to the Human Rights Council my
concern over extra judicial killings, abductions and this kind of treatment and
suppression of freedom of expression.”

Sir, the recent photographs and video clippings which were published by the
Channel 4 in UK showed how the 12-y@dd son of OTE Chief, Prabhakaran,
was killed in cold blood after he was captured by the Sri Laamy. It was a
gruesome murder as has been reported allegedly by the security forces in Sri
Lanka onWednesday 20th February2013. The matter should be treated as a war
crime and, hence, should be tried in the International Court. The Government of
India has to work with other nations and draft a Resolution to be passed in the
U.N. | want the Government of India to ensure that all involved in war crimes in
Sri Lanka be tried in the International Court. It was an inhuman act as he was
just a child.

Sir, the response to the on-going impunity for human rights violations in Sri
Lanka has led to calls by the Canadian Government and a multitude of NGOs of
countries in the Commonwealth to boycott the 2013 Commonwealth Heads of
Government Meeting in Colombo, while the US Senators have recently added their
voices to the call for an independent international investigation into war crimes in
2009. Sir the war crime, by launching an ethnic war by the Sri Lanka military on
the Tamil people in their Eelam home land which killed lakhsTamil people,
including women and children, is a genocide against the Edlamils. So, it
should be treated as a genocide.
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So, Sir through this august House, | am requesting the Government of India
to condemn the Sri Lankan Government's activities for human rights violations and
the war crimes, and it should be treated as genodGidank you, Sir
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SHRI B.S. GNANADESIKAN: Sir | was hearing the speeches of my
colleagues fromTamil Nadu, some politics, some non-politics, some emotions with
Mr. Siva, and, a lot of politics by Sh¥ienkaiah Naiduji. Sjrl share the concern,
and, in fact, when the first Resolution came in the Addéembly the PCC ofTamil
Nadu supported that Resolution and we took all Congress MPsTaomi Nadu to
hon. Prime Minister to support that Resolution and | also spoke two times in this
House uging the Government to support that Resolution, Biere are two things
which | want to share with the House. When you talk about solution, emotion has
no place.We want a solution to the ethnic problem in Sri Lanka but certain people
in Tamil Nadu wanted to live on emotions. | cannot help it. But we sincerely hope
the atrocities committed by the Sri Lank&mmy must be probed, must be
investigated and whoever has committed the crime must be brought to Weok.
have no second opinion on this issue. But, at the same timew&ialso must
remember that we have to move cautiously in this issue. The reason is that nearly
eight lakh Indian-originTamils are living with Sinhalese in Colomb®he ethnic
Tamils, which we call as Jaf Tamils, are living in the Northern part of Sri Lanka.
The ethnicTamils of Eastern Sri Lanka already separated eardi@my had an
election and aramil Chief Minister Mr. Pillayan, is ruling the Eastern part &mil
Sri Lanka. Therefore, Sirwhen a policy is taken by the Government, we have to
take cautious approach. While supporting the UN Resolution, we have to see that
the Sri Lankan Government implements whatever they have assured to the
Government of India at various levels.

When a Parliamentary delegation visited Sri Lanka fiu also were a part
of that delegation—that delegation met several officials, the second time. They told
our delegation that a departmental consultation was going on regarding the
implementation of their own LLRC. But till ngwsri Lankan Government has not
taken any decision on their own commitment on their own report. They cannot
take such a long time for implementation of their own report. This raises a
suspicion that Sri Lankan Government is not prepared even to implement their own
Resolution and their own findinglherefore, Sirl take the liberty of telling the
hon. ExternalAffairs Minister that we should take up this issue with the UN. Some
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independent investigation process must be there to find out who the culprit in the
issue is. Sirl would not have ventured to refer to the UN panel report, but since
my good friend ShriTiruchi Siva referred to it, | would refer to it. Sin the last
stages of the warl don't doubt and | don't disagree that it was the Sri Lankan
Army which was responsible for the mass killings. But, at the same time, Sir
...(Interruptions)...

SHRI TIRUCHI SIVA: May | know who is responsible for the incidents which
are going on now?

SHRI B.S. GNANADESIKAN: No, no, SirYou cited that....(Interuptions)...

SHRI TIRUCHI SIVA: Who is responsible for the incidents which are going
on now?...(Interruptions)...

SHRI B.S. GNANADESIKAN: | would like to tell you one thing, MBiva.
...(Interruptions)...

SHRI TIRUCHI SIVA: | didn't say anything disturbing..(Interuptions)...

SHRI B.S. GNANADESIKAN: | am not scoring any political points over this.
I am not here to dispute your version(Interruptions)...

SHRI TIRUCHI SIVA: Again and again, the same(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Mr. Siva,
kindly address me.

SHRI B.S. GNANADESIKAN: Sir he only cited this. | am only saying that
the military of the Sri Lankan Government committed atrocities in the last stages of
war; there is no dispute in that. But, the UN panel report says, from February
2009, onwards, TTE started point-blank shooting of civilians who attempted to
escape the conflict zone, significantly adding to the death toll in the final stages of
the war Why | am saying this is because.(Interuptions)...

DR. V. MAITREYAN: From May 2009 till today who is creating the problem?
...(Interruptions)...
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SHRI B.S. GNANADESIKAN: Mr. Maitreyan, why are you getting agitated? |
have the liberty to point out..(Interruptions)...

SHRI TIRUCHI SIVA: Who is responsible for the incidents going on now?
What happened to the rehabilitation measures? Nothing has happened. People are
being killed even nowArmy is everywhere...(Interuptions)... No, no; talk about
what is going on today...(Interuptions)... Talk about what is going on today
...(Interruptions)...

SHRI B.S. GNANADESIKAN: We want remedy...(Interruptions)... You can't
prevent me from talking...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please,
please. ..(Interruptions)..

SHRI B.S. GNANADESIKAN: How can you prevent me? | have the liberty to
talk. ...(Interuptions)...|1 have the liberty to talk, MrSiva. ...(Interuptions)... You
cannot stop me...(Interuptions)... You cannot stop me..(Interuptions)... Why
are you worried?..(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please
address me. Don't have direct dialoguegInterruptions)...

SHRI T.M. SELVAGANAPATHI: We want a solution...(Interuptions)... We
want an end to the torture..(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): You have
made your point. Please sit down(Interruptions)...

SHRI TIRUCHI SIVA: You have built up enough.

SHRI B.S. GNANADESIKAN: Mr Siva, | don't require any advice from any
quarter ...(Interruptions)... | don't want any advice from any quarter
...(Interruptions)...

SHRI TIRUCHI SIVA: | am talking to the Ministerl am not talking to.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Mr. Siva,
please address the Chaieither the Ministernor the Member

SHRI B.S. GNANADESIKAN: Si first of all, let me make it clear that | am for
the investigation into the war crimes committed by the Sri Lamkany. There is
no dispute in that. But what | am saying is that in the last stages of the war
...(Interruptions)...
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SHRI D. RAJA: What is the stand of the Congress Party at the national
level? If he says that he is for international investigation, | ask what is the stand
of. ...(Interuptions)...Let them make it clear..(Interuptions)...

SHRI B.S. GNANADESIKAN: That is my view

SHRI D. RAJA: | say that | demand an international investigation. What is
your stand?

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPFAN): Mr. Raja,
please....(Interruptions)...

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONSAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRIV. NARAYANSAMY): You cannot ask a Member to
reply. You ask the Minister to reply..(Interuptions)...

SHRI D. RAJA: | am talking to the Chair..(Interuptions)...

SHRI V. NARAYANSAMY: Sir, | need your interventionWhen an hon.
Member questions another hon. Member speaking in the House, that hon. Member
is not expected to answer the hon. Member; ,otlilg Minister will reply He is a
senior Member of the House. He knows the rules.

SHRI TIRUCHI SIVA: Concerned Minister will reply

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPFAN): That is
good.

SHRI B.S. GNANADESIKAN: Sir I am only expressing.(Interuptions)... Mr.
Siva, there is a limit...(Interruptions)...

SHRI TIRUCHI SIVA: You cannot obstruct me. | am addressing the Chair
...(Interruptions)...

SHRI T.K. RANGARAJAN: There is a civil war in UR. Somebody should
settle this civil war

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Please sit
down.

SHRI T.K. RANGARAJAN: The civil war is going on...(Interuptions)...
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Please sit
down.

SHRI TIRUCHI SIVA: Please don't dilute a very serious issue.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Mr.
Gnanadesikan, kindly continue.

SHRI B.S. GNANADESIKAN: There won't be any civil walWe will settle
ourselves. No problem..(Interruptions)...

DR. V. MAITREYAN: Then, what has been happening for the last five years?
...(Interruptions)...

SHRI T.M. SELVAGANAPATHI: If there is no solution to this
...(Interruptions)...

SHRI B.S. GNANADESIKAN: You suggest the solution, MESelvaganapathi.

SHRI T.M. SELVAGANAPATHI: My party has already suggested a solution.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): No, no.
Mr. Selvaganapathi, please.(Interuptions)...

SHRI T.M. SELVAGANAPATHI: The United $ates has moved a Resolution in
the United Nations. The Congress Party has to come out clearly whether they
support it or not.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Please. Mr
Gnanadesikan, kindly continue.

SHRI B.S. GNANADESIKAN: Sir it is not a question of DMK Party
AIADMK Party or Congress PartyThey are playing politicsThey want to blame
the Congress Partyffhey want to blame the Government of Indidey don't want
any solution in Sri LankaWe are concerned for a solution in Sri Lanka. But, by
emotions, they are trying to corner the Congress Parfinteruptions)...

DR. V. MAITREYAN: For four years, what solution the BMPhas given?
...(Interruptions)...

SHRI TIRUCHI SIVA: There are no rehabilitation measures. Nothing has taken
place. ...(Interruptions)...
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Please sit
down. ...(Interruptions)...

SHRI B.S. GNANADESIKAN: Please allow me to speak. Please listen.
...(Interruptions)... Please sit down...(Interruptions)...Please don't show your
emotions....(Interruptions)... Please sit down...(Interruptions)...Please allow me to
speak.

| again repeat, Sirin the last stages of the war was the Sri Lankairmy
which was responsible for the civilian casualties. | have no doubt about it. But, at
the same time, the U.N. Report, on which they rely also, blamesThE. [They
asked me as to why | am referring to past things. They are also referring about
past things for a humanitarian system. Navhat | am saying, Siris this. | saw
the Satement. Sjrthere are two-three things hew.question was asked as to
why the IPKF was sent. The IPKF was sent because Shri Rajiv Gandhi took
interest in solving théfamil problems there. Siwe should not faret that it was
Shri Rajiv Gandhi who sent nine boats from Rameshwaram on 3.6.1987 to save the
Tamils in Jafina, to give food relief to Jafa Tamil people, when the Economic
Blockade was made by the Sri Lankan Government. The Sri Lankan Navy stopped
the boats. It was Shri Rajiv Gandhi who sent &ie Force planes from Bangalore
to drop food packets in Jaf area and saved thamils there.Therefore, Sirthe
Congress Party never backedf dfom helping theTamils in Sri Lanka.The
Congress Party never mince words to express sympathy witfiathds there.The
Congress Party is always for helping thamils, and | can say boldly that when
others are only paying lip-service, it is only the Congress Party which is extending
a helping hand tdramils in Sri Lanka....(Interuptions)... You have referred to
Congress PartyThat is why | am saying it...(Interuptions)...

SHRI M. VENKAIAH NAIDU: Sir, are we going to discuss the merits and
demerits of it?...(Interuptions)... Sir, the hon. Member has got every right to
speak and express his views. | am not interfering at all. He is a learned friend and
he has also got experience, and he is standing there to speak. But, at the same
time, to say 'others are trying to fef lip-service and Congress Party
...(Interruptions)...

SHRI B.S. GNANADESIKAN: It is because they accused the Congress.

SHRI M. VENKAIAH NAIDU: ... and this Government only is helping and
assisting the Sri Lankamamils.' If it is so, how have all these atrocities happened?
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You are in Goverment all the timeYou are at the helm of fafrs. Why are you
unnecessarily raking up issues and taking the blame on yourself? Confine to what
is to be doneYou have done mistake¥ou are in the darkYou have to take the
responsibility But, please, at least, in future, let us work together to see that the
Sri Lankan Tamils are protected and their interests are taken care of.
...(Interruptions)...

SHRI D. RAJA: Sir it is the question of the role of the Government.

It is for the Congress Party to take whatever stand it wants to take.
Whether it takes a position in favour of tfiamil people or not, it is their problem.
...(Interruptions)...

DR. V. MAITREYAN: The people ofTamil Nadu would answer that.

SHRI D. RAJA: | am questioning the role of Government. That Government
does not belong to the Congress Party alon@énterruptions)...

SHRI B. S. GNANADESIKAN: They referred to the Congress Par8ir.
...(Interruptions)...

SHRI D. RAJA: The Congress Party may be in power tod@ynorrow the
Congress Party may not be in power; some other party may be in. pdeeare
guestioning the role of the Government(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Please, sit
down. Mr Gnanadesikan.

SHRI B.S. GNANADESIKAN: Sir there are two parts in the statement of the
hon. Minister | would take the liberty and permission of the hon. Minister and
urge upon the Minister of Extern@ffairs that there should be some modification
in the statement. The statement is that ™at this juncture, we would encourage the
United States and Sri Lanka to directly engage on the draft Resolution and aim for
a mutually acceptable outcome.” ,Saverybody knows that the USplays politics
in the international arenalhile India is trying to help theramils, the US is
interfering in this matter because of the growing Chinese influence in Sri Lanka.
Otherwise, the US would not poke its nose thdieerefore, Sirl urge upon the
Government of India not to leave the matter to the US, but to interfere and be a
facilitator to see to it that some relief is given to ffemils there without merely
leaving the issue to the US and Sri Lanka. Both cannot settle the .matter
must play a pro-active role as far as the UN Resolution is concerned. That is our
stand, Sir
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[Shri B.S. Gnanadesikan]

Regarding the question of fishermen,, Sirtook a delegation of fishermen to
the Prime Minister We had ofered an alternative solution of digging a
Rameswaramr-Dhanushkodi channel of two kilometres length so that our fishermen
could go to the Indian OceaApart from that, Sirboth the Indian and Sri Lankan
fishermen have agreed that for 72 fishing days, both can fish in their respective
waters. 1 urge upon the Government of India to initiate steps with the Sri Lankan
Government to see that there is a permanent solution to the fishermen issue.

Sir, the other issue is this. In the statement, the hon. Minister has said that
five fishermen of Indian origin in Rameswaram were detained for specific offences in
Sri Lankan jails. | have been following it and | have also spoken to the lawyers
there. No chargesheet has been filed. The co-conspirators or co-accused have not
identified these five fishermen. No chargesheet has been filed till date. Therefore, |
urge upon the Minister of Extern@{ffairs to take the initiative to see that these
five fishermen from Rameswaram who were arrested and detained in Sri Lankan jails
are released at an early date.

Sir, the Government of India must enquire into allegations which are being
made in the media and the political circlesTamil Nadu about the changing of
names inTamil areas, destruction of temples Tamil areas and destroying the
cultural dignity of Tamil people in theTamil areas in Sri Lankarhere should be a
spot-inquiry by the Government of India to see what is really happening and it
must be reported to this House. Thank you.

St IR urrET: SuaHes i, § oY $u iRl @ ¥ W 9Edd g
& siiddr 4 I8 daffeds &1 39y Rk dfedrg a1 AeY &1 3¥g Tl §
gfed I8 W < B 3P ol SuwHedE of, I8 A 9El g P s SR asf
& dfifed & dew H R W F A Bl WE TSR & T

HElGY, BN ¥sl Acdl H MR @1 %Y SR BWR B 3y - T A
W ggd TR E1 R sfider 4 @R A ARI S § A1 M1 S f
98 Ueleldly P 9o 3R SUardl gl 98! B BN B ¥, PR a8l W PIS
innocent#RT Sl & I I§ AN W1 ® fb 98 terrorist®¥ HERW, W oW H
$9 gRUT Pl IE Bl AEIGAT | IS sicidl A S PO 8 I B, qB
AFAIYBR P Sootdd ©l d81 G T 1,30000 AN AR SN Gk &l HT Py AR
39 favy ¥ wfa Wific™m H Wit forr g1 el 98 fdF usd Sl dfeoR St |
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S srgrer gl €, ¥ SE@ R el bR U | e | ol feegsi @l
faifRa #x faar o, el S 9 IR0 @), s@REr 3 eRU qY, AgE T
Y 7 IO &, W WRA A SFAH IRU Rl | S USSR W Al URRrer uee
AT &, A WEleY, I§ WHR WHReM RAfd § & sHd Ud wolgd gl $ WY
T T & AMARGRI @ e A W o =@yl guig dE ' fF s oW
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SRl WEYd Rig fear omar 81 ¥e Rafd geert @Ryl E Rufy gafau
qeol ARy Hife ¥R A W HFEANUGRI $T &P I8 gl § gemH g
Ared B Ae feor wgm &AM b qum fRY P oqEcE ifed wdER o
TeH 1 EfEdl & a9aReRi @ =M AR g ITH URA H RO & off I=H
Wfe o Ry a8 & & uop ®ler @1, ) @1 wece A g6 o R g1

g Rfa @i oMl g2 ¥8 Rofa safay ot & wife 9 feeel
YTl HRAT WHR & Tl IE WHR I8 WIHR § Sl ARAE  Fageli o
QU IR B, AN el @ Iuem aRel g SR 9@ sfiddr ik afferg
Pl Shed dlel IMAG b WER W IR AT &l SR VAT BIN Al B Ud
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YA & SR B (). .

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Okay,
thank you.

Mt U IS sUflv 39 WReR & IdE § f& 98 dfell & AHareR]
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri R.K.
Yadav Kindly try to confine to two minutes onlyHon. Minister has to reply

SHRI RAM KRIFPAL YADAV (Bihar): Sit is your direction only for me?

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): No, no, it
is for anyone who speaks. Kindly don't waste your time and proceed.

SHRI RAM KRIPAL YADAV : Thank you very much, Sielos d51 W Ul
@ R W P HEQPl WAAHe i 8 E B, 89 W Al @ Al ueH
PN, sOb foU H, oMU U AR e PRAT @rEdl gl

HElGY, IS Wed & WU U b A 7 siedr d fawa feA ok @t d
Jfferm @ ¥ W o1 R g8, O aRed g8, S g/ g8, S dd@R gy
g b b 12 9 F ged BN T B W S W ogdl aRA B B
4 W B SEd dag bRl gl

Hered, § AFar g f6 9Rd @ S fidw A 8, SHe AR Wil EER
TSR Q¥ SAPI BT SRA NaN Y@ BT B fRA ¥ SR awd W ¥l QY
§ wifd R o & foy W wRe W Wyl welgw, sicidl gART SRd T g
AN SR B MM F AT o UE Ay A i T St @ g o@E W
TSl 8, i § Fel IS GEl el PR Aedll oG IR Mo, S BART
& T g, BRI s g, BRI URAR ¥, BURI M ¥, ISP AN B Bl T,
ST W YA Bl ® Bl R BH TAB BAT IR TT W BN Al JeA Bl o
TSN, gUElN WEd IRd L7 ARled, 99 SMNGT interfere d% 8T ¥, a1 &, S
TSR W O, O TR URAR F AN ¥ - N9 Ud og 9 e At @ o
Tell W, 90 BUR 9§89 3R #U fdwar & Wi - ®1 S96 U0 BERT B IRd
T T T 5 W sud EWew e WeRy, 1999 A gu fhwel wiw afifer
BT IS TR T UWEHRU S T U ARd@ B, U FHS $ ARTd @,
dforE & R @ dSik B ST Bl BH [BAl IH GHI Al D YIRId
& i 9% oW 40000 TAfAfoRM & B 9 @Sl H g3l I8 del Sl JET
g & pweRe W'Y 7 98 Wer g ok e @il § e Bler | SaeR
T F A @Ea g fF oA = oS 3 forar ¥ 5 e oww R @' fam,
W eI, qoH fearl 98 w9 eH fawR A frem g1 § S owmedn § 6w
M B9 dfifed @ WERdr & fog, S WEm @ ged # 9, S emue 8, S
smard oy, @ Se fowy # ud fear 9 oy dfferm @mi @1 T8, afew
fgel At @ S F W e wl oo wa ¥ R # sider ¥ iR we
MU I H oud AEAH A HEAR WAl SN W bl dedl g fb 9 S Sae
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A S U Bl OGS AW < b T P AP A UH TS AP IfT R
g gS? W A Bl QW Al ARl 8, Wad ST Al &1 g8 9gd TR
qHAT gl B89 W9 S ded § fB SA¢ @ fPg wRE @ 99 ggl welew, #
PEAl TEAl § [ el P WSS 9 gg oW g8l R R B @l $
9 ¥ R 39 W B MR W8l B hs dlfodd & WAl & AWl Pl ool ]
fom mn g ok afdferm & Wil & AW @ fGEen TW Ry gl

T R®T B @ T2 GE W 15 oG B IqEEl Tl T O AT 12 F 13
g el fBgell B € AR 2 W 3 o oMl Bl AEEl g1 STl I,
ITBT GRAT D BN, R AR SR T8I §9dl 87 1 98l W AMaieR
P AMIR Sooigd BIAT {2 8 A GRU dxdb o3 89, R BH O AN
P FAM B BM AET BNI?

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Please con-
clude.

A I FUT AeT: W, H WH R W Gl TR P I B R T AR
or fb @& UWIERT b1 qT ATl TR AT bl Bl B} ol TS| A8 12 Wi
P A1l 98 PP GHI Usdl Bol W 8T ol IS W @ A AR SHB BT IR
@ O g A R B gy 9 W b Sl os= @ 9, dfem #E q= @
BT @) o TS| #EIGW, 9§ 2008-09 T B MG BH el ¥ SHS SFER
T 70 BIR WM P BT B TS gl R BA I§ W PY Wed IR w4,
CRINEE LU AR E L IR T

SUGHEAE] HEled, B8H AMAR HAl Sl § 98d dPel® P A PEA US V8l
g 5 o Aepa ddeela € oM e Sree AmRe ff € § w@sar g B
dafEfer & @ O @aeR sieer d§ fear Sm tEr ¥ SWd Wi U ws 'l
g, oMU IFG! AT AR, 9 IUP! R® TE W Y B, 9 AUD WRE
THSH AR @ X Tl MY STPI JWENR A BT | AR TR O ¥ B
B TP T PR Bl BM PR T A IR AR b RaAm ' Hdd W
CEIERICEIE BC2 G B g B | - G | S |6 e B S NG S A B |
T g9d o Y U UM e e B Sl FIOR AFAIReR B Seoltd
g8l W & @ © S innocent@mi @ R W-dEdl B EAT Bl ST IE! E,
JTH goud el S RE 8, SHH AP &b AU AR G qTAH FRGAN B B
g, g 9 % fov MU siddl WO GEd §9M B B BTl Sl SR, B,
FC, TR Bl HSAY B Vel &, SADl vbd b [T T WA PRA BT DM
FNTY | Igd-9gd  g=dTg |
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Now, the
hon. ExternalAffairs Minister

SHRI M. VENKAIAH NAIDU: Sir, should we finish it now? Clarifications,
etc., will also be there...(Interruptions)... Some of us are diabetic also.
...(Interruptions)...

sieelt o Rie (\en uQwn: wR, 15 fae & foag o= 9@ wx gl
..(TTET)...

N . BT ARG 15 e b1 om T8 Brm, MW sy der @1 d| da
BN, H{ifdh STI-SIMT e | You take the sense of the House. | have no problem.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Let him
complete.At that stage, we will decide.

SHRI SALMAN KHURSHEED: Sir | am very happy to accommodate the hon.
Member's request, but | have a meeting with the visiting Iranian Delegation at 3.30
p.m., So we just have to keep that in mind. Otherwise, there is no problem.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Members
want to continue the next issue al¥mu can reply nowin the mean time, we will

decide.

N qoE Gelle: W, F99 Ugel d o wEa @l WiRRll @1 MR Uée
axAl § b g ddemelldl SR Uh Wi AT W ogad WM SR qees b
ey w4 q U fgER R9 g, Iue gEd W g

(st wvmufr derie gY)

Sl SR A OH BT AT WS B, SIS S Sooid [hAT g1 W |edr aw e
FRAT § SIR SR ARl § R W Bl H gae <ar § fb s oWl b1 Wy
U B ORE § U U vy WO g g9 ARA @l SiEel RIS W
W TS wed Bl BRI Sl B W fam # OB BAR TSR <w H ¥ SR Sl Wey
BAR USRI Sl F W €, I W W TS XU UWE 59l US Hohdl 2l

FIIfd HEled, Ul I8 a1 SOl fb ol I G« fhd Wi # 8, # I9
THY e bEl oA fb U Wl bl T B, U $O A WG B ¥l S Agd
HeT B WGl B, SHBI SMER PR gy, M BAR dggd AR FF S I9 &F
¥ oo E SR & w oema € 9 SRSl ww 9§ SuEr o F
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safeg H |l Wl B Smel | SR 39 g™l Bl SN Bl e AS g
a1 H SHlig erar g 6 emu R € EMI W), W O @' w € b e
I # W dfergl SR ¥E Wl ol Tell, A1 we H e § W deml | owant
to reiterate the commitment of this House, the Government and the people to see
the end of hostilities, end of a very sad period in the history of Sri Lanka with
which we are so closely involved, integrated in terms of our cultural perceptions,
our shared historical approach to the world, our neighbourhood bonding, concerns
that are common we are totally and utterly committed to the outcome that must
move towards equalitydignity, justice and self-respect for tieamil people of Sri
Lanka. | am conscious that these people, our brothers and sisters are citizens of Sri
Lanka; and they are honourable citizens of Sri Lanka. Of course, they have histori-
cal linkages with the people of India. But they remain citizens of Sri Lanka. They
must have equal participation and justice within the sovereign country of Sri Lanka.
Sir, two very important issues have been highlighted in this debate. One, the demo-
cratic expression for all people, particularfpr the Tamils in Sri Lanka.Two, what
can be done to compensate them, rehabilitate them and to provide them justice for
the enormous suffering that was inflicted upon them for many years for no reason
or cause that they gave to any one. But they became a part of our unwholesome
conflict between two different forces.

Sir, | must say that it is very moving when any Member here or person
outside talks about the manner in which human beings were treated, human rights
were violated the pictures that were shown here in the House; we have all seen all
those pictures in newspapers. Of course, it is very moving, very tragic and sad.
The only thing is that we cannot adjudicate upon the truth, the consequences,
and the proportionality of responsibility and pinpoint exactly who was responsible
for it. That is the reason why we have engaged with Sri Lanka, and repeatedly in
every meeting with Sri Lanka representatives we have emphasized that
accountability must take place. The only difference, if at all, has been whether that
accountability should be imposed from outside, or whether that accountability
should come from within. Honestly speaking, both in terms of our world, \aex
the position that we have taken consistently about sovereign rights of other
countries, we have to be very clear that accountability is necesandy is
inevitables, but accountability must come from within. This will stand the test that
we have stood for since our independence. It is the principle stand that we have
taken.We believe that it has prevented much greater loss that would have caused
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if we did not stand by this principle. When acotability comes within, there is
greater chance of sustainability of the outcome of that accountability; we want see

a united Sri Lanka, a prosperous and happy Sri Lanka. | do understand that hon.
Members have quoted repeatedly some statements that have separately been made
by high dignitaries in Sri Lanka. There is debate as in our democracy; if we
disagree on something, as we disagreegmally in this House todaylet that not

be seen outside our country as a divided House. The whole purpose of democracy
is that we ague aggressively

We put our case aggressiveBut at the end of the dayhe rules that we
have, given to us by our founding fathers under the Constitution, will finally
dictate what decision is taken. Then we must all contribute our total might to the
decision that is taken that is how the Opposition has acted with us and that is
how, | believe, we have tried to act with the Opposition; wgueartill we finally
come to a decision and on that decision we stand solidly together without any
qualification.

DR. V. MAITREYAN: But there is no such democracy in Sri Lanka.
MR. CHAIRMAN: Please allow the Minister to continue.

SHRI SALMAN KHURSHEED: Sir the hon. MemberDr. Maitreyan, | know is
very, very concerned. Democracy is an evolutionary proc&bere cannot be
switch on and switch bfof democracy There are imperfections in any countig
any society Sometimes we are accused of imperfections in our society but we do
take umbrage even when we are preached and we are told by other countries
because we believe that we have a solid tradition of democracy in our country

SHRI TIRUCHI SIVA: Not to the extent that is going on in Sri Lanka!

SHRI SALMAN KHURSHEED: | appreciate that. That is why we are working
to evolve a situation in which not only tii@mil citizens of Sri Lanka be satisfied
to the extent it is humanly possible, but also the ruling establishment in Sri Lanka
will accept it as an inevitable dimension of their future. There is no future unless
there is reconciliation; there is no future unless there is accountability; there is no
future unless the right balance between accountability and acceptance of truth, as
fact of life, is available to everybodyn Sri Lanka as well as to the friends of Sri
Lanka outside.
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SHRI D. RAJA: Sir even after far years of war ....
MR. CHAIRMAN: Mr. Raja, please sit down.

SHRI SALMAN KHURSHEED: Sir | do not know whether it is possible for
us to impose four years, five years, six years or seven years as a timeline or a
time limit on how Sri Lanka should respomll we know is. ...(Interuptions)...

DR. V. MAITREYAN: But the US has done iYou have not been able to do

SHRI SALMAN KHURSHEED: Sir it is very dificult for me to say that if the
US is doing something, we should also not preach to the US that they should not
do something.The US has taken its independent positidde took our
independent position taking into account the feelings of the HdolMsetook into
account the feelings of the House and the sense of the House when we took a
position on the Resolution last time, that was moved by the US. This time we felt
that some time has passed and some developments have taken place, but perhaps,
not enough; perhaps, not adequalbat is the reason why

SHRI TIRUCHI SIVA: Sir, | am sorry for the interruption.

MR. CHAIRMAN: This is not correctYou had your sayMr. Siva. You have
had your chance.

SHRI TIRUCHI SIVA: Sir, the Minister should not mislead the House. Nothing
has taken place. It is much worse there after the LLRC.

MR. CHAIRMAN: You have expressed your point of vielaet the Minister
continue.

SHRI SALMAN KHURSHEED: Sir with all humility at my command, | would

say that | may be mistaken; we may be mistaken, but the world can't be mistaken.
Whatever we say here, we will also say to the world. | cannot even say what
ultimately will be our final position. What we have felt is that if the movers of the
Resolution, if the countries that have taken initiative to move the Resolution,
through dialogue and by further conversation with dignitaries from Sri Lanka, come
to a conclusion that there is movement forward, if Sri Lanka is able to show that
there is a movement forward, we would come to one conclusion. If there is no
movement forward and if we find that there is no movement forward, we may
come to another conclusion. | only beg one thing of you.
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SHRI D. RAJA: Sir this is end of Februaryrhere is a meeting in Geneva in
March. The Government should make up its mind.

MR. CHAIRMAN: Mr. Raja, you had your chance. Please sit down.
...(Interuptions)... Dr. Maitreyan and Mr Raja, please sit down.

SHRI SALMAN KHURSHEED: Sir | only want to uge upon all the hon.
Members that we may have differences, we may have disappointments, have
distress, pain, anguish, angdiut we should not be saying that Sri Lanka is an
enemy country

DR. V. MAITREYAN: It is an enemy country
MR. CHAIRMAN: Please, Dr Maitreyan.

DR. V. MAITREYAN: | again repeat, as far as we are concerned, Sri Lanka is
an enemy country and it will continue to be so till thamils get justice.
...(Interuptions)... It may be your perception about that countBut a vast
majority of Tamils do not feel that way

MR. CHAIRMAN: Dr. Maitreyan, you do not have the floor

SHRI M. VENKAIAH NAIDU: Sir, that may be their opinion. But that is not
the opinion of the country

DR. V. MAITREYAN: That is the opinion of the people ®amil Nadu.A vast
majority of the Tamils living across the country has the same view

SHRI SALMAN KHURSHEED: Sir | am deeply obliged to the hon. Member
of the BJPShri Venkaiah Naidu saying for something that which we all have to.
We all have to, ultimatelyaccept that. | am grateful to the hon. Member for this,
and | also still respect the concern that is being expressed by my hon. friends
from Tamil Nadu. | believe it is important that this concern be expressed, but |
want to say that this is not their concern alone. Every Member from across the
House has said that this is the concern of the people of India. That is not the
concern of some hon. Members alone. Why are they isolating themselves by
saying that this is their concern?

Sir, on the 13thAmendment, | can share some facts with the House. Some
hon. Members have quoted statements that have been made and some speeches of
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Sri Lankan leaders. But in all our official interactions with dignitaries from Sri
Lanka, on the 13thPAmendment, we have, actuallyalked about the 13th
Amendments-and-plus not 13thmendment minus. It is true that the 13th
Amendment is yet being implemented. But that is our engagement with Sri Lanka.
We are insisting that the 13thmendment be implemented. If we are able to
implement the 13th amendments, if there is movement forward, a significant
movement forward on LLRC, we can then even look beyond LLRC; and beyond
13th Amendment and to see which way the debate can go forward. It is not that
we are making these assessments sitting in our High Commission. This is an
assessment is being made through interactions not only with the Government of Sri
Lanka but also with all the other political parties including Tlaenil parties.We

have made assessment of how much of what is being conveyed to us is accurate
and how much requires to be clarified(Interruptions)...

SHRI D. RAJA: There is an impartial inquiry by the U.N. Panel.
MR. CHAIRMAN: Please do not interrupt.

SHRI M. VENKAIAH NAIDU: Sir, just a minute. Siras | have said, this is a
very sensitive and delicate matt@&ut | would like to know from the hon. Minister
whether he has gone through the statement which | have quoted from the
statement of the Defence Secretary of Sri Lanka, who is the sibling of the President
of Sri Lanka, saying that the 13thmendment is no more. He has said that it
should go awayPlease respond to that.

SHRI SALMAN KHURSHEED: Sir | am grateful to the hon. Member for
having pointed this out because these are the statements which we have been
brought to the notice of our interlocutors on the Sri Lanka sWlle. have,
separately been told that there is no reason to believe that theAi@hdment
will be diluted or that the 13tmendment will be removedMe have been told
that and told in a very responsible manrgut we have also been told that there
is public discussion on this issue in Sri Lanka. There are different points of view
in Sri Lanka, and they do get aired from time to time. But there is no reason to
believe that merely because people disagree in the public space in Sri Lanka, we
should assume that that is the final view of the Sri Lankan Government. In that
case obviouslywe would have some very serious concerns to express. | also want
to say ...(Interuptions)...
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MR. CHAIRMAN: Mr. Raja, please, he is not yielding.

SHRI D. RAJA: This 13thAmendment is an issués my hon. colleague,
Shri Venkaiah Naidu, has pointed out, Sri Lanka has rejected theAb3tmdment.
Now, | would like to know whether the hon. Minister is confident...

MR. CHAIRMAN: Mr. Raja, you have spoken alreaddou have had your

time.

SHRI SALMAN KHURSHEED: Sir | will answer Shri Raja's quenyy job, as
Minister in this Government, is to give commitments and assurances.t®Rd/x
about what this Government will do. | cannot give assurances about what another
soverign Government can do. | can only tell him(Interruptions)...

SHRI TIRUCHI SIVA: You have to prevail upon the Sri Lankan Government.

SHRI SALMAN KHURSHEED: Unfortunatelythat is not possible. I can only
say that within the range of diplomacgnd international relations that are
permissible to sovereign countries, we have been assured time and again, and we
have emphasized time and again that Tihéteenth Amendment is the foundation
stone of the future of the Sri Lanka we want to see develép.have been
assured that that it will be so.

SHRI TIRUCHI SIVA: You make that point in the UN.(Interuptions)...

SHRI SALMAN KHURSHEED: The point that we will make in the UN, Sir
cannot foreclose todaywe will make whatever points are necessary in the
UNHCR.

SHRI TIRUCHI SIVA: We are suggesting you to make that.

SHRI SALMAN KHURSHEED: | thank you for the suggestions. | thank the
hon. Member and we will keep all this in mind. Particulavie will keep in mind
the debate that has taken place here when we take our final po¥i@rmnvill
certainly come back here and disclose to the house the decision we tales fair
as the initiative is concerned, as | said, our initiative is to find resolution; and help
Sri Lanka go beyond the period of pain, anguish and ang&r want a
sustainable settlement to the prickly issues in Sri Lanka and we want that to
happen in a manner that is satisfactory to the people who have suffered
enormously over the years and suffering is the very suffering that the hon.



Calling Attention to [27 February2013 the Matter of 431
Urgent Public Importance

Member from the BJP indicated. This is the suffering that we have shared as well.
All of us have sutred because of the strife that took place in Sri Latwa.

were asked, 'Why did the IPKF go there?' The IPKF went there -- hon. Members
know -- beause the then Government of Sri Lanka invited the IPKF to go there.
Whenever the United Nations or Soverign Government invited us, we sent our
forces, but we do not send our forces to intervene and to intrude into the internal
affairs of any countryThis is something that has stood us in great stead in the
world and that is the reason why people of the world respect ysl Biust add

with a degree of concern that one hon. Member said that he had seen India lead
or 120 countries and that today even small countries can answer back to India.
Sir, that is jut not trueToday the lagest number of countries in the world are
saying that the reformer United Nations Security Council must have India as a
permanent membeEven while questions remain on who should be included from
Latin America, orAfrica, and from anywhere else, thedast number of votes that
have already been cast, as it were, and for India to be a permanent Member of the
Security Council and not the least because of the outstanding performance that
India showed as a non-permanent Memlbee record is there for everyone to see.

Sir, the name of Lord Buddha was taken to say that Buddha is ble&diren we

say that Buddha is bleeding, we must also remember

SHRI D. RAJA: | said that.

SHRI SALMAN KHURSHEED: | bow to your very expressive concern. But if
we talk about Lord Buddha, we should also talk about the message that Buddha
has given to usThe message of the Buddha has been to bring people tqgether
to unite people and not to divide peopM/e found here, Sjrduring this
discussion a divide seemingly appear in our House. There cannot be and must not
be a divide in this House because if there is a divide in this House, there cannot
be a common message outside(Interruptions)...

DR. V. MAITREYAN: We are all united on this issue.(Interuptions)...

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir we are frustrated
...(Interruptions)...

SHRI TIRUCHI SIVA: How can a Minister make such statements?
...(Interruptions)...
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MR. CHAIRMAN: Hon. Members, please resume your seats.
...(Interruptions)...

SHRI SALMAN KHURSHEED: Sir | am very surprised, my learned friends are
even objecting to good phrases or any good statement that | make. But one cannot
object to goodnes3Me must object only to something bad. So, | appreciate that
we object to people who have violated human rights, but at least don't object to
someone who is asking for human beings to come together and speak in one
voice. For peace.

SHRI RA/I SHANKAR PRASAD (Bihar): Mr Minister, you called me, 'My
learned friend'.That is a phrase for some other pladée are hon. Members.

SHRI SALMAN KHURSHEED: There is some problem about it.

W, UH g R H We &R gl T & IRM IFG A FE™ A qo0
fosig St 9 98 dEr A1l (uau)...

AN HON. MEMBER: Please speak in English.

SHRI SALMAN KHURSHEED: Should | continue to speak in English? Sir
this is something which we need to resolve someh®ame people prefer Hindi
and others prefer English language. But, you knowHindi, it was said that we
should be willing to be bada bhai to the nations in our neighbourhood. If we
translate that into English, it sounds unacceptable, because then it becomes "Big
Brother "And, | think, Shri D. Raja, too will never accept an expression like "Big
Brother" He does not want anybody to be a "Big Brother" to anybody in the
world. Therefore, we will not be "Big Brothérbut we will be equal partners.

SHRI TIRUCHI SIVA: We can be elder brother

SHRI SALMAN KHURSHEED: That depends on tharcheology Department!
They might tell us who came first and who came .Iafeere is no elder brotheor
younger brotherbut only brothers and, some one might object here and say why
only brothers, why not sisters as well. So, we are brothers and sisters of equal
standing. Some are physically large, some are economically small, some are happy
and some may not be so hap@ut, our purpose in the SAARC Region has to
be that all of us have to march together and Akien century will be our century
if we speak together in one voice, come to the aid of each, dtbhr each other
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with advice and assistance, as we are called upon to do from time to time.

Sir, | also want to give an assurance to all my colleagues in the House that
there is no question of our having a blinkered vision of the reality or the ground
situation. We have repeatedly expressed our desire, our wish and advice that there
should be elections as early as possibMe are told that elections might take
place in the Northern Province by September this.yEalections are the best way
of people expressing their desires, aspirations and for endorsing developments that
have taken place. If elections take place in Septemberwill all have and the
world will have a chance to judge how free and fair elections have taken place.

DR. V. MAITREYAN: After demographic changes. Elections have to be held
only after demographic changes.

SHRI SALMAN KHURSHEED: | hope not.

Sir, as long as we keep a watchful eye, | can assure the House, that we will
remain engaged to see that expressions such as "ethnic cleansing”, "cultural
genocide”, expressions "destruction of one's cultural icons" do not become. reality
We will be as diligent, and careful, we will be as vigilant of what can possibly be
go wrong, of any wrong that can be hidden behind closed doors or behind words
that might otherwise be comfortinge are vigilant and we will remain vigilaniVe
have a prayer on our lips that Sri Lanka should become prosperous again. Sri
Lanka should be successful as a democrd&uyt, in that success story and
prosperity of Sri Lanka, there should be a complete and equal participatitamdf
citizens of Sri Lanka with whom we stand in solidariye hope that the attitude
that we have taken and the position that we maintain, even if it is a somewhat
unacceptable or causes disappointment to some our esteemed colleagues here,
ultimately, will prevail as the best guarantee of the futureTammils in Sri Lanka.
Thank you very much...(Interruptions)...

MR. CHAIRMAN: That concludes the discussion(Interruptions)...No, | am
sorry,

DR. V. MAITREYAN: Sir, we have not got a convincing reply
...(Interruptions)...He has not given a proper reply(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we have not got any convincing reply
...(Interruptions)...
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DR. V. MAITREYAN: Sir, in protest, we are walking out(Interuptions)...

SHRI D. RAJA: Sir there is no mention of what Government of India would
do ...(Interruptions)...

SHRI TIRUCHI SIVA: The Minister has not said anything about our stand in
the UN ...(Interruptions)...

MR. CHAIRMAN: We have had enough of our discussiafinteruptions)...

SHRI D. RAJA: Sir what steps Sri Lanka is going to take to profEails.
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, what are we going to do on the resolution?
...(Interruptions)...

MR. CHAIRMAN: No more on thisWe shall now take up the next item
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we want to know what are you going to dafz
you going to support the resolution or naotZInterruptions)...

MR. CHAIRMAN: Mr. Tiruchi Siva, please..(Interuptions)...

SHRI TIRUCHI SIVA: Sir, we want a substantive reply from the hon. Minister
...(Interruptions)...

SHRI D. RAJA: Sir we want a clear reply..(Interuptions)...
MR. CHAIRMAN: Mr. Raja, please sit down.(Interuptions)...

SHRI TIRUCHI SIVA: Sir, all Hindu temples have been demolished and
Buddhist temples have been constructe@interruptions)...

MR. CHAIRMAN: You have had the discussion(Interuptions)...

SHRI TIRUCHI SIVA: Sir, what is the stand of the Government of India in
Geneva?...(Interruptions)...

MR. CHAIRMAN: You have had the discussio¥iou had expressed your
views ...(Interruptions)...I am sorry ...(Interruptions)...

SHRIMATI VASANTHI STANLEY: Sir, we want a clear stand of the
Government...(Interruptions)...
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MR. CHAIRMAN: You cannot do thatThat concludes the discussion on this
item ...(Interruptions)...

SHRI T.M. SELVAGANAPATHI: Sir, we want a clear reply from the Minister
...(Interruptions)...

SHRI D. RAJA: Sir what is this?...(Interuptions)... The Minister is going
...(Interruptions)...

MR. CHAIRMAN: We shall now take up the Short Duration Discussion
...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, we are not happy with the reply
...(Interruptions)...

SHRI D. RAJA: Sir the Minister is going out.What is this?
...(Interruptions)... This is not fair...(Interruptions)...

MR. CHAIRMAN: Please do not do thigInterruptions)...

SHRI D. RAJA: Sir we want to seek clarifications. But, the hon. Minister is
going out...(Interruptions)...He cannot go away like this.(Interruptions)...

MR. CHAIRMAN: None of this is going on record.
SHRI D. RAJA: *
SHRI TIRUCHI SIVA: *

(At this stage, some hon. Members left the Chamber)

SHORT DURATION DISCUSSION
Purchase of VVIP Helicopters from Agusta Westland by Ministry of Defence

MR. CHAIRMAN: We shall now take up Short Duration Discussion on the
purchase ofVVIP helicopters fromAgusta Westland by the Ministry of Defence.
Shri Prakash Javadekar

#ft UHTYT SASHT (HERTG): A¥URT Helgd, 9 §@ & WY (& IR i
g3 wugE H AT WHR B U " B oFd Al U$ JE gl Ig didiensd

*Not recorded.
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[ B SaSe]

& fag 12 TA@ed WG @ ARl o IR AT 3546 dRIS BUY H WG oAl
12 TP M § R SUH IR Al PRIs vU¢ H Reagg &F T Bl IS W
IR SR & AR o W Bl 51 fiferm R @ Reaa & W€ ww wEE g
dAIE Tl gEE U Bl AT q@AT A@ey iR SHH Bl Aed gAT ©§, 98 Al
TISHET aIRT| SHGI FRT B, THH SURAN ¥ 3R H 20 M H UHUd wRe
59 fqwa & G|

51 fafed @R OAF T =GR W axis B Read @ g, o8 A @
Fed ¥ 5 ' vagerelt 6 W axie @ R B s W 21 fferw 3 amh
T 100-125 HRIE BUT QI @R - BTG MR IR, & fad € iR &
e el oRF B, SHPI W 240 dRI$ WUV e €1 3@ YRA @1 dl
g & f5 o6 # iR &9 @R @lig &3, d 89 3l M Toic A@iRe R
@ WRRE T8 A1 S9H fSRifern T8 g, fEifw @1 @M @l BN SR
IR BN, 1 WA UIgW B WieR el BNl Wfbd WX, ¥ var SR d
ol @ SR Sl B S Ranm e} Hed A, S U G ugw vl

JE HAAl qERY Y A7 IE AT AP ad gl ' AN 99 <RR B
Tai IRd T, geoll H W oA @R Tl I8 BTHaMET 9M @ UE Ul g,
AYPRT B, ITBT AW ARG d@d=I | I Py Scloldd NG IRV gl T,
@ & ¥ AT 9gd fgpd a B9 Tl M | PIS Fa@ T, a S Tl S
568 Ul @ ¥ccHe faan, 568 pages detailing how corruption has happened in the
deal in which India purchased 12 helicopters. $id@ &4 gs? R scoll # o9
TYE gEl I W @ B I € B 3 Sl 9 geoll @I WSl 8N el g,
39 Sl ¥ geis B N BI¥el 8F diell 8, *ife g8l @ oiie gled Ul §
5 gam W SR P T SR IU W BN @l ATl sHH 9 @ @ wrEal
B 9/ B, 98 <W o9 ) @ T fb g B9 Raderl g S9d iw Usl
T 3R ® P T fF Rad & IR B 9 &1 JH9H g © R I8l
Regqq fiell € 99 U & AR S 9d & U AR T8 8, AT AW ST
gl # el WP W FdrsT|

€ 2011 B 9 B Rl IE Sldl 2010 H AV ANF b M g§ AR
SEM R R, S¥F AR H AU YA sedl b o[ U H M @i SR oS
IRA & o Uo H M el A W BEP SIR RN Al N &, P TR
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qecde b G T ¥ AR URA b dere ¥ U WHARRT e HUHl ¥,
IS W 9 UER ¥
el o RE g1 gy # @El fb IDS Ud wEAl §, Sl SMRmr # W ded

T YA O T B, HIRIN W YR H 3 @ § AR 3 UBR S T ArSfgT
F W TH g9l R ¥

G TINM I8 & @ seoll < THHI oE FH DI, Al BF W W TE
Ik Yo g8l B Yo Ul S9 Ih Celll U BY, Id beawidid eI
Py U SR gfe 7 9 QA M@K $hgl Bl PH PR al, dl SAb a1
Haschke and Gerosa <& & [ W0 fUoel T A 4 Ufedsd SHT H &
WfT AR 4 W W Pl§ PRAT A8l B, SHPH YR W Pl Srg el bl
3R TE INT UEll IRIU Tl A SHH [ XE|

¢t Suwwmfy dleri= g)

JeM U H IRA & ST art & AW fag € R ST @t 9 Read d
IR IZ HUT YRAY HIC H SN, o 9 Hed T B IR URAT P H HA
FIS BRI B, Y€ BH UM € SR WS W BH I BN, 98 pYI| gadl € E,
998 P8 W ¢ B B drgerk ¥ AR Refle W T wR Ry § fF fed
P AW BT W A TE GRN R S S| B, I PO A8l FHerm | dfdd, S
P IR FRAT B, A I8 bl A HEl JPRE A1 VIS T AT ¥ A 98 B T
IR TSl A 'S &%, el ;S @ g A, d8l W y§ el 3@ UK,
IR Roled M T W, I 99 scoll H§ I @ I, 9Rd H PO T8l dd &l
g7 YRT H Ol qME AT fb 12 Bellbiew 3T, qdemsdiy I8 9uaT <9 @ o
fo a4 S9d 90 SR PN, oMfe S U @R, SHel d®r g

¥R, 398 Christian MichelTma ta g5 @fdd ff €1 Ssr ¥ a1 5
UH AF FHEF 8, b SUGA ¥ 3R @l H ofig 999 95 aAT| §9h Wi
N IRg H IR by S § 9 7 i € @R TR 240 e v el SN
Fel f& 40 dRre I=|ME W SR 200 dIe @ Bie @ Ryl 1 Sr ar
Beli @1 Seolg g3 Bl 3/ U a1 Bl @M €7 200 HRIS, &I el

¥ e a7 S8 & U uIeR gl § wE B the country wants to know
who are these two familiesi] &M ad fag Wl 9 9 f& =M a1 il
P Seod | fF T OGN @ oI o & foRn, @1 S @ oA aR w
g AfFT + &R sEfw 7 3 M W od ¥ W, TF WY I, RrEE 1985

*Expunged as ordered by the Chair
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B TSR SAEaedy]

4 9 Fels W YR & U Te @ wRiEA o1, H 65 Mo uksw M
J 99 WY Agusta Westland&# =1, <1 i gfedied § 81 8, a8 ofds
gogel H offl SW WHY g8 ArFRe YR uuEHEel off iR 8= AR doblel
ggHEl | dEl fF o SR ¥ Rfeeiwed iyl 9w wwy Iefa Wi Sft
TR U1 SR g e fRmsl @ ger ok favwsi @ I8 k@ o f e
g= T8 o @Yl So, he was reluctangfhd @@ # 21 2fodied @i Ul
W, 3@ A q efdpred H 8 MY, FH 19 @R W SHG 99 (F  SfIdrex
R B Ml R 99 fdl R_EE @ @ Wer Ml ar 1991 # ¥ 9R
sfopied wffw 9 fagg o= fog 1w iR RFer 62 fifor usw & form
o], IT U RS Al I USSH # 9 @ Wl osw AR @ a1 9w H o=
& TE ggl W, W b WA fhad g9 GRg g2 Absl RS VU SHRA bl
ST oeed Us M @R SAdl Wad ey T

MR. DEPUTY CHAIRMAN: Mr. Javadekarit is an unparliamentary word. It
shall be expunged.

ft g TESEHT W, § ufemid T & ag |

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): It is an ofence
under Section 420 ICP

SHRI PRAASH JAVADEKAR: Yes, scforM @ g aa <&l off S g #
IRART & T WEE AT Gells, 2012 H, Bl WA 9 HEM B Y, d9
IRA 7 PO Tl (Al < WEd oY, RN dldl bl Uh & SR el © b
Ml WTEd @I honesty® ®IT B Tolol HX Wbl g2 It is not an issue of a
person's honestyif he is presiding over the most corrupt deal, that is the issue
which he is answerable fogafdly &R, I8 I Beh R Gerosadsd & S 160
I fid, SN faer Ry Sud $B 9 9rm oMyl IWd Qml giRe & AW
gl ofT S=M S Girasol e @fdd @ Tl ¥8l Girasol afdd @1 WM @
SRA g1 I8 Finmeccania®@l 9RA @ eI JARIE P wgE &N WRd H
ST S F AR W gd Rl A g8 ARG BT UG A1 ORI B WAl W T,
2012 ¥ Scoll & BIC ¥ (L, 98 IJgT 9 99N Uds HX gcoll aud I V|
Ugd F@EMA B WM A iR 3@ Girasol ®1 WM fRATl WX, IE A A W
TE B, w9 el gom W g g 9l Girasol aEX AT g1 W], ¥H SH@I
SaE AEY| WAt & 6 S 240 RIS Mol SWH YE Bl 40 RIS @I 200
RIg feaal R IR @I & 9MH PR &l aRk "The family" &1 Scoi@ T &
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@ gg "The family" &9 22 9 @af § &P do0 A &9 & w &R d
fo a8 @ BRel g1 ag "The family" § @7 &1 90 o) AR & Scord
fear €1 ¥€ "The family" R¥®r Swo@ & §1 ...(AGEM)...

AT G ol SR, I Al g € g Bl ¥R BiFell B ' 3R H
AR q B b TP g a1 el M Y bel [ e SN, s qedd
d g difafcdd PR@H b1 b9 A8l &1 H1 Pel fE B ¥E a1 S8R W R
8 T

SHRI PRA/EEN RASHTRAFRL (Gujarat): Don't take name of the party
...(Interruptions)...

st ydTer SESHY: 98 A Ul H OE g (S9Em)...

SHRI PRA/EEN RASHTRAFRL: You take the name of the person(interup-
tions)...

At TP TESH]: YA, A9 S del & oged difdied wRwM T8 g1 H
Fel b 98 @ iR IR SRl & A" Tl AMUeh I H OAIGREE 400 BRIS
SHR T 3R UG IFHT AUl W el B IR fFA Bl SHHT TR AT AL
el W& & = gd T 400 IR JUY| PR VW TN @ T R B2
SOl B9 S @ AN @ Bl S B R @R @ ¥, o H del e
X I 3@ T MM W WAl 12 R, 2012 BN AAderd GF H O SRS
FITEd gl oI, e SEE smarl HY ogel o 6 U "El YR SR e
Afear # 8 ¥ REE & AN g, A g A € A 3UH WIR RT IR @
T2 $Ed @@ ST "In absence of any specific information, we have not started

formal probe.The Ministry of ExternalAffairs is in touch with the Italy Govern-
ment." But in absence of any specific information, we have not started formal probe.
Fa 8, formal probew&l o wifes IHH! AfGREE SMeRT T8 feftl @t

PR @ W ¥ S W E sedl @ we ¥ ¥ ok AR ¥ v 2 Ww

CU BT WU & IR Al WiEd, Wdles. @I UH uifldsE §, it can start
inquiry on the basis of the 'source information'. It need not be official documents
always from the foreign countries. If you have a 'source information’, still you can
start the investigation, which you denied.

Y d8 A JAPR AUl oM AR 14 [QEER Bl HT <Ml WEd B uF
fer@rl #9 @' f&, every information about his deal is in public domain, please
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inquire into it. 7 3m ferar f& if there is a political will, there is a wagr®
AMUD! NoFIfaE geoTEfe B, al Mf¥Ed wU 9 ud U AET ® iR ’mu el
SE R Fhd B WX, TABI O BRI B Tl B el off O hE 9 O e
AT S, g9 U g @iyl foeell ¥ HHIRG BN 4l Vb W WEER 0F

d uh WK oms ¥ f&, the Defence Ministry conducted its internal probe last
year only after these items appeared in the newspapers and found out that there
was no fol play. #glgd, #_1 31 oMUREl Tl oMU AW & PR Faqd IfidR®
SE @ g Al fFET @2 3 MY W Od By Uge? R @ off @ WSl

¢ IR JE GMGRI Uferdiic @ d fourex ™ M2 It is a breach of privilege
issue. 39T B YT AMA ¥ fF MM W @ BN I8 IMeR fOU &R Sexdd
U9 # Feid e N off, et & Smer T8 & Wi dfed e # dife

d o € Al gRT Wi @R & W iR g8l BU W s R H W garw
PINY| .. (@), SR WIg, TR H M 8 W@ § I .(FEUF).. 0 R gl
faam @) @ 8 § @8 @ g f& om gF Al .(@@wm).. onfl gFYl scen #
ri@a Bl & AR iR, S f& seelt & te ¢ Sarmfa sk i Am
S g, ARER @) U MUl o9 S99 AREWRI 8%, 99 AR ARPR S ol
AR P Udl Il b G AT Bl Bls I Tl ] TACY AAFHEA H G
didiag Sffg @l wom B T W, H ¥ N Far g 6 Sue a6 oAl d@
ARIE @ SudT referenced! wEI T Tl WX, BEH BN & IS pattern e
dield ¥ <@l ® fb usel @ deny @Il Deny existence of any kind of scam.

S 6 AEe W, RSB MM P dieil b AHe W, dleegell ¢ "Md H - 30 A
IR, WA § O] WE b dead W d fb P Gl gen 8 T8l §l did

# # @ UF gl FAGT, o A 9ROl §Y 99 Ugal deny aR1| First
deny the scam, second, delay the probe, and, third, blame the allies or blame the
bureaucratsigel $igHd B @ fHA, iR th IR T @ oW fan SR e
RIS P =9 PR L ol B act only if forced by the court and that too is
such a haphazerd waultimately it is a game of coverp. @ Ig 3MUDH! IS

g, Oedl & IR H qUH I§ URARA T W, TRH R A8 WRR? sfIerex @
I mprer, Sd, IfdRe..

MR. DEPUTY CHAIRMAN: You have taken 19 minutes out of 20 minutes.
Please conclude.

M TSR TESHY: W, H§ WHE PR | gl W, SWH W $HE ds A
M, S & T U W Bl P HIerdl, W UaRN WF, I TR W,
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M A F Bigdc| HeR & Her - UM d, 9Ys H, @ie gied § dieren, gl
¥ WAdgd @ Oeel| ®TOgRM HET - A B OBISl, 9 UM BIE, T MG BIE,
q SEE BISl, T U il . (FEEM).. W), gIR I8 TIYd ..(JFEH).. g
W, 3 fEel

MR. DEPUTY CHAIRMAN: Kindly conclude.
Your party has two more speakers(Interuptions)...
SHRI PRAKASH JAADEKAR: Sir, | will finish in two minutes.

W, T9 HENl B IO BAR RO A ST 8, SHH bEd © (eSO,
qad, TE, FERTI e ff 981 BIel QiR s9fely W, #_I #5F ' .. (=au)...

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude.

AN THRT AESHY: W, TP | 89 A wRd £ & sHdl gid B gRI
cIgH 9§E Hifex Sffg g @Ryl

MR. DEPUTY CHAIRMAN: There are two more speakeiou have left only
ten minutes.

At UHT TESHY: TRl AW, T TARI AW IE T f gwe wogd BN

ey, Fife oM d& & fed Wt Sw # w9 ga T8 gell N & ele}
Mredt 7@ e 7, dex Wed g 9o =@y

MR. DEPUTY CHAIRMAN: Please conclude.

ft uerer SaSHY: Michel Gerrsa, Haschke! 9Rd # o1 =ifeel 9Ra A
o U @ ek ¥ g1 Bl ee 82

MR. DEPUTY CHAIRMAN: There are two more speakers.

A GBI SESHR: TAPT S@E ARY| JE A PR gY H WHIG pRal g
REREER RN
MR. DEPUTY CHAIRMAN: The word 'ghotala’ is unparliamentamyhich is

used many times.

S A9 U RUgeddT (M UQ¥): HICldl SMUlGimes] T8l gl ...(Faum)...

TP AFNT GSR: °IClel &I S8 SfoN &I WhH dxal il (9.

MR. DEPUTY CHAIRMAN: Please, please; | will tell you.(Interruptions)...
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SHRI RA/I SHANKAR PRASAD (Bihar): Sir when the word 'scam’ is parlia-
mentary how can the word 'ghotala’ be unparliamentary?

sft ReT SpETe: HiCTell JFUferg®edl F&l ¥ ..(@Eu).. 9’ dl ¥ W
S¥pem ®Rar <Nl . (caeEm)...

st Supwmfer ey 9wl | owill clarify. s §fey, Sfegl

I will clarify. | have this statement after referring to the boolnteruptions)...
Let me explain...(Interruptions)...

ST A9 U RUgedn: HIClell IFUIfeded] T8l g ..(aem)...

MR. DEPUTY CHAIRMAN: Let me explain, Madam. | only said that that
word is unparliamentary because it is denoted in the unparliamentary words. It is
there in the bookYou have also seen this.

st TR At g sy AEfaedar 21 WhH el ®, ®ierel Tdd 2
(...

MR. DEPUTY CHAIRMAN: | have not expungednirel S, 9 Uaiiol &
fEarl (@@ gAY, 1 oveads T8 fha, FORG sietdem @ 7L (@Eum)..
| have only made an observation. | didn't say that | am expunging it. | hae made
an observation®! 1% TH oo 1 SHH SST &_9 ®f Pl 919 T8l gl
I8 A% W efiedeE 7

o, YW MU gied (SR UST): el SFUfeRes &9 F8 8 |ddl, wifd
AR 59 WX Idf R 8 & Uh & d¢ UHh, Udh & 91 Ud g, =i,
Hlerar | ..(FaeEH). ..

MR. DEPUTY CHAIRMAN: It is in the book.Anyhow | have not expunged
it; 1 have only made an observation.

Y T T UNAE: Uit BT UIfeldmesy ®, ol Uil Bl UdHUI Rl
SFAUIfeRIMest B ®?  ..(aem)...

MR. DERUTY CHAIRMAN: That is your version. Okayl went by the book.
That is all....(Interruptions)...But | have not expunged it; | have only made an
observation. | didn't expunge it; | am telling yothat is all. Now Dr. E.M.
Sudarsana Natchiappan.

DR. E.M. SUDARSANANATCHIAPPAN (Tamil Nadu): Mr Deputy Chairman,
Sir, actually when | started to hear hon. Membéavadekarji, |1 thought he would
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be speaking substantially and he will be having many evidences to show in the
House, so that there is some inquiry and other things. But he has made his whole
speech, according to his own admission, on the basis of the newspaper reports. |
hope he has not added that television is also reporting like that. Now we have
become dependent on television and newspaper reports. Nowadays, the television
channels and newspapers are having very heavy appetite evefyday need

some news to flare up, to create a fervour and get the viewers from other
television channels. This is the world we are now living in. This is because we
have given all the liberty to the media to come out and protect the interests of the
common man and also the people of Indiglnterruptions)...But the appetite has

now diverted to a totally negative story which is unpatriotic, which cannot be
accepted by any citizen of India, to say and blame India for every effort, every
transaction which is done by the Government of India or any other Government.

We should have some minimum code, we should have some minimum
thinking, ethics, etc., to tell us that these are the things which are substantiated
by certain documents and then we can come out with these sorts of things. But,
nowadays, we see that highly appetite-oriented media are coming out with a story
every day every eveningThey conduct the trials, they examine the witnesses, the
cross-examination is also being done, but finathe judgment is given by the
person who is the anchor! He has with him a prepared judgment, and he comes
prepared how to pronounce the final judgment! He puts the questions according to
that. Normally as lawyers, we know that leading questions are asked. He would
ask the leading questions and whosoever answers the leading questions in their
favour, they will be allowed.The other persons are not shown, totally cut from the
narrations; their voices and their pictures are also cut. This is the thing which is
happening.We are looking these funny things every day is not serious
nowadays. People are not very serious about an allegation made by certain media,
which are committed to see that the Indian system should collapse. They want
that nobody should be honoured in this Indian societyether it is the Judiciary
or the President or the Prime Minister or the Cabinet or the Parliament or the
Executive. Sir they should be respectedhis is the thing which is happening at
present. But, at the same time, we are very happy to see that people know what
is happening. People can understand that here are the people's representatives who
are sent for them to come out with new ideas, to make India a vibrant India, to
help the youngsters to get employment, to bring up the production, to bring up
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the distribution and see the service industry go throughout the world and catch
up with the world. That is the feeling of the people nowadays. The youngsters
who are coming from the colleges understand that their world is not here because
this media-driven India is not suitable for them(Interruptions)...Please don't
interfere. | cannot yield for everything.

MR. DEPUTY CHAIRMAN: He is not yielding...(Interruptions)...He is not
yielding. ...(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Sir we are discussing a matter of great
importance. India is a democracy in which there is free media and free WRkess.
may not like their criticism. Most of the time, they have been right on time in
terms of many corruptions. But this House discussion, with greatest respect,
should not be used to deride the media in this fashiofinteruptions)... We
don't share that view at all..(Interuptions)... We wish to make it very clear
...(Interruptions)...

MR. CHAIRMAN: That is only his view

SHRI RA/I SHANKAR PRASAD: Let us not demean the media; denigrate the
media. They have done a good job, and we are proud of .th#tterruptions)...

MR. DEPUTY CHAIRMAN: It is only his view ...(Interuptions)...

DR. E.M. SUDARSANANATCHIAPRAN: Actually, at the time when the hon.
Member Shri Ravi Shankar Prasad, was the Minister and | was in the Opposition,
in the Congress Partfrom 1999 onwards, whenever we raised the issue that in
Gujarat the Earthquake-driven people, the sufferers, were not getting all the things
which were dumped there and these were not properly distributed to them
...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI (Guijarat): Every time, if you have to hide
something, you hide behind Gujarat(Interuptions)...You either blame the media,
you either blame allies or bureaucrats(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please.

DR. E.M.S. SUDARSANANATCHIAPRAN: | learnt from the parliamentary
proceedings...
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MR. DEPUTY CHAIRMAN: Natchiappanji, please come to the subject. Please
come to subject.

DR. E.M.S. SUDARSANANATCHIAPFAN: Sir, actually at that time when we
used to raise an issue in Parliament on Gujarat, the Ruling Party people used to
say 'why do you hate Gujarat?.(Interuptions)...| am referring to Gujarat. Don't
worry about GujaratWe will take it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. Come back to the subject.

DR. E.M.S. SUDARSANANATCHIAPPAN: At that time, the Ruling Benches
used to tell us that we are not patriotic.

They were saying that we wert patriotic. They were commenting on the
people of Gujarat at that time..(Interuptions)... Now, they are preaching us on
how the Parliament should be run(Interruptions)...Kindly listen to me.

SHRIMATI SMRITI ZUBIN IRANI: He is not speaking about it because he is
afraid. ...(Interruptions)...

DR. E. M. SUDARSANANATCHIAPPAN: If | say something that is not
proper you have got the right to replifou can do it later but do not interrupt
me. Shri Ravi Shankar Prasad has asked me not to generalize but focus upon the
issue at hand. | have just made an introduction, not on behalf of the Congress
Party or theTreasury Benches but on behalf of the entire ParlianWwat.have the
duty to protect the interests of the people. If anyone puts hurdles in our efforts,
we have to ask them to first be patriotic in their hearts. When you challenge the
military, the uniformed forces, who are sacrificing their lives, you should be very
careful in making those allegations; you should come out with something
substantial, something which can be proved, so that the people who are involved
can be brought to book, and people who are committing the offence could be
brought to book. This is the premise on which | wanted to stgthterruptions)...

If you can't hear even this, it shows how much tolerant you ¥fe.are
discussing the issue in a civilized manner and exchanging views.

As we all know very well, in 1999, Sh¥ajpayee was the Prime Ministet
that time, they had taken a decision that VVIP helicopters should be upgraded from
MI-8 level to some other better helicopters. That was a decision taken as early as in
1999 duringVajpayeeji's time. On March, 2002, they floated tenders and received
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offers from various companies; then, they started working inféiclnical Evaluation
Committee which short-listed two-three helicopters. The basic issue at that time was
the altitude must be above 6000 metres. Unfortunatdi\s. Agusta Westland
company did not have those helicopters; it had helicopters that flew at lower heights.
There were a lot of discussions held among themselves. Finall)November 19,
2003, a meeting was held by the Principal Secretary to the Prime Minister on this
subject and it was decided to reduce the altitude from 6,000 metres to 4,500 metres
as there was no need to fly the VVIPs at that altitude; they could reduce it to 4,500
metres.That was the decision taken at that time and, accorditiggytenders were
changed which might have been helpful for &gustaWestland CompanyAt that

time, production was being done by a UK company and distribution was being done
by the Italian companySubsequent|ythe Italian Government had 30 per cent share

in that particular companyrherefore, some discussions were held and high-level
evaluations were done. Finallgt that stage, the BJXBPovernment went out and the
UPA Government came into fafe. The MoD, between March, 2005 to September
2006, indicated the changes and also, on the basis of the recommendations made by
the earlier Government, they started to work on it. Subsequémtly found that the
three vendors, namelBikorsky a US Company (S. 92 helicopters), Migyusta
Westland, UK (EH-101 helicopters) and M/s. Rosoboronexport, Russia (MI-172
helicopters)As we all know the Ministry of Defence has a lot of concurrences to
be doneAlso, the issue of national security also comes in because it involves
VVIPs. It is not done by a single person. Evaluation is done by officers at the
highest level and by skilled people. It is only then that it comes up for concurrence
by the defence forces.

Finally, it comes for political clearanc&hese are the things which happens.
Now, | would like to come to the main issue how theAUBovernment, more
specifically the Defence Ministryhas come out with certain guideliné&henever
they go for an agreement, a lot of unnecessary complaints come, and some
genuine complaints also come. They have to deal with many international
companies. If they find that certain companies have committed certain frauds or
corruption somewhere in any countthen they blacklist themrhat is the system
that is being followed by the WPGovernment.They don't have any dealing with
such types of companies. They excluded them. They excluded companies from
Singapore, Soutli\frica, UK, etc. Many companies have been black-listed according
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to the Defence MinistryFinally, they end up with certain group of companies and
also the countries which are dealing with it. When we deal with these companies
or countries, we are only worried about the quality of the material, how it will be
serviced, what is the cost of it, etc. These are the parameters on which the
Defence Ministry works. Therefore, when they come out with a deal, they clearly
say that the Defence people or the Government should not be questioned by
anybody at any juncturéirticle 22 of the contract deals with the penalty for using
undue influence. This clause entitles the buyer to cancel the Contract with the
seller and recover from him the amount of any loss arising from such cancellation.
Article 23 of the contract obliges the seller to confirm and declare that he has not
engaged any individual or firm, whether Indian or foreign, whosoever it may be.
That is also the part of the contract. Therefore, it is very clear and transparent. If
the seller is agreeing with these conditions, he can come forward and then that
particular dealing is done. That is the stand of the Government. Thereafter the
Government, after various levels of screening and evaluation, comes to any
conclusion for purchasing. Novas he said, there are some leakages of news and
other things.You know that in the commercial world and also in the globalised
economy many corporate competitions are happening every déyave found for

the past ten years that such leakages are generated by competing or defeated
corporates.That is the thing which is happening/e all have to sdér for that
because we are living in that sociefjne companies are coming forward; they are
dealing with it. We are choosing one compamnother company which has been
defeated comes forward with some leakages; they come forward with some evidence
and they come forward with some electronic mediglnteruptions)... Again
witnesses start coming out and say that this is the thing which is happening in
India and India is always like that. Can't we say that we are patriotic? Can't we
say that it is a corporate play or game which is being played by defeated
corporate?We are the stérer Repeatedlythis Government has defed because

of corporate enmityFinally, it comes out with judicial verdict, 'Look here, this is

the corporate enmitylt is the Supreme Court which came out with this verdict.
'‘Look here, this is the competition of companies; it is not the error of the
Government; it is not the error of rules; it is not the error of dealing of any
Government or agreement. It is the corporate enmity which has come out.

This is the verdict of the Supreme Court which has cancelled 122 licences.
Now, the same thing is happening. Nopeople are shouting that who will invest
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in India. One hundred and twenty-two licences have been cancelled. Who will
come and invest in India? Who will bid for the particular slot? This thing is
happening. Nowevery day we are becoming one of the persons who fall into
prey. We should not allow it to happeme have got our own intelligence, we
have got our own capacity to find out which is the correct one. For patriotic
reason, we have to test it. | remember how every noble person is also leaving
politics today We cannot accuse everybody that he is corriig. have to see

that noble people also remain in politics. It is not for the benefit of a particular
party; it is for the benefit of entire politics, entire democracy and entire
parliamentary system in IndidMe have sdéred a lot for the past sixty-five years,

but we have overcome very suffering. The people have given their verdict. For
fifteen times, they have brought one Government. The other time, they threw it
away and the other Government came to poviee people, who had thrown it
away again brought this Government to powkris the power of the peopl@hey

can understand iWe may be living on media life, but people understand that they
are playing the game and we should not become the sufferers. Therefore, people
understand that this WPGovernment, whatever dealing they are making, they are
doing it according to the ethics and according to the democta®y are coming
forward with transparencyWhenever any suspicion is created, the Government
immediately comes forward with an investigation. Whoever is accused, we will see
him in the prisonWe will make the system work. If you want to have a detailed
inquiry by the Parliamentary system, let us have it. If you want to have a debate
in the Parliament, let us have it. Let us hear one another and finally come to a
conclusion.We have to show to the world that not only this Government but
entire India is run under a proper rule of aivhas got a vibrant Judiciary; it has

got a dynamic Executive; it has got a very brilliant Parliamentary system which can
thrive for ever Nobody can shatter thi§hank you very much.

P AREA (SR IR A SUGHIIT Sfl, 39T HMHIE Wed W& HAed
A WERd VVIP geflbiex Wi § g9 Teds! @ o Bl bR ddl 8 Vel &,
9 g @ & W@ Idl b aei 4 el )R W u d9d 9l §, 9%
R W QR A8 medl g1 R ofl, s Wew H # oo ol @ sk @
g A SRR bedl diedl § (b U Usdl I Bellbiey b Wik H gS oS!
T AW A UEd W MG AR fURN # Nt UemER ¢ AWMd W Teds! &M
F AMA IOPR U &l TP SMBRI A Wed Bl ¥ AR H Ie fSea A
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TET S wmedl g1 dfdd gefleier b WAl § Wl Teds! g3 © IR SUd UEd
FT frl § O 9SS U g § ST s WeR @ Refy, § wwmer g
& @l el e gg ol

SR s B AR @ Ry ST & g ww wRe gE ¥l T <
g Al BT by AREI W BB JHAE BN Tl T UPR b AWl Bl bR G
BT A PW AR Y WRE G T, S|G9S bl TS WY W G ST P
foy ot Mol |l W TR ST WEHA ATl W IgT W WEw@q RS g o
SHfgd ¥ s € R fisd @ WA ¥ dcd U 2l 39 GRU 9 ¥ fdye W
UM e 8 WP 2l YE 39 A6 B IMPR 8 SR W ¥ed @ W el ¢
floe w3 4 R SO U4 & 99 § S &% YR & Hicll AT U ol IS
P QI B WAl W PW TRA ARl I8 IR GAE H Bl S W g3l
P SRM S Hel 9FW MY, ' S dlerdl % g ¥ el 91 ' a1 Ag dEd
g f5 wgd H 99 O R MR ¥ gl & &R S o ST oaW am € SH
W & A 9 HEErEl B AT 39 AMd H WER @ aRdrel ¥ dl WWeR
B A A PR ARAE! H SEaRl ot ARyl fied Wl % dRE W A
Teqd fear & f& S R fowmi § deel g7 € 99 W 9ed d @@l B
FIRY SR Q@A & AWE S9dT USTHRl BFT dey, Rifh W98 € Th U
SE ¥ 9@l W gdl 8 9adl gl 99 WeR MmN 8 9rit ¥ Ted I W
Tl ¥ SR Rl @ T9M @ PR wRdGl g odl OROR W fug @ et
TN T fF 98 SR TS R, SUD! IMME dN SR QTERR & 9me wel
T IRGd PN 99 fUsd FA H Y g $ OAFd I9FR gY, A Sl SHed &
sHIce WMl ¥ 9 &9 Y| TR, TES Bl WS A SREU WEE deied i,
ot @ fiBal 93 # dlcdl & ®RU g I8 Tl 98 fadus fissd w3 #
Udh 9ed H d U 8 T |9 9 W 9ed H el d o] dhl e
B3N ol SR I8 e ssa | # @ UM 8 T, dfed Al | d A
fade orft Wt iR ¥ TN Ul fRf ueR % Al & oug § ad g =@
WE A R N ST $ gEice fgge & N ISR B gRel IR< fyd
g doua faRe € 4 st e €1 3 Wi SRkd & sHide e
S Hedl B a9® W U™ el 8 Ul g1 §9d foly Wed el RaR e @l
WHR Tl T F= B WHR AMER Bl AR gAMIRI d o1 | 31U
SRRl o1 it @ # dEskdl g f6 onue wsArlt Sel Bl 9 fduel @ HolgR
BlAR 9ad H g1 AEal @l T8l SO Usdll e I WMol gHIce 9, gy gl
T # JOMT SR AT, Alfh b B OWHR W O =Rl WO 8 W9,
I W IGY AT ST HE |
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SEIRRIRIER])

I B WHR B ASI AT AWM fHA ST wh| s d@ A fqua oo
T 9T RET 8, WRPR AU WHIS < B! B, ofbd < IR SHEd & Wl
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SHRI T. K. RANGARAJAN (Tamil Nadu): Mr Deputy Chairman, Sitbefore
going to the subject, | would like to make clear that we live in an era of scams.
Now, this is a new scam, thieelicopter scam. CBI should inquire into this under
the watch of the Supreme CouWe don't want another JPThat is a waste of
time. 2G scam has been daily watched by the Supreme Court. They are able to
monitor it. So, just like that, this helicopter scam should be inquired by the CBI
and the Supreme Court should monitor it. That is my first point.

Sir, we live in an era of scams. Our friend,.N\atchiappan, said that this is
a corporate management issue. One corporate blames another corporate and leaks
things. There is something to be leakethat is why they leak.And, naturally
media picks it up and projects it. So, this is part of your demachkamy created
these corporates.

You are the champions of globalisatioou want privatisationYou want
everything to be purchased from abroddu always ignored the recommendations
of the Standing Committee.

I would like to raise four points. One issue is change in specifications. For
helicopters of certain altitude, the ceiling has been reduced. | feel that operational
altitude was changed with malevolent intention and in order to accommodate
certain favoured vendors. Is it true that the suggestion to examine the ceiling
height was made by the PMO and then acted upon by other agencies? | would
like the Defence Minister to answer that point. Why did the PMO made the
suggestion to reduce the ceiling height for helicopters? Secobdbause of the
reported corruption, the Indiafir Force and the nation have been saddled with a
substandard product. There is the process of drawing up the operational and
technical specifications for a military product. There are a lot of agencies. In this
case, what is the procedure that you have adopted to procure this? There are
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lessons for future acquisitions. There should be thorough awareness among the
decision-makers such as the parliamentarians, legislators, MoD officials, media
personnel, last but not the least, general public before wild accusations are made
which severely demoralises thhemed ForcesWe don't want to demoralise the
Armed ForcesWe have respect for th&rmed Forces, but things are coming out,
which have been created by the ruling pargt by the Opposition and not by the
media. So, my third point is, decisions in respect of arms purchase are made by
the Armed Forces, namelyby men in uniform. | am told that once Services
Headquarters have satisfied themselves about the adequacy of the product in
respect of specifications, operational availabilityaintainability etc., the whole case

is referred to the Ministry of Defence. The MoD really processes it. The politicians
concerned equally take the decision. The Prime Minister or the Defence Minister or
a Group of Ministers should be involved before taking the decision. That is my
suggestion. My fourth point is, we are so much dependent on foreign arms even
after 66 years of Independence. It is a shame. | would like to quote the
recommendations of the Standing Committee in 2005-06. It says, "The Committee
notes that 53.9 per cent of procurement made in 2004-05 are through imports and
only 46.1 per cent are from indigenous sourcdhat is of 2004-05Today it is

even worse.

You purchase everything from abroakhat is the problem. So, you need to
purchase from India. | have spoken in this House about Defence Procurement
Procedure 20l — Buy and Buy and Make Categoriesou wanted to buy
everything. You want only foreign vendorShat creates the problem. Real problem
and corruption come from that. It is indeed a matter of shame. | would like to
emphasise that after 66 years of Independence, more than 70 per cent
requirements of ouArmed Forces are imported. MoD has introduced thiseof
clause' for orders more than INR 300 crores, for which 30 per cent of order value
has to be reinvested back in India.

This includes various types of collaborative manufacture between foreign
Original Equipment Manufacturers and Indian organisations.

Sir, finally, | would like to give some suggestions. DRDO, OFBs and Defence
PSUs must be made more accountable. Stringent audits must be carried out on their
performance Armed Forces personnel must be inducted into thegantations to
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bring in field experience. Cadre of Defen€echnology management professionals
must be created. National Defence Education Policy must be promulgated to ensure
this. This must be addressed on a "Mission Mode" with the participation of the
four pillars of Defence self-reliance, namethe users, the designs, industry and
academia. Unless you follow indigenous things, unless you follow these
suggestions, you will end in a scam every.déyu will import foreign equipment.
Naturally, one corporate or the other corporate or our people will be under the
cloud of corruption.With this, | conclude. Let the Government consider my
suggestions.

MR. DEPUTY CHAIRMAN: Thank you, Shri Rangarajanji. Nohri Sukhendu
Sekhar Roy

SHRI SUKHENDU SEKHAR ROY(West Bengal):The VVIP helicopter scam is
one of the series of scams that has surfaced in recent times, including the 2G
scam, the CWG scam, the Coalgate scam and now the Choppergate.

The hon. PrimeMinister has recently reminded us that money doesn't grow
on trees. But now it appears that the money grows on 2G spectrum, money grows
on the stadia, money grows on the coal blocks and money grows on VVIP
helicopters too.With the recent revelations of about Rs.350 crores paid as
kickbacks to some of the Indians, including a former IAF chief in the deal of 12
Italian helicopters, the hon. Defence Minister said that if the report of paying
kickbacks was true, the contract would be cancelled; and the persons involved in
the scam would be sent to jail. But till today no arrest has been made in India in
spite of the assurance given to the nation by the hon. Defence Minister

Now, according to media reports, the CBI has reportedly received credible
information and leads in this regard. In spite of that no action has been initiated
against any person as yet. This House doesn't know about the action taken in this
regard. Moreoversurpisingly, the ChiefVigilance Oficer of the Defence Ministry
has not yet submitted any report to the CenWgilance Commission (CVC)
although the CVC has asked for a detailed report four months back. |1 would
request the hon. Defence Minister to apprise the House that why the Chief
Vigilance Oficer of the Defence Ministry has not yet submitted the report to the
Central Vigilance Commission in spite of the requisition made byAit.whose
instance he is conspicuously sitting over the issue.
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My next point is that the senior officers of the Defence Ministry have
claimed that our DRDO are in a position to manufacture this type of WIP
helicopter indigenouslyThen, what prompted the Government for executing the
contract in 2010 with the approval of the Cabinet Committee on Sechegded
by the Prime Minister; and that too with a country which is known as a land of
fascist, and as a land of mafia.

I would like to put a question to the hon. Defence Ministého is the mafia
behind this particular case? The hon. Prime Minister is also on record saying that
he had expressed his concern to the visiting British Prime Minister about the
chopper deal and the involvement of some people of Great Britain also. This House
has a right to know what transpired between our Prime Minister and the British
Prime Minister because in some of the media the British Prime Minister reportedly
said, "If there are unacceptable practices, then that needs to be dealt with." That
is all. So who will deal with itAWMould the British Government share information
with the Indian Government or noi®ould the British Government take action
against persons like Christian Michel, one of the main accused based in London?
What action is the British Government going to take against him? What is the
Indian Government doing in this regard? Who will bring him to justice? That is the
moot question. India has reportedly issued a show cause notiégusta
Westland regarding cancellation of the contract. It has also been reported that the
Minister of ExternalAffairs is not in favour of cancellation of the contradthy?

We do not know it. But later he has deniedVWithat is the truth about it, we do

not know The Minister of Defence has said that a show cause notice would be
issued. It appeared in the medis this House has not been given information,
we have to depend on media repoithe show cause notice has been issiee.
would like to know whether any reply has been given by Abgesta Westland
Company to the show cause notice issued by the Ministry of Defence, Government
of India. If yes, what have they stated in their reply? Everything should be placed
on the Table of the HouseThis House should be made known about each and
every information regarding this scam about which the whole nation is concerned.

Finally, 1 would like to submit that all of us know very well that SAtK.
Antony, Minister of Defence, is a man of integrity and high moral standards. In
spite of the fact that a series of defence scams have occurred during his tenure,
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still we regard him as a man of integrity and high moral standards. Therefore, |
would request ShrA.K. Antony to look at the history of his own Party and what
Lal Bahadur Shastri did on 7th Decemb#&856. Taking moral responsibility of a
railway accident occurred iffamil Nadu, Shastriji resigned as Railway Ministet.
Nehru, while speaking in Lok Sabha, said, "Il am accepting the resignation of
Shastriji because it would set an example in constitutional propriety and not
because Shastriji was in any way responsible for the accident"w&yr back in
1956, to set an example of constitutional proprieétgl Bahadur Shastri took the
moral responsibility and resigned, which was applauded, accepted and appreciated
by the whole nation and there is no parallel toTherefore, | request ShAntony

to take moral responsibility and resign from his post forthwith. That will set a
historic exampleThat will be the finest thing at this crucial hodtank you.
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SHRI SHASHI BHUSAN BEHERA(Odista): Mr. Deputy Chairman, Sirthis is
a matter of great concern that the present Government is drowned in so many
scams. There has been a scam after scam. Though with pain, | am compelled to
call it a Government of scam§Ve saw the 2G scam, the housing scam, the CWG
scam and a lot of other scams. But a scam in defence deals is an entirely a
different thing. Of course, we had the jeep scam in defence during the days of the
Chinese warThen, our memory goes back to the Bofors scam in the 198@s,
thirty-two years after the Bofors scam, we now have another scam in the defence
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deals, though in-between, there had been some allegations leveled against Shri
Geome Fernandes. Nagwthis present scam relates to the purchasenvo®
helicopters from a British compani/s Agusta Westland, involving an amount of

Rs. 3540 croresThis scam has been exposed, not by our agencies in the country
but this has been exposed in Italjhe Italian Government has a 30 per cent
holding in M/sbP Finmeccanica, the Italian comparsiating to the production of
helicopters in UK. In ltaly this year they are going in for elections. So, this has
become a major issue in their elections. The Government of Italy has 30 per cent
share in this companyrhe proceedings of the judiciary in Italy are open to public.
The media came to know of the proceedings in which they had the confessions of
the executive head of the compamyr. Orsi, and the other gentlemarhat is how

this news came to our countrfhen, our Government ordered a CBI inquiry into
the matter The Legal Department of the Defence Ministry is also become in it.
They have also taken it seriously

But why it is to late? Why has the Government not taken it so seriously?
They have taken it very lightlhyNow, when the matter is discussed in Parliament,
the country is reminded of what happened on Bofors in the paghat time the
whole political scenario was being influenced and changed in the Bofors scam.
Again the same question is raised in the minds of the people as to what will
happen in this VVIP helicopter deal, where two Indian companies, Chandigarh-based
companies—IDS Infotech anéleromatrix—are also involvedThere is a deal where
51 million Euros of kickback involved. This has become the question in the minds
of the common Indians. They are questioning the governance of this Government.
This Government, | am sorry to saig not thinking of good governancé/hen
they are facing scams after scams, they would like to escape from them. They are
finding ways and means of getting rid of the allegations of scams.may design
escape routes from scams. But, this is giving a wrong message for the democracy

All my colleagues would agree to MAntony's credibility integrity and
efficacy. He has taken a serious note of thiqInteruptions)...If you are serious
about transparency in the Government, please go through the JPC—what
Mayawatiji suggested. CBl may be inquiring, no doubt; we are not going to
question your CBI. But, in addition to that, if you go in for a JPC inguting
truth will emege and there would be transparenttywould be convenient for the
people, who have elected us to this House, to repose confidence in democracy

| would urge this Government to try their best to instill confidence among the
people with regard to the defence scams of 60s, 80s and now this helicopter scam.

I hope, this Government would take care of these things.
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DR. V. MAITREYAN (Tamil Nadu): Mr Vice-Chairman, Sjrlet me remind the
uninitiated, the latest revelations of tgustaWestland scandal, is an action
replay of Bofors scandal. But, there is a small difference. In 1987, when the Bofors
scandal broke, there were no arrests and no chargesheets in Sweden except that
the Swedish Radio had carried the allegations in some details. But, that is the only
difference. The Congress Party's reaction on both occasions is in denial, is in
obfuscation, and in sculduggeryhe Congress Partyin 1987 also during the
Bofors scam, denied it in the first place. Then they said, "There are scams but
there are no middlemen." Then they said, "There were middlemen but no payment
was made." When we came to know that payments were made, they said,
"Payments were made but they were not made to any Indians.” Ultimatedn
even Indians were linked with the deal, the then Prime Minister of the country had
to declare on the Fw of the Parliament that neither he nor any of his immediate
family members were involved in the deal.

Subsequentlythe Central Government declared that there would be no
middlemen in any of the arms purchas&wsenty-five years latereven today the
mystery payment to middlemen haunts us.

My information is that there are, at least, a minimum of five thousand to six
thousand middlemen loitering around in Delhi, waiting to strike deals. Swaélpf
them are not playing marbles. What is worrying is that the needle of suspicion in
this matter is pointing to sections of oArmed ForcesWhile in ltaly the bribe-
giver is arrested and chlym-sheeted, in India, the WPGovernment, headed by an
honest Prime Minister and a very clean Defence Minister —we have highest
regards for you, Sir — is in a denial mode. For this deal, the Italians would not
have bribed the Frenci\mericans or Chinese. Obviouslthey would have bribed
only Indians.And amongst the Indians, they will bribe only those who are in a
position to influence the deal. They are not going to bribe some X', 'Y', 'Z' or
sundry peopleYet, to this dayl| understand that the CBI has only registered a
preliminary inquiry whereas it should have registered an FIR and procured a letter
rogatory The supreme indérence of the Prime Minister and others in the matter
demonstrates only one thing; some people, very powerful, within th¥ dfe
involved. That is why my party's supremo, Puratchhalaivi, has called the WP
Government as the fountainhead of scaAdarsh Scam, CWG Scam, 2Goalgate,
and nowArmsgate!
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Sir, the hon. Ministe has ordered for a CBI investigatioell, nobody would
have any problem if the CBI, its autonoms independence and its transparency
were beyond question. But, unfortunatelgday the CBI is very much suspect in
the eyes of the people. That is why even though it may not be a routine to go
to the court every now and then, | will urge the Government to see that this CBI
investigation, as ordered by the hon. Defence Ministercarried out under the
monitoring of the Supreme Court. The Central Government should take initiatives to
approach the Supreme Court and request for a monitoring of the CBI investigations.
Thank you, Sir

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Now, Shri
C.M. Ramesh. Kindly confine to the time limit.

SHRI C. M. RAMESH (Andhra Pradesh): Sivhenever any corruption takes
place in the countryone will find its roots or imprints indhra Pradesh. Even in
this case, for the last eight years, you have its imprintdndhra Pradesh. Mr
Haschke was a Director in EMMR-MGHvhich is involved in a scanThe CBI is
already inquiring into it. FurtherMr. Haschke has opened a social foundation in
Andhra Pradesh in 2006 for promoting religious activities in the country using the
overseas funding, the sources of which need to be investigated by the CBI as the
trust was allotted huge land, of about 800 acresiridhra Pradesh free of cost
by the YSR GovernmentAlso, the son-in-law ofY SR, BrotherAnil is a trustee on
this foundation, and has shared the dais with Haschke for promoting the religious
activities of the trust. It should be noted that the first purchase oRAfusta
Helicopters in the country was done by the erstwhi&R Government inPAndhra
Pradesh for YSR at an exorbitant price. That also needs to be investigated,
including the role of BrotheAnil and Haschke in the sam&he Sate Government
paid Rs.60 crores, instead of Rs.45 crores, with yearly maintenance bill of Rs.15
crores. So, it needs to be investigated. It is intriguing to note that the helicopter
started giving technical problems immediately after delivery and ultimately it was
gutted in an accident recentlwhich also needs to be investigated.

Sir, the seeds of corruption &gusta Westland, that were sown in the
backyard ofAndhra Pradesh, have now grown and borne fruits in the fertile land
of corruption of national Capital of India. Hence, this tree of corruption be
investigated, and the role of Brotha&nil should also be investigated.
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SHRI NARESH GUJRAL(Punjab): Thank you, Mr Vice-Chairman, Sjrfor
allowing me to speak. Sidndia today is, perhaps, one of thegkst buyers of
defence equipment and as a result the eyes of the whole world are riveted on us.
But, Sir, it is a matter of shame that the world believes that you cannot cut a
defence deal in India without kickbacks.,Sire are not a banana republic. | do not
understand that when we have such an honest Defence Minister and such an
honest Prime Ministerwhy can we not put an end to this non-sense? Perhaps the
reason is that in the past we have had so many deals like the Bofors deal, we had
the submarine deal and so many other deals where it was proven that kickbacks
were given and never got down to those who were the ultimate beneficiaries. The
names ofWin Chadda would surface, Quattorochi would surface, Hindujas would
surface, nowAbhishek Verma's name is surfacing. But, ,Sihey are only agents;
they are not the decision makers. | also want to point out that the world media is
saying that the commissions paid for defence deals in the world are two to three
per cent but in India when you want to do business, you have to pay 10 to 12
per cent. Why? Where is this money going? Where is this balance going? It is
basically our money which is going to the pockets which we need to dis&iver
this Government believes in direct cash transfers. They do not want any wastage.
I would request the Defence Minister to kindly do the same here also, the
country will save some moneyYon a serious note, Sit think it is time we took
this matter seriously; CBI must very expeditiously get to the bottom under the
supervision of the Supreme Court of India.,Sirdo not want to give a long
speech but | have just five or six points for the consideration of the Minigter
whiff of this scandal started surfacing almost about eight months back. ,S&ely
RAW, military intelligence and other agencies would have given you some inputs
way back. | would like you to share with the House what were the inputs. The
Government has signed an Integrity Pact with this comphnyould also like to
ask the Minister why no penalty clause was put there. The only clause you put
there is that if later on it is discovered that there were some agents, you will
cancel the deal and get 2 per cent over liboron the payments that you have made.
This is not a penalty clause. If you had put 15 to 20 per cent of the face value of
the contract as a penalty clause, no company would have dared to have these
middlemen. Number 3, | would seriously want the House to discuss whether we
really need that many helicopters for th&IPs. Who are these&/VIPs? To my
mind or what | understand, only the President, Yhee-President, the Prime
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Minister and the Defence Minister are allalvéo use these helicopters. If that is

so, what is the need for a dozen helicoptersy t8ifay the SPG expense has gone
through the roof. This year they have spent more than Rs. 500 crores for
protecting just two familiesWhen this Government came to powéne expense

was only Rs.94 crores. 1 think this House needs to debate as to how much money
we can go on wasting for protecting two families., Qioint number four is that

the then SPG Director went to Italy to renegotiate the contkdet.made some
modifications and according to media reports, about Rs. 600 crores extra were spent.
Media reports also suggest that the Ministry had raised serious objections at that
time. Would the hon. Minister share it with the House as to what were the
remarks of the then Finance Minister?

Sir, in the end, | would like to say only one thinge all know that there
are agentsAfter all, if companies have to sell to us, there is so much technical
data, field trials, etc., etc. But we have banned the term 'agent’. | can understand
why it was banned. It was banned because we did not want them to act as
commission agents and bribe our people. But we all know that they act under the
radar Sir, | think it is high time that we seriously debate whether there is a need
to have them registered and then to regulate them proerlyhat they don't act
and perform under the radar

Lastly, Sir, | have heard the hon. Minister saying somewhere that he will
cancel the deal. Sifor God's sake, do not cancel the deal. It has taken us ten
years to reach here. If you cancel the deal,new will not be able to procure
these helicopters for another ten yeafsu are in a position of strength today
You re-negotiate from that position of strength. Get concessions, but for God's
sake, do not cancel the deal. Thank you very much.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Now, Dr.
Chandan Mitra; your party's time is already over

DR. CHANDAN MITRA (Madhya Pradesh): Not at all, Sir

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Still,
Deputy Leader Shri Ravi Shankar Prasad, is there to speak.

DR. CHANDAN MITRA: That is okay But his time is extra, Sir



466 Short Duration [RAJYA SABHA] Discussion

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Please try
to conclude within the time limit.

DR. CHANDAN MITRA: Sir, at the outset, | would like to say that this is a
very sad situation that the Defence Minister of this country whom we in the media
often refer to as 'SainAntony' is overseeing such an unsaintly activity that is

going on under his very nose.(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh)This is a personal
attack.

DR. CHANDAN MITRA: Is this a personal attack? | am praising him. What

do you mean by personal attack?

SHRIMATI RENUKA CHOWDHURY: We understand sarcasm, Chandan
Mitraji.

DR. CHANDAN MITRA: | am very glad to know that you understand
sarcasm. Sjrit is a very sad situation. But, howevérecause of his reputation, we
expert justice. | hope we will get justice in this case unlike what happened during
Bofors.

Mr. Vice-Chairman, Sjrthe second point | would like to make is, when you
were speaking in your otheavtaar as a Congress Member in this House, you
mentioned that, usuallyrival companies keep feeding the media when they don't
get a contract. That matter is highlighted again and again and the whole web of
suspicion is created. | would like to point out that in this particular case, at least,
the information has not come from any rival corporation. The information is on the
basis of Finmeccanica's submission to the Italian investigators and on the basis of
the chargesheet filed by these investigators in an Italian court. Finmeccanica's
Director has been arrested in Ital/hat is Finmeccanica? Finmeccanica is one
hundred per cent owner of th&gusta Westland.The original Westland from
whom we bought 21 did helicopters in the 90's, that CompanyAgodta of Italy
memged and they becami&gusta Westland. Later Finmeccanica took over one
hundred per cent of the compar§o, Finmeccanica is, actuallyn full knowledge
of what has happened in this deal. On the basis of their submission, their

interrogation report, all this information ha®me out So, it is not from any rival
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company The personsvho are beneficiaries of the deal, those who have got the
deal andthose who paid their Indian beneficiaries, are the people who are giving
us the information. Sirit is also said by the Congress Memb#rat is you, Sijr

that the tender process was altered by the NB@vernment. Sirl am sure you

are aware of the circumstances in which that alteration was made.

In the original tenderif it had not been altered, it would have led to a
single bidder and only in order to make it more transparent, some changes were
made in the specifications so that other companies could participate, and that is
what exactly what happened.

Sir, it is also very interesting that the NDBovernment lost power very soon
thereafter The contract, howevemwas placed by the WP The money was paid
out—of the taxpayers' monefrom the Defence Budget — by the AJ@B5overnment.

The kickbacks were received when the AUBovernment was in poweSo, to

divert the whole thing and sayno; specifications were changed', is not correct.
Why did the Government persist with those specificatioMs®? could have
changed it; you could have cancelled the deal, not proceeded at all; selected
something else. But it was not donéou were so keen to see that this goes
through. For the first time — the Defence Minister is here, Sir; he will corroborate
— the purchase procedure was altered and under the procedure, it was laid down
officially by the Defence Ministry that all trials must happen in India. But in this
particular case, the trials were held — there were two companies which were
shortlisted — in U.K. forWestland and for Sikorsky in the Unitedafs. Why

was this allowed in those countries? There are no extremes of temperature; there
are no heights that helicopters have to climb in those countries. But the DPP was
altered to favour these two Companies. So, your now trying to say that NDA
Government changed specifications is not based on fact, and, | am sure, nobody
seriously believes this. But | can understand that the Ruling Party is today
defence-less. It has no defence because it can't answer the relevant questions.
They did not take cognizance as my colleague, Rfekash Javadekapointed out.

He had raised a question here, an Unstarred Question. The reply was most
unsatisfactory He wrote to the Defence MinisteBut, still, no cognizance was
taken. In November2010, the Italian newspapers were full of thikey reported it
extensively It was said that the Ministry of ExternAffairs is in touch with our
Embassy in RomeWhat was the Embassy doing? Did they not inform the
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Government that this is a serious matt@ports are coming out every dagports

that are naming a particular party in this country and agents being close to that
party and about the entire system, Christian Michel and his dubious antecedents?
There is a whole article on Christian Michel. But no cognizance is taken, and till
this came out inArsizio City, on the Italian court, this Government did nothing to
investigate.

Now, Sir, before | come to another substantial point, | want to point out
something which Mr Javadekar has already saithe question of the family that
he raised is not a figment of our imaginatidle do not revel in making personal
allegations against anyone. Whatever is being said on this is on the basis of a
chargesheet filed in an lItalian court and the chargesheet is based on the
documents recovered from one MWichael Haschke who is an extremely
interesting person. SiMr. Michael Haschke is a well-known Defence middlemen
and procurer Interestingly he became a Director in EMAAR MGR Company
which was involved in the Commonwealth Games scandal. It is in public
knowledge. It has appeared everywhere. It is not denied because, at that time, the
Commonwealth GameAuthority was negotiating the purchase of helicopters from
this very Augusta. To facilitate this deal, Mr Michael Haschke was made the
Director of EMAAR MGFE But he was there only for two monthé/hy? It is
because then this whole issue started coming up in the media that he is involved
in Augusta and he is in the Company only to push the CWG to purchase these
helicopters. So, he promptly resigned from there. But, for two monthsviidhael
Haschke was — and at a crucial point of time — a Director of EMAAR MGF and
was working in India for the Commonwealth Gaméfage. Since 201 when his
name started coming up in Italy — although we were not aware of all this because
the Government was not investigating —. NHaschke, who was a regular visitor
to India, stopped coming. MiChristian Michel had also stopped coming. But then
the Government has made ndoef to contact them at that point of tim&€day
obviously they don't want to contact them because much will come Tanat is
why the PE does not mention it.

Finally, Sir, the most crucial point in this whole jigsaw puzzle involving various
companies, the FinmeccanicanSbauer + Sig Saver - Sigsoyer is another Italian
company which was actually fronting for this compaigusta Westland, for
clearance of this and other defence purchases in India is very interesting. When
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the Sigsauer delegation came to India on December 6th and 7th, they came to
New Delhi. Who were the people who represented Sigsauer that was fronting for
Agusta, who were the member$he members were several. | would, however
name one | interesting person in this — M#ca Neacsu. Nowwho is Ms.Anca
Neacsu? | am sure | don't need to tell the Defence Minister about that but many
others may not knowMs. Anca Neacsu is the Romania-born wife of. Mbhishek
Verma. Mr Abhishek Verma is the agent of 17 arms dealers in this couAing,

Ms. Anca Neacsu is his wifeThey lived together in their farm. She threw major
parties for these people. When the Sigsauer delegation came, they in rapid
succession, on the 6th and 7th of DecemB@dl, met the then Minister oft&e

for Defence. They met the Director General of the Special Frontier Force; they met
the Director General (Acquisition) in the Ministry of Defence. They also had a
lavish party from 9 p.m. till midnight at th€erma farms. Nowis the Defence
Minister or India's defence establishment not aware of the role ofAbrishek
Verma? He is in jail right nowHis wife is also in jail. He had a role in the
Scorpene deal. He is in jail because of War Room Leak caseAnd, knowing

this, this lady gets access to all the top people, takes the Sigsauer delegation
around, into the South Block, into the military headquarters and makes them meet.
Was this not worth probing? | would like to know from the Minister whether some
instruction has been given to the CBI not to touch him? Otherwise, he is there in
jail, right here. Why is he not being questioned?

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Please
conclude.

DR. CHANDAN MITRA: | would conclude, Sir

Now, the lItalian court chgesheet was based on documents recovered from
Michel Haschke, as | was saying. On page 41-43 of that chargesheet there is
repeated reference to the famignd it specifically says that the documents were
recovered from MrMichel Haschke's mother's bedroom in Switzerland. Luckiy
had hidden it and not destroyed it and, so, the Italian investigators discovered it.
It says, "The team had agreed to reduce their 42 million Euros to 30 million
Euros", says MrHashcke's noting. "While recording the need for the agreement of
29 million Euros with the family to be honoured in full. When this fact first came
to light, the attempt was to say that this family was Tlyagi family, but the
chagesheet has actually listed how much payment was made toydge family,
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which amounts to four lakh Euros, which is just about Rs. 3.5 crores. Where did
the remaining Rs.200 crores go? Why is this not being probed? The matter can be
resolved very quickly but just as in the case of Bofors, the attempt is completely
to divert or hide certain facts and to mislead the people of the country by saying
that only Mr Tyagi's family is involved. But what about these 29 million Euros?
Which family has got it? Incidentalljthe Sigsauer delegation during the visit have
listed in their meeting, let me just mention this, on the first dagir itinerary in

Delhi mentioned, on 6th Decembe3.00 to 4.00 p.m., "meeting with Member of
Parliament." 1 am not naming the Member of Parliament because he is a Member of

the other House and has a common surname, although a very exalted surname.

Is this true?We need to know how such top-level people are meeting
defence dealers.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): You have
taken sufficient time....(Interruptions)...

DR. CHANDAN MITRA: After Bofors, it was categorically stated that there
would be no more middlemen and no more agents. But defence dealers are
prowling around all over the South Block and they are meeting top-level people to
exert influence, as is pointed out by other Members. What is going on?
...(Interruptions)...Why are you not ordering full and total inquiry¥e expect this
inquiry from Mr. Antony. We expect, if he is unable to do it, he should follow the
advice of Mr Sukhendu Sekhar Roy and leave the Government.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Please
conclude...(Interruptions)...

DR. CHANDAN MITRA: While he is sitting in the seat, he must uncover the
last detail.

SHRI P BHATTACHARYA (West Bengal): Sjrfirst of all, | would like to
congratulate our strong and clean hon. Defence Minisier has taken so many
serious steps to unearth the truth. He didn't want to hide anything. When some
newspaper came out with this news, our Defence Minishgvernment of India,
immediately took up this matter at various levels. They contacted the Embassy and
other agencies to find out what exactly happened there. My learned opposition
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Members possibly did not go into the contract paper where it was clearly stated
that if there is anything wrong, then the buyer can cancel the contract immediately
There was no problem. Unnecessarillgey are trying to abuse somebodie
procurement case progressed in accordance with the established procurement
procedure in a transparent manner with all stages of procurement being followed
meticulously In all the processes, they are trying to proceed accordi@ggtract
signed with Agusta Westland includes specific contractual provision against the
‘use of undue influenceArticle 22 of the contract says, "...penalty for use of
undue influence...'" Categoricallt has been mentioned very clearlyhe clause
entitles the buyer to cancel the contract with the seller and recover from him the
amount of any loss arising from such cancellation, Emdly tell us what more
better contract can be made than this. What wrong has been done by the
Government of India? What is fishy? What is wrong about it? | don't know if
these things are going on.

All the time, if we feel that something wrong has been done, then, | am sure
that it will be very difficult for the Defence Ministry to go ahead with any fresh
deal. Is it not true that if these things go on like this, ultimatelwill cause
problems for the Defence Ministry in procurement? If we want to strengthen our
Army, then we have to do procurement. In what manskould it be doneThe
manner should be transparent. That is exactly what the Government of India is
doing. So, there is nothing wrong in it. In addition to the above contractual
provisions, M/sAgusta Westland has signed an Integrity Pact with the
Government. From the date of its signing the agreement, the validity of the
Integrity Pact extends up to five years or complete execution of the contract
whichever is laterUnder the Integrity Pact, it is essential for the bidder to take
all measures necessary to prevent the corrupt practices. So, it has been clearly
stated.

Now, coming to media reports, | would like to state that nobody is neglecting
any media reportsWith these media reports, the Government has started taking
action. Media reports have alleged wrongdoing and unethical contract by some
company in connection with the purchase of 12 VVIP helicopters, and initiation of
preliminary investigationagainst the company started surfacing since 2012. Since
then, the Ministry of Defence pursued the matter with the Embassy of Rome to
get credible information regarding the status of investigation and authenticity of
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the documents and records being cited in various media reports. What's wrong
about it? What wrong did the Government of India do? When they brought the
information, they immediately took this action. What is wrong if our Prime Minister
took up this issue with the British Prime Minister to find out the truth and to take
action? Why are you saying that whatever our Prime Minister has done should be
tabled in the House? | don't mind if it can be done, but that is immaterial; material
thing is that the Prime Minister has taken the correct steps to find out the truth.
He wanted the help and assistance of the British Prime Minister

Sir, the matter was also taken up through the M&Ah the Indian
High Commission in London in view of the alleged involvement of British
consultant and the fact that the contract had been signed withANlista
Westland, U.K.A show cause notice was also issued to the company on
15th February in terms of contract and the Integrity Pact to explain as to
why action should not be initiated for cancellation of the contract and recovery
of all payments made by the buyer on account of violation of terms and
conditions of contract and the Integrity Pact, and any other action as may be
appropriate. So, it is absolutely clear here. Show cause notice has already been
issued. Sirit is the normal practice of the laBefore cancellation, you have to
issue the show cause notice. Here, the Government of India issued the show
cause notice asking as to why the contract should not be cancelled. So, they
have done the correct thing.

Lastly, | would like to say that in response to this letten 13th February
M/s Agusta Westland has categorically stated that the Company has not
undertaken or instigated any financial transaction with Indian individual or entity
which was in violation of the integrity pact or any other terms and conditions of
the contract.They have said it very clearlffhe Company has said it very clearly
that no Indian is involved. What more can they say? In addition to that, our hon.
Minister ordered a CBI inquiryNow, some Members are saying that in addition to
CBI inquiry, they would like to have a Joint Parliamentary Committee. |Siecall
that at the time of 2G spectrum issue, they demanded the JPC, and, the JPC was
formed but what happened after that? Why did they walk out? What happened
thereafter? Even if it is agreed to form a Joint Parliamentary Committee, what is the
guarantee that the same JPC will continue to work? $u are making



Short Duration [27 February2013 Discussion 473

5.00 p.™m.

unnecessary remarks, creating problems or giving such a picture that all the deals
were corrupt. Somebody says it this way or that,way they are trying all the

time to question somebody; what a wrong practice is goingAmn.you enhancing

the image of the country or are you reducing the image of the country? Our
functioning is absolutely transparent, and, anybody in the world can challenge the
transparent agreement which has been entered into by the Government of India. Sir
| think, the action which has been taken by hon. Defence Minister is correct, and,
I would request all the hon. Members of the House to kindly accept it and
support our honest and sane Defence Minidtér Antony. Thank you.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Thank you.
Now, Shri Satish Chandra Misra. Not speaking. OWdgxt speaker is Shri D. Raja.

SHRI D. RAJA: Sir, | would like to raise a few general observations. | am
not an expert or | do not have access to all the facts related to this case. But the
Parliament has acknowledged some serious scam has taken place in the purchase of
helicopters and that is the reason why we are having a debate in this Andse.
it is an acknowledged fact that there was a scam.

Sir, it is shocking to see that scams one after the other are taking place in our
Defence establishmentsVe had the Bofors scam, later on, we had the submarine
scam, we had the daof scam, sometime back, the form&rmy Chief told the
nation that somebody came forward offering him a bribe for getting a sanction for
the sub-standard vehicles. Nowe are seeing a helicopters' scam., $tiris
shocking. | used to saysomething rotten in our Defence establishment'. Once the
scam came to surface, our hon. Defence Minjshr. Antony, made a very
emotional statement. He said that nobody would be spared.

Country will not be allowed to incur any loss. Country's interests will be
protected. | appreciate that statement. Kintony is considered to be MClean
and he wants to be MiClean. But he should be aware that he is working in a
very dirty atmosphere. There is dirt everywhere. Unless he takes steps to clean up
this dirt, remaining Mr Clean will not be helpful for the country and its progress.
| appreciate he ordered CBI inquirgut, | think, down the line, the CBI inquiry
can be under the Supreme Court monitoring. | do not know what is the technical
problem involved in not allowing it to be monitored by the Supreme Court. It is
for the Government to explain.
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Sir, there are two issues on which one should be very.cleae is the
criminality involved in the scam and the other one is the policies involved in the
entire scamAs far as criminality is concerned, the Government has already ordered
a CBI inquiry Whether a CBI inquiry will be &ctive as it is today or it should
be Supreme Court-monitored CBI, | strongly feel it can be Supreme Court-monitored
CBI inquiry. This is my first point. Secondlyas far as the policies are concerned,
it needs to be scrutinized as to how policies were framed, by which Government
they were framed, how policies were manipulated or allowed to be used by some
middlemen to make mongyo take kickbacks, to loofThis is a very serious issue.

I think, we will have to evolve a kind of mechanism to scrutinize these policies.
The JPC is one mechanism available for the Parliament, but | am skeptical of the
success of JPC as | see what is happening with the present JPC. So, | am
skeptical of that. One possibility is Government is sure of JPC taking up the policy
matters, scrutinizing the policy matters, fixing the accountapilitfjoever may be

the person. But can the Government assure the Parliament that it is serious in
dealing with the situation? It is happening with our Defence establishment, Sir
That is all the more serious because what is going to happen to the security of
the nation if such things happen in our Defence establishment? Then, it should
not lead to knee-jerk reaction also. The Minister talks about indigenous production
of equipment. When he talks about indigenous production of equipment, he talks
about allowing private sectohe talks about PPBodel. ...(Interuptions)... The
Government should have the capacity(Interuptions)... The Government should
enhance the capacity..(Interuptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Mr. Raja,
you please address the Chafour time is also over

SHRI D. RAJA: Sir I am concluding. My hon. colleague says the Government
does not have the capacityhether the Government does not have the capacity or
the coalition which is ruling the country does not have the capaslhiat is the
problem? | think, MrAntony will clarify all these things because if you have the
political will, you can act. Do you have the political will? That is the issue before
the Parliament. So, you clarify your position as to what is Government's take on
these issues. The Government must prove that it is serious. It is all happening in
Defence establishment and it is very sad, very shocking, for the cowitry
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Antony, you are Mr Clean, but youare sitting in the midst of dirfTry to look at
where you sit, where you work and try to do something.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Okay.
Thank you. Now Dr. Bharatkumar Raut. Kindly confine yourself to the time.

DR. BHARATKUMAR RAUT (Maharashtra): Sirnormally in this House, |
speak in English or Hindi. But, todayhough it is an international issue and
though it is a Defence issue, | would like to speak in my mother tongue, that is,
Marathi. This is because today is Marathi Rajbhasha Din and to pay rich tributes
to the heritage of my language, | would like to make my speech in Marathi.

Yesterday | had given a notice so that all my fellow Members can listen to it
in the choice of their language. | hope that is done.

(MR. DEPUTY CHAIRMAN in the Chair)

~IUGHIIRT HEIGd, U1 q9i & HAleld §RI ST d¥cels ¥ dLdlams.l.
gAPER B WIT & IR H S Judlicld =@l 8 8 T I Fdl H dleH bl
A o § swr g e oMY g1 oW fF e & T W9 &9 emeR ugd
g A TM P G W R TWJ § a9 AR U H WIS o Sl gl 99 &
deM & fay AR R <A & 6 B A YRER F USMER M ai ®l &)
IR - IRER P USIHRl 8 Sl 8 YRMR Bl GER GAd 8 YAl o
A T fh s fUsel aiel gRER B AMel §9d MY $B W T8 arl fUsd
Po &l ¥ B89 39 ST Bollblex & W Y I 8l

AEIGY, 31 P IR UeE B O ¥ fF R 'TH WHR Tl W T A IH
Y P I W T OgY faam T fF SwalREl A 9gd @ A S ded g9
9 drEd BW fb BHR RISMAI W TSl Y& B AT /Y Bl gHM g PR S ¥9
WL IW P IT IR T AUA WG TRA PR W T

T BAPER WIT H YCHR §A & I8 A P} BAR & HA Sl 7 PEl
g f e ¥ 9| | o SN AP T RN OB, R OB B T EAR
RIS Bfd & gamr ugaml giEm W A BN 98I ERh

AT | EH WAl ¥ fF g qoell @ SRewd R uedl 87 'H Q-
AT &FAT H Taedl P oeRd Usdl ©l 9K WSl HOBH iR & H el
Bfd gfid #R Fb &1 gHw W F AN TR WRE B gdl A bl WHR
FU W W gl Al Fhreld WRPR H AIG[E Al R gellell @M H AR

* Hindi version of the original speech made in Marathi.
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O b Bl SR W W de@d BFI UGSl A1l BT BRI b9 W v W /e
BRSSO Gl | R | B U Bt | | NS | I 1 B S Al
gtRr W H BN Bfd M g ® fb 9RA Ul Rem SRRdl & fov g U
W T A el 9 T AT 99 WE g8 faQel | wRar Smam el
SHRAl BT IATRT B dlell dol-ge! RIS Hufrai AR 9 BT IS
g F fag el A @1 SR @ @ £ R W 89 el b 'Rl g der
Rd Tl WA F OB @ T2 IE o fhad fog & @Rd €1 ®T T ST el
ST HUFRAT b BT b U B PR & AT HRA ISR Pl BRG] UgAT
Pl B PR 27 SUGWNRT HEIGY, 39 < B OFal S99 Bl ol dEdl gl
W qd gl A SEaSHR S T U WU H 39 9 P Seord fBA T OB e9
T Wik & PR R 9§ ¥g 9w S YT € S=I g9 Wil A Og®
sffafaar & Wig g @ g1 g8l Wi & Y@ ¥, s9fy ' 39 gRER @l
SHERI et T BT o 9% TR QW H 39 9 @ B Wig el 8 I
2l B9 fPudl saM @ PINR IR T 27 39 Telleex Ak 9 weRd qui oA
SE gw B e Tl gl a8 & T e ' 9 & far R e
gl B P BRAE T8 B drEd | T R’ E ¥, g9d WY R’ BRI
g7

B9 PRAE! Al T8l BRI dled R FREdBl Bl U R aRE el
g Ug WP A S SIRAM| ST WRBR T WAl B Sig BRI I hRil B

SUHHIT HElGY ¥@. IOl M ST U 9R QAT del o B A8l P adm
A F TAG Tl qE T F A 3H OWHR A W IS E v whd B gl
WARPR, WA, I MM WFEI W I8 FA1 P ol 99 8, UEAR Yoic §6 o
ST ANl Pl gg WM ARyl Rem HAl SN Bl S RS SAB UKTHIY BRAl
=Myl | qd qa Al e A 7 ARbed g% Pl Seoid [RAl B AT B
EA I? W9 H g9 AM b aN H GEM o A g9 Ie oM R ¥® M
TR F fog T T T AR FEl S PEI T gY 9 d@ W I§ AW I
IBAl ATl PEAIR T Bl Sl Ife-Tel Fafeai off, SI6 daem Asal § AT
ARG BRp AT AT AGHT I BHCAT H B M AT B SHDI g8 AT AT?
R AT U? Phe AAAd Gs 8 O Bl 3T G gl B S BE AV IS
T B AN Bl THRT BRY I § b IFR SN 39 9 HI oid T8l @l 3R
qd Bl ISl T b @ & Al I8 9gd el el BRI

g 9ed H 9 919 Pl Scold R T ¥ fF VWIP glleier @i wlie
ST Yg 27 B Wedl © fb gER OVVIPSH @ S W WM # SY odr gl
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gafely A TAldiey ¥ oMl Sfad ddsd £ BRU S W 8 8 S gelldiex
g ¢ & 9 D o b B VA g O gl RN BAR U H 3H AWE b
Telldiey & dHd 22 Al @awen g 91y fh 98 ey 'R Q9 &
il 99 IH B TAR W H Al SAGA el PR G 99 qdb 89 DIRRI BRA
REA =Ryl

g9 o dufml @ jem oReRdl & fav wlie #Rd 8, ST dulEl #r
g™ Wl S AUl R WPIR T SHY UEA P S HUN b A PR A&l
foar &2 SO Wic &1 AW A RET| S Tl WAl PR A TS [ S bR
FRET M PR MU g @& & O 9 Saedl dF 91 7 B9 & e gd
el @t fwiRe @& o

Uh I 9 4 39 91 Bl Sooid fhar or fb g1 edleery @ =
@ g Al I' T TS SR i@ H @l M| NIdE IR ls B FAISHC
T W®E U A Bl Sl gellpe} q8l T Whd & @ d BAR ¥ P GAZIC
§ 99 Fhd T2 IE UH oE¥ Al Tl BAR W A AW I ANIGS H T IS
SPEX I Whd 87 Yo 3R YORANM H I 9 AT A8l $9h IR " Al
R oAl 37 TeAPeRl @ Whe F I] AT WA a1 B ¥ fF o'W feus
S W We W8 &2 ' ot e g a1 e wdiew @1 @ ogh 2
T Pl Afde AR T8 frer & 99 89 A b 9 9 "o 9 AT
FREARl & U W Wd AF| U ¥ N B9 s 99 W gal aR W 2
g { T BAR Q¥ H S JSHIGD S § ST AMORY b1 e B ST
MU # FH TS Tl ST W Gl B ol oW IOl X Tl OBH MU H Y

AU o S WHd € olfdbT Rel, GREAT b AWl H UHHd BT ANRY| e
IURI & ARl H GEuEl Ra @Ryl o¥ @ gREm & e # 8 UdAd B
Y| TSI AT Tl H qic PR AL WA AMRY| SR A B JET P
AR H Ple Wawl UST BT § Al 99 BNM, 39 R A @A @Ryl gwfou
W ARYE 2 6 3 W A @ Adeng § S S Ayl S9H A
PR Al YEHAl B Bl Pbly BWEY el B ARyl W1 AR™ & fd <w
P T AR B FRE A Adlens s Wl @ S a1 g9 dla @ S
JPCERT 4 & Wil SURN & wifm $W ekl & T€ g9 <@l 8, SWd ol
B oW 1 Sfg ¥ WERTE @ SNd @ W% ¥ FE AR axal g P e
e B RE W 3w W @ Q@ @ 8l MR QI & Reae erarel el
a9 <9 & FReEei b g9 Bl gOUANT T B
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SHRI RA/I SHANKAR PRASAD: Mr. Deputy Chairman, Sirl have to seek
certain specific clarifications from the hon. Defence Minister for whom | have the
highest respect. He is one man known for his integrity; and he wears the coat of
his integrity too closelyThe impression is that even if a post card reaches you
making a complaint you stir into action. The hon. Defence Minister what has
troubled me enormously is | have got the entire statement of the Defence Ministry
in the wake of this scam. Based on this statement, | am going to put specific ques-
tions and seek clarifications. | will be grateful if you respond. In spite of so much
information available for the last one year how do you explain your gross inac-

tion?

| have got the editorial of leading English dailthe Hinduof 16th February
2013. Honourable Defence Ministein the present day politics, this kind of an
expression is rarely used against a politician. It was used for you; and | wish to
read that. "When the United Progressikiance Government chose MAntony
as Defence Ministerthe rationale was not that the man with a strong reputation
for probity would be able to prevent corruption in defence purchases, but that he
would act as a shining shield for the political establishment to deflect charges of
wrong doing. But a clean image is no guarantee for efficiency in governance.”

In spite of my profound respect for the hon. Defence Minjstae
surrounding circumstances are so suspicious that | tend to agree with the kind of
analysis that has been made in the editorial.

Now, let me put straightway the first questiofhe issue is not of technical
specification, the issue is not about the quality of helicopter issue simpliciter is
kickbacks in violation of the integrity pact and terms of the contract.

Today two things are clearly admittedthe main company is owning up
payment of kickbacks in the investigation. Who are the middlemen, it has become
known. The only thing required to be known in India is who are the recipients,
who got the kickbacks. If that is the case, let me take from your statement five
specific instances as to why you did not choose to act., [gavagraphs 20 to 24
of the statement of the Defence Ministry says that the first information about
unethical dealings came to light in Febrya®®12.You write to the Embassy in
Rome, "Please take information." They do not get it. My second query in this
regard is very specific. Paragraph 26 of your statement says that in the light of the
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Ministry of ForeignAffairs directing the Embassy to approach the prosecutors in
Italy, a formal request was made on 16 J@912 to the Naples prosecuto¥¥hat

has happened thereaftefhe entire statement is silent thereafédthy didn't the
Government of India pursue the matter with the prosecutors in Naples in view of
the enormity of the situation? That is my second question. | would like to have a
very clear and categorical reply

My two colleagues, Shri Prakash Javadekar and @randan Mitra have
elaborated on the matteOn 19.4.2012, nearly a year before, one Hdumund
Allen of Ganton Limited writes to you. He sends an e-mail to you containing many
classified documents. Did you order a CBI investigation to go into how classified
documents went to him? Did you order a CBI investigation to know the veracity of
the allegations made® CBI investigation was ordered way back on 19.4.2012. Let
me read it to you. It says, "MoD had written on 19.4.2012 to CBI and Enforcement
Directorate for necessary action, Abhishek Verma and others were also being
named in various media reports." | am sorry to take the name of the media. | wish
to take the name because they are required to be given the dreditlndian
Expressreported a series of reports in this connection. The Times Now Channel in
March, 2012 reported a series of reports on this regardless of the objections the
Congress Members had. They have done a great job in exposing this. They
showed the agreement of Ganton as to how the commission was offered. The
second opportunity for you was this. What did the CBI do in terms of the
Defence Ministry report inApril, 2012? What has happened thereafteY@ur
Ministry puts the CBI into action and you don't take any further follow up action.
This is something really doubtfulhen para 32 of the statement of your Ministry
on which | would like to have a clarity from you, says, "In Novemi#812 a
letter was received in MoD from the Diregtdncome Tax (Investigations) regarding
allegations against Indians possibly involved in the deal as middleriven."had
the third clear occasion when nearly five months ago, a letter from the Int@me
Department said that the matter required serious scrutiny and, therefore, the MoD
needed to swing into action. Why was action not taken then and there?
Therefore, there were five clear occasions. The sixth was the great follow up action
done by my esteemed colleague, Shri Prakash Javadiékesisked a question on 12
January 2012. Let me read the reply of the hon. Minjstersays, "On the request
of the Ministry of Defence, the Ministry of Externaffairs has taken up the matter
with the Government of Italy to get further details. Howgwerthe absence of any
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specific information, the Government has not started any formal probe in this
regard.” Now you tell the Parliament on 12 Decemb2012, "No formal probe", but
in April, 2012 you have asked CBI to undertake a probe.

The IncomeTax Department is approaching your Ministiyou tell your
agency to approach the prosecutors at Maples in, lsadg they file an application
on 16th July 2012. Therefore, three parallel investigations are going on; that is, one
by the CBI, fromApril, 2012, then by the Incom@&ax Investigation Department,
Novembeyr 2012, and then your own formal application to the prosecutor on 16th
July, 2012. Therefore, there were three occasions, hon. Home Minisbeipled with
very categorical questions. What made you say that no formal probe is needed in
the absence of information? If so many leads were available, then, why did your
Department not initiate a formal probénd, if that is the case, then, how is it
that when Orsi, the CEO, was arrested, suddsmyr Department stirs into action?
A CBI team goes to Italy and comes with all the information. The CBI, in a week's
time, returns and makes a formal statement, and let me read the formal statement of
the CBI. "wo middlemen, from their share of commission, allegedly paid huge
sums of money to several Indian nationals through Tunisia and Mauritius route in
the garb of engineering contracts with two India-based companies.” Who are these
several Indians? | am making a quote from the formal note of the CBI pursuant to
the registration of a preliminary inquiryrherefore, hon. Defence Minister
regardless of my personal respect for you, the surrounding circumstances are too
suspicious where your integrity cover has been used as a shield because someone
somewhere was trying to save someohed knowing India, as we do in the last
so many years, such a huge kickback could not have been paid oladn the
former Air Chief, or to his very exotic cousins, Julie and DocBhere are other
people involved.The CBI says, 'several Indians'. Hon. Defence Minister will be
very grateful if these specific queries of mine are pointedly respondédletavant
a proper probe because lItaly did not arrest ®rsi overnight.The investigation
was going on for so longAnd the country is not prepared to accept that in spite
of your efort, you could not get the information, and that when. [@rsi is
arrested, you get everything in a week's time. No one is going to buy this logic. |
repeat, someone was trying to save someone because of some reasons. Therefore,
we want a fair probe. Who have paid the money is too well-known. Through
whom the money came is aiso established. Who received the kickback in India is
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only the limited nature of inquinWe demand that inquiry to be faitime-bound so

as not to meet the fate of what happened in Bofors. The Government of India
was available to save the gentleman at that point in time. Therefore, when you
could not act in time, MrDefence Ministernow the entire record of your public

life is under a serious scrutinpjssure this House of a fair probe and a timely
probe. Assure this House that regardless of the stature of these recipients, they
will not be spared, and that you will ensure that regardless of the high
connections they have, they will be caught, they will be prosecuted, because the
company which has flouted the integrity clause should not be spared. These are
my specific queries, and | will be grateful if you kindly respond.

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): Mr. Deputy Chairman,
Sir, at the outset, | would like to thank all the hon. Members for giving their
valuable suggestions as also criticisms, in this helicopter deal, particudaudy
also, in a larger context, on many controversies surrounding the Ministry of
Defence.

| fully agree. On the one hand, every scam concerning the public exchequer is
a matter of serious concern to the country and we have to go to the root of the
scam, find out the truth and have to punish the culprit, because every pie of the
Government's exchequer is received from the tax palyecannot be wasted.
Whoever tried to swindle the public money have to pay the price. They have to
be booked and seriously punished. | fully agree with this.

My good friend, Shri Prakash Javadekatarted the discussion. | share his
initial comments. He said that he was participating in this debate with a heavy
heart. | also fully share that feeling. But, at the same time, | am not trying to score
a point. At the end of his speech, he was enjoying the scamsone-byone. | felt very
sad about that. Scams taking place here, there and anywhere in the country is not
a matter of enjoyment; it is a matter of shambat is my feelingWe can't enjoy
the scam.As Defence Ministeras a public workerl feel ashamed whenever any
controversy comes around my MinistrBut, for a moment, fget your politics.

Think about our track recordit any time when | received a complaint, have | ever
thrown that complaint in the waste paper basket or not acted upon it? See the
track record.Whenever any complaint comes from any quarren from an
ordinary man, we used to start a preliminary inquiiter preliminary inquiry if
anything is found, we used to take actions. On minor things, we took
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Departmental action. On major things, there is a Court of Inquiry byAtheed
Forces. Beyond that, we used to refer the matter to the CBI. | have ordered many
CBI inquiries, dozens of CBI inquirie$Vhy? We don't believe in covemp. That is

why we ordered dozens of CBI inquiries. It will be a record. One media friend
criticised me.All these inquiries did not go waste. In one of the inquiries,
somebody was caught. One Chief Executive of the Ordnance Factory Board was
caught. He was arrested by the CBI. The inquiry continued. Then CBI
recommended blacklisting of six companies. Out of them, four are internationally
powerful companies. They have branches. One of the companies has branches in
hundreds of countries. They are very powerful foreign companies. They are M/s.
RheinmetallAir Defence (RAD), M/s Singapor&echnologies Kinetics Ltd. (STK),

M/s. Israel Military Industries Ltd. (IMI), M/s Corporation Defence, Russia (CDR)
and two Indian companies. They are all powerful. What have | done? What has
the Ministry of Defence doneWe have shown no mercyVe cancelled their
contracts, all the contracts, and we have blacklisted the companies for ten years. Is
it a coverup? For ten years these companies were blackligted. | have got a
complaint. My good friend, Mitraji, was also mentioning about Abaishek Verma.

| got a complaint from one MAllen sitting in US, by an mail, ten months back.

In that, he mentioned that one of the companies which were supposed to be
blacklisted gave money to one, Mkbhishek Verma, to influence the Government
of India and the MoD to prevent blacklisting/e have blacklisted that company
Also, this man in involved in many Defence deals. It is only an E-mail. | don't
know this man. Sjrthis E-mail was sent from the UBnd, immediately we started
taking action. On 19tt\pril, 2010, our Ministry sent this complaint to the CBI, the
Enforcement Directorate and to no other pergiter that, the CBI conducted the
Inquiry. Mr. Abhishek Verma was arrested and he is still in jail. He is still in jalil.
Nobody else took the initiative; we took the initiative. That is our track record. So,
while discussing this, while criticizing my ordering the CBI inquiypu go to the
track record.We took strong actions at every stagend, one of the actions
ended with blacklisting six of the powerful companies — four are the world's
powerful companies and 2 are Indian companies. That is our track record. So, we
don't believe in coveup. We will not be a party to coverp. Whoever is
involved in this case, we will take actiokVe will go to the root cause and
whoever is involved will be booked, they will be punished and they will have to
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face the serious consequences. That is my assurance to Parliament. That is our
policy.

| now come to background. Many of the speakers have spoken, including the
Deputy Leader ot the Opposition in the Rajya Sabha from BJP who is my good
friend. 1 know him for long. He questioned just like a very effective criminal lawyer
to comer me. Most of the time, in public life, you have to receive brickbats and
only a few times you can receive Bouquét@tually, Sir, brickbats are goodYou
will be alert all the time. If you receive bouquet and sycophayoy are finished.
So, in a waythis kind of criticism always alerts me. But, | will give my reply in a
cool manner Please hear me also.

Many friends reported a news item appeared in Itician ExpressDelhi
edition on 24th February2012, about the Indian chopper de'hat have we
done? News item appeared on 24th Februbopk at our past recordVhenever
any complaint received, first, we will have a preliminary inquifythere is any
prima facie evidence in the preliminary inqujryve used to refer the case to the
CBI. In this case also, when a newspaper reported about this scam on 24th
February immediately on appearance of the above news item, the MoD requested
our Ambassador at Rome on the 25th Februanghin one day within 24 hours —
to send us the factual repoffhey have started their inquirfDur Ambassador
then informed their counterpart — the Government of .Itelpm that day onwards,
MoD has correspondence with the Italian Government and the UK Government. It
is because, even though the company is owned by, lbaly contract is with M/s
AugustaWestland, UK. So, first time, we wrote to the Governmentof.lthter to
the Government of UK and many times — eight times — our Ministry has

correspondence with various agencies.

We contacted the Prosecutor at Milan twice, once, directly through our
Ministry and then, through the Ministry of Externalffairs, to see if we could get
anything. We tried eight timesThe first time, the prosecutor did not respofitie
UK Government said that the investigations were going on in lItaly and, so, at that
stage, they could not say anything. The Italian Government said that, as per their
law, their Judiciary was independent and that they could not do anythivey.
said that preliminary inquiry was going on and that, at that stage, they could not
do anything.We tried again and again. Finallghe prosecutor informed our
embassy Now, the discussions we are having are on the basis of the contents of
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the Iltalian prosecutor's documents. That is what you have got. Bt tell you

what we are getting. The Italian prosecutor informed our Embassy in Rome, "in
fact, the investigations are at a preliminary stage during which, as per article 329 of
the Code of Penal Procedure, all information is covered by se&edhe moment,

only the parties and their lawyers are allowed to have access to the information,
and documents”, and so, they said, they were not in a position to share
information as per their lawit was added that when the secrecy obligation was
over, they would be glad to share all that information with the interested parties.
So, after our repeated attempts, they said that, as per theiralathe stage of
preliminary investigation, they could not share information with anyb&dy what

can we do? Here, in India, you are all reporting on the basis of documents in the
investigation report. But the investigator goes to the Embassy of India in Rome
and says that, as per their lathey could not share it with anybod$o, the
Government cannot start a legal process without getting the information. There is
another issue herélhe CBI team also met the Italian prosecutbts. Busto
Arsizio. The prosecutor said that she would not share the information or even talk
about the ongoing court proceedings with anybddgwever she agreed to talk

on general matters such as the court procedure being followed in Galythe

same day the team met the concerned JudgeLMa Labianca, who had issued
the search warrants against.Mdrsi, and he clarified about the secrecy clause of
the Italian law and told us that at the stage of Preliminary Engomly the
arrested persons and their lawyers could have access to documents and other
related matters. He also apprised that on the conclusion of Preliminary Enquiry
documents and related material could be shared with interested parties.

The Italian prosecutorthe Italian Judge, have told us that they would not
share it officially with us. They could not share it with us as per their law and
that is why this delay took place. Then, when the Prime Minister of U.K. came
here, none other than our Prime Minister took up the matter with the Prime
Minister of U.K. He also assured us that they would fully cooperate with us. But
he said that, at the moment, we would not get any official document from the
Italian Prosecutor unless the Preliminary Enquiry was.dviany of my colleagues
have got more faith in the Italian court. It is an independent court, beyond the
Government of India, beyond even the ltalian Government. They will - complete the
process within a few weeks or months. The report would come out. Nobody can
throw thatreport in the basket.
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So, nobody can hide the facts from their inquiry also. So, one inquiry is
going on in ltaly independent of the Indian GovernmeAtong with that, when
the Chief was arrested, we also ordered a CBI ingdinat inquiry is going on.
The CBI team went there. They had discussions with various people. On the basis
of their findings, the CBI ordered a preliminary enqguind also, in the preliminary
enquiry they have ordered enquiry against individuals and against four
companies. Out of the 11 individuals, one is an ltalian, the other is a U.K., another
I do not know So, six are Indians and five are foreigners and four Indian
companies. If you want, | can give the names.

SHRI RA/I SHANKAR PRASAD: Yes. ...(Interuptions)...
SHRI SUKHENDU SEKHAR ROY What is the problem in naming the culprits?

SHRI A.K. ANTONY: No problem; but at this stage, it is a preliminary
enquiry But | am naming themAir Chief Marshal, Shri S.PTyagi; Shri JuliTyagi;,
Shri DocsaTyagi; Shri Sandeefyagi; Shri Gautam Khaitan; Shri Praveen Bakshi;
Mr. Giuseppe Orsi; MrBruno Spagnolini, CEO, M/sAgusta Westland; Mr Guido
Ralph Haschke; MrCarlo Valentino Ferdinando Gerosa; ME€hristian Michel,
M/s Finmeccanica of Italy; M/sAugsta Westland, U.K.; M/s IDS Infotech, India;
M/s Aeromatrix, India and other unknown persons. So, the CBI has registered a
preliminary inquiry they started an inquiryThat inquiry is going on. So, one
inquiry is going on in ltalyAll these media reports are on the basis of the Italian
inquiry. | appreciate you have gotfiofal documents. But as Government of India,
when we approached them, they,s&s per our law during a preliminary enquiry
we cannot share the information." So, that inquiry will complete. They will come
out with their truth. The CBI inquiry is going on.

Regarding this contract also, | have to say something. | never brought
politics in Defence Ministryl have politics; | am a Congressman. But in Minijstry
I do not have politics. | have always told my-Service Chiéfened Forces,
Ministry officials | have politics, but this Ministry has no politics. My clear
direction to them is, whichever the State Governments, you must cooperate with
them. We need their cooperation; they need our cooperafibis Ministry has no
politics. So, | don't want to bring politics here. But in a different context | am
telling it. This procurement started 11 years ago. It is a long process.

SHRI SUKHENDU SEKHAR ROY And a neveending process!
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SHRI A.K. ANTONY: It ended in 2010. Nawthe inquiry The inquiry will also
end. It is not an indefinite inquirgMe are determined to find out the truive will
see to it that this ends in a logical conclusion. The search for this procurement
started in 1999 as per the request of the IndianForce. The IndianAir Force
was telling that the present VVIP helicopters' time was expiring.

So, they said that they could not take risk in the security of VVIPs and the
Government should procure helicopters because anything might happen. They said,
"It is high time that you procured most modern helicopters.” In the year 1990, the
then Air Force Chief wrote to the Government of India. On the basis of that note,
the RE in 2000, sought to purchase eight helicopters. Somehow or the dther
was almost ended in a single vend@ne companyl think, Eurocopter was
almost to be selected. Then, in 2003, there was a meeting by the then Principal
Secretary to PM. He felt that ending up with a single vendor was not acceptable.
He also has mentioned, "Why this 6,000 metres altitude? Prime Ministers and
Presidents do not usually fly at 6,000 metres altitude. Reduce it to 4,500 metres."
So, he directedAnd, he also wrote to the MOD, "Why in a helicopter deal,
concerning the security of VIPs, the PMO was not involved?" That time onwards
only, the PMO was involvedThey said that the security issue was involved. So,
the almost-nearing-deal to purchase helicopters from Eurocopter was cancelled.
Again, at various levels, discussions started to reduce the altitude. So, from 6,000
metres, it was reduced to 4,500 metres. The negotiations went on from 2003 to
2010, at various levels, under various Governments, various Ministers, VAifous
Force Chiefs—I think, sixAir Force Chiefs were there during this period, six
Defence Secretaries, five Defence Ministeks.all the stages, the procedure was
completely followed.There are 1041 levels.At all levels, it is collective. DIC means
Defence Minister presiding, Minister of State, all three Service Chiefs, Defence
Secretary Secretary-Defence Production, Secretary-DRDO, DG-Acquisitions. Defence
Production Board means presided by Defence Secrdtage Service Chiefs, and
other Secretaries. Trials means all stake-holders. In this case, at every stage, since
it was procurement of helicopters for VIPs, the selection was on the
recommendation of, mainhAir Force, and, on certain parameters by the .SB&;
the procedure was completely followed. Nobody doubted the procedures.
Ultimately, as you said, even though thdi@él records are not with us, doubt is
there. | also have got a doubfhat is why we ordered the CBI inquirfhe
inquiry started, on the one hand, as | said, in ,ltalyd, on the otherthe second
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inquiry by the CBI.We have issued a show cause notice to the companies, as per
integrity pact. Before entering into any contract beyond Rs.100 crores, the
company will have to enter into an integrity pact with the Government, the

Ministry of Defence.

In this contract also, before the contract, the company and the MoD entered
into an Integrity PactAs per the Integrity Pact, the venddhe company agrees
that if any foul play any middleman is bribed, then the Government has got the
main power | am telling you, to immediately cancel the contract if already signed
without giving any compensation to the bidder recover all sums already paid by
the buyer to encash the advance bank guarantee and performance bound
guarantee bond if furnished by the biddéw cancel any other contract to the
bidder to debar the bidder from entering into any bid from the Government of
India for a minimum period of five years. It may be further extended at the
discretion of the buyemot at their discretion, to recover all sums paid in violation
of this Pact by bidders to any middleman or an agent or a broker with a view to
securing the contract. So, as per that, we sent a show cause notice. They have
replied, they have denied the whole thinfe do not believe it because we do
not believe their replyWe are waiting for the CBIThe CBI has now started the
preliminary inquiry The Italian Prosecutpitalian Judge has told the CBI that their
secret inquiry is in the final stage. During this period they will not reveal anything
to us. But once the secret inquiry is ovéiney are also willing to share all
information with us. If they share it or not, the CBI is inquiring. Once we get a
report of the preliminary inquiry from the CBI and otherwise also if we get any
evidence from other quarters, | assure you that we will take the strongest action as
per the Integrity Pact. There is a doubt that this kind of action will affect the
modernisation. Our Government is very serious about modernisation. In the last
many years, a lot of things we have dofidis is not the opportunityWhatever
may happen to this contract, this will not affect our steady and continuous
modernisation.We will support theArmed Forces to the maximum, even in this
kind of position, even in this kind of financial fidulty, we will give maximum
support toArmed Forces for speedy modernisatidiat will not slackenAll of
us, the entire Government and also our Ragtyerybody is very serious that this
case ends in logical conclusioWhoever are the guiltythey will be punished.
Nobody will be sparedWhoever are the guiltythey will get the maximum
punishment as per Indian law and as per the mutually agreed Integrity\VWRact.
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will implement it in toto as per the Integrity Pact. Nobody will be sparédé can
assure you of thisThis is our position. But even after the Italian inquiry
independent inquiry is going on which is also at its fag end. The secret inquiry is
almost at the fag endlhe CBI started the preliminary inquiryn addition to these

two inquiries, if the hon. Members feel that one more inquiry is needed, the
Government is willing to have an inquiry consisting of all political parties'
representatives from this side and that sMie are also willing to accept a JPC
inquiry. The other thing is that the Supreme Court is not in my hand or in the
Government's hand. It is for the Supreme Court to decide, it is for the Supreme
Court to take a decision. But whatever is in our hands, we are willing for a JPC
inquiry. Finally, I end by saying that in the case of scam or allegations especially
in the Defence, considering the security of the nation, we will not compromise at
any time.

At any time, we will not compromise with the allegations in the Defevide.
will not throw any complaint into the wastepaper bask&e will first make
preliminary inquiry then, CBI inquiry or any other inquiry to see that the truth
comes outWe will not rest until the culprit is punished. ,Smy good friend from
TMC also spoke on the issue. ,Siram here because | want to know the truth. |
don't want to run awayl want to punish the guiltywhoever he isThat is why |
am here. | thought | must pursue this case. | must find out the truth. Whoever it
is, howsoever powerful, we will see that he is found out and punished to the
maximum. That is my duty | will not run away from my dutyThe Government of
India is fully backing me. My party is fully backing m&he UR is fully backing
me, because we want to find out the truille will not spare anybodyThis is
what | would like to humbly submit before the House. Thank you.

SHRI ARUN JAITLEY: Sir, the hon. Defence Minister has very forcefully said
that he is determined to go into the truthtlee matter And, that he has tried all
possible methods of finding out the truth.,Sirhave no reason to doubt tlhena
fides of the hon. Defence MinisteBut, in the sub-text of what he has said, there
is a sense of helplessness. The sense of helplessness is, "I have tried with the
British, 1 have tried with the Italians, and they have told me that it is a secret
matter we are not going to cooperate with you. In the absence, for the last year
of cooperation by them, there is nothing | can do. Therefore, my sidiore fide
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is that | am willing to refer it to the JPC. ,Oas soon as | get the details from
there, | am, then, willing to take the concerned people to task for it."leBius

now dissect the Statement and read between the lines. It is a strange case that
there is a bribe giver whose identity is known, who has been arrested. There is a
transaction, the details of which are known. The quantum of the bribe is also
known. The only curious fact is that the identity of the bribe taker is not known
to us. The bribe taker is not the middlemen who facilitated the transaction.
Middlemen only get commissions. They are brokers. The bribe takers are those
who swing the decisions, who play a crucial role in making sure that an order is
placed on a certain factoFrom the statements which MPrakash Javadekar
referred to, where references are made to "my boss in India and money is being
paid to some entities”, | have not the least doubt that it is a transaction where the
Government of India places an order; the bribe taker cannot be sitting elsewhere.
The moneys which have been paid as bribes have been masked. They have been
masked through alternative transactions. Through Tunisia and Mauritius, those
moneys have travield back into India. Therefore, identifying the bribe taker is
neither the job of the British Prime Minister nor of the Italian court. The bribe taker
is in our jurisdiction. It is your responsibilityMr. Defence Ministerto identify

who the bribe taker is...(Interruptions)... Therefore, in this entire Statement, please
don't pass the buck on to the Italians and &hym helpless, because the Italians
are not cooperating with me." | will now tell you, from the entire Statement, where
you have gone wrong.

The Indian Express informed you on 24th of Febru&@12 that this is a
transaction where bribes have been paid. How do you get the details of a
transaction?You get the details of a transaction not merely by writing a letter
Those who commit these crimes are no angels that they will immediately tell their
Government that 'we are willing to tell you the truth.' Immediately the 24th of
February 2012, you had to register an FIRhe first step in a criminal case is,
register an FIR.You don't register an FIRThe principle of international
cooperation is that two conditions have to be satisfied. No country cooperates
with you till those two conditions are satisfied. One, that there must be a case
under investigation in India; two, that it must operate on the principle of dual
criminality that since it is an &nce in our countryit is an ofence in the
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cooperating countryObviously bribery is an dénce in both jurisdictions. So, you

had to register an offence in India. By writing administrative letters to your
Ambassador — and he is making diplomatic requests — you don't get the details.
What would you have done? From 24th February till tpdhg Government of

India does nothingYou waited for 365 days till 24th of Februar013 before
registering a Preliminary EnquirfNow; let me tell you the ditulty. The bribe-faker

is in India. Till two days ago, you didn't even have a Preliminary Enqan you

arrest the people? Can you search premises? Can you interrogate people? Can you
extradite people?ou can never do it till you have a case under investigation.
Even in a Preliminary Enquinif the CBI today wants, it cannot arrest a man, it
cannot extradite anyone, it cannot move for extradition. It cannot interrogate
anyone. It cannot search any premises. So, there are some Indian accused or Indian
persons being investigated in your Preliminary Enquifseliminary Enquiry is an
informal method by which you can call them, request them, ask them some
questions.You can't arrest themYou can't take them for custodial interrogation.

You can't raid their premisednd what has happened in these 365 days plus the
last two days? If you give to any culprit such a long time, he will destroy every
piece of evidence which will lead to his(Interruptions)... Therefore, having a
veneer of bravado is good, but there is also a real sense of helplessness and then
you are going so slow legally that you don't register a case, you don't search a
premise. Why these Indian agents should not have been taken into custody and
put in for custodial interrogation? In three days, you could have charged them.
You mentioned that you received in March, 2012 an email from the UnittdsS

or somewhere. Media reports that one. Mr EdmundAnrold wrote to you.The

CBI is enquiring.And, he says that he sends you documents from the Defence
Ministry's files. That's what media has reported. The CBI is enquiring how did
those documents get leaked oMbu had to enquire at that stage in March, 2012

as to who are these people who have got Rs. 370 or Rs. 400 crores as a kickback
or as a bribe. So, you keep waiting till the Italian courts decfde. be at the

mercy of those peopléThey have done their job by arresting the bribe-giYeu

have to do your job by arresting the bribe-takend, here, for the last three
decades, Sjrwe have a policy of no middlemen. Unlike the Unitetct&s, we

don't have a law relating to lobbyistdle have no registration of lobbyists; there

is no code of conduct, the do's and don'ts that they will have, and, in India, the
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dividing line between lobbying, middlemen and bribery is almost obliterated. It is
very thin; it doesn't exist, and, yet, for three decades, you have a no middlemen
policy. You may have registered a dozen cases, as you said, with the CBI.

But, have we made a breakthrough in a single case? Therefore, you must
make sure tht this case does not go that wayhat appears from your reply is
that you have already wasted 367 dajake people into custodyegister a case.
Once you have a chgesheet readyask for extradition.The Italians may not
oblige you by handing their citizens ovéfou have to send a letter rogatory to
them. You can't send a formal letter rogatory even under Indian law till you have
a case under investigatiorA Preliminary Enquiry is not a case under
investigation, and now you are creating this entire facade of the JPC. What did the
Bofors JPC do?our eventual FIR and your chgsheet did not tally with that.

The JPC said that these were only winding-up gd®re you willing to have a

JPC headed by an Opposition Member? If you want to know the truth, please
answer the question. Have a JPC headed by an Opposition Mesobénat we

will know where the shoe pinches. JPC itself will not find outWhat is it that

we need in this transaction? Everything is known. The name and the identity of
the bribe taker has to be revealed. How can Members of Parliament, sitting in a
Committee, give you the name of a bribe taker? It is only an investigation,
interrogation, arrest, letter rogatprthrough a coercive criminal process, which can
find out the name of the bribe takéknd, unless you resort to those processes,
you will never get the namefou can put us on another diversion and, sask
Members of Parliament to find out the names of the bribe takésl, if you do

go on that course, at least, my suspicion will be further strengthened that you
don't want to know the name of the bribe taker

SHRI A.K. ANTONY: Sir, the hon. Leader of the Opposition has made some
valid points and he tried to point out that there were some flaws in my
presentation. | am not a legal person and | am in no position like him, dispute his
ability. | was also a lawyer but | stopped it 45 years ago, during a student
struggle. | am a non-practising lawyérhere is one flaw in his gument. The
whole argument of my colleagues from the Opposition is that the Government of
India is not doing anything; it is the Italian Government that is acting; the Italian
Government is finding the truth; they are filing charges and they are making
arrests. So, even they are acceptthat nobody has escapethe Italian Judiciary
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independent of the Italian Government, are in cognizance of the fact. Enquiry is
going on, and as per the Italian Prosecutor and the Italian Judge who presided
over this prosecution, their preliminary inquiry is in the final stage. Once the
inquiry is at a preliminary stage, as per the Italian, llwey can give details of the
inquiry only to the arrested persons and their lawyaepbody else.
...(Interruptions)...But they are in the final stage. The result of the Italian inquiry
would come out soon, within a few months. So, nobody would escape from the
Italian inquiry Even the Leader of the Opposition would believe in the sanctity of
the ltalian Judiciary So, that inquiry is going on on the one side; the Indian CBI

is also conducting an inquirnyPreliminary enquiry has starteds far as we are
concerned, whatever may be the past, our experience of CBI inquiry into a defence
deal has been that after a CBI inquitljey chagesheeted six of the most powerful
defence companies. Out of them, four were foreign companies. They are
chargesheeted, six companies were blacklisted.

Our track record is that we take action and that is why they are blacklisted.
...(Interruptions)...That is our record...(Interruptions)...My short point is, actually
there are two inquiries going on parallel. One inquiry is independent of Indian
Government and one inquiry is going on in Italy and that inquiry is also
independent of Italian Government. That inquiry is also at the final stage. Our CBI
has also started making inquiffhese two inquiries are going owWe feel that as
a result of these two inquiries, we will be able to find out the truth. Since many of
you on many occasions boycotted the Parliament for weeks together on the issue
of JPC, we thought to satisfy you. So, to respect your sentiments, we are going
to constitute the JPC also.(Interuptions)... This is what | would like to say
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please let me say..(Interuptions)... Please allow
me to speak...(Interruptions)...

SHRI PRASANRA CHATTERJEE:You called me....(Interuptions)...

MR. DEPUTY CHAIRMAN: | will allow you. ...(Interruptions)...Please listen.
...(Interuptions)... You want to speak about the JPC. Unless the Motion is there,
how can you speak? If the Motion is there, only then can | allow
...(Interruptions)... That is what | am saying..(Interruptions)...The Minister has
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given a very detailed reply and the hon. Leader of the Opposition has also made

his final remarks....(Interuptions)... Let the Minister move the MotiorAfter that |

will allow.

MOTION FOR APPOINTMENT OF A JOINT COMMITTEE

THE MINISTER OF URBAN DEVELOPMENTAND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Sir, | beg to move the
following Motion:—

"That a Joint Committee of both the Houses consisting of 30 Members,

10 Members from Rajya Sabha and 20 Members from Lok Sabha, be

appointed to inquire into the allegations of payment of bribes in the

acquisition of VVIP Helicopters by the Ministry of Defence from M/s.

AugustaWestland and the role of alleged ddiemen in the transaction.

2. That the Committee shall have 10 Members of the Rajya Sabha as its

Members:—

() Shrimati Renuka Chowdhury
(2) Shri Birender Singh

(3) Shri Jesudasu Seelam

(4) Dr. Yogendra PTrivedi

(5) Prof. Ram Gopalvadav

(6) Shri Satish Chandra Misra
(7) Shri T.K. Rangarajan

Remaining three names will be filled later by the House.

3. That the Chairman, Rajya Sabha will nhominate one of the Members of

the Committee to be its Chairman.

4. That the Committee shall start functioning from the day it is duly

constituted.

5. That the Committee shall be provided all assistance by the Government

and other agencies.
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6. That in order toconstitute a sitting of the Joint Committee, the quorum
shall be one-third of the total number of members of the Joint
Committee.

7. That the Joint Committee shall make a report to this House within
3 months of its first sitting.

8. That in other respects, the Rules of Procedure of this House relating to
the Select Committees shall apply with such variations and modifications
as the Chairman, Rajya Sabha may make.

9. That this House recommends to the Lok Sabha that the Lok Sabha do
join the Committee and communicate to this House the names of
20 Members appointed from amongst the Members of the Lok Sabha to
the Committee as mentioned above.”

The question was proposed.

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): Sir, | just want
to give the concrete reason as to why we are opposed to this Motion. The
concrete reason is that ultimatetyhe endeavour is the pursuit of truth, that we
must come to know who the bribe taker is. This proposal is really intended to send
that pursuit into a tailspin. When the Government of India is pleading helplessness
that it cannot find out the truth till it gets the information; it has to wait for
months till it gets that information, only ten Members of Parliament will sit along
with their colleagues from Lok Sabha and that information will descend from heaven
and we will suddenly be able to give to the country the name of the bribe taker
Is it conceivably possible?.(Interruptions)...Please, allow me to complete. What
you need, and | am repeating, what you need for an honest pursuit of truth is a
proper case under investigatioviou need to extradite peopl®ou need custodial
interrogation of peopleYou need to search people, and that is something you
need to raid people and get the documents out. The JPC has none of these
powers and, therefore, the JPC cannot extradite people, cannot interrogate people
and cannot have custodial interrogation. The JPC will be an exercise in futility and,
therefore, this Government, which has not followed the correct legal procedures, is
going in for diversionary tactics. |, therefore, oppose this Motion.

SHRI PRASANRA CHATTERJEE (V¢st Bengal): Sjrl want to state our
position. Sir existing alleged complaint of bribe and corruption in Defence can be
dealt by a criminal investigation agenchh that sense, we are opposing the
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formation of JPC. But, if the Minister still insists and the House approves, we will
not oppose that.

Then, in that case, comradeK. Rangarajan,..(Interuptions)...is our
representative...(Interruptions)... That is our position...(Interruptions)...

MR. DEPUTY CHAIRMAN: Order, please.

SHRI PRASANRA CHATTERJEE: Sirin spite of that statement by the Defence
Minister, the country recently has crossed all the previous records of corruption
and scams. | want to make this point.

SHRI DEVENDER GOUDT. (Andhra Pradesh): Siunfortunately the whole
scam's route cause is tedhra Pradesh Governmenthe Andhra Government
purchased one helicopter when the same person - Haschke - himself is running a
foundation inAndhra Pradesh.

MR. DEPUTY CHAIRMAN: Please speak only about the Motion.

SHRI DEVENDER GOUDT.: Sir, in Andhra Pradesh, he is running a
foundation.We oppose the JPC because the CBI inquiry is going on. | would like
to ask from the Minister concerned whether thiéinterruptions)...

MR. DEPUTY CHAIRMAN: Please, take your seatgInterruptions)...

SHRI DEVENDER GOUDT.: Sir, regarding these helicopters, even the local
newspapers also reported.(Interruptions)... Rs.65,000 crore controversy
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If everybody speaks at a time, what can | do?
...(Interruptions)... If all of you stand up, | will put the Motion to vote.
...(Interruptions)...

SHRI DEVENDER GOUDT.: They say that almost Rs.15,000 crore is the
maintenance charges for this(Interruptions)... want to know from the Minister
whether that is also included in the inquiry or not because he has not yet
responded to this. He is silent on this issWe want to know from the Minister
concerned whether this will also be included in the inquiry or Wa&t. oppose the
Joint Parliamentary Committee.(Interruptions)...

MR. DEPUTY CHAIRMAN: If all of you stand up..(Interruptions)...| must
call one by one.
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SHRI DEVENDER GOUDT.: And, we want to put it on record that tAi®P
opposes the Joint Parliamentary Committee.

MR. DEPUTY CHAIRMAN: You have made your point. Please, take your seat.
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SHRI DEREK O'BRIEN (Wést Bengal) : Sirwhy don't you look this side?
MR. DEPUTY CHAIRMAN: | will call you.
SHRI DEREK O'BRIEN: Sirl have been waiting since long.

MR. DEPUTY CHAIRMAN: | told you that | would call you. Once | have
given you an assurance, you have to take the seat.

SHRI DEREK O'BRIEN: But you have put me in the queue.

MR. DEPUTY CHAIRMAN: Once | have told you that | would call you, leave
it to me. Now Dr. Maitreyan, talk only about JPC.

DR. V. MAITREYAN (Tamil Nadu): Sir the swiftness and the speed with
which this Government has acted in constituting a JPC, if they had shown the
same pace in filing an FIR, this country(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek O'Brien, please speak only about the
JPC.

SHRI DEREK O'BRIEN: Sirl will speak only on the JPC. Siwe want the
truth to come out, and, we want it quickBy forming a JPC, you are giving it a
political cover-up. They do not want the truth to come out. JPCs have history of
not going anywhere. In protest, we are walking oufinteruptions)... Sir, we are
walking out.

SHRI SUKHENDU SEKHAR ROQY Sir, this Government is run by the people
who are...(Interruptions)...In protest, we are walking out..(Interruptions)...

(At this stage, some hon. Members left the Chajnber

SHRI RA/I SHANKAR PRASAD: Sir, this is not fair ...(Interuptions)... We
are walking out.

(At this stage, some hon. Members left the Chaijnber
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MR. DEPUTY CHAIRMAN: Mr. Behera, Mr Behera,...(Interuptions)...

SHRI SHASHI BHUSAN BEHERA: Sjrwe want a JPC but we want it to be
headed by one of the Opposition Members, and, in protest, we are walking out.
...(Interruptions)...

(At this stage, some hon. Members left the Chaijnber
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DR. V. MAITREYAN: Sir, we are also walking out..(Interuptions)...
(At this stag, some hon. Members left the Chamber

MR. DEPUTY CHAIRMAN: | shall now put the Motion...(Interruptions)...
The Minister wants to reply

SHRI D. RAJA: Sir, it is an extraordinary situation..(Interuptions)...

SHRI PRASANRA CHATTERJEE: Mr Deputy Chairman, Sirthis is something
which. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to the Minister..(Interruptions)...

SHRI D. RAJA: Sir it is an extraordinary situatiol.he whole Opposition is
walking out. Several Parties are walking oui({Interruptions)...

MR. DEPUTY CHAIRMAN: Let the Minister reply ...(Interuptions)...
SHRI D. RAJA: Sir this is not fair ...(Interuptions)...

MR. DEPUTY CHAIRMAN: What do you want?

SHRI D. RAJA: He will have to defer it..(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him reply first....(Interuptions)...Mr. Raja, let
the Minister reply...(Interuptions)...Let him make his position cleafou take your
seat.

SHRI D. RAJA: | am making my position clear.(Interuptions)...

MR. DEPUTY CHAIRMAN: The Minister has a right to replylease take
your seat....(Interruptions)...The Members are free to walk out or express their
views. Equally the Minister is also a Memhehe has a right to replyfou cannot
question that...(Interruptiors)... No, no, don't question that..(Interruptions)...
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SHRI D. RAJA: | am also a MemheYou will have to protect my right.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | protect you. What do you want? If you want
to say something, | will allow you...(Interuptions)... Mr. Minister, sorry let him
speak first....(Interruptions)...| have no problem.

SHRI D. RAJA: Sir the point is that we have reached a very extraordinary
situation. The principal Opposition Party has disassociated and walked out. Several
other Parties have walked out. Several other Parties have expressed their
reservations. In such a situation, is it fair to take vote on this Motion? | appeal
to the Minister to have some broad consultations, and, till then, you should defer
it. ...(Interruptions)...

SHRI KAMAL NATH: Sir, 1 have heard the points made by the Leader of the
Opposition, and, | have also heard the points made by my colleagues here from
the CPI. Sir we must not faget that the people who are opposing the JPC today
were the same people who did not let the Lok Sabha function for one whole
Session, demanding a JPC on the 2G spectrum issue. In that, there was a CBI
investigation. That was being monitored by the Supreme Court. Whenever such a
thing happens, there has been a desire in both the Houses to have a JPC. If we
are not to have a JPC, we will be accused that we did not have a JP@isSir
was discussed in the Lok Sabha and in the Rajya Sabha many times when such a
scandal has broken dowithe JPC will monitgrthe JPC certainly will not send
people to do an investigation but the JPC will monitor what the CBI is doing. The
JPC will monitor the speed at which the investigation should take place, whether
the speed is correct or not. It was the same Opposition, the same NDA who has
walked out todayl do not understand why they are walking out, why they are
running away They are not walking out, they are running away from a JPC. For
one whole Session, they said that they did not trust the CBI investigation, and,
therefore, JPC must be constituted.

Sir, a JPC consists of all political parties from both the HouBkesy will be
able to monitor it. They will be able to give their views. They may also get more
information. After all, the Members of Parliament also get information from many
sources. So, this is nothing but playing politics after having made demands for
JPC. First, they said that they did not trust the GBl.the first instance, when
this case broke out, there were statements, 'CBI inquiry is bogus; we do not want
a CBI inquiry because CBI is not going to come to truth." Here, the Government
has accepted to let the JPC(Interruptions)...



Motion of Appointment [27 February2013 of a Joint Committee 499

SHRI D. RAJA: Here, in the absence of unanimityinterruptions)...
MR. PRASANTA CHATTERJEE: Mr Deputy Chairman, Sir...(Interuptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. Let him finish.
...(Interuptions)... Mr. Prasanta, let him finish..(Interuptions)...

SHRI PRASANRA CHATTERJEE: Sirin protest, we are walking out.
(At this stage, some hon. Members, left the Chajnber
SHRI D. RAJA: Sir we are walking out...(Interuptions)...
(At this stage, some hon. Members left the Chajnber

SHRI KAMAL NATH: Sir, consistent with the demands made in mangny
cases, the Government agreed in the first instance so that the House could run, so
that the Members could get a chance, the JPC could get a chance to monitor it,
to pursue it and to ensure that we get to the bottom of this case as fast as
possible. | move this Motion.

MR. DEPUTY CHAIRMAN: Now, | put the motion to voteThe question is:

"That a Joint Committee of both the Houses consisting of 30 Members,
10 Members from Rajya Sabha and 20 Members from Lok Sabha, be
appointed to inquire into the allegations of payment of bribes in the
acquisition of VVIP Helicopters by the Ministry of Defence from M/s.
AugustaWestland and the role of alleged middlemen in the transaction.

2. That the Committee shall have 10 Members of the Rajya Sabha as its
Members:—

(1) Shrimati Renuka Chowdhury
(2) Shri Birender Singh

(3) Shri Jesudasu Seelam

(4) Dr. Yogendra PTrivedi

(5) Prof. Ram Gopalvadav

(6) Shri Satish Chandra Misra
(7) Shri T.K. Rangarajan

Remaining three names will be filled later by the House.
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3.

That the Chairman, Rajya Sabha will nominate one of the Members of
the Committee to be its Chairman.

That the Committee shall start functioning from the day it is duly
constituted.

That the Committee shall be provided all assistance by the Government
and other agencies.

That in order to constitute a sitting of the Joint Committee, the quorum
shall be one-third of the total number of members of the Joint
Committee.

That the Joint Committee shall make a report to this House within
3 months of its first sitting.

That in other respects, the Rules of Procedure of this House relating to
the Select Committees shall apply with such variations and modifications
as the Chairman, Rajya Sabha may make.

That this House recommends to the Lok Sabha that the Lok Sabha do
join the Committee and communicate to this House the names of
20 Members appointed from amongst the Members of the Lok Sabha to
the Committee as mentioned above."

The motion was adopted.
STATEMENT BY MINISTER

Situation in Goalpara district in Assam

THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir,
an issue was raised in the House concerning deaths of people in connection with
the Panchayat elections in Goalpara District Adsam due to laye-scale
disturbances and violence resorted to by people protesting the electigng Sir

this regard, | would like to first provide the background of this incident.

The Sate Government ofAssam had established a Rabha-Hasong
Autonomous Council (RHAC) in 1995 through a State legislation.

SHRI KUMAR DEERAK DAS (Assam): Sir we want to ask some questions.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Listen to the Statement..(Interruptions)...

SHRI KUMAR DEERAK DAS: Sir, we want to ask some questions.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You first listen to the &tement.
...(Interruptions)...

SHRI SUSHILKUMAR SHINDE: The Council was primarily created for socio-
economic, educational and cultural advancement of the Rabha tribe. There had
been demands for inclusion of all Rabha villages in the CouAdier long
deliberations, 779 villages were notified as falling under RHAC. These villages are
located within the geographical boundaries of Goalpara and Kamrup districts. From
time to time, demands have been raised to bring the Council under the
VI Schedule to the Constitution of India. Other tribes and non-tribals living in this
area are opposed to this demand. It is to be noted that the RHAC being under a
State legislation, continuation of Panchayati Raj institutions in the area remained
mandatory under Constitutional provisions.

When the Panchayat elections became due, the Rabhas demanded elections to
RHAC to be conducted before the Panchayat elections. But the Council
constituencies were awaiting delimitation. Considering this and other logistical and
law and order issues, the State Election Commission decided to hold the
Panchayat elections first in the month of February and the elections to RHAC on
30th April, 2013.

Out of the eight districts which went to third phase of the Panchayat
elections on 12th Februar013, polls passed fopeacefully in seven districts. But,
in Goalpara district, it was disrupted by a large group of miscreants who attacked
polling personnel as well as the security forces at many plaoesnty-five
security personnel and ten polling personnel got injured. The security forces had to
resort to firing to control the violence at six places. This resulted in death of
14 persons. Other seven persons died due to ethnic clashes.

Despite the disruption of poll process, polling could be completed
successfully in 636 polling stations out of 807 polling stations going to polls in
the district.

In order to control the situatiotArmy was deployed in the area. Besides,
additional six companies of CentrAtmed Police Forces were provided to that&
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Government in addition to 43 companies of CAPF deployed in Goalpara district on
12.02.2013. Curfew was clamped in the violendeetdd area andrmy flag march

was conductedAnother four columns of army were kept as standbe situation
which had the potential to become an ethnic carnage could be controlled in less
than 24 hours.

An ex gratia payment of Rs. 5 (five) lakh to the next of kin of those killed in
police firing and Rs.50,000 to the injured has been declared by the State
Government.Adequate compensation to those whose houses and other properties
were damaged during the violence will also be provided. Necessary arrangements
for food, shelter health, sanitation and water supply facilities have been provided
to the persons staying in the relief camps. on 25.02.2013, 14,888 persons were
staying in the relief camps, 4,008 persons had moved to their native places or
villages.

The State Government has instituted a One Man Judicial Commission of
Inquiry headed by Justice SriCP Phukan to enquire into the incidents.

At present, situation in Goalpara District is under control and being monitored
regularly Curfew has been withdrawn from thefeated areas from 15th February
2013. Army has also been derequisitioned from 18th Febyu2dy3.

MR. DEPUTY CHAIRMAN: Now, Shri Kumar Deepak Das. Just seek your
clarifications. That's all.

SHRI KUMAR DEERAK DAS: Sir, this incident was engineered on January 24,
2013 when 72-hour bandh was called by RHIMC, Rabha Hasong Joint Movement
Committee. But, on February 2, 2013, miscreants set ablaze the Rabha Students
Union ofice in Goalpara. Siron February 13, 2013, the Chief Minister categorically
stated that there were some lapses and they had no prior information. But, all
concerned authorities knew that there would be such a situdtibmhe political
parties including theAsom Gana Parishad boycotted the elections because they did
not want to put their nominees for elections. In 2008, there was no election. But,
here, this yearthe election has been imposed and even th&e Election Cfcer
had said sorry for that. But, it is a very sorry state of affairs and 24 persons have
been Kkilled....(Interruptions)...Most of them are women. They are tribal Rabha
people. Sirl just want to know this from the hon. Ministét should be clarified in
the HouseAgain there are so many Councils in th&t& There is confusionAn
examination of the functioning of these Councils shows a picture of confusion. The
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Panchayati Raj system continues to exist in these areas, as there is no
constitutional basis for their removal. These areas are not exempt from Panchayati
Raj in the manner as other areas such as Nagaland and hill areas of Manipur have
been exempted. The problem is, institutional overlap in such areas is thus further
compounded by the formation of these Councils. There are authorities operating in
parallel in these areas, nametiie Council, the tdte Departmental system and the
Panchayati Raj system. Three systems are there. These issues must be urgently
solved so that there is one single authoritie inherent contradiction within the
RHAC set-up has widened existing fault lines and the imposition of Panchayat
elections in the RabhAssam areas without addressing these incongruities has
provided the current cycle of bloodshed.

MR. DEPUTY CHAIRMAN: Please ask your question.

SHRI KUMAR DEERAK DAS: Sir, my appeal to the Government is that they
should cover at least these issues because these issues are prevailing since long.
On the other hand the Gauhati High Court has also given a directive that elections
should be held within six months. But, three parallel set-ups are there. There
should be one institution so that these problems should never come up again.
Thank you, Sir

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir the hon. Home Minister
has given the statement, but certain real fact is missing from his statement, Firstly
Sir, this is a very serious and important issue. Election was called in the interest of
the people, but what is happening in the Rabha Hasong arAasaf area? It is
known to everybody

Before elections, the Chief Minister éfssam nominated a group to discuss
the issue with all the organisations. They have discussed the issue with the Rabha
Students Union alsoAfter the discussion, the Rabhdu&ents Union suggested to
the Government ofAssam to discuss the issue with all the groups; and the
Government ofAssam agreed to hold it. But later they did not hold the meeting.
Suddenly they have imposed the elections. The problem is that due to lack of
awareness, due to lack of seriousness and due to lack of proper information,
24 people were killed during Panchayat electionsAssam. Elections were
conducted in the interest of the people. But in the name of elections 24 people
were killed. Most of the people killed were women and tribals. | would like to say
one more thing. It is very important. Let the Election Commission 8&f¢ are
sorry for the incident." The Government said that this type of incident would not
happen.After killing 24 people they are saying sorrilthough the $ate
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Government has instituted a One Man Judicial Commissibrinquiry, the
Government has not taken confidence the other group. May | know from the Home
Minister whether he would consider taking the other group also into confidence
during the inquiry?

According to the statement, more than 10,000 people are still staying in the
relief camps. They have lost their houses. They have lost their properties. But
there is lack of food, drinking water and medicines. | would request the Home
Minister to announce a special package for the affected families for a better
livelihood. An ex-gratia of Rs.5 lakhs has been announced by the Government of
Assam to the next of kin of those killed in police firing. Is the Government of
India going to announce some financial assistance for the families of the victims? |
do hope the Home Minister will clarify these points.
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£ ST MY U B

At T o gl MR F T Rl W T I T IM AN IR AW P
e € & S0l Weex faam ganm g1 deredil gaufoy Sl e} "R g

MR. DEPUTY CHAIRMAN: Please put the question.

Mt o0 faorr 7 M 9 SHEfCE s AW I I MUY FAE BN e
fem |

R GA A W Ml g Sl B, 98 W WM W SR AN W2 T A

MR. DEPUTY CHAIRMAN: No speech, please. Put your question.

N Tou o w @3 S, W wa BRYI 9 RBgE dr € SHel S
W AT (aEE)...

MR. DEPUTY CHAIRMAN: No speech, please. Put your question.

Mt T fasr SHBT YA T, I7 s #d el
MR. DEPUTY CHAIRMAN: Mr. Kalita, put your question.

SHRI BHUBANESWAR KALITA (Assam): Sir | will put the question, but at
the same time we should be given an opportunity in the House to counter the
allegation that has been made by some of my friends in the Opposition. He is
trying to make it a communal issue. He is trying to make it an issue between an
Indian and a non-Indian. Sithe Panchayat elections were held in 21 districts of
Assam. Everywhere elections were held peacefekcept in the Goalpara district.
Sir, two elections were announced: one for the Panchayats, which is a
constitutional obligation.You cannot make an exception. It is a constitutional
obligation. You have to hold elections in all the 21 districtsAssam.At the same
time, there was a demand to hold elections for the Rabha Hasaogomous
Council. Therefore, two elections were announced: first, the Panchayat elections in
all the 21 districts and second, elections for RHAC. Everywhere and even in that
district, the elections were held peacefulkfhe Rabha Hasongribe demanded
elections for RHAC before the Panchayat elections. But the other communities,
non-Rabhas, other tribes, other Hindus and other Muslims wanted elections for the
Panchayats. So, elections were held in- all parts of the State, except n a few
places. Because of violence, elections could not take place at a few places. In the
statement of the hon. Ministeit is very clearly mentioned that the violence was
quelled within 24 hours and everythingdame peaceful.
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MR. DEPUTY CHAIRMAN: Please put the question(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, when he visited the violence-prone area,
it was all peaceful. The violence was quelled within 24 hours.

SHRI TARUN VIJAY: It was peaceful after it became(Interuptions)...
MR. DEPUTY CHAIRMAN: No arguments, please.

SHRI BHUBANESWAR KALITA: You are wrong, Mr Tarun Vijay.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Kalitaji, please put your question. There is no
time for aguments....(Interuptions)... No aguments please. MiKalita, please put
your question3md @rT 9f3T . (@@eM).. Please put your question. MKalita, you
are not here to reply to them. Please put your question.

SHRI BIRENDRA PRASAD BAISHYA: Sir, what he is saying is.
...(Interruptions)...

SHRI BHUBANESWAR KALITA: The ground situation is ddrent. It is
peaceful....(Interruptions)...

MR. DEPUTY CHAIRMAN: Please put your questioThat is over

SHRI BHUBANESWAR KALITA: Sir, violence was quelled within record time.
My question to the hon. Minister is..(Interruptions)...

it Suwmfe: diferar S, 9fSy . (aa@em).. That is enough. Please take your
seat.You have made your point..(Interuptions)... Mr. Kalita, please take your
seat.

SHRI BHUBANESWAR KALITA: They should be provided proper security
Now they want to go back to their places(Interruptions)...| would like to know
from the hon. Minister whether proper security will be provided to the people to go
back to their places, to go back to their homes. This is my request to the
hon. Minister

MR. DEPUTY CHAIRMAN: Mr. Bora, just put a question, nothing more.

SHRI FANKAJ BORA (Assam): Sirl just want to make one submission. My
esteemed friend, Shri Baishya, has stated that elections were imposed. | beg to differ
with him. | would like to clarify that elections were not imposedInterruptions)...

Under Constitutional provisions, elections were heldinterruptions)...
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MR. DEPUTY CHAIRMAN: Now, please,...(Interuptions)... Mr. Kalita, you
don't have to get up...(Interruptions)...This way | will have to adjourn the
House. ...(Interruptions)...1 will be forced to adjourn the House.(Interruptions)...

st fesaehia dwm Y (o) W), I8 9gd sensitive issuet | Already Home
Minister 7 ¥ccie % a1 fear & & a8f w1 g &1 Tg@d MafEd @ R 98
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i M J Sixth Schedulei @ @ feaie ax T T1 d8 W IR T F
6 WENM ¥ 9% TARH BW U, ofdT @ q@ Ael ' Uy g1 39§ 9gd 9N
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N Swmfr: oy b me gioy |

#t feaota SR § b I8 aRe =1 drdl § 6 Rib a8 e T8,
ggd IR W Ffed €, el We Ve & fer /1 T OB, dfbd S [
SR BICHBIE! communities?, indigenous tribalst, SH®1 ™Rl H BIS repre-
sentativeTel &1 98 W Bl P A F N STP R H dlem aren Aar i
TG F M W SIBI Ul BRI Il Bl A8l BT §, SAIT S9N @
constitutionally protectiorssT dgd Sl &1 gafow § BM ffRex AEd 4 S
=redl g fb under Sixth Schedule.(&aem)...

S ST MY U B

A feaoia AR sFisic aRd §U ST N $ [T w1 YRET Bl Py FARAT
P ST FHA B2

MR. DEPUTY CHAIRMAN: Now, Shri Raja. Just seek a clarification.

SHRI D. RAJA: Sir, the statement says, and | read: "As on 25.02.2013, 14,888
persons were staying in the relief camps, and 4,008 persons had moved to their
native places/villages.” My point of clarification is this. More than 10,000 people
are still in relief campsThe conditions of relief camps are quite worseAgsam. |,
personally know about it. | had been to some camps eatNew, my clarification
is this. What special efforts are being made by the Union Government for their
rehabilitation and safe return to their villages?

ft gofia g R Suavfa #eiga, 37 o @it @Rl & a9 g3 o
g R #§ Ig g @ fF g8l S So®M gy, A & d8 & A MReR
¥ W 9a ggl I8 Rabha¥d @i d ugdl ff 9@ @ N, wifa ¥ 9 wEIwm
T - 39 WRE B 9 gz A R Y8 N d¥ B W o1 B 30 SW, 2013 Bl
PRI & R godeHE W B S| IE AT Wede H W qarn g1 (@Eum)...

SHRI BIRENDRA PRASAD BAISHYA: On a point of order
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SHRI SUSHILKUMAR SHINDE: Let me reply naw..(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: This is not the correct position.
Actually, what happened was that the GovernmentAs$am held a discussion
with the Rabha Students Union, and during the discussion, they agreed that before
the election, they would discuss the issue.

SHRI SUSHILKUMAR SHINDE: They agreed, but as per the agreement, they
could not live in that area..(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Baishya, please take your seat.

SHRI SUSHILKUMAR SHINDE: In the seven districts, elections took place
and only in the Goalpara District, this incident happened, and that too, how
suddenly hundreds of people could come with lathis there. That is why the Chief
Minister has, categoricallyappointed a one-man judicial commission to inquire into
everything, which you have also mentioned. Basically you have all stated, there
are still 10,000 people in the campé&s, they must go to their respective villages
and houses.

If they need any police securitwe give them securityAs far as food is
concerned, water is concerned, yes, the Chief Minister has told me, but, still | will
instruct to give proper food, water and everything, and | think the elections which
are going to take place on 30#&pril, 2013 will also be very peaceful and we are
really very sensitive tAAssam particularly because there are many ethnic caste
people staying over there. Last time also, in Dhubri, the Prime Minister had gone,
Sonia Gandhiji had gone there and still some people are not going to their houses.
So, it is not that they are outside India. They are basically Indians. If somebody
is trying to bifurcate and treat Indians like non-Indians, it is totally wrong. Please
don't politicise this issue. | assure you that Government take precautions and |
certainly instruct the Government éfssam on the suggestions that have been
made.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 1.30 p.m.
tomorrow the 28th Februayy2013.

The House then adjourned at fifty-one minutes past six of the clock till thirty
minutes past one of the clock drhursday the 28thFebruary 2013.



